
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 47/2024 

IN THE MATTER OF: 

Gen Secretary Industrial Focal Point Welfare Association                 …Applicant 

Versus 

State of Punjab                  …Respondents 

 

Reply on behalf of Respondents No. 5 to 21, 23 to 31, 33 to35 and 37 to 53. 

1. That the present Original Application has been registered by exercising 

suo-moto jurisdiction taking cognizance of letter petition dated 12.08.2023 

sent by General Secretary Industrial Focal Point Welfare Association 

alleging that sewerage line was laid in Industrial Focal Point, Khanna, 

District Ludhiana, State of Punjab in the year 2016. Industrial effluent is 

sent to man made big well erected in near water supply line and from this 

well effluent is pumped out to submersible motors to main sewerage line 

of the city. However, the aforesaid effluent is overflowing causing damage 

to standing trees in the area concerned and to support it, certain 

photographs have been filed to show that overflowed water is covering 

number of trees standing in the area concerned. 

2. That this Hon’ble Tribunal vide order dated 07.03.2024 constituted a joint 

committee comprising Punjab Pollution Control Board and District 

Magistrate, Ludhiana to obtain a factual report. The said joint committee 

report was submitted on 27.06.2024. 
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3. That upon perusal of the afore-mentioned joint committee report shows 

that the samples off sanitary water near water supply taken on 15.04.2024 

and result o the said samples is produced herewith as: 

Sr 

No 

Parameters From stagnation 

near the Water 

Supply Line 

Prescribed 

Standards 

1 pH 5.6 6.5-9.5 

2 Total Suspended Solids 

mg/l 

285 100 

3 Chemical Oxygen 

Demand mg/l 

1910 250 

4 Bio Chemical Oxygen 

Demand mg/l 

570/100  

5 Feacal Coliform 

MPN/100 ml 

1,70,000 1000 

6 OI& Grease mg/l 14.9 10 

 

4. That observing the afore-said non-compliances, this Hon’ble Tribunal vide 

order dated 10.07.2024 directed to implead all the 49 industries located in 

the said area. The details and status of consent under Water Act and Air Act 

are as follows: 
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 Name 

of the 

Unit 

Scale Products 

Manufact

ured 

Quantit

y of 

Domesti

c 

Effluent 

(KLD) 

Source 

of 

Trade 

Efflue

nt 

Qua

ntity 

of 

Trad

e 

Efflu

ent 

(KL

D) 

Mecha

nism 

for 

treatm

ent of 

Trade 

Efflue

nt 

Deta

ils 

of 

ETP 

inst

alle

d 

Dispo

sal of 

Dome

stic 

Efflu

ent 

Disp

osal 

Trad

e 

Effl

uent 

Consent 

under 

Water Act 

and its 

validity 

Consent 

under Air 

Act and its 

validity 

R-5 Aarti 

Agro 

Smal

l 

Cattle 

Feed 

N/A N/A N/A    N/A N/A N/A N/A Unit Closed 

 

Unit Closed 

R-6 Afi 

Agro 

Pvt Ltd 

Smal

l 

Poultry 

and Cattle 

Feed 

0.50 

KLD 

N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (4/5/22 

to 30/9/26) 

Yes (Up to 

30/9/26) 

R-7 Aman 

Feed 

Industri

es 

Smal

l 

Cattle & 

Poultry 

Feed 

12.0 

KLD 

N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

30/09/25) 

Yes (Up to 

30/09/25) 

R-8 Amrit 

Agro 

Industri

es 

Smal

l 

        Yes (Up to 

30/092026) 

Yes (Up to 

30/09/2026

) 

R-9 Anmol 

Industri

es 

Smal

l 

Cattle 

Feed 

1.2 N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

30.09.2025) 

Yes (Up to 

30.09.2025

) 

R-

10 

A One 

Enterpri

ses 

Micr

o 

Sewing 

Machine 

Parts 

0.2 

KLD 

Electro

plating 

0.06 Memb

er 

CEPT 

JBR 

Tech

nolo

gies 

LD

H 

To 

Sewer 

Line 

To 

JBR 

Tech

nolo

gies 

Yes (Up to 

30.06.2025) 

N/A 

R-

11 

Avinash 

Industri

es 

Smal

l 

Cattle 

Feed 

3.5 N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

30/09/2027) 

Yes (Up to 

30/09/2027

) 

R-

12 

Bharat 

Agro 

Industri

es 

Micr

o 

Cattle 

Feed 

0.25 N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

30/09/2024) 

Yes (Up to 

30/09/2024

) 

R-

13 

C.C.F 

Industri

es 

Smal

l 

Cattle 

Feed 

0.5 N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

30/09/2031) 

Yes (Up to 

30/09/2031

) 

R-

14 

Cheema 

Agro 

Industri

es 

Smal

l 

Cattle 

Feed 

0.5 N/A N/A N/A N/A To 

Sewer 

Line 

N/A Yes (Up to 

6.08.2025) 

Yes (Up to 

6.08.2025) 

R-

17 

Davinde

r 

Industri

es 

Smal

l 

Sewing 

Machine 

Parts 

0.3 Electro

plating 

0.1 Memb

er 

CEPT 

JBR 

Tech

nolo

gies 

LD

H 

To 

Sewer 

Line 

To 

JBR 

Tech

nolo

gies 

Yes (Up to 

9/05/29) 

N/A 
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Ankit Siwach
Typewriter
12 KLD

Ankit Siwach
Typewriter
To

Sewer

Line

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A



R-

18 

Dev 

Steel 

Industri

es 

Micr

o 

Hardware 

Goods 

0.1 Electro

plating 

0.3 Memb

er 

CEPT 

JBR 

Tech

nolo

gies 

To 

Sewer 

Line 

To 

JBR 

Tech

nolo

gies 

Yes (Up to 

29/05/29) 

N/A 

R-

19 

Gagan 

Industri

es 

Smal

l 

Cattle 

Feed 

No (Due 

to 

tempora

rily 

closed) 

NA NA NA NA No 

Conn

ectivit

y in 

sewra

ge 

NA Yes (up to 

30/09/2025) 

Yes (Up to 

30/09/2025

) 

R-

20 

Galaxy 

crumb 

India 

Smal

l 

Crumb 

rubber 

0.3 

KLD 

No 

trade 

effluen

t 

NA NA NA sewag

e 

NA Yes (up to 

30/09/27) 

Yes (up to 

30/09/27) 

R- 

21 

Gaurav 

Steels 

D- 2 

focal 

point 

khanna 

Micr

o 

Hardware  

goods 

0.7 

KLD 

Picklin

g 

0.2 

KLD 

Memb

er Cept 

JBR 

Tech

nolo

gies 

LD

H 

Dome

stic 

Dispo

sal to 

PSIE

C 

sewer 

Trad

e to 

JBR 

tech

nolo

gies 

Yes (up to 

14-06-2029) 

Yes ( up to 

14-06-

2029) 

 

 

R-

23 

Gopika 

Industri

es 

 

Smal

l 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA Into 

Sewer 

NA Yes (Up to 

30/09/2025) 

Yes ( up to 

30/09/2025

) 

R- 

24 

Gupta 

steel 

Udyog 

Micr

o 

Poultry 

Feed 

2.0 

KLD 

NA NA 

 

NA NA  Into 

Sewer 

NA Yes (Up to 

30/09/2025) 

Yes (Up to 

30/09/2025

) 

 

R- 

25 

Hans 

Industri

es 

Micr

o 

Cattle 

Feed 

0.5 

KLD 

NA NA NA NA To 

PSEI

C 

Sewer 

Line 

NA  Yes ( Up to 

31/07/29) 

Yes ( Up to 

31/07/29) 

 

R- 

26 

Hari om 

Agro 

Industri

es 

Smal

l 

No 

manufact

uring 

No 

(tempor

ary 

closed) 

NA NA NA NA No 

sewer 

Conn

ection 

NA Yes (Up to 

30/09/2025) 

Yes (Up to 

30/09/2025

) 

R-

27 

Jain 

Hans 

Paper & 

Mill 

Board 

Industri

es 

Smal

l 

Mill 

Board 

0.3 Perma

nently 

closed 

N/A Recycl

ing of 

Water 

Wat

er 

Hold

ing 

Tank

s 

Sewer N/A Up to 

31/12/2024 

N/A 

 

R- 

28 

Jasbir 

Industri

es 

Smal

l 

Sewing 

machine 

Parts 

0.3 

KLD 

Electro

plating 

0.4 

KLD 

Memb

er Cept 

JBR 

Tech

nolo

gies 

LD

H 

Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

Trad

e to 

JBR 

tech

nolo

gies 

Yes ( upto 

30/06/2027) 

Yes ( upto 

30/06/2027

) 
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R-

29 

Jeet Rai 

& Sons 

D-17, 

Focal 

Point, 

Khanna, 

Ludhian

a 

Micr

o 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA To 

PSIE

C 

Sewer 

Line 

NA Yes (upto 

30/09/2024) 

Yes (upto 

30/09/2024

) 

R- 

30 

 

Jeet Rai 

& Son,s 

D-

12,13,12

5,126, 

Focal 

Point, 

Khanna 

Micr

o 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA To 

PSIE

C 

Sewer 

Line 

NA Yes (upto 

30/09/2027) 

Yes (upto 

30/09/2027

) 

 

R- 

31 

Kay bee 

Industri

es 

Micr

o 

Hardware 

Goods 

0.7 

KLD 

Picklin

g 

0.2 

KLD 

Memb

er 

CEPT 

JBR 

Tech

nolo

gies 

LD

H 

Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

Trad

e to 

JBR 

Tech

nolo

gies 

Yes (Upto 

30/06/2028) 

Yes (Upto 

30/06/2028

) 

 

R-

33 

M.K. & 

sons 

Micr

o 

Pharma 

tools & 

dyes 

0.2 

KLD 

NA NA NA NA Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2027) 

Yes (upto 

30/09/2027

) 

 

R-

34 

Goyal 

Steels 

Smal

l 

C.I. 

Casting 

0.3 

KLD 

NA NA NA NA Into 

sewer 

NA Yes (upto 

30/09/2028) 

Yes (upto 

30/09/2028

) 

 

R-

35 

Mangla 

Industri

es 

Micr

o 

Cattle 

Feed 

0.5 

KLD 

NA NA NA NA Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2026) 

Yes (upto 

30/09/2026

) 

 

R-

37 

Modern 

Soap & 

Oil 

Mills 

Micr

o 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA Dome

stic 

dispo

sal To 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2032) 

Yes (upto 

30/09/2032

) 

 

R-

38 

Orion 

engg 

Works 

Smal

l 

Cattle 

feed 

0.5 

KLD 

NA NA NA NA Dome

stic 

dispo

sal to 

NA Yes (upto 

30/09/2026) 

Yes (upto 

30/09/2026

) 
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PSIE

C 

sewer 

line 

 

R-

39 

R.P. 

Machine

s 

Micr

o 

Sewing 

machine 

Parts 

0.8 

KLD 

NA NA NA NA Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

line 

NA Yes (upto 

31/12/2028) 

Yes (upto 

31/12/2028

) 

 

 

R-

40 

Rajmoh

an 

Industri

es 

Smal

l 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA Onto 

land 

for 

planta

tion 

after 

passin

g 

throu

gh 

septic 

tank 

NA Yes (upto 

30/09/2029) 

Yes (upto 

30/09/2029

) 

 

R-

41 

SG 

Mechani

cal 

works 

Micr

o 

Cattle 

Feed 

0.3 

KLD 

NA NA NA NA Into 

sewer 

NA Yes (upto 

26/07/2026) 

Yes (upto 

26/07/2026

) 

 

R-

42 

Saffron 

Rubber 

Smal

l 

Crumb 

rubber 

0.5 

KLD 

No 

trade 

effluen

t 

NA NA NA sewag

e 

NA Yes (upto 

30/09/2027) 

Yes (upto 

30/09/2027

) 

 

R-

43 

Sanjay 

Solvex 

Pvt. Ltd. 

Medi

um 

R.B. oil 

D.O. RB 

Vegetable 

oil 

Glycerine 

6 KLD Broiler

s & 

safety 

Broiler 

& 

refiner

y 

52 

KLD 

E.T.P BA

R 

scre

en 

Equ

alisa

tion 

tank 

Aera

tion 

Tank 

Clari

fier 

Trea

ted 

wate

r 

tank 

sewra

ge 

Cool

ing 

towe

r for 

recir

culat

ion 

(ZL

D) 

Yes (upto 

30/09/2028) 

Yes (upto 

30/09/2028

) 

 

R- 

44 

Sanjiv 

industrie

s 

Smal

l 

Cattle 

feed 

0.4 

KLD 

NA 0 NA NA Into 

public 

sewer 

NA Yes (upto 

30/09/2032) 

Yes (upto 

30/09/2032

) 
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R- 

45 

Sanjiv 

Oils & 

Fats 

Smal

l  

Solvent 

extraction 

4 KLD Proces

s 

19 ETP Prim

ary 

& 

Seco

ndar

y 

treat

ment 

Into 

public 

sewer 

Reus

e- 

ash 

quen

chin

g/ 

cooli

ng 

wate

r 

Yes (upto 

30/09/2027) 

Yes (upto 

30/09/2027

) 

 

R-

46 

Saraswa

ti 

Industri

es, D-

11, 

Focal 

Point, 

Khanna 

Micr

o 

Cattle 

feed 

0.3 

KLD 

NA NA NA NA Dome

stic 

dispo

sal to 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2028) 

Yes (upto 

30/09/2028

) 

 

R- 

47 

Satish 

agrovet 

Pvt Ltd 

Smal

l 

Cattle 

Feed, 

soaps & 

detergents 

0.9 

KLD 

NA NA NA NA To 

PSIE

C 

Sewer 

Line 

NA Yes (upto 

30/09/2028) 

Yes (upto 

30/09/2028

) 

 

R-

48 

Satluj 

Industri

es 

small Cattle 

Feed 

0.3 

KLD 

NA NA NA NA To 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2025) 

Yes (upto 

30/09/2025

) 

 

R-

49 

Shree 

ram 

industrie

s 

Smal

l 

Cattle 

feed 

0.5 

KLD 

NA NA NA NA To 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2025) 

Yes (upto 

30/09/2025

) 

 

R-

50 

Shree 

Triveni 

Ltd 

Smal

l 

Cattle 

feed 

0.3 

KLD 

NA NA NA NA To 

PSIE

C 

sewer 

line 

NA Yes (upto 

30/09/2027) 

Yes (upto 

30/09/2027

) 

 

R- 

51 

Sohna 

agro 

industrie

s 

Smal

l 

Iron Bar 0.5 

KLD 

Septic 

Tank 

0 NA NA Onto 

planta

tion 

NA Yes (upto 

05/08/2025) 

Yes (upto 

05/08/2025

) 

 

R-

52 

Usha 

Udyog 

Smal

l 

Cattle 

feed 

0.8 

KLD 

NA NA NA NA Conn

ected 

with 

M.C. 

Sewer 

NA Yes (upto 

30/09/2025) 

Yes (upto 

30/09/2025

) 

 

R-

53 

Vikas 

Industri

al 

Smal

l 

Cattle 

feed 

4.0 

KLD 

NA NA NA NA Into 

sewer 

NA Yes ( upto 

30/09/2024) 

Yes (upto 

30/09/2024

) 

Copy of consent to operate under Water Act and Air Act of the aforementioned 

industries are annexed herewith as ANNEXURE A. 
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5. That the industries situated in the Focal Point, Khanna were duly visited 

by the concerned officers of the board on date 04.05.2024, 05.05.2024 and 

06.05.2024, out of the said 49 industries, 47 industries were found to be in 

compliance of the environmental norms and only two industries were 

found to be operating without valid consent of the Board under the Water 

(Prevention and Control of Pollution) Act, 1974.  

6. That PPCB sent show cause notices to Respondent No. 17 and Respondent 

No. 18 dated 13.06.2024 for violations of the provisions of Water 

(Prevention and Control of Pollution) Act, 1974. It is submitted that 

Respondent No. 17 duly replied to the said show cause notice with regard 

to the said violations as during the time of inspection Respondent No. 17 

was unable to furnish the required documents to the inspection team. 

However, later on the said documents were produced and duly verified. 

The copy of the consent to operate of Respondent No. 17 and Respondent 

No. 18 are duly annexed with the reply. 

7. That the Punjab Pollution Control Board vide letter no. 478-79 dated 

08.05.2024 issued a show cause notice for violation of the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 to the executive 

Engineer, Punjab Small Industries Export Corporation, Chandigarh and 

Executive Officer, Municipal Council, Khanna as the industrial Focal Point 

is being maintained by the said departments. In the show cause notice an 

opportunity of hearing has been extended to the above-named officers 
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before the chairman of the Punjab Pollution Control Board on. 15.05.2024 

to explain as to why the action may not be taken against them for the 

violation of the provisions of Water (Prevention and Control of Pollution) 

Act, 1974 wherein it was decided as under :  

A. The MC, Khanna shall remove the stagnation in the area around the 

intermediate pumping station (IPS) and shall shift the effluent, collected 

to STP of capacity 29 MLD for treatment, within 10 days.  

B. The MC, Khanna shall ensure that the de-silting of the sewer line be 

carried out well within time limits given in the tender documents 

(DNIT). 

8. That the answering respondents have always been diligent and are acting 

as per notification/regulation notified by government at various point of 

time which has also been observed by the report of Joint Committee 

submitted before this Hon’ble Tribunal. It is also submitted that the 

answering respondents have duly obtained the required consent from 

PPCB under Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution) Act, 1981 been compliant to the orders 

and directions issued by the Hon’ble Courts and this Hon’ble Tribunal. 

9. It is submitted that the answering Respondents have duly obtained the 

required consent from PPCB under Water Act and Air Act and have been 

duly complying with all the environment norms and guidelines laid down 

by the Hon’ble Supreme Court and this Hon’ble Tribunal. 
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FILED THROUGH 

NAVEEN CHAUDHARY 

ADVOCATE 

Ch No 165, Block-I, Delhi High Court, 

New Delhi-110003 

advnaveenchaudhary@gmail.com 

9999998399 
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( ..
·· assiiiii PUNJAB POLLUTION. CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala-147001.
Website:-ww.ppcb.gov.in

Office'DispatchNo :
.·-:•.:: . __ .._.,--_•_ _ . .

To,"

Registered/Speed Post

GI3LDH2220808

Date:

Application No : 18282694

VivekBansal

Khanna,Punjab-14J401
. • ;l:,... - ---• - - .Renewal of co.nseJ!U!o.;CTQ'A/Renewal/LDHKH/2021/16730827 dated 04/10/2021 granted under the

provisions of the'Air (Prevention &: Control'of Pollution) Act, 1981.

a4Ga.Mi#EE3REE9AEERee.
'1. Parten»tars or consent to @jii#ii@tinierii»kc,yr9s1%±a deta»sres

Consent to'Operate. Certificate No.

2. Particulars of the Industry

Address oflndustrial premises

')-·

.__ Capital InvestmenCof the Industry
Category of Industry
T eofIndustr
Scale of the Industry

. · ~()..ffice District

EPP±Gm2zit?±.rtt t22±:±4: tu :iii±terttt@A r-Ls-- '2fuel

«es. s » ~CTOA/Renewal/LDHKH/2022/18282694

. nited,
,- · oint,

Khanna,LudhianaKhanna-141401
302.37 lakhs

Oran e

2030-Fishfeed, poultryfeed and cattlefeed

Small
LudhianaKhanna

· "This is computergenerated documentfrom OCMMS by PPCB"
Aft Agro Pvt. Limited,A-I, Focal Point.Khanna.LudhianaKhanna,141401

Pagel

·•
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tf:~•4·,>t;-,--·--------------------·-----------------------,
;, ·v.:·l.\l~~is avith,referericeto the request made by the industry for renewal ofconsent granted by the Board under theAir
.. / , (Prevention an:d Control ofPollution) Act, 1981.
.;J

The renewal ofconsent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2018/8535177 dated 04/10/2018
valid upt5.30/09/2021and further extended videno. CTOA/Renewal/LDHKH/2021/16730827 dated 04/10/2021 valid upto
03/04/2022under tlie Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2026 with the same
conditions as mentioned therein and following specific conditions:

1. The.iiidustry shall maintain and operate the APCD regularly and efficiently, so as to achieve the prescribed emission standard
on regularbasis.
2. Theindustry shall ensure that no black smoke shall be emitted from its stack at any time.

3 .. , 'tb;~ji,i:clustry shall ensure that storage ofraw material and feed should be inside'the processing shed all the time. No rain
wa~ei/:~~cie_funoff ~nould come in contact withthe raw material and product. .

4. Tne"'½~ristry shall not add any additional air polluting process without obtaining priorwritten permission ofthe Board.

. 5. T,Ii~iilidustry shquld conform to the following ambient noise level prescribed under Rule 13 (1) ofNoise Pollution Regulation
&Control)j}Rules, 2000 at their boundary limits:

·-=,•}-'.-:. '\

SrN6." Type ofarea Limits-in dB(A) Leq
Day Time, Night Time

1. Industrial Area 75 70
. 2 Coiiriercial Area 65 55
3. Residential.Area 55 45
4. Siien'clZone 50 40~- . • ....

..Note: i.Day time shall mean from 6:00 a.m.to.LO:O0.p.ma==r»-s==iris»rarr=ass­
· · ii. Nighttime shallmean from 10:00 pin to 6:. . '°'·

54

A1Ithercontents shall remain unchanged. al inappen w. consent issued vide no.
CTOA,Reeva/LDHKH/2018/8535171dgg.,k.. -LS,and,is.sub2$ggugut.ggtgpsiops.issued vide no. .
CTOAIR;enewal/LDHKH/2021/16730827 dated 04/1$72021 under thie AIr (Prevention &i Control ofPollution) Act, 1981.

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

04/05/2022

Endst! No.: • Dated:

A copy ofthe above is forwarded to the following fot information and ne~essary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance ofthe consent conditions and submit the report accordingly.

, ,,
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04/05/2022

(Om Parkash)
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)
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PUNJAB POLLUTION CONTROLBOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala-147001.

Website:- www.ppcb.gov.in

. Office·Dispatch No :

Industry.Registration ID:

To,
Vivek Bansal

Registered/Speed Post

GJ3LDH2220808

Date:

Application No: 18286164

Subjeet:
-Kha:rtna:,Punjab-141401
Renewal of consi;nt nQ. CTOW/Renewal/LDHKH/2021/16730875 dated 04/10/2021 granted under the
provisions of theWater (Prevention and Control of Pollution) Act, 1974.

1. Particulars ofConsent to{Qj@rate under:-.Water:Aet, 1974granted to the industry

Consent to Operate Certificate No.
Da:te of issue :

.,, - s. ,CTOWIRenewa. DHKH/2022/18286164

Date .of'expiry : .
Certificate-T e:

±» ·rs, r ,_EE-nr;;ii -+m->=.....,.,.,_..,.==rnr-=rs«.rs3.0/09,2,02la±si...so==a-

Previous CTO No. & va1atty: ~smas ._ CTOV,~Renewal.DHKHP2021/16730875cssssrs ·"aErom.04/1O/2021 sf0.03/04/2022

2. Particulars ofthe Industry

Na.me & Designation ofthe Appl
Address ofIndustrial premises

Category ofIndustry
Type ofIndustry
Scale ofthe Industry
Office District

g ±
Oran. e
2030-Fishfeed, poultryfeed and cattlefeed
Small
LudhianaKhanna

"This is computergenerateddocumentfrom OCMMSby PPCB"
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,°· · .This • is o/::1:h reference to the request made by the industry for renewal ofconsent granted by the Board under theWater
· (Prevention & Control ofPollution) Act, 1974. . .

The renewal ofconsent to operate granted to the industry vide no. CTOW/Renewal/LDHKH/2018/8535391 dated 04/10/2018
valid upto30/09/2021 and further extended vide no. CTOW/Renewal/LDHKH/2021/16730875 dated 04/10/2021 valid upto
03/04/2022 under the Water (Prevention & Control ofPollution) Act, 1974 is hereby renewed upto 30/09/2026 with the same
conditions as mentioned therein and following specific conditions:

1. The industry will not generate and discharge any trade eflluent.

2. The industry shall not undertake washing ofrice bran oil tank.

3. The industry shall provide flow meter on the submersible pump within 15 days and submit compliance immediately
thereafter.. •

4. The industry shall ensure that storage ofraw material and feed should be inside the processing shed all the time. No rain
water/surface runoffshould come in contact with the raw material and.product.

. 5. The industry shall comply with guidelines ofPunjab WaterRegulation and Development Authority (PWRDA) for abstraction
ofgroundwater.

g

All other contents shall remain ·unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Renewal/LDHKH/2018/8535391 dated 04/10/2018 and its subsequent extension issued vide no.
CTOW/Renewal/LDHKH/2021/16730875 dated 04/10/2021 under the Water (Prevention & Control ofPollution) Act, 1974.

04/05/2022

· Endst. No.:

Gs445$338= a.i'unjab Pollution Control Board). ,.

Dated:

For& on behalf
of

:-.A copy ofthe above is forwarded to the following for information and necessaryaction please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance ofthe consent conditions and submit the report accordingly.

04/05/2022

(Om Parkash)
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)

,.r ,
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Afi Agro Pvt.Ltd
CIN:U70101PB1997PTC020357

A-1 FocalPoint Khanna-141401Pb]
Manufacturers Of High Quality Cattle & Poultry Feed

{GSTIN :03AA4ECA6479L1ZE) Phone-01628-220408 E-mail-afiagro@yahoo.com

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF
DIRECTORS HELD ON _03.08.2024 ATTHE REGISTERED OFFICE OFTHE COMPANY

RESOLVED unanimously that Sh. Vivek Bansal , Director of the company be

and is hereby authorized to act as 'Authorized Signatory' on behalf of the

company to complete all administrative, revenue and legal formalities for the

purpose of representation of the company before National Green Tribunal

(NGT), Delhi. This authority is valid for the activities including signing,

authorizing and submitting any application forms, affidavits or other

documents; appoint any persons, consultants, firms or companies, making

payments and submit fees to any government or non-government

departments and organisations; or any other activity required for the

aforementioned purpose; and that all the acts done or documents executed,

filed and signed by Sh. Vivek Bansal for above purposes shall be binding on

the company.

CERTIFIED TRUE COPY
For

Director

Director

For A.FI. Agro Pvt. Ltd.

H1 $5vu
Director

For A.FI. Agro Pvt. Ltd.n.-
/I Director
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IN THE COURT OF .

Suit/Appeal No JURISDICTION OF 201

In re:­

..................................................................................................................Plaintiff(s] or Petitioner(s]

Appellant(s) Complainant(s)

VERSUS

........................................................................................... ....... Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

..-.we..
The above named _

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s] to be my/ ourAdvocate in the above-noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment offees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

Client ~ij\t,f.I. A

1

gro Pvt. Ltd. J.
I Identify the Signature/Thumb Impression of Below Mentioned Person, //" I

Signed in My Presence. The Client. ' /~
(/I Diretr

Advocate

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents ofwhich have
been understood by me/us on this Day of 201 Accepted subject to the terms of
the fees.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

VIVEK BANSAL S/O HARISH BANSAL R/O HOUSE No.8 NEAR 
PEERKHANA KUNDRA STREET KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No.06

ORIGINAL APPLICATION No.47/2024

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB

NAVEEN CHAUDHARAY 
D/2164/2010
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

23 2024
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Afi Agro Pvt.Ltd
CIN:U70101PB1997PTC020357

A-1 FocalPointKhanna-141401(Pb]
Manufacturers Of High Quality Cattle & Poultry Feed

(GSTIN :03AA4ECA6479L1ZE) Phone-01628-220408 E-mail-afiagro@yahoo.com

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF
DIRECTORS HELD ON _03.08.2024 ATTHE REGISTERED OFFICE OFTHE COMPANY

RESOLVED unanimously that Sh. Vivek Bansal , Director of the company be

and is hereby authorized to act as 'Authorized Signatory' on behalf of the

company to complete all administrative, revenue and legal formalities for the

purpose of representation of the company before National Green Tribunal

(NGT), Delhi. This authority is valid for the activities including signing,

authorizing and submitting any application forms, affidavits or other

documents; appoint any persons, consultants, firms or companies, making

payments and submit fees to any government or non-government

departments and organisations; or any other activity required for the

aforementioned purpose; and that all the acts done or documents executed,

filed and signed by Sh. Vivek Bansal for above purposes shall be binding on

the company.

CERTIFIED TRUE COPY FI P LdFor A. ..Agro vt. t.
For,,557.»60_

Director
Director

Director

For A.F.I. Agro0.
1/ o».a»r
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IN THE COURT OF ......................................................................................................................................... . 

Suit/Appeal No ........................................................................................ JURISDICflON OF 201 

In re: -

.................................................................................................................. Plaintiff(s) or Petitioncr(s) 

Appellant(s) Complainant(s) 

VERSUS 

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese 

Present shall come that I/we ........................................................................................................................................... .. 

The above named ........................................................................................................................................................................... . 

....................................................................................................................................... do hereby appoint 

\. 

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same 
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 
for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions reviC'w, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necess.;ry 
or proper for the prosecution of the said case in• all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes 
that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 
other acts and things which may be nei:essary to be done for the progress and in the course of the 
prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on our behalf. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 

his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all 

hearings and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 

result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he 

shall receive and retain for himself. • 

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 

to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the> said case 

until the same is paid up. l he fee settle is only for the above case and above Court. I/We hereby agree that 011ce 

the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case 

prolongs for rnore than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our riand to these presents the contents of which have 

been understood by me/us on this .................................... Day of ........... .. . ... 201 Accepted subject to the terms of 

the fees. 

Advocate 

'for J.tman 'f e,e,l Imlustrits 

Y~\.\).&-\)1\... 

.Partntr 
Client 

I Identify the Signature/Thumb Impression of Below Mentioned Person, 

Signed in My Presence. The Client. 

---

c-. 

ii 
·\ 
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

                   

                   

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala – 147001.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: R15LDH23008397 Application No : 22188638

To,
Amrit Singh
Khanna
Khanna,Punjab-141401

Subject: Renewal of consent no. CTOA/Renewal/LDHKH/2021/16956057 dated 16/12/2021 granted under the
provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2023/22188638

Date of issue : 22/06/2023

Date of expiry : 30/09/2026

Certificate Type : Renewal

Previous CTO No. & Validity : CTOA/Renewal/LDHKH/2021/16956057
From:16/12/2021          To:30/09/2022

Name & Designation of the Applicant Amrit Singh, (Partner)

Address of Industrial premises Amrit Agro Industries,
D/114 Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 45.79 lakhs

Category of Industry Orange

Type of Industry 2063-Steel and steel products using various furnaces like
blast furnace /open hearth furnace/induction furnace/arc
furnace/submerged arc furnace /basic oxygen furnace /hot
rolling reheated furnace

Scale of the Industry Small

Office District Ludhiana Khanna
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

 This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

 The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2021/16956057 dated 16/12/2021
valid upto 30/09/2022 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2026 for the
manufacturing of Agriculture Implements @ 0.8 MTD with the same conditions as mentioned therein and following specific
conditions:

1.      The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

3. The industry shall submit the stack emission analysis report from Board’s lab within one month.

4.      The industry shall comply with the guidelines/SOPs provided by PSCST, Chandigarh for the effective operation of APCD.

5.      The industry shall not dispose off its Hazardous waste to any unauthorized vendor.

6.      The industry shall not use any scrap containing Hazardous waste like shockers containing waste oil.

7.      The industry shall provide thick plantation of spreading crown varieties of evergreen trees all along the boundary wall.

8.       The project proponent shall not throw, burn or burry any solid wastes in open, outside premises or in drain / water bodies.

9.      The project proponent shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities.

10.     The project proponent shall ensure that there are no usages of single use plastic-thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocal
or any other non-biodegradable material in the premises.

11.       The project proponent shall properly handle and manage the solid wastages as per the provisions of the Municipal Solid
Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

  All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Renewal/LDHKH/2021/16956057 dated 16/12/2021 to the industry under the Air (Prevention & Control of Pollution)
Act, 1981.

22/06/2023

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

                   

                   

22/06/2023

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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IN THE COURT OF ......................................................................................................................................... . 

Suit/Appeal No ......................................................................................... JURISDICTION OF 201 

In re: -

.................................................................................................................. Plaintiff(s) or Petitioner(s) 

-Appellant(s) Complainant(s) 

VERSUS 

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom 
these Present shall come that I/we ............................................................................................................................................ . 

The above 

named ........................................................................................................................................................................... . 

............... ........................................................................................................................ do hereby appoint 

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same 
may be tried or heard and also In the appellate court including High Court subject to payment of fees 
separately for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed 
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for_e_a_ch ____ ~ 
stage . 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of 
disputes that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 
other acts and things which may be necessary to be done for the progress and in the course of the 
prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power 
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign 
the power of attorney on our behalf. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate 
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on 
all hearings and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which 
he shall receive and retain for himself. 

And I/we undersigned do hereby agree that in the event of the whole or part of the fee ar,reed by 
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the 
said case until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree 
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the 
case prolongs for more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which 
have been understood by me/us on this .................................... Day of ......... 201 Accepted subject to the terms 
of 

the fees. 

Advocate 

For .,n,rit~ 

~vi"' Parlner 

Client 

I Identify the Signature/Thumb Impression of Below Mentioned Person, 

Signed in My Presence. The Client. 
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'PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O16LDH23929637

Date:

Application No : 13842331

Tarsem Singla
#506-b, Bank Colony, Behind Lady Hospital
Khanna,Ludhiana-141401

.,;t1
Subject: Renewal of 'consent to operate' under the Water (Prevention & Control ofPollution) Act, 1974 granted vide

no. O16LDH2CTOW3929712 dated 28.4.2016 (valid upto 30.9.2020) to Mis Anmol Industries, C-1, Focal
Point, Khanna, Distt. Ludhiana.

1. Particulars ofConsent to Operate under Water Act, 1974 granted to the industry

•· -- -··-

Consent to Operate Certificate No. CTOIRenewal/LDHKHI2020/13842331
-, ! I

-'16/10/2020Date of issue : - ·~---

Date of expiry : 30709/2025
,_ -- -

. - - - ' --- . --
Certificate Type :

.
Renewal

--
Previous CTO No. & Validity: DJ6LDH2CTOW3929712

- From:28/04/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation ofthe Applicant
Address of Industrial premises

Capital Investment of the Industry
Category of Industry
Type of Industry
Scale of the Industry
Office District

'--
1 i-·

TarsemSingla, (Partner)
AnmolIndustries
C-I Focal.Point,'
Khcinffa,])iulhrana Khanna-141401
62.04 lakhs
'orange
299-Miscellaneous (Orange)
Small
Ludhiana Khanna

"This is computer generated documentfrom OCMMS byPPCB"
Anmol Industries,C-I Focal Point,Khanna,Ludhiana Khanna, 14140I
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1.: Spetial Conditions:

1.The industry shall not generate & discharge any trade effluent.

2.The industry shall comply with the guidelines ofthe CGWA for abstraction ofground water.

All other contents and conditions ofconsent will remain same as mentioned in original consent no. O16LDH2CTOW3929712
dated 28.4.2016 (valid upto 30.9.2020) under the Water (Prevention & Control ofPollution) Act, 1974.

16/10/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy ofthe above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board,Regional Office,SriFatehgarhSahib for information and necessary
action.

16/10/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf
of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

016LDH23929637

Date:

Application No : 13810578,,.,

Subject:

Tarsem Singla
#506-b, Bank Colony, Behind Lady Hospital
Khanna,Ludhiana-141401
Renewal of 'consent to operate' under the Air (Prevention & Control ofPollution) Act, 1981 granted vide no.
O16LDH2CTOW3929653 dated 28.4.2016 (valid upto 30.9.2020) to Mis Anmol Industries, C-1, Focal Point,
Khanna, Distt. Ludhiana.

I. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

--
Consent to Operate Certificate No. CTOAIR~nbval!L!JHKH/2020/13810578~
Date of issue : - 16/10/2020 ­

-
- --

- ... -
Date of expiry : 30/0/2025

---- ·-. -

Certificate Type : Renewal­
Previous CTO No. & Validity·: - 016LDH2CTOW3929653 :·

From:28/04/2016 To:30/09/2020

2. Particulars of the Industry
l t

Name & Designation of the Applicant
Address of Industrial premises

Capital Investment of the Industry
Category of Industry

Type ofIndustry
Scale of the Industry
Office District

I Tarsem Singla,(Partner)
•··1 -- -------

Anmol Industries,
C-1Focal Point,
Khanna,Ludhiana Khanna-141401
62.04 lakhs
Orange
2999-Miscellaneous (Orange)
Small
Ludhiana Khanna

"This is computer generateddocumentfrom OCMMS by PPCB"
Anmol Industries,C-1 FocalPoint, Khanna,Ludhiana Khanna, 141401
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Special Conditions:

I.This consent is issued on the basis of undertaking submitted by the industry, in compliance to policy of the Board circulated
vide letter dated 02/02/2016, to the effect that it is complying with the conditions of consents granted to it under the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any opportunity or notice.

2.The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) ofNoise Pollution Regulation
& Control) Rules, 2000 at their boundary limits: e

Sr. No.Type of area Parameters Limit in dB(A) Leq
Day Time, Night Time
I .Industrial Area 75 70
2.Commercial Area 6555
3.Residential Area 5545
4.Silence Zone 5040

Note:
i. Day time shall mean from 6:00 a.m. to 10:00 p.m
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing devices.

4. The industry will not install any additional boiler / furnace without obtaining prior written permission from the Board.

All other contents and conditions of consent will remain same as mentioned in original consent no. 016LDH2CTOW3929653
dated 28.4.2016 (valid upto 30.9.2020) under the Air (Prevention & Control ofPollution) Act, 1981.

16/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of •
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Sri Fatehgarh Sahib for information and necessary

action.

16/10/2020

"This is computer generated documentfrom OCMMS by PPCB"
Anmol Industries,C-I FocalPoint,Khanna,Ludhiana Khanna, 141401
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t (Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
Anmol Industries,C-I Focal Point,Khanna,Ludhiana Khanna, 141401
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----- ----------------------------------------------~

IN THE COURT OF ..

Sult/Appeal No JURISDICTION OF 201

In re;­

................................................................................................................. Plalntlff(s) or Petitloner(s)

Appellant(s) Complalnant(s)

VERSUS

.................................................................................................Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we ..

The above named , .

.....................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate In the above- noted case authorize him:­

To act, appear and plead In the above-noted case In this court or in any other court in which the same
may be tried or heard and also In the appellate court Including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executlons review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case In all Its stages subjects to payment offees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or In any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and In the course of the
prosecution on the said case.

To appoint and Instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute In the matter as my/our own acts, as If done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case Is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that In the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution ofthe said case
until the same Is paid up. The fee settle Is only for the above case and above Court. I/We hereby agree that once
the fee Is paid, I /We will not be entitled for the refund of the same In any case whatsoever and If the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood y mels on this ......av of...........201 Acc&Wleau~M@fie&unrDUSTRIES
es Ta+isl
Advocate cent can''f

i Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed In My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB

TARSEM SINGLA S/O JAGDISH RAM  R/O HOUSE No. 606-B BANK COLONY
KHANNA LUDHIANA KHANNA PUNJAB 141401

RESPONDENT No.09

23 2024

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAWYERS CHAMBER DELHI HIGH COURT 110003 
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JIN : 03071066869
Dated : 4-8-98

Subject to KHANNA Jurisdiction only
@]
Fact.: 01628-223739
Mob. : 98152-02025
Mob. : 98153-02025

ANMOL INDUSTRIES

ANMOI, INDU&'IRIE&
@ @

Manufacturers of : HIGH QUALITY NEELAM & VEENUS CATTLE FEED

C-1, &C-2, Focal Point, KHANNA - 141401 (Pb.)

AUTHORITY LETTER
!B.§.j 'fi{p. . .. . .. . . . . . .. . .. 'Datetf .....•......•....•..•..•..

We, Aman Singla S/o Sh. Naresh Kumar Singla, Abhishek Singla S/o Sh. Naresh Kumar
Singla and Tarsem Singla S/o Late Sh. Jagdish Ram, partners of M/sAnmol Industries, Plot
No. C-1, Focal Point, Khanna - 141401 (PB), do hereby authorize Tarsem Singla S/o Sh.

Jagdish Ram to complete all administrative, revenue and legal formalities for the purpose of

representation of the firm before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,

affidavits or other documents; appoint any persons, consultants, firms or companies,

making payments and submit fees to any government or non-government departments and

organisations; or any other activity required for the aforementioned purpose; and that his
acts and deeds will be binding on the firm.

The signature of Tarsem Singla have been attested and reproduced below for the said
purpose.

Executants

ForANMOL INDUSTRIES

"±.
(Aman Singla) ..47
( Partner)

(Abhishek Singla)
ForANMOL INDUSTRIES

tu.sg
( Partner )

(Tarsem Sirigla)

Place: Khanna

Date: 05-08-2024

Authorized Signatory

:.:'or ANMOL INDUSTRIES

Z«Ser
Partner

(Tarsem Singla)
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4o ·----,
_____________J

IN THE COURT OF .

Suit/Appeal No............ .........

In re: ­

. JURISDICl'ION OF 201

.................................................................................................................. Plaintiff(s) or Petitioner(s)

5eila(s) complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separatdy
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 201 Accepted subject to the terms of
the fees.

Advocate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

For A-ONE ENTERPRISES
·, . ' {' . .9, •

Signed in My Presence The Client.

lo

ORIGINAL APPLICATION No.47/2024

STATE OF PUNJAB

NARINDER KUMAR S/O MANJIT RAI R/O NAI ABADI KHANNA LIDHIANA 
PUNJAB 141401

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

NAVEEN CHAUDHARY 
D/2164/2024
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

RESPONDENT No.10

23 2024
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.
Website:- www.ppcb.gov.in

1

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O18LDH2318723

Date:

Application No : 20131015

Tarsem Singla
C-47, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOANaried/LDHKH/2018/8188482 dated 06/08/2018 granted under the provisions
of the Air (Prevention & Control ofPollution) Act, 1981.

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

La -- --- ---~~-- ---- ,.____ -------~ . . . .

Consent to Operatt: Certificate No. ---- ,- ,· CTOA/Renewal/LDHKH/2022/20131015
i '' !

Date of issue : 21/11/2022
t e .wao -

_Date of expiry : '• 3()109/202,7 )
Certificate Type : ' Renewal ----- - ----- ·- --- - 7

Previous CTO No. & Validity : :
- CTOA/Vsaried/LIJHKH/2018/8188482·• From:06/08/2018 To.-30/09/2022

-

2. Particulars of the Industry

Name & Designation of the Applicant''•~-•. Tarseiisin±i,(armne)
' %.u ea"Address of Industrial premises '. Aviiid'sh Ind_1/stries,

J PlotNo: C-47, Focal Point,
--- Khanna,Ludhiana Khanna-141401
Capital Investment of the Industry 357.59 /akhs
Category of Industry Orange

Type ofIndustry 2030-Fishfeed, pou/t,yfeed and cattlefeed

Scale of the Industry Small
Office District Ludhiana Khanna

M

"This is comp111e1 generateddocumentji-0111 OCMMSby PPCB"
Avinash lndustries,PlotNo. C-47, FocalPoint,Khanna,Ludhiana Khanna, I./ 140I
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Tftis is with reference to the request made by the industry for renewal ofconsent granted by the Board under the Air
(Prevention and Control ofPollution) Act, 1981.

The renewal ofconsent to operate granted to the industry vide no. CTOA/Varied/LDHKH/2018/8188482 dated 06/08/2018
valid upto 30/09/2022 under the Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall obtain NOC ofthe Board, ifit changes any of its product/capacity ofthe plant.

3. The industry shall get its building plan amended from Director ofFactories, in case there is any change w.r.t. building and
location ofmachinery.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Varied/LDHKH/2018/8188482 dated 06/08/20 I8 to the industry under the Air (Prevention & Control ofPollution) Act,
1981.

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board) s

Endst. No.: Dated:

A copy ofthe above is forwarded to the following for information andnecessary action please:
The Environmental Engineer, Punjab Polluti6n C~ntrol B_oard~ Regional ·Office:, Fa~ehgarh Sahib. She is requested to ensure .tJ:ie
compliance ofthe consent conditions and submit the report accordingly.

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated documentJi-om OCMMS byPPCB"
Avinash Industries,PlotNo. C-47, FocalPoint,Khanna,Ludhiana Khanna. I4140I
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r
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala-147001.

Website:-www.ppcb.gov.in

Office Dispatch No:

Industry Registration ID:

To,

Registered/Speed Post

O18LDH2318723

Date:

Application No : 20263013

Subject:

Tarsem Singla
C-47, Focal Point
Khanna,Ludhiana-141401
Renewal of consent no. CTOWNaried/LDHKH/2018/8188634 dated 06/08/2018 granted under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974.

1. Particulars ofConsent to Operate underWater Act, 1974 granted to the industry

- . -- ---··---·- - . ------------~-~-
Consent to Operate Certificate No. ~ -CTOW/Renewal/LDHKH/2022/20263013

.. , .

Date of issue : --
I 21/11/2022 .- -1> -4 -e­ ­ - -- ·

Date of expiry : - 30/09/2027 l

Certificate Type : -- - . Renewal - --- ---~ ----

Previous CTO No. & Validity: CTOW/Varied/LDHKH/2018/8188634
From:06/08/2018 To:.30/09/2022

- -- --

2. Particulars of the Industry

Name & Designation of the Applicant
Address of Industrial premises

Capital Investment of the Industry
Category of Industry
Type of Industry
Scale of the Industry
Office District

l.. ·---­
' Tarsem Singla, (Partner) I

Avis#iadusiries,
-- - I PlotNo. C-47, Focal Point,

I Khanna,'Ludhiana'Khanna-141401
!
1 357.59 lakhs
Orange
2030-Fishfeed, poultryfeed and cattlefeed
Small
Ludhiana Khanna

"This is computer generateddocumentfrom OCMMS by PPCB"
Avinash lndustries,P/ot No. C-47, Focal Point,Khanna,Ludhiana Khanna,14}401
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·-.-1- This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
(Prevention & Control ofPollution) Act, 1974.

· The renewal ofconsent to operate granted to the industry vide no. CTOWNaried/LDHKH/2018/8188634 dated 06/08/2018
valid upto 30/09/2022 under the Water (Prevention & Control ofPollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. The industry is advised to obtain necessary clearance for Abstraction ofGround Water from the Punjab Water Regulation and
Development Authority (PWRDA). \

2. The industry shall obtain NOC ofthe Board, ifit changes any ofits product/capacity ofthe plant.

3. The industry shall get its building plan amended from Director ofFactories, in case there is any change w.r.t. building and
location ofmachinery.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOWNaried/LDHKH/2018/8188634 dated 06/08/2018 to the industry under the Water (Prevention & Control ofPollution) a
Act, 1974.

ti

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy ofthe above is forwarded to the following for information and necessary actionplease:
The Environmental Engineer, Punjab PollutioncontrolBoard,/ Regional Office,Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit thereport accordingly. '

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For && on behalf
of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
Avinash Industries,Plot No. C-47, Focal Point,Khanna,Ludhiana Khanna, 14140I
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1)

IN THE COURT OF .

Suit/Appeal No .JURISDICTION OF 201

In re:-

..................................................................................................................Plalntlff(s) or Petitioner(s)

Appellant(s) Complalnant(s)

VERSUS

..................................................................................................Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we _ ..

The above named .

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my/our Advocate In the above-noted case authorize him:­

To act, appear and plead in the above-noted case In this court or In any other court in which the same
may be tried or heard and also In the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign flle, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case In all Its stages subjects to paymentof fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or In any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecut ion on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute In the matter as my/our own acts, as If done by me/us to all Intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear In court on all
hearings and will Inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that In the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same Is paid up. The fee sett le Is only for the above case and above Court. I/We hereby agree that once
the fee Is paid, I /We will not be entitled for the refund of the same In any case whatsoever and If the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF We do hereunto set ry/our hand to these presents the fr@gent!the [duS'tries
been understood by me/us on this Day of 201 Accepted subject to the terms of

etees 7a+rja
Advocate client client Partner

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed In My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

ORIGINAL APPLICATION No.47/2024 

STATE OF PUNJAB

NAVEEN CHAUDHARY
D2165/2010
CH 165 LAYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

23 2024

TARSEM SINGLA S/O JAGDISH RAM  R/O HOUSE No. 606-B BANK 
COLONY KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No.11
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--........_
PAR:-AABFA6350N Subject to Khanna Jurisdiction Only GSTIN: 03AABFA6350N1ZL

,. AVINASH INDUSTRIES
Address: Plot No. C-47, Focal Point, Khanna - 141401 District Ludhiana (PB)

Mob : 98722-92525 I E-mail: avinashinds@gmail.com
Al ITHORlTY LETTER

Ref. No.----- Dated-----
We, Ashwani Kumar Singla S/o Late Sh. Jagdish Ram and Tarsem Singla S/o Late Sh.
Jagdish Ram, partners of Mis Avinash Industries, Plot No. C-47, Focal Point, Khanna ­
141401 (PB), do hereby authorize Tarsem Singla S/o Sh. Jagdish Ram to complete all

administrative, revenue and legal formalities for the purpose of representation of the firm

before National Green Tribunal (NGT), Delhi. This authority is valid for the activities

including signing, authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making payments and

submit fees to any government or non-government departments and organisations; or any

other activity required for the aforementioned purpose; and that his acts and deeds will be
binding on the firm.

The signature of Tarsem Singla have been attested and reproduced below for the said
purpose.

Executants

_ 'i)-. F)/:lr Av~a~ Industries
·gs laa' toe.e [v

Partner

(Ashwani Kumar Singla)

For Avinash Industries

7Ga--G,. ,.,-. -•-ow,.,,.
· Partner

(Tarsem Singla)

Place: Khanna

Date: 05-08-2024

Authorized Signatory

r: - - .
ForAvinash Industries

Z·Son
Partner

(Tarsem Singla)
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No:

Industry Registration ID:

To,

Registered/Speed Post

G 14LDH2201603 7

Date:

Application No : 11476431

Bharat Agro Industries
D-116, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal ofi~,Consent to Operateit,'/an outlet for discharge ofthe
effluent u/s 25/26 ofWater (Prevention & Control-ofPollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out ofyour premises subject to the Terms and Conditions as
mentioned in this Certificate.

,
1. Particulars ofConsent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Reneiva/lLDHKH/2019/11476431

Date of issue : 13/11/2019

Date of expiry : 30/09/2024

Certificate Type : Renewal

Previous CTO No. & Validity: O15LDH2CTOW2429782
From:09/03/2015 To:30/09/2019

2. Particulars of the Industry

- --
Name & Designation of the Applicant Tajinder Pal, (Manager) ¥

,.
·,

Address oflndustrial premises Bharat Agro Industries,
D-116, Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 19.03 lakhs

Category of Industry Orange..
Type of Industry 2030-Fish feed, poultryfeed and cattlefeed
Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 9000/-vide CR. No. 82/5154 dated 09/10/19 and late

fee ofRs. 180/­
vide CR no. 37/5155 dated 17/10/19

Raw Materials(Name with quantity per day) 1) DOC@ 10.5 MTD
2) MOLLASES @ 500 Kgs/day
3) Rice Polish @ 2.5 MTD
4) Maize @ 800 Kgs/day
5) Salt @ 100 Kgs/day
6) Barley @ 800 Kgs/day

"This is computergenerateddocumentfrom OCMMS by PPCB"
Bharatgro Industries,D-116, Focal Point,Khanna,Ludhiana Khanna, 141401
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Products (Name with quantity per day)

By-Products, if any,(Name with quantity per day)

Details of the machinary and processes

Details of the Effluent Treatment Plant

Mode of Disposal

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

'Cattle Feed@ 10 MTD

As per details given in application no. 11476431
Raw Material Weighing Hopper Grinding Mixer
Collection Hopper Blending
Pelletization Packing

Domestic Effluent @ 0.25 KLD

Onto landfor plantation after passing through septic tank

As per effluent standards prescribed by PPCB/MoEF &cc.

«
I

13/11/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:
!
!:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

13/11/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)
i

"THis is computergenerated documentfrom OCMMS byPPCB"
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

Gl 4LDH2201603 7

Date:

Application No : 11476347

Tajinder Pal
D-116, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of consent to operate under the Air- (Prevention & Control of Pollution) Agt, 1981 vide no.
O15LDH2CTOA2440598 dated 09/03/2015- MIs Bharat Agro Industries, D-116, Focal: Point, Khanna,
Ludhiana Khanna.

1. Particulars ofConsent to Operate underAirAct, 1981 granted·to the industry..
:

Consent to Operate Certificate No. CTOA/Renewal/LDHKHI2019/11476347

Date of issue : 18/11/2019

Date of expiry : 30/09/2024

Certificate Type : Renewal

Previous CTO No. & Validity: O15LDH2CTOA2440598
From:09/03/2015 To:30/09/2019

2. Particulars of the Industry
~-

Name & Designation of the Applicant TajinderPal, (Manager)

Address of Industrial premises Bharat Agro Industries,
D-116, Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 19.03 lakhs
Category of Industry IOrange

Type ofIndustry 2030-Fishfeed, poultryfeed and cattlefeed

Scale of the Industry Small

Office District Ludhiana Khanna

!

£

"This is computergenerateddocumentfrom OCMMS by PPCB"
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the
Air (Prevention & Control of Pollution) Act, 1981.

The validity of'consent to operate' granted to the industry vide no. O15LDH2CTOA2440598 dated 09/03/2015 (valid upto
30.09.2019), is hereby renewed upto 30.09.2024, for the manufacturing of Cattle Feed@ 10 MTD with the same terms &
conditions and following additional conditions:
I. The industry shall ensure that it will not emit the black smoke under.any circumstances.
2. The industry shall not install any boiler /furnace in its premises without obtaining prior written permission from the Board.
3. The industry shall ensure that no air pollution problem /public nuisance odour problem is created in the area due to the
discharge of emission from the unit.

All other contents shall remain unchanged. This letter be appended with the original consent no. 015 LDH2CTOA2440598
dated 09/03/2015 issued to the industry vide Board's letter no. 1034 dated 10.03.2015 and subsequent extension(s) from time to
time under the Air (Prevention & Control of Pollution) Act, 1981.

18/11/2019

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, FatehgarhSahib.,

18/11/2019

(Rajeev Gupta)
Environmental Engineer

For && on behalf
of

(Punjab Pollution Control Board)
•
£

"This is computergenerateddocumentfrom OCMMS byPPCB"
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IN THE COURT OF._ .

Suit/Appeal No .JURISDICTION OF 201

In re:-

.................................................................................................................. Plaintiff{s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS
?

............. ..................................................... .............................. .. Defendant (s)/ Respondent(s) / Accused Know all to whom I:
these Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ ourAdvocate in the above - noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution ofthe said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf. · ' i

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us. •

#

IN WITNESS WHERE OF /we do hereunto set my/our hand to these presents the ekkarki#a,Agro ldusi.23 z
been understood by me/us on this ..................................Day of........................201 Accepted subject to the terms of ",' 7
the fees. Sy-. f

Advocate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024

STATE OF PUNNJAB

RESPONDENT No.12

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

TAJINDER SINGH S/O RAM PRATAP . WARD No.22 BEHIND NATRAJ 
CENEMA KHANNA LUDHIANA PUNJAB 141401

23 2024
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GST No: 03AADFB1109Q1ZP

@g2:z1.±±!A!±!°
Brands Cattle Feed

Ref. No.

~.
D-116, F~'i:al Point,

Khanna-141401 (Pb.)

+919815910631
+919815063836

Dated ••.•.•.•.•.•..•...••

-- AUTHORITY LETTER
was-al wlAsol aoc,H has4 SH6\auk

We, Acea gassyTeyn-A keSloand _
l ' P.ilio.'Yt:tk-A~ .,)~~

S/o -------~ partners of M/s Khanna - 141401
Tjae Pa ( Pa«eRij Axe-ah >(PB), do hereby authorize,•ti

1
sttc.vc.-\ ':)w¾LL S/o J to complete

all administrative, revenue and legal formalities for the purpose of represe~tation of
the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the
,activitiesincluding signing, authorizing and submitting any application forms,

affidavits or other documents; appoint any persons, consultants, firms or companies,
,,,, i·

making payments and submit fees to any goternment or non·government departments

and organisations; or any other activity required for the aforementioned purpose; and
that his acts and deeds will be binding on the firm.

bharatagroindustries99@gmail.com (\'

The signature of have been attested and reproduced below for the said
purpose.

·Executants
,
#

Authorized Signatory··
For Eiiz:a:Agr \dust'ss

Joy.--. Pa

at+.++, ~..=±fa+aper
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50:-:2 •Stamp Paµers: 100.x2,

GENEPAL FOWER 0F ATIFEY-,
$ -·-'

~
~✓-"'"'7:~
,}e, r:Ws .~h~at. Ag:ro Industries., ·n-116, Focal Point, Khanna

• •'· " f-tith·. L';;dhiana (Punjab), thm' its partncre :::.mt.,. Kirti Punj•
¼.. fwi£.~c!T:t: fill.•. s,iaard Indu Punj, age:!. 35 yrs., ::.mt. Kusum Lata
z} ·' 3."°- .
're o it« kamar, agcd 35 yrs. an€ e. Meena Rani

wie o Sh. T.:ij inder Paul, aged 35 yrs. appro·,. h<:r~•by ap,:oi:-:t

sh. Taj:i.nder l?aul s/o Sh. Ram Partap, Bhagct colc.ny, r.?ehind ,·:agr'"'j

cinsna, Khanna, Dist:t. LudhiaMand Shar( Ind~ .!?unj s/o Sh•.:.1::ar :l;:ith

Pur.j, HJ:o. 1597/3, G.T.Poad, Khanna Di:::tt. L•lclhiana lPunja~, )

jointly/severally, to be our true ano lawfu.:. 1en•·rc1l attornc'. s,

fer anci on behalf of our f i.rm, to the e~d:ent of JUI share/s,

in tr.e said f izm, and the attorney/s, is/arE. a,npeten t to c1o end

perfonn each and every act regarding the busines. afiairs of the

fi.i::m, with his/tbe.ir: own bands, as and •.:i.e~ i:e,:p 'cred, to h.:.r.,:1e
0

: mt. t:i.:t i
!_

Flll1j • • •. ,:or.:: •a to -2--
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-: 2

all kinds of sale and purchases, to receive thc amounts, to is::uc

the checpe/s, to make the payments, to get the reccip: , to

apear in the Govt. offices, ce."lli-Govt. and/or fvt. Offices,

of :E:ictories, companies, firms, Corporation:::, Boarc:, 'l'rtl:;ts,

an•:' to deal with the person::., agents, agencie:::, pro(;,:ccrs,

to do all the acts, in Income tax, deptt. Salve:, dcptt.

Central sales tax, Railway autr.orities, I.s.1. ,,utL:,rit ies,

etc. Excise/taxation deptts. Police deptt. Goo,'s t:~.:, Electricit:y

daptt. Licencin<; Authority, dgri. deptt. G. I.-::. oerte

the Bank ac-:ounts, to open any New account/s, to withdraw the

al'!'Dunts1 to apply for c.c. li.'llit, cash credit, li.r:'its, etc.

to apply for any loan and to hypothecate ilnd u;:,rtg-.,·Je the

fimls' property, to make the documents, to e~:ecute and get

registered the cocuments required ffom t iroe to t:: ilre fof Bank

transactions, and foi: the smooth.running of tic buincGs of

the :":I.Im, to make any application:;, repJ.ic,t·:or.e, ·:cffidavits,

+#113a9YE2EE3EH932G2r1a3rnzrraz~5EE3sassaas±Ga= r:re =es:mas s-nu..ll
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-: 3 ; -

appeal, revision, and to appear in the courts fro: lest to

highest, persor,alj_y and/or through Advocate, Agent etc. to

hire thr: services of any Advocate, pl~der, sprcial c.t::t::orney,

a1ent etc. thE"J ca."l engage any of:f icial, officer::: of -n".l

deptt. concerned, to PJll!r purchase the stamp papers, tickets,

court fee tickets etc. and to do and perform the things in

the try. offices, to receive any amounts, to iZ::•ie the r1;;ceipts,

to take steps for recovery of payments, to get a.y r:fund,

compensat :ion amounts, and/or apply for insurance ana/o r any

other claims cztc. and generally they are fully cornpet::e.".!t to do

and perfonn the ats, matters, things,deeds, etc. for the

business of the fim, jointly/severally, whichever is required

from time to time, ,·1e have e::,:ecut:ed only th::.- -~cner-~1 Power

o; at'ome; f:: and on behelf of ur firm a nationc± a'ove,

Cor.c' to ·-1----
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-:. 4 :

the atto:r:ney/s can give any notice and can rcce Lve any notice/s,

and to reply the sai-rie, he/they can appoint 2,ny deal~rs and

to r..ake cuncellat ion of any type of docu.-:ients, to l:d']e dny

:::eport/s, to get any copies of _the concerned aocuments, the

acts done by him/then shall be binding on u~, Executed on tl.:!s

f day of May, 1999 in presence of witnes:c- es.

J
f

Witness.
Onkar i1 eht:,,

Pres ice1,;. , !•t .c.
)

/

Executants:
M/s Bharat Agro Ind•.1s.
th:ro • partners

s/r:;, S.·:., :.::i!.:;Jll,Smt. Kirt'i J?unj, Kusum Lat a
and Meena Rani, 13 7/13, 1: an , I/
above said. ~ / J

/J tfv,'£-uf&ht 11/ks 4le, Mc' pd-7
Wt-eeJ\l'lR~./\1\

9/5/a

J ... ':inder f ..1.l

Entered at ::o. '1.½· in my regi!'.'trr.

±#%3.z».
,,+ sv'b
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

PUNJAB

@a7,,iv,
Office Dispatch No .342 Registered/Speed Post· Date: OJI/2o2I
Industry Registration ID: 021LDH1140476 Application No : 16863173

To,
Sanjay Bansal .
D-68, Focal Point, Khanna, Distt Ludhiana.
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate"an outlet u/s 25/26 ofWater (Prevention & Control ofPollution) Act, 1974 for
discharge ofeffluent. · · ·

With reference to your application for obtaining Renewal of1~,/Consent to Operateit'/an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Contrq,h<rt¥P.ollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge ofthe effluenffsrarlsmg-orit?ary'trur premises subject to the Terms and Conditions as
mentioned in this Certificate.

. - ~ I
1. Particulars orconsent to Operate uaer@a., %$#jg

Consent to 'Operate Certificate#No.,=zrsgme» I@HE@WRenewal/iRKE2021/16863173

es "te
Mis C.c.f. Industries,
D-68, Focal Point, Khanna, DisttLudhiana.,
Khanna,Ludhiana Khanna-141401

Address oflndustrial premises
Name & Designation of the Applicant

Previous CTO No. & Validity:

- g : · "33Agee
Certificate Type :

2. Particulars of the Industry

Capital Investment of the Industry 17.48 lakhs
Category ofIndustry Oran e
Type ofIndustry 2030-Fishfeed, poultryfeed and cattlefeed
Scale of the Industry Small
Office District - Ludhiana Khanna a

Consent Fee Details Rs. 19450/- & Rs. 450/- vide UTR. No.
'BARB21224991 148 dated 12/08/2021 and Rs. 356/- vide
UTR. No. BARBV21224991148 dated 12/08/2021 & Rs.
350/- vide UTR. No. BARBV2122498783 I dated
12/08/2021 asNOC regularization fee.

. RawMaterials(Name with quantity per day)
,

Products (Namewith er da )

_ D.R.B @1200 Kg/day, Maize @ 400 Kg/day, Molasses@
300 Kg/day and Rice Bran etc. @ 500 Kg/day.
Cattle Feed 2. 0MTD.

"This is computergenerated documentfrom OCMMS by PPCB"
Mis C.cf. Industries,D-68, Focal Point, Khanna, Distt La:dhiana. Khanna,Ludhiana Khanna,14140
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By-Products, if any,(Name with quantity per day) Nil.

Details of the machinary and processes Asper details given applicationform no. 16863173
I

RavMaterial --> Grinder --> Elevator--> FeedMixer-->
Elevator--> MixerMachine --> Pelleting --> Dispatch.

Details of the Effluent Treatment Plant No trade effluent is generated, henceETP not required.
-

Mode ofDisposal Only domes.tic e.,Jluent@ 0.5 KLD is discharged onto land
forplantation afterpassing through septic tank.

Standards to be achievedunderWater(Prevention &: Asper effluent standardsprescribed by-theRoard/
Control ofP.ollution) Act, 1974 ~ M&EF.RE's-2es&fromtine to time... .. . .

1

8429Endst.No.:

A copy of the above is forwarded to ._.,,_ ·

The Environmental Engineer, Punjab Polluti

33.

29/10/2021

(Om Parkash)
Environmental Engineer

For& on behalf
of

29/10/2021

(Om Parkash)
Environmental Engineer

For& on behalf
of

(Punjab Pollution Coitrol Board}

j

"This is computergenerateddocumentfrom OCMMS byPPCB"
Mis C.cf. Industries,D-68, Focal Point, Khanna, Distt Ludhiana. ,Khanna,Ludhiana Khanna,141401
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14.

15.

16.

17.

18.
19.

21.

22.

TERMS-AND CONDITIONS

GENERALCONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time. ·

The industry shall plant minimum ofthree suitable varieties oftrees at the density ofnot less than I 000 trees
· per hectare all along the boundary ofthe industrial premises. · ·

The achievement ofthe adequacy.aid efficiencyofthe effluent trea:merit plant/pollution control devices/re­
circulation system installed shall be the entire responsibility of the industry. ·

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions ofthe Hazardous Wastes(Management, Handling and Trans boundaryMovement) Rules, 2008 as
amended time to time, without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry, The Board shall only test check the accuracy ofthese reports forwhich the
industry shall deposit the samples collection and testing fee with the Board as and when required.
The industry shall submit balance sheet6€e#j####fat3year to the concerned Regional Office by 30±
June ofevery year.

The industry shall submit ii.yearly.:_certificate_ to,_the_effect thatno_addition/up-gradation/ modification/
modernization has been cariiedollt:-~hV"'re'y1ous yearnffierw1 -the industry shall apply for the varied
n ' FR % E

During the period beginning om tlie'i;:d[t fisuan:ce . of.expiration of this consent, the
applicant shall not discharge±floatingsolidsor.visible±foam.a==sis=

Any amendments/revisions made,by,the,Board.in.the.tolerance,limits,for,discharges shall be applicable to
the industry from thedate of such amendments/revisions. ""- -.. ·­

Te tad»soy sat no«atone#<4a4a#ea.au.pa.aaaf$4.$..7esys.oas.o ctsneec n«toy «au6or
quantity of the effluents genera6lea;e wists:±serfs; »+ea.'tizz.A±s"-. .-"Egg5zag+s3i"" •.

Any upsetconditions.ii.heplag/lgi- efcto' likgby:.g.result in increased effluent and/or
result 1 violation of tlestan la e ese oitere" :the Environmental Engineer,
Punjab Pollution contra}Boa cijig5tj...gi ailing which any stoppage and
upset conditions that com.gt oticeto~tlie'ilBo ~,emed to be intentional violation
ofthe conditions of COnSnt. reran,

Teasoy sonrovae##i#gig##a. " #es## #e##%ef ere s4 ±otoev»nae
offinal outlet (s) out ofthe premiss, ag (%%%3- et offlow and for taking samples.
The industry shall for the purpose ofmeasuringfandftecor 1hg the quantity ofwater consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation ofeffluent treatment plant i.e. record ofquantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation ofpollution control equipment.

The industry shall provide online monitoring equipmentil½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.
The pollution control devices shall be interlocked with the manufacturing process ofthe industry.

The_authoriz~d outlet and mode ofdisposal shall not be changed without tfe priorwritten permission of theBoard.

The' industry shall compiy with the conditions imposed by the SEIAA / MOEF in the environmental
. clearance granted to it as required under BIA notification dated14/9/06, if applicable.
The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,1991.

The industry. shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent. .

"This is computergenerated documentfrom OC!vlMS by PPCB"
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24.

25.

23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:­

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data ofthe separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th ofthe following month.

The industry shall provide electromagnetic flow meters at the source ofwater supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th ofthe following month.
The Board reserves the right to revoke this consent t 3ytnic ir seine industry is' found violating any of
the c3r±±:;c :sf;is coasent ana'or the provisions ofWater (Prevention_& Control ofPollution) Act, 1974
as amended from time to time. · ·

26.

27.

28.

29.

30.

The issuance of this consent does not convey any property right'in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion ofpersonal rights,
nor any infringement ofCentral, State or Local Laws or Regulations.
The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any- natural watercourse.
Nothing in this consent shall be deemed to neither preclude the instit-.1tion ofany legal action nor relieve the
applicant from any responsibilities, liabiliti&~o:ri)pennJ.ti.~~to which the applicant is or may be subjected
under this or any other Act. ·' '. •· •.- ·. · ·· '"""7'!: · • ·

The industry shall make necessary and adequate arrangements to hold back the effluent in case offailure of
Sp[1C (anK. » rass;c:aria=saw-wurzzw=its#=45

The diversion or bye pass of aid/disc#rg€£i6h#cililies ufffized!bjthe applicant to maintain compliance
with me terrs ad conditions ofis 4@uijgolf@#lftie4.Sk@%#per"

s sass 'lkg' egg «ser s es

(i) Where unavoidable'topreveftlossf6flifevorsomepropertydarageor

nment/ Board for the type of

«es
µ!ting from treatment or control of

pollutants from such materials from

hall also re-circulate/reuse to the maximum

(ii)

Solids, sludge, filter backwash o
waste waters shall be dispos~tW·
entering into natural water. "
The industry shall re-circulate the en
extent the treated effluent in processes
The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

Where excessive,stormsdruina:ge;:orJrunl';off,;,w0uld;:damage!5fa:cilitie-s necessary for compliance
with terms and condiigggsgffhjsconsent.TggpBliggpg!Shall immediately notify the consent
rowsmtspam.g"est4"":g£.2w.

The industry shall ensure.ta#54 6ff#oa.rotecreated i#fine.areardue. to discharge of effluents
from its industrial prerr: ·

'The industry shall co
industries where the sit

35.

34.

33.

31.

, 32.

36.

37.

38.

39.
40.

41.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.
Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions ofthis consent, the applicant shall immediately notify the consent issuing authority in
writing ofeach such diversion or bye-pass. »

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application oz,'and for irrigation along with the crop rtttern frr the year.
The industry shall ensure that the effluent discharged by it is toxicity free.
The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent. "

'
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer ofthe concerned Regional
Office by the 5th ofevery month.

43. The industry shall ensure that its production capacity & quantity oftrade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS
.. .

1. The industry shall comply with the guidelines ofPunjab Water Regulation and Development Authority
(PWRDA) for the abstraction ofground water.

2. The industry will not generate and discharge any trade effluent without obtaining priorwritten permission
ofthe Board. ·

3. The industry shall not install any newmachinery/Boiler/DG set without prior
written permission from the Board.

42.

0et2.
29/10/2021

,
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PUN,JAB
-mi--­
tadveg#.airis#

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, NabhaRoad, Patiala - 147001.

Website:- www.ppcb.gov.in

Office Dispatch No : 3 b ;z_C:, Registered/Speed Post Date: c>/--//-2 (!) 2-,/
O21LDHI14O476 Application No: 16862833

.. - ---•-·---------------------------

To,
Sanjay Bansal
D-68, Focal Point, Khanna, Distt Ludhiana.
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 ofAir (Prevention & Control ofPollution) Act, 1981 for discharge of
emissions arising out ofpremises.

With reference to your application for ohtain~fueffe&;fa:l[of 'Consent to Operate' u/s 21 ofAir (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the

- emission(s) arising out of your pr~mises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars ofConsent-to Operate under · '
3

¢ •

Consent to Operate Certificate No. - CTOA/Renewal/LDHKHI2021/16862833

Previous CTO No. &: Validity :. ss±it
%±;

2. Particulars of the Industry

Name & Designation of the Applicant
Address ofIndustrial premises

Capital Investment of the Industr
Category oflndustry

Ty e of Industry
Scale of the Industry
Office District
Consent Fee Details

RawMaterials (Name with Quantity per day)

Sanjay Bansal, (Partner)
MIs C.cf. Industries,
D-68, Focal Point, Khanna, Distt Ludhiana. ,
Khanna,LudhianaKhanna-141401
17.48 lakhs
Orange
2030-Fishfeed, poultryfeedand cattlefeed
Small
Ludhiana Khanna
Rs. 19450/- & Rs. 450/- vide UTR. No.
BARBV21224987831 dated 12/08/2021 and Rs. 350/-vide
UTR. No. BARBV21224991148 dated 12/08/2021 & Rs.
350/-vide UTR. No. BARBV21224987831 dated
12/08/2021 as NOC regularization fee.

D.R.B @ 1200Kg/day, Maize @ 400Kg/day, Molasses @
300Kelday andRice Bran etc. 500K !day.
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Products (Name with Quantity per day) Cattle Feed@-4.0MTD. l
By-products, if any, (Namewith Quantity per day) Nil.

Details of the'machinery and process Asper details given applicationform no. 16862833

Raw Material --> Grinder --> Elevator --> FeedMixer -->
Elevator -->MixerMachine --> Pelleting -->Dispatch.

Quantity offuel required (in TPD) and capacity of Nil.
boilers/ Furnace/Thermo heater etc.
Type ofAir Pollution Control Devices to be installed No source airpollution, henceAPCD not required.
Stack height pmvided with each boiler/thermo Not Required.
heater/Furnace etc. •'. . . • . » ,s .".

. . .

Flugas emissions.Sorces of emiss:ens :r! y; a ;2iiuiaais­
Standards to be acheived under Air(Prevention & Asper stack emission standardsprescribed by the Board/
Control ofPollution) Act, 1981. MoEF&CC as amendedfrom time to time.

Endst.No.:

A copy ofthe above is forwarded to the following, ,_ "./l.

The Environmental Engineer, Punjab Pollution ControfBoar , e

,

Dated:

ction please:
ftice, Fatehgarh Sahib.

29/10/2021

(Om Parkash)
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)
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A.
1.

2.
3.

4.

5.

6.

7.

8.

TERMS AND CONDITIONS

-GENERALCONDITIONS
This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions. ·
The industry shall apply for renewal /extension ofconsent at least two months before expiry ofthe consent.
The industry sliall not violate any ofthe norms prescribed under the Air (Prevention & Control ofPollution)
Act, 1981, failing which, the consent shall be cancelled/ revoked. ·
The achievement ofadequacy and efficiency ofthe air pollution control devices installed shall be the entire
responsibility ofthe industry
The authorizedfuei veins used cha!! rt hechanged without the prior written permission ofthe Board.
The industry shall not dischargeany fugitive emissions. AII gases shallbe ehiiite@tfro@gn a stacik of
suitable height, as per the. norms fixed by the Board from time to time:
The industry shall provide port-holes, platforms and/or other necessary· facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.
Specifications of the port-holes shall be as under:­

The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance..Eora.rectangular cross section the equivalent diameter (De)
shall be calculated from the follbwing'feqtlati'b'itito determine upstream, downstream distance:­
De = 2 LW/(L+W)
Where L= length-in.mts-W±Width=in=mts. Es -s=

» n-serer«estege
The industry shall put displayBoara##a.r ##%3. theprescribed frat at the main
entrance gal. saarr-rs.ssssauw==±qi± aEE-3-SAG-ekiss±a±sari5if@asasssfssics ,

i)

9.

2.

3.

4.
5.

6.

7.

More than 2 ton/hr:ato.S5
z55EMore than 5 ton/hr. toJiJ;

More than 10 tonlhr. to 15a5I,et#Egfj
More than 15 ton/hr. to 20 ton/hr 21 meters
More than 20 ton/hr. to 25 ton/hr. 24 meters
More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H =14Qg0.30r

- H = 74 (Qp)0.24
Where Qg = Quantity ofSO2 in Kg/hr.
Qp = Quantity ofparticulatematter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.
(ii) For: industrial furnaces and kilns, the criteria for selection of stack heiglit would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set

0-50 KVA
50-100 KVA
100-150 KVA
150-200 KVA
200-250 KVA
250-300 KVA

Height of the Stack
Height ofthe building + 1.5 mt

-do­ +2.0 mt.
-do­ + 2.5 mt.
-do­ + 3.0 mt.
-do­ + 3.5 mt.
-do­ + 3.5 mt.

7-

.,as$
. noLex ed the prescribed emissions

. f industry /emissions.
all conform to the following

ndustrial Boilers;

The indus
standards I'

Steam Generating
capacity A.

a)

b)

sg
Area upto 5 Km from Other than 'A' class
Other than the periphery
ofI and Class-II town

16.

For bigher KV.A rating stack height H (in meter) shall be worked orit according to the formula:
H=h+0.2 (KVA:1.5

:kzc k.= he:;ix ofthe building in meters where the generator set is installed.
10. The pollution control devices shall be interlocked with the manufacturing process ofthe industry to ensure

its regular operation. ·
11. The existing pollution control equipment shall be altered or replaced in accordance with the directions ofthe

Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re­
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986. kg?reg#gsggr.

13. The Govt. ofPunjab, Department of Science, Technology. & Environment vide its notification no.4/46/92­
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
fo]loing.- - w=a » owrro

1 the tor or briquettes#i@he of@no iljnsf@jgeat@5i@jcoo»st«on.so he tausry stan
make the necessary arranger@cit to@om g httle above,notification.i'

14. The industry shall sub5riiit'Balance is$li@et6f'eve#fiancialyearth€concerned Regional Office by 30th
June of every yeai agyegg:erg=-Em=rznggsggr±gr=egg±EE=EE=PERE -r·gm-Gee-.es.EE=gEE±pg!

15. That the industry shall submit a. te to the ddition/ up-gradation/modification/
modernization has beep,gariedf@ -ipgg±gtiy shall apply;for the varied
consent.

Less than 2 ton/hr.
2 ton to 10 ton/hr.
Above IO ton to I5 ton/hr
Above 15 ton/hr

800mg/NM3
500mg/NM3
350mg/NM3
150mg/NM3

1200mg/NM3
1000mg/NM3
500mg/NM3

.;,

150mg/NM3

All emissions normalized to 12% carbon dioxide.
17. The industry-shall ensure that the HazardousWastes generated foithe preriscs 'are handled.as per the

provisions of theHazardous Waste (Management, Handling and TransboundaryMovement) Rules, 2008, ·
without any adverse effect on the environment, in any manier. ·

18. The air pollution control equipments shall be kept at all time in good running condition and;

t
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(i)

(ii)

19.

20.

21.

All failures ofcontrol equipments.
The emissions ofany air pollutant into the atmosphere in excess ofthe standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control ofAir Pollution Rules, 1983'.

The industry shall plant minimum ofthree suitable varieties cf trees at the density ofnot less than I 000 trees
per hectare all along the boundary ofthe industrial premises.
The industry shall submit a site emergency plan approved by the Chief Inspector ofFactories, Punjab as
applicable.
The inµustry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Ciearawgratted to it as required nder EIA notification dated 14/9/06, if applicable. .

22.
. .

The industry shall make· necessary arrangements for the monitoring ofstack eriissionsandshe!!get its .
emissions analyzed from lab approved / authorized by the Board:- .

(i) Once in Year for Small Scale· Industries.
(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction ofthe Board:-

)
(ii)

Log books for running ofair pollutioncontrol.devices or pumps/motors used for it.
.....~~~~ -

Register showing the result ofvarious tests conducted by the industry for monitoring of stack
emissions and ambient air. -

s issued in due course by the
~ Act, 1981.
ttion ofany legal action nor relieve the_· eapplicant is or may be subjected to

(iii) Register showing thootock-<o:6:absoi:bents•and•other~chemicals•to be used for scrubbers. .
. .. ta. f # %± Egg #a $$%2. mg · . .

The mdustry will 1stall the separg!e9gry pg@tenfor,Kg]gPO. control devices and shall mamntamn
record with respect to operatiojofan@pollution'control'deyace;s the satisfy the Board regarding the
"{7e%%,"P%;"%,,gfiollwtigscontuldevice.audmostly.rngdi. e.laesgrg.maye set to me Board vy
t e o t e o owmg mont .
The industry stan BG#4eG#1i#5Kl3#4eF#@s74GK#511e43174#sERets.sion and statt maintain
the record ofthe samefor inspection@fthg.Board Officers@= mica.,­
·. F7Fi,a :.son, W#tsp,gas±. - .° ' . . .11., Tard -oc«nee+h r+ant treal-s#-s v0rat>dtoitnendrsr, time 1 case the 1industry 1s
+++•- <w+·r'·+·no": .-> -Ail ck.· a+ ti! !ea > •
found violatiig the provisi6#sfAir F 'r&4&Control .ofPolluii6ii)'Aef1981 as amended from time
to time. · w-- . . - . ..-.i, ·#RE.-s#4
The industry shall corfjjljjjitbign . zag±sa..3""..cans.
Board under the provasiopg,gfEeAt.Prevention&%@onattc6! of

Nothing in this consent shall.beg,dggpsedggpggitbggrpgeglgdeathe±,
applicant from any responsb1ltieg p "
under this or any other Act. -~, 'ii
Any amendments/revisions made by e oar ·.:P ::. i:tv!OEF"in the emission/stack height standards shall be
applicable to the industry from the date ofsuch amendments/revisions.

29.

28.

27.

25.

24.

26.

30.

31.

32.

33.

34.

35.

36.

The industry shall dispose off its solid-waste generated by the burning offuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.
The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge ofemissions from the industry.
The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution. J

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.
T!1e industry shall earmark a land within their·premises for disposal ofboiler ash ini an environmentally
sound manner, and / or the industry shall make necessary arrangements for properdisposal offuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.
The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, ifapplicable.
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37. The industry shall comply with the code ofpractice as notified by the Government/Board for the type of
industries where the siting guidelines / Code ofPractice have been notified.

38. -The industryshall not cause any nuisance/traffic hazard invicinity ofthe area
39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards

prescribed for D.G. sets bv the Ministry of Environment & Forests, New Delhi. · ·
40. The industry shall ensure that there wil! not be significant visible dust emissions beyond the property line
41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from

handling, transportation and processing ofrawmaterial & product of the industry. .
42. The Industry shall ensure that its production capacity does not exceed the capacitymentioned in the consent

and s!all not carry out any expansion without the prior permission / NOC ofthe Board.

B. SPECIAL CONDITIONS
1. The industry shall-not install any new machinery/Boilcr/DG set without priorwritten permission from the
Board. ·

2. The industry should conform to the following ambient noise level prescribed underRule.13 (1) ofNoise
Pollution Regulation & Control) Rules, 2000 at theirboundary limits:

45
40

Day Time,
I. Industrial Area 75
2 Commercial Area 65
3. Residential Area 55
4. Silence Zone 50

SrNo. Type ofarea Limits in dB(A) Leg.gpg@elks?#ye#e.

Night Time
70

Note:

i. Day time shallmeafff6.004##3"j0?00Speares»nus -swsms
• .,pei±iso,, s,rs4..,

ii. Night time shall manfro10:)0 pm t9a..·:' "
·:•,!'.•'.if'.'~~-• 2,• _.., "' ·•;;,>;<~&&~~~":_..l):l',\l[p}!ii0--i))1.V~• •·.•-:-.,;'..·, ;;>'na\l:;,(;;;~·

29/10/2021

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)
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13
IN THE COURT OF .

Suit/Appeal No.

In re: ­

JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or

Appellant(s)

VERSUS

Petitioner(s)

Complainant(s)

....................................................... .. Defendant (s)/ Rcspondent(s) / Accused Know all to whomthese
Present shall come that I/we . .. .. .

I he above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each star,e.

ro file Jnd take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate tee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do a!
other acts and things which may be necessary to be done for the progress and in th2 course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power ard
authority hereby conferred upon the Advocate whenever he may Lhink fit to do so and to sin the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee apreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled o withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again oy me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which• a,e
been understood by me/us on this ...................................Day of
the fees.

20 1 Accepted subject to the terms of

Advocate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024

STATE OF PUNJAB

AGAM BANSAL S/O SANJAY BANSAL R/O H No. KISSAN ENCLAVE NEAR

GURU HARIKRISHAN NAGAR KHANNA LUDHIANA PUNJAB 141401

RESPONDANT No.13

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

23 2024

NAVEEN CHAUDHAR
D2164/2010
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003
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· GSTIN: 03AACFC9769Q1ZR &
Subject to Khanna Jurisdiction only

'9 98766-12523

1ndustries
@C=_

D-67, 68, FOCAL POINT,
KHANNA-141401 (PB.)

Mfrs. of : High Quality

PUJA & CEAP
CATTLE FEED

AUTHORITY LETTER

We, Sanjay Bansal S/o Sat pal and Alka Bansal W/o Alka Bans! partners of M/s C.C.F

Industries, Khanna - 141401 (PB), do hereby authorize Agam Bansal S/o Sanjay Bansal to

complete all administrative, revenue and legal formalities for the purpose of representation of

the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the activities

including signing, authorizing and submitting any application forms, affidavits or other
ts-, t

documents; appoint any persons, consultants, firms or companies, making payments and

submit fees to any government or non-government departments and organisations; or any

other activity required for the aforementioned purpose; and that his acts and deeds will be

binding on the firm.

The signature of patners have been attested and reproduced below for the said purpose.

(

Executants
For CCF Industriesp
2$

SANJAY BANSAFor CCF Industries
) }l

Authorized Signatory

1For~

( )i Partner

AGAM BANSAL

ALKA BANSAL

Date:05/08/2024
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PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppeb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under theprovisions of

Air (Prevention & Control ofPollution) Act, 1981

Office Dispatch No: OCMMS/CTO(Air)/2024/004962

Industry Registration ID: 0 I 6LDH24265287
r'

Date: 06/08/2024

Application No: 26506528

To,

Subject:

Parmindcr Singh,
Proprietor,
M/s <;:heema Agro Industries,
D-121, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 141401
Auto Generation ofRenewal .Certit_ic_ht~,for-G,Q!lSent to Operate grnnted under the Air (Prevention
control or Potato),A,7981-';fg±;>»

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control ofPollution) Act, 1981, the.self-declaration-uploaded-by@argindgrSinglg@gprietor), is hereby, acknowledged and
Auto Generated Renewal Cert1ficate1s granted as per the contents of self-cleclarat1on .RA;st 'pk to»• 1 Yi i')1. Particulars ofAuto Generated Reneiicer'innate. E; £A!

Certificate No.:
Date of issue:
Date of expiry:

CTO/Renewal/LDHKH/2024/26506528

.."" kl.au" ac' +j..

Certificate Type: tz ..-."3Renewal (Auto Genera&d) " J

_, ..• .''I. A --- . -•--- ''-- ·· ·' "'·

Name & Designation of the Occupi;·r:,,_ ·
--- '• "c-_ .- .. i \'"' - ,.--. 'JI',,.---. _-,_ ,_ .-
· ".PariihderSirgl,(Proprietor)

Address of Industrial premises: -l?2toe€jfonf, KHANNA
Existing Capital investment/ Project Cost of 50.28 (lakhs)
the industry
Category of Industry ORANGE
Type oflndustry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
Office District Ludhiana Khanna

J" 4,
CTE/CTO/Authorization applied for 1 years
Fee Details Payment Amount Transaction Date of Date of

Mode ID Trnnsnction verification
Credit/Debit 10800.0 62831997 2024-08-06 -----

14:27:33.645

"This is computergenerated doc11111e11tji'Ol11 OC.\!MS by PPCB"

Cheema Agro Industries,D-121, Focal Point, Khanna,26506528
Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A,..
Self Declaration

Auto renewal of consent to operate

I PARMINDER SINGH S/o Shri Amar Singh Aged 65 Years, Authorized Signatory PROPRIETOR (designation) of M/s
CHEEMA AGRO INDUSTRIES (OCMMS ID O I 6LDH24265287 ) submitting this self declaration in favor of Member
Secretary, Punjab Pollution Control Board for obtaining auto renewal of consent to establish/ consent to operate under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, I 981/
Authorization under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish/ consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds)yas.issuedevidengCTOA/Varied/LDHKH/2020/14027190 Dated 2020-11-
03 and the same 1s valid upto 2023-09-30.2. · -. . . . r ., ... _..,.....__

e : ·; '-'.8.: · :
2. That we have not carried out any ex~•n:'fs'i'dtr"hitbtl'erniztfioh~/-clian1fe·j-n=--process/ product/ Raw material/ fuel/ change in

bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

3. That we are complying witlfc011difrofis•ofpreviot1s·dcifis1nfl;[ltliotlzatid/r-i:l-2:.

4. There is no change in iforation [rota4'il'Ehesdrrok@ a5jlc#if6ii@rsubmitted for obtaining eart ier consent to
establtsh/operateooraso» i'-RU}['«# }; [N' {

5. That I have not violated ayofthe'provisions ude±he:WaterPteieiop.$ Control of Pollution) Act, 1974 or Air
(Prevent10n & Control of Pollutron),Act,..:li98 V..:or, Envn-onme11t 0Rrotectlon~·}\ct,· 1986.

6. That no prohibitory directions are issuedfromCourts/ AppellateAuthority/National Green Tribunal/ other Judicial
authority. ! .«.. » --0 +w onnu·vu...l i-..k~sat«i.lac'

7. I acknowledge that ay.wrong / partial forged'information-ld6cane#submi ttedby-ne'or any false affirmation made by
the undersigned, I shall be-'liable:for action,as d@end fit-Uy the Board under theprovisions of the Water (Prevention &
Control of Pollution)'Act,1974 andAr(Prevention & Corot6rPoltution) Act,198 1/HWM Rules, 2016/ BMW Rules,
2016.--"• -.«r.-# •• ;-+

s. ss. oronce «» %%»,ii4ft#,bea,jniece?jei.ins6foawe scos ones, sore
directive given by the'State Government u/ls 5 of{EPA.1986 vude Notificatqon;No I 0/574/2022-STE 1/443 dated
04.11.2022 and shall miaintdin records of the saielfoi$monitoring and inspection by the Board.

Details ofctangs±thyalong$iiikioj$os&dtr&ii@its#bffeting extra pollutant
.· :(@illifapplieab]esper;point2)yr
-,A'..Jf«A>

Date: 06/08/2024

Applicant
PARMINDER SINGH

"This is computer generated documentfrom OCMMS byPPCB"
Cheema Agro Ind11s1ries,D-!21. Focal Point. Khanna,26506528
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PUNJAB PUNJAB POLLUTION CONTROL BOARD
" Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppeb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under theprovisions of

Water (Prevention & Control of Pollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/004961

Industry Registration ID: O16LDH24265287

Date: 06/08/2024

Application No: 26506516

To,

Subject:

Parminder Singh,
Proprietor,
M/s Cheema Agro Industries,
D-121, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 141401

Auto Generation ofRenewal.Certificate.for;Consent to Operate granted under the Water
(Prevention &: Control,of'Pollution)et, 1974 -: •

- " -i's--i "
i'•

With reference to your application for renewal ofConsent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution)-Act,1974.the-self-declaratign,uploaded-byParminder Singh, (Proprietor), is hereby,
acknowledged and Auto Generated-"Renewal Certificate 1s granted as per the contenfs of self-declaration.

EE.IM­1. Particulars of Auto Generatea Rene»var ceruee!} '±y tru[[2?
Certificate No.: CTO/Renewal/LDHKH/2024/26506516
Date of issue:

.... .. , , «ah apt. . a.

·--..• ­ .. \ -- A{3yr.3;F "+
Name & Designation of the Occupier:­ ·PariindefSiigff+(Popbri@6#j
Address of Industrial premises: -. f.k6&ifof,ANNA
Existing Capital investment/ Project Cost of 50.28 (lakhs)
the industry

Category of Industry ORANGE
Type oflndustry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
Office District Ludhiana Khanna
CTE/CTO/Authorization applied for I years.
Fee Details Payment Amount Transaction Date of Date of

Mode ID Transaction verification
Credit/Debit 10800.0 313829366 2024-08-06 -----

14:19:54.152

"This is computergenerated documentfrom OCMMS byPPCB"
Cheema Agro Industries,D-121, Focal Poilll, Kha,ma,26506516

Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

SelfDeclaration

Auto renewal of consent to operate

I PARMINDER SINGH S/o Shri Amar Singh Aged 65 Years, Authorized Signatory PROPRIETOR (designation) of M/s
CHEEMA AGRO INDUSTRIES (OCMMS ID O l 6LDH24265287 ) submitting this self declaration in favor of Member
Secretary, Punjab Pollution Control Board for obtaining auto renewal of consent to establish/ consent to operate under the
provisions of the Water (Prevention & Control oLPollution) Act, 1974 am;I,Air (Prevention & Control of Pollution) Act, 1981/
Authorization under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish/ consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) w~sj~s\1~tjnvicl~.J!R: CTOWNaried/LDHK.H/2020/13955453 Dated 2020-12-
14 and the same is valid uo 2023-09-30 ·7»

2. That we have not carried out any ex{Ton·si'on~hwotlerfiizatio'hfcli'ahgl:dri'.;.process/ product/ Raw material/ fuel/ change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

...'..r.r=..rr, :-r3. That we are complying witlrconditions"ofprevious·consenihiuthorizatiori:~'-'- J. _.....,_

4. There is no change in information l~hl~ iilt}iJ)r~~Jribfct a15Jilicatio~rm submitted for obtaining earlier consent to
establish/operate /authorization. ,Ui[/]±"» \ I· ·c.,"./)J 82 er.air±5. That I have not violated any of the provisions underthe·Water (Prevent ion & Control of Pollution) Act, 1974 or Air
(Prevention & Controiof'il?oITution').Jict,Jill8Lo1'Enmr8nhfont·(iRfofu€tio11r.Acf,;:J!9]'6.

6. That no prohibitory ,directions areissued from Corts.AppellateAuthority/ National Green Tribunal/ other Judicial
q1[[1 [[[V, {to+a· a uu.--«- --++-«----«

7. I acknowledge that aY~JL-)YJ'.Ollg I pJ)rtia!f/7oigecCi-1,1_fQt_matiQµ:fdbttiiheheg1b,p1itted~by,!]fe}6r any false affirmation made by
the undersigned, I shall be-liablefor actions deemiedfit-y the.Board under.thie-provisions of the Water (Prevention &
Control of Pollution)'Aet, 1974 an44jr-Prevention & Conr9lofPGtIgion) Act, 1981/HWM Rules, 2016/ BMW Rules,

o6. +.-a--,er,
8. In case of brick kiln , the brickkil,shall replace at+least20%ofits~gel;from]to paddy straw pellets, as per the

directive grven by the'State,Government u/s 5 6f]EPA; 1986 deNo!fjcat(on/No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of:the same[formon1tormng and! inspect1on by the Board.

Applicant
PAR.MINDER SINGH

Date: 06/08/2024

"This is complllel" generated docu111e11tji "0111 OCM/v!S byPPCB"
Cheema Agro Industries,D-121, Focal Point. Kha,ma,26506516
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­IN THE COURT OF .

Suit/Appeal No.

In re: ­

----------1
- -

JURISDICTION OF 201

..................................................................................•............................... Plaintiff(s) or

A5enanits)

VERSUS

Petitioner(s)

Complainant(s)

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: •

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separacely
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

ro deposit, draw and receive money, cheques, cash and r,rant receipts hereof and to dn ,11
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate wh,ch he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee ar,reed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of J0l Accepted subject to the terms of
the fees.

Advocate

For CheemaAgro industries

••
I Identify the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB

NARJOT SINGH CHEEMA S/O PARMINDER SINGH R/O HOUSE No.220 
SUN CITY , AMLOH ROAD KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No.14

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAWYERS CHAMBER BOCK-1 DELHI HIGH COURT 110003

23 2024
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Ankit Siwach
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1 • GST No. : 03AF1PS6893L1ZP e M. +91 98726-00892
PAN No. : AFIPS6893L H3al uHfen +9198766-00892
- Off. 01628-355059

CELEELA. ACLINE'JSTEI.
Mfrs. of : HIGH' QUALITY CATT['E FEED & POULTRY FEED SAGAR BRAND

D-121, Focal Point KHANNA (Punjab) INDIA

Dated.QQ::QB.:.?.P.J...~...

AUTHORITY LETTER

We,Surinder Kaur Cheema W/o Late .Sh. Parminder Singh Cheema, Gurjot Singh Cheema S/o Late

Sh. Parminder Singh Cheema partners of M/S Cheema Agro lndustries,D-121Focal Point Khanna.-

141401 {Ldh) Punjab. Do hereby authorize Narjot Singh Cheema S/o Sh.Parminder Singh Cheema to

complete all administrative, revenue and legal formalities for the purpose of representation of the
!' .

firm before National Green Tribunal ( NGT), Delhi. This authority is valid for the activities including

siging,authorizing and submitting any application forms, affidavits or other documents appoint any

persons, consultants, firms or compnies, making payments and submit fees to any government or

non-government departments and organisations or any other activity required for theaforementioned

purpose and that his acts and deeds will be binding on the firm.

The signature of Partners of the firm has been attestd and reproduced below for the said purpose.

Executants

Ref. No .

Fer Chome Agro induglo
S@wbde(co4

Pears.r

Surinder Kaur Cheema

st..
Gurjotsingh cheema

, ..

:,
·'•

Authorized Signatory
F o r Chsoma A g r o I n d u s tnla e

""Narjot Singh Cheema
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PUNJAB POLLUTION CONTROL BOARD
V-atavtn-an Bhaw:m, NabhaRoad, Patiala .

W.:b.sici::- www.ppcb.punjub.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
. L'i1der tlzeproi,isions of · .

Wc11•·•r (Prevent!o" & Conh·ol'ofPollution) Act, I97.:f

Office Disparch No: OCMvfSiCTO(Water)/20.::4,-u02496_______...___..:._ -'------D:itc: 09/05120:!4

Indusrry Rc:gistr~tion ID: R/6LDH:!./369U24 Application No: 25629387 ·

Tu.

Subject·:

Kapoor Chand,
Prop; .
Mls DavindeiTndustrics,
D.-7, Focal l!oint,..Khhnna·;,
Ludhiana Khani1:1, l'unj:tb, 141401

Auto G~nuratiott ol'Re1tcwiiJ.(Jtwtltilia:Uf/o.i' Consent to Operate granted under the \Yater
(Prevention &: Control ol'Poll0p) Aet,1974 '.­

-: " '. •. a!',
. • . :•. _.. ' ' ' -"· -•. -,(:•>··
1. Particulars ofAuto Generated RenewlCertificate. ». ' •

W th reference to your applicuLuon for renew.ii of Corisent to Operat.! for operation of an imlustnal unit u/s .!5 ::!6 ot the Water
(Pre,•cntion & Control ofl'ollutioa.) Act, 1974, the self-declaration uploaded byKapoor Chand, (Prop). is hereby. m:knowledgeJ
,tnd Auto Gcncnitcd 'Renewal Certificate isgrantcd asper the contents of ~clf-dee1aratfon. · .

I Certificate No.: 1:'rtfl.Renewnf'LbH.KB/2024/25629387 ~[...aa.a...a5Maga
{Date ofery: ' 2029-05-09
1 Ce~tllicale Type: . . ReL1ewai{Auw Generated) , ·
~uvinus f'TFJCTO/,\.'11th~•ri?!lth-in Nn ~-:.. :_ .Ecrvim1Ji:i,rm.:i:-~ti-r~.n.atc.,[}f..l~~l1"; ID!!t!:' Of F,~pfrv: r
I Validity:-" :· . . Ri2s3'7 :, . ,, . ·.·, ·. hoHJ-08~2:4 00:00:00.0 )020-06-30 00:00:00.0 f

2. Particulars provided by the industry

,• a a a to a -.,- • : • ­
Name & Designation of the Occupier:· Kapoor Chand, (Prop)
Address of Industrial premises: pa,FocifFor;KHANNA
Existing Capital investment/Project Cost of 6.4.1 (]akhs)
the industry

Category of Industry RED
Type of Industry I 0-14-Jndustry or process involving metal sw-face treatment or process

I 'such as pii.:kling/.eki.:troplating/paint stripping/heat treatment using
I cyamde bath/phosphating or finishing and anodizing/ enamellings/
i galvani.!mg
! Scale of the fodustry Small
; Offi.cc District Lu<lhi,urn Khanna

; CTE/CTOiAuthorizatiun applied for 5 years

. -I

J

"Tkc : w" g::rad..' et :,om OC:A-LHS by PPCTJ"_ . J.. ·
· Davi11der bidustries.D-7. FocalPair,, Kha11110,1562fJ38_i .

. PaJJl!l . : .
• i ••

158



159



IN THE COURT OF .

Suit/Appeal No..... . .. JURISDICTION OF 201

In re: -

...................................................................................•.............................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whomthese
Present shall come that I/we .
...........................................................................................................................................................................................................

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 201 Accepted subject to the terms of
the fees.

Advocate Client

l Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

17

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

ORIGINALL APPLICATION 47/2024

STATE OF PUNJAB 
KAPOOR CHAND S/O GURDAS RAM  R/O WARD NUMBER 17

HOUSE No.131 SUNCITY COLONY AMLOH ROAD KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No.17

NAVEEN CHAUDHARY 
D6124/2010
CH 165 LAWYERS CHMABER BLOCK -1 DELHI HIGH COURT 110003

23 24
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under theprovisions of

Water (Prevention & ControlofPollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/002965

Industry Registration ID: Rl6LDH24592907

Date: 29/05/2024

Application No: 25735028

To,

Subject:

AnmolSahi,
Partner,
Mis Mis Dev Steel Industries,
B-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 141401
Auto Generation ofRenewalCertificatefor-Consent to Operate granted under theWater
(Prevention & Control,of'Pollution) Act, 1974-­

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control ofPollution)-Act,-1-974,the-self-declaration-uploadecl-by-Anmol--Sahi, (Partner), is hereby, acknowledged
and Auto Generated Renewal Certificateis granted asper the contents ofself-declaration'.

I [Ii•
1. Particulars ofAuto Genera«a Reelfcearn all\"},'/tru[D)

I 1

Certificate No.: CTO/Renewal/LDHKH/2024/25735028
l o4osi$ '_ - a r p 1Date of issue: -

Date of expiry: ­ _,
9-os-29. --?1". -..­

t: -,__,=--'" _,,.----sReealAutoGenerated) JCertificate Type: ~..... .,.,,,--_.,-,----.
Previous CTEICTO/Author@a@on-N6.s:° Pe#tis.consentNo:lDteOrI&sue:, [Date Orf Exirv:
Validity : . \ ~-=-:\\ · > ['t - [4748212r 20 611-22 00:00:00.0 2021-06-30 00:00:00.0

roans-lo.\!/
\. \.\ l! 7 /'-

Name & Designation of the Occupi°';;'t:~~ 'Amors#it,e&ids).i ,,.,/
Address of Industrial premises: -. Bib»mo±live6i,Kn#tr6a
Existing Capital investment / Project Cost of 4.63 (lakhs)
the industry
Category of Industry RED
Type of Industry Industry ofprocess involving metal treatment ofprocess such as

pickling ......... galvanizing or finishing

Scale of the Industry Small
Office District Ludhiana Khanna

CTE/CTO/Authorization applied for 5 years

Fee Details Payment Amount Transaction Date of Date of
Mode ID Transaction verification
Credit/Debit 5500.0 580667920 2024-05-29 -----

18:59:46.235

"This is computer generateddocument.from OCMMS byPPCB"
Mis Dev Steel Industries,B-2 , Focal Point, Khanna,25735028

Pagel
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IN THE COURT OF ..

Suit/Appeal No .JURISDICTION OF 201

In re:­

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

.................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above named .

.................. do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

For Dev Steel Industries

2.s}9t
Partner

Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

Advocate

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of.. 201 Accepted subject to the terms of
the fees.

12

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
ORIGINAL APPLICATION No.47/2024

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB

ANMOL SAHI S/O RATTAN CHAND R/O HOUSE NO. 51 PARTAP COLONY
RAILWAY ROAD KHANNA LUDHIANA PUNJAB 141401

RESPONDANT No.18

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAWYERS CHAMBER BLOCK- 1 DELHI HIGH COURT
9999998399
adv.chaudharynaveen@gmail.com
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GST NO.O3AACFD1840P1ZK MOB:-98140-90196

DEV STEEL KNIEUSTRIES
B-2 FOCAL POINT-KHANNA-141401PB]

AUTHORITY LETTER

I,Neena Sahi W/o Rattan Chand sahi partner of Mis Dev steel industries B-2 Focal Point •
Khanna - 141401 (PB), do hereby authorize Partner Anmol sahiS/o Rattan Chand sahi to
complete all administrative, revenue and legal formalities for the purpose of representation of
the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the
activitiesincluding signing, authorizing and submitting any application forms, affidavits or
other documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purpose; and that his acts and deeds will be
binding on the firm.

The signature of partner_has been attested andreproducedbelow for the saidpurpose.

Executants

for Dev Steel Industries

Me-~el-
(NEENA SAHI) Partner

Date:5August2024

Authorized Signatory

For Dev9teel lnd$es,
(Anmol sat) ~ZhS

· Partner
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Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.
Website:- www.ppcb,gov.in

PUNJAB -POLLUTION CONTROL BOARD
PUNJAB

Inclustr:, Rcgistra,io•n JD:. OirilDH]4.'iri978()

To,

- .
Office Dispatch No: 5l17 tJ Registered/Speed Post Date 00o .#hf
--------~~----------------~-----~-t--t-t--~~---:f:~

._,.Application No:_ _13519534 ? ·'·i:'.;:,
it.s3..±3' z24!·..,zrrzz- .{

+fk.
Madan Lal Sharma
Gagan Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent_ to Operate' u/s 21 ofAir (Prevention & Control of :Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consenr to Operate' u/s 21 of Air: (Prevention &
Control uf Pollution) Act, 198 I. you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

I ~-

I. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/13519534
IJate of issue : 08/09/2020

l n-±s of xniry · 30/09/2025tr« .· « --
Certificate Type : Renewal '

Previous CTO No. & Validity : CTOA/Fresh/LDH2/2016/4569799 I
From:19/10/2016 To:30/09/2020

2. Particulars or the Industry

Name~-D1?signation or the Applicant Madan Lal Sharma, _(Managing Partner)
Address of Industrial premises Gagan Jndusrries·, .·.

Near Focal Poinf, Khanna,
Khanna.Ludhiana Khanna-141401

Capital Investment or the Industry 5.44 lakhs
Category of Industry Orange

Type of Industry Other

Scale or the Jnclust:·y Small·-
Office District Ludhuana Khanna
Consent Fee Details Rs.'5500/- vide UTR.

No. 000091961671 dated 14/08/2020

"This is computer generated documentfrom JC'MMSby PP'B"
Gagan Industries,Near Foeal Punt, Khanna,Khan:a.LudhianaKana Hi i4
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.
Raw Materials (Name with Quantity per day) DOC@ 9.5 Metric Tonnes/Day

RICE PHUCK@3 Metric Tonnes/Day
RICE POLISH@ 2 Metric Tonnes/Day
SALT@ 0.8 Metric Tonnes/Day
MOLLASSES@ 0.8Metric Tonnes/Day
MAIZE@ 3 Metric Tonnes/Day
MUSTARED SEED CAKE @ 2.8 Metric Tonnes/Day
COTTONSEED CAKE @ 2.8 Metric Tonnes/Day
COTTONSEED @ 0.8 Metric Tonnes/Day

Products (Name with Quantity per day) CATTLE FEED@8000 MT/Year ~ - - .

By-products, if any, (Name with Quantity per day) -- -·
Details of the machinery and process As per details given in application no. 13519534

Quantity of fuel required (in TPD) and capacity of Nil
boilers/ Furnace/Thermo heater etc. 4
Type of Air Pollution Control Devices to be installed No source ofair pollution as per applicationform.
Stuck height provided with each boiler/thermo Not applicable.
hcuter/Furnace etc.

Sources of emissions and type of pollutants No source ofair emission.

Standards to be acheived under Air(Prevention & As per emissions standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CCNewDelhi.

08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf
uf

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional office, Fatehgarh Sahib.

08/09/2020

(Om Parkash)
. Environmental Engineer

Fur & on behalf
of

"This is computergenerated documentfrom OCMMSby PPCB"
Gagan Industries,NearFocal Point, Khanna,Khanna,Ludhiana Khanna, I4I40I

165



I
TERMS AND CONDITIONS

A. GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.
The mdustry shal I apply for renewal /extension of consent al least two months before expiry of the consent.
The industry shall not violate any of the norms prescribed under the Air (Prevention & Control ofPollution)
Act. 198I, failing which, the consent shall be cancelled/ revoked.

4. The achievement of adequacy and efficiency of the air pollution contra'! devices installed shall be the entire
responsibility of the industry . ,, .

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.
6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of

suitable height, as per the norms fixed by the Board from time to time. 4

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.
Specifications of the port-holes shall be as under:­

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:­
De = 2 LWI(L+W)
Where L= length in mts. W=Width in mts.

ii) The sampling port shall be 7 to IQ cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board. ·

I.

3.

8.

S.NO.

l.

2.

3.

4.

5.
6.
7.
8.

Less than 2 ton/hr.

More than 2 ton/hr. to 5 ton/hr.

More than 5 ton/hr. to IO ton/hr

More than IO ton/hr. to l5 ton/hr

More than l5 ton/hr. to 20 ton/hr

More than 20 ton/hr. to 25 ton/hr.

More than 25 ton/hr. to 30 ton/hr.

More than 30 ton/hr.

9 meters or 2.5 times the height of neighboring building
which ever is more
12 meters
15 meters
18 meters
21 meters
24 meters
27 meters
30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity or S02 in Kg/hr.
Qp= Quantity of particulate matter in Ton/day.

ii
I

(i) Stack height for boiler plants
1

Boiler with Steam Generating Stack heights
Capacity

Note : Minimum Stack height.in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.
(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation. ..'

'
(iii) Stack height for diesel generating sets:

"This s computer generated documentfrom OCCMMS by PPC["
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-do­ +2.0 mt.

-do­ + 2.5 mt.

-do­ + 3.0 mt.

-do­ +3.5 mt.

-do­ + 3.5 mt.

Height of the Stack
Height of the building +1.S mt

Capacity of diesel generating set
0-50 KVA

50-100 KVA

100-150 KVA

150-200 KVA

200-250 KVA

250-300 K VA

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5.­

where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation. ~

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Hoard, and no pollution control equipment or chimney shall be altered or as the case may be erected or re­
erected except with the prior approval or the Board.

10.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-37I E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of~Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:­

"i;,½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i;'/

I 4. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year ·

15. That the industry shall submit a yearly certificate to the effect that no addition/ up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied,
consent.

16. a)

b)

The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid clown by the Board from time to time for such type of industry /emissions.

The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacityA.

Requiredparticulate matter B. ·

lrea upto 5 Km from Other than 'A' class
Other than the periphery
of l and Class-II town

Less than 2 ton/hr.
2 ton to l0 ton/hr.

Above I ton to l5 ton/hr
Above 15 ton/hr

800 mg/NM3

500 mg/NM3

350 mg/NM3

150 mg/NM3

1200 mg/NM3

1000 mg/NM3

500 mg/NM3

150 mg/NM3

All emil-sions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Waste (Management. Handling and Transboundary Movement) Rules. 2008.
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and:

"This is computer generated documentfrom OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khanna,Khanna.Ludhiana Khanna,I4I4)1 ·'
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( i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule IO of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than I 000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable. · . .

21. The industry shall comply with the conditions imposed by the- SEIAA/MOEF in- the Environmental
Clearance granted lo it as required under ElA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved/ authorized by the Board:- "}

(i) Once in Year for Small Scale Industries.
(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :­

(i) Log books for running ofair pollution control devices or pumps/motors used for it.
(ii) Register showing the result of various tests conducted by the industry for monitoring of stack

emissions and ambient air. '

(iii) Register showing the stock ofabsorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading/ record may be sent to the Board by
the fifth of the following month.
The industry shall provide online monitoring system as applicable, for in·stack emissionand shall maintain
the rccwcl of the same for inspection of the Board Officers.
The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Coilitrol of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention &.Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution ofany legal action nor relieve the
applicant from any responsibilities, liabilities or penalties. to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public miisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.
36. The industry shall provide proper and adequate air pollution control arrangements for control emission from

its fuel handling area, if applicable.

"This is computer generated document from OCMMSby PPCB"
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19.

20.

25.

24.

26.
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37.

38.

39.

40.

41.

42.

B.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified. :r:
The industry shall not cause any nuisance/trat11c hazard in•vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material &product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission/ NOC of the Board.

SPECIAL CONDITIONS

I. This consent is granted on the basis of undertaking submitted by the incl~tstry that it is complying with the
conditions or consents granted to it under the Air (Prevention & Control of Pollution) Act, 1981. If any part
or the entire contents of the said undertaking are found incorrect after the subsequent visit to the industry,
then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

2. The site inspection shall be carried out in due course of time. In case of any violations, appropriate action
shall be taken under the relevant provisions of the Acts, Rules.

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be revoked.

4. The industry shall ensure that no air pollution problem/ public nuisance/ odour problem is created in the
area clue to discharge of emissions from its industrial premises.

5. The industry shall not change/modernize its manufacturing process· and shall not increase its production
capacity without obtaining prior written permission of the Board.

08/09/2020

q +

{

I ·;
·•.

(Om Parkash)
Environmental Engineer

For & on behalf

of
(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
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PUNJAB POLLUTION CONTROLBOARD
Zonal Office-II,Vatvaran Bhawan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

» 84l232
Applicati n N/ 135/9597

PUNJAB

Industry Registration ID: O16LDH2456978U

Office Dispatch No : /;)_7b8 Registered/Speed Post

To,
Madan Lal Sharma
Gagan Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal of'il½Consent to Operatei6½an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewa!ILDHKH/2020/13519597
Date of issue : 08/09/2020 -

'Date of expiry : 30/09/2025
Certificate Type : Renewal '

Previous CTO No. & Validity: CTOW/Fresh/LDH2/2016/4569972
' From:19/10/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Madan Lal Sharma, (Managing Partner)
Address of Industrial premises Gagan Industries,

Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 5.44 lakhs
Category of Industry Orange
Type of Industry Other
Scale of the Industry Small
Office Distrkt Ludhiana Khanna
Consent Fee Details Rs. 5500/- vide ·

UTR. No. 000091961803 dated
14/08/2020

.,, ..
"Tis is computer generated documentfrom OCMMS byPPCB3"
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Raw Materials(Name with quantity per day) DOC@ 9.5 Metric Tonnes/Day
RICE-PHUCK@ 3 Metric Tonnes/Day I

RICE POLISH@ 2 Metric Tonnes/Day
MOLLASSES@ 0.8 Metric Tonnes/Day
SALT@0.8 Metric Tonnes/Day
MAIZE@ 3 Metric Tonnes/Day
MUSTARED SEED CAKE @2.8 Metric Tonnes/Day
COTTON SEED CAKE @ 2.8 Metric Tonnes/Day
COTTON SEED @.8 Metric Tv1,1nes/Day

Products (Name with quantity per day) CATTLE FEED @ 8000 MT/ear ' -
By-Products, if' any,(Name with quantity per day) --
Details of the machinary and processes As per details given in application no. 13519597

Details of the Effluent Treatment Plant NO Trade effl uent is generated hence ETP not
required.. 4

;I

Mode of Disposal only Domestic Effl uent @ 0.5 KLD- onto landfor
plantation
after passing through septic tank.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB. MoEF & CC
Control of Pollution) Act, 1974 New Delhi.

\

I
''

Endst. No.:

(Om'Parkash)
Environmental Engineer

For & on behalf

uf
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

0/09/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

"This is computergenerated document from OCMMS by PPCB"
Gagan Inlustries,Near Focal Point, Khanna,Khanna,Ludhiana Khanna, I4I4)l

Pave?

171



I,;.,"i

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent. .

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time. ·

The industry shall plant minimum of three suitable varieties of trees at the density of not less than I 000 trees
per hectare all along the boundary of the industrial premises. · ·

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re­
circulation system installed shall be the entire responsibility of the industry. ,

The industry shall ensure that the Hazardous Wastes generated from the pfemises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules. 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to'the concerned Regional Office by 30th
June of every year. ­
The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10.

A.

I.

13.

12.

7.

5.

11.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits.for discharges shall be applicable to
the industry from the elate of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

l
Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation or the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions or consent. ~

I 4. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out or the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

6.

3.

9.

8.

2.

4.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipment'ii,½S for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

f, ·

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions· imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under ElA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurande cover as required under the Public Liability Insurance Act,
1991.

's
22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All

unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date or
issue of this consent. '

"This is computer generated documentfrom OCMMS byPPCB"
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24.

..,
a

23. The industry shall make necessary arrangements for themonitoring of effluent being discharged by the
industry and shall monitor its effluents:­

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month. ·

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall.maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case fhe iiidustry is found violating any of·
the conditions of this consent and/or the provisions of Water (Prevention& Control of Pollution) Act, 1974
as amended from time to time. •

r
26. The issuance of this consent does not convey any property right in either real or personal property, or any

exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28.

29.

30.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

32.

36.

31.

35.

(i) Where unavoidable to prevent loss of life-or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the-consent
issuing authority in writing of each such diversion orbye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice:have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-ci'rculate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
fur application on land for irrigation along with the crop pattern for the year.

34.

33.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable cropwith the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computergenerateddocumentfrom OCMMS by PPCB"
Gagan Industries,NearFocal Point, Khanna,Khanna,Ludhiana Khanna, I4140I
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42.

43.

B.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS
I. This consent is granted on the basis of undertaking submitted by the industry that it is complying with the
conditions of consents granted 1o it under the Water (Prevention & Control of Pollution) Act, 1974 . If any
purl or the entire contents or the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisions of the Ac/ Rules.

2. The site inspection shall be carried out in due course of time. In case of any violations, appropriate action
shall be taken under the relevant provisions of the Acts, Rules.

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be revoked.

4. The industry shall comply with the guidelines for abstraction of groundwater issued by the Central
Ground Water Authority (CGWA).

5. The industry shall not generate and, discharge any kind of trade effluent from its process under any
circumstance without obtaining prior permission from the Board.

08/09/2020

(Om' Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khanna,Khanna.Ludhiana Khanna,14 I4l
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IN THE COURT OF ..

Suit/Appeal No JURISDICTION OF 201

In re; ­
.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whom
these Present shall come that I/we :.•.....
.................................................................................................................................................................. ·,t· .,. .
The above

named .

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my / our Advocate in theabove-noted caseauthorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed ·
necessary or proper for the prosecution of the said case in all its stages subjects to payment of feesfor_each,
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences o(
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw. and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court, I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any casewhatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

INV WITNESS WHERE OF I/We do hereunto!set my/our hand to these presents the contents of which
have been understood by me/us on this Day of .•.•.•.•• 201 Accepted subject to the terms
of
the fees.

Advocate

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION 47/2023

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB 

RESPONDENT No.19

MADAN LAL SHARMNA S/OOM PARKASH SHARMA R/O STREET No. 04
WARD  No. 23 BHAGAT COLONY KHANNA LUDHIANA PUNJAB 141401

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003
9999998399
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GST No.: 03AADFG3530E1Z4 Subject to Khanna Jurisdiction only®

Ea ?A±Ki LRJEMI..2E
-a°tlfcla ~ 3m:;rc MFRS. OF HIGH QUALITY CATTLE FEED

NEAR GAID DI PULL£, OP. GOLD GVM, G.I. ROAD, KHA.MINA-1 41401 (P.)
I 98760-84648, 98148- 27238 E] gaganindustries6464@gmail.com bl www.gagancattlefeed.com

AUTHORITY LETTER

I Amandeep sharma s/o Sh Madan Lal Sharma partner of M/s GAGAN INDUSTRIES

NEAR 110-D FOCAL POINT KHANNA -141401(PB.) do hereby authorize Sh.Madan

Lal sharma S/o Sh Om parkash to complete all administrative ,revenue and legal

Formalities for the purpose of representation of the firm before National Green

Tribunal (NGT), Delhi. This authortity is valid for the activities including signing,

Authority is valid for the activities including signing, authorizing and submitting

any application forms,affidavits or other dacuments;appoint any person Consul­

-tants,firms or companies making payments and submit fees to any government

Or non government departments and organizations ;or any other activity required

for the aforementioned purpose; and that his acts and deeds will be binding on

On the firm.The singnatuer of PARTNERS of the firm has been attested and

reproduced below for the said purpose.

Executant Authorized signatory

or Gagan mndustr95,
\'>' Partner
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.
Website:- www.ppcb.gov.in

-LiFEA%)efl enwroment

Office Dispatch No :

Industry Registration ID:

Registered/Speed Post

019LDHKH235563

Date:

Application No : 23823565

To,
Sheetal Jain
D-61, Focal Point, Khanna •i.;
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Renewal/LDHKH/2023/21608028 dated 28/04/2023 granted under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.
C • CT()W/R.enewti!llIJfIKH/2023/23823565

i

09/11/2023 »Date of issue : 7 ''- . ­. 3nor2o27 M
t.a

-,-

Date of expiry :

Certificate Type : Renewal
- - t a

Previous CTO No. & Validity: : CTOW/R~newal/LDHKH/2023/21608028
' From;28/04/2023- :. To:27/10/2023·• --

2. Particulars of the Industry

Name & Designation of the Applicant

Address oflndustrial premises

Capital Investment of the Industry

Category of Industry

Type of Industry

Scale of the Industry

Office District

, we [ -o- -- ---- »

Sheet@lJain, (Proprietor),
Mks'Gala&j crumbfiat,
IJ·:fiJ,-Ro,cal /Joi11t,J{J1anna,
Kham1t:JYLuc/.hiar1g:Khanna-l4l40I

¥

48.0 lakhs
Orange
21 J5(A)- Rubber Chips/ Crumb manufacturingfrom Waste/
used tyres using cutter/shredder/ de-beadingfacility and
grinder Ipulverizer or having ejjluent dischargefrom
washing of tyres less than IO KLD to I00 KLD or both
Small
Ludhiana Khanna

"This is complller generated documentfrom OCMMS byPPCB"
Mis Galaxy Cmmb lndia,D-6/, FocalPoint, Kha11110,Kha1111a,L11dhia11a Khamw,14/401
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the
Water (Prevention & Control of Pollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDHKH/2023/21608028 dated 28/04/2023
valid upto 27/10/2023 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

I. This consent is granted for manufacturing ofCrumb Powder @ 56400 MTNear as product and Waste Wire@ 6300 MTNear
& Waste Fibre@300 MT/Year as by-products.

2. The industry shall obtain permission from the Punjab Water Regulation and Development Authority (PWRDA) for the
abstraction of ground water and submit the same at Regional Office, Fatehgarh Sahib.

3. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

4. The industry shall install water meter over the supply of fresh water within 7 days and shall submit the record of daily
withdrawal/ consumption at Regional Office, Fatehgarh Sahib on monthly basis.

5. The industry shall plant trees wherever space is available inside and outside the unit.

6. The industry shall not increase its productioncapacity without obtaining prior permission of the Board.

7. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use ofplastic, through
their Corporate Environment Responsibility (CER) activities.

-

8. The industry shall ensure that there are no usages of single use plastic-thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made ofplastic-thermocol or any
other non-biodegradable material in the premises.

9. The industry shall properly handle and manage the,solid wastages as per,the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated'& 'disposed of in an'environmentally sound manner.

10. The industry shall ensure that there is no public nuisance in the area, due to activities ofthe industry.

11. This consent is being granted as per the undertaking submitted- bythe1industrydf,thecindustry is found to have submitted any
false, incomplete, or tampered documents or information, the Board reseryes theright to take appropriate action under the
provisions of the Water Act, 1974 andAir:Act, 1981 without affordingan opportunity ofpersonal hearing.

Ail other contents shall remain unchanged. This letter shall remain'appended withthe-consent issued vide no.
CTOW/Fresh/LDHKH/2020/1 1998268 dated 24/02/2020 and its subsequent extension issued from time to time under the Water
(Prevention & Control of Pollution)Act, 1974...-. ' -'

09/11/2023

( Amit Kumar )
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

"This is computergenerateddocumentfrom OCMMSby PPCB"
MIs Galaxy Crumb India,D-61, FocalPoint, Khanna,Khanna,LudhianaKhanna,141401
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·t;
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

09/11/2023

( Amit Kumar )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

r
$

'
» « '

"This is computergenerateddocumentfrom OCMMS by PPCB"
Mis Galaxy Crumb India,D-61, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 141401
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PUNJAB-----­......,.. ,.,
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.
Website:- www.ppcb.gov.in

-LiFE.A as.tol environment

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O19LDHKH235563

Date:

Application No : 23986602

Subject:

Sheetal Jain
D-61, Focal Point, Khanna
Khanna,Ludhiana-141401

Renewal of consent no. CTOA'./Renewal/LDHKH/2023/21599581 dated 28/04/2023 granted under the
provisions of the Air (Prevention & Control,of Pollution) Act, 1981.

4

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CT6".iJ.7Reiieiva17li5itKH/2023/23986602
I

09/11/2023 ­Date of issue :
·- 30into27" - ·- .

Date of expiry :
,_ --_,..,_

Certificate Type : Renewal
-- --·-·· ·-

Previous CTO No. & Validity: n CTOA/Renewal/LDHKH/2023/21599581,.
From:28/04/2023--.To:27/10/2023­ . --

2. Particulars of the Industry

Name & Designation of the Applicant -::---:-,<r-"- .. SheetalJain,(Proprietor)- .
} iiisGalaxy Cruiiib India,Address of Industrial premises 4

p:6'J; Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 48.0 lakhs
Category of Industry Orange

Type oflndustry 2115(A)- Rubber Chips/ Crumb manufacturingfrom Waste/
used tyres using cutter/shredder/ de-beadingfacility and

·t grinder Ipulverizer or having effluent dischargefrom
washing of tyres less than 10 KLD to JOO KLD or both

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generateddocumelllfromOCMMS byPPCB"
lv!ls GalaxyCrumb India,D-61, FocalPoint, Kha1111a,Kha1111a,L11dhianaKhanna,/4140/
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 198.

The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2023/21599581 dated 28/04/2023
valid upto 27/10/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing of Crumb Powder@ 56400 MTNear as product and Waste Wire@ 6300 MTNear
& Waste Fibre@300 MT/Year as by-products.

2. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

3. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.
,;

4. The industry shall get the stack emission monitoring from Board within one month.

5. The industry shall plant trees wherever space is available inside and outside the unit.

6. The industry shall not increase its production capacity without obtaining prior permission of the Board.

7. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use ofplastic, through
their Corporate Environment Responsibility (CER) activities.

8. The industry shall ensure that there are no &sages of single use plastic- thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single usedecorating material made ofplastic-thermocol or any
other non-biodegradable material in the premises.

9. The industry shall properly handle and manage the solid wastages as,per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

10. The industry shall ensure that there is no public nuisance in the area, due to activities of the industry.

11. This consent is being granted as per the undertaking submitted byte industry.Ifthe industry is found to have submitted any
false, incomplete, or tampered documents·orinformation,'the-Board:reserves.the:right:to,take,appropriate action under the
provisions of the Water Act, 1974 and Air Act; 1981 without affording an,opportuni ty ofpersonal hearing.

- -; .o - - .­
All other contents shall remain unchanged. This letter shall reniain appended with.the consent issued vide no.

CTOA/Fresh/LDHKH/2020/11998477 dated 24/02/2020 and its subsequent extensions issued from time to time under the Air
(Prevention & Control of Pollution) Act, 1981.

09/11/2023

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

"This is computer generated documentfrom OCMMS' byPPCB"
Ms GalaxyCrumb India,D-6I, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 14140I
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

09/1 1/2023

( Amit Kumar )
Environmental Engineer

For& 011 behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMSby PPCB"
Mks Galaxy Crumb India,D-61, FocalPoint, Khanna,Khanna,LudhianaKhanna,14140I
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~------------------ -•--- ----
_____]

IN THE COURT OF .

Suit/Appeal No ..

In re: ­

JURISDICTION OF 701

.................................................................................................................. l'laintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whom these
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the samne
may be tried or heard and also in the appellate court including lligh Court subject to payment of fees separately
for each court by me/us.

Io sign file, verify and present pleadings, appeals cross•objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate ice.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called. L__._

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever •)rdered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. lhe fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 201 Accepted subject to the terms of
the fees.

Advocate

,
g,%l}%gen"

Auth. Signatory :

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Sigrea mn My Presence. [he Cent.

Client

ORIGINAL APPLICATION No.47/2024

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

STATE OF PUNJAB

RESPONDENT No.20

SHEETAL JAIN  D/O SANDEEP KUMAR JAIN R/O B-84 BASEMENT AND UPPER

GROUND FLOOR PHASE -1 ASHOK VIHAR NORTH WEST DELHI 110052

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAYWERS CHAMBER BLOK-1 DELHI HIGH COURT 110003
9999998399

23 2024
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road,Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under theprovisions of

Water (Prevention & Control ofPollution) Act, 1974

O#ice Dispatch No: OCMM/CTO(Water)/2024/003252

Industry Registration ID: RI5LDH22586872

Date: 14/06/2024

Application No: 25922815

To,

Subject :

Gaurav Dhand,
Proprietor,
Mis Mis Gaurav Steels,
D-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 140401
Auto Generation of Renewal.Centifi
Presto» e co"Lg.Ezig@ii@tie

With reference to your application for renewal of Consent to Operate for operation ofan industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollutjgpp)Aghal2lAa.the#sglfalgelgi9nay!gg$ggrhye-@aurav Dhand, (Proprietor), is hereby,
acknowledged and Auto Genera@dRenewal@Fificateis grantedaspertfie contents of self-declaration.

4#.
1. Particulars ofAuto Generated Rene, jJ e

Certificate No.:
Date of issue:
Date of expiry:
Certificate Type:
Previous CTE/CTO/Au.
Validity:

2. Particulars provided by the in

Address of Industrial premises:
Existing Capital investment/ Project Cost of
the industry
Category of Industry
Type of Industry

Scale of the Industry
Office District
CTE/CTO/Authorization applied for

CTO/Renewal/LDHKH/2024/25922815

20.6 (lakhs)

RED
Other
Small
Ludhiana Khanna
5 years

Date OfEx ir :
2024-06-30 00:00:00.0

Fee Details Payment
Mode

Amount Transaction Date of Date of
ID Transaction verification

Net Banking 18000.0 868196559 2024-06-14
15:23:57.707

"This_ is computer generateddocumentfrom OCMMSby PPCB"

Ms Gaurav Steels,D-2, Focal Point, Khanna,25922815
Pagel
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·,

PUNJAB· PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road; Patiala

Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of

Air {Prevention & Control ofPollution) Act, 1981

Office Dispatch No: OCMMS/CTO(Air)/2024/003251 Date: 14/06/2024

Industry Registration ID: RI5LDH22586872 Application No: 25922700

To,

Subject:

Gaurav Dhand,
Proprietor,
Mis Mis Gaurav Steels,
D-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 140401
Auto Generation ofRenew 'fi
& Control of Pollution

sent to Operate granted under the Air (Prevention

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control orPotution) At, 1981, thgselfigeglggiggploaggsggy@au.aye!2la.pl%a.@Egprigor), is hereby, acknowledged and Auto
Generated Renewal Certificate 1s ga#teaas ere6its"6#se1redeclaration.. ~ I'a Sea ,

i pertificate1. Particulars ofAuto Generated Rene

Certificate No.: CTO/Renewal/LDHKH/2024/25922700
Date of issue:
Date of expiry:
Certificate Type:
Previous CTE/CTO/Au
Validity:

2. Particulars provided by the in

Address oflndustrial premises:

e:2:;±e ·{2E23r-

ewal (Auto. 3
·. +r5a7

sSue:-....-~
00:00.0

Date OfEx ir :
2024-06-30 00:00:00.0

Existing Capital investment IProject Cost of 20.6 (lakhs)
the industry ·

Cate ory of Industry RED

Type of Industry Other
Scale of the Industry Small

Office District Ludhiana Khanna
CTE/CTO/Authorization applied for 5 years

Fee Details Payment
Mode

Amount Transaction Date of Date of
ID Transaction verification

Net Banking 18000.0 540898540 2024-06-14
15:21:15.448

"This is computer generated documentfrom OCMMS by PPCB"
MIs Gaurav Steels,D-2, Focal Point, Khanna,25922700
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his Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, ifany anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
init{ate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I GAURAV DHAND S/o Shri Dev Krishan Dhand Aged 47 Years, Authorized Signatory PROPRIETOR (designation) of MIs
M/S GAURAV STEELS (OCMMS ID RI5LDH22586872) submitting this self declaration in favor of Member Secretary,
Punjab Pollution Control Board for obtaining auto renewal of consent to establish/ consent to operate under the provisions of
the Water (Prevention &z Control of Pollution) Act, 1974 and Air (Prevention & Control ofPollution) Act, 1981/ Authorization
under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

Applicant
GAURAV DHAND

1. That the consent to establish/ consent to operate under the provisions of the Water (Prevention & Control ofPollution)
Act, 1974 and Air (Prevention & Control ofPollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) wa · · o. CTOA/Renewal/LDHKH/2019/10175288 Dated 2019-06
-25 and the same is valid upto 2024-06-3
That we have not carried out any exp un,uc;uu.<.ci,,vu rocess/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*
Tat we are complyinevu"#8#a#e6e4Sett88#et#AK#GK#A#mare
There is no change in intonation #$8kt#at 1Eth Me mn ma submitted for obtaining earlier consent to
establish/operate assorts E?lg# •
That I have not violat~Q. an,x.oft.~~prqyisJpr{-s 111:rcl.~iCf.h .. . ····- 1Qn & Control of Pollution) Act, 1974 or Air
(Prevention & cont+61E6RIP6EK6n#NEE#EI9.86EEEK#GK61#tenKotee4on)77AGE,I986.

That no prohibitory directions arejssued.from Courts/ Appellate Authgriy,,National Green Tribunal/ other Judicial
authority. EIREESEEERIEEEIEE±.±gEEMERA9EEE,RAES;SKREEEAEETEEEEHEIEREEEADERa!EESE9
1 acknowteage that ayggg !pg±iaArf6if@2as.oration.a6&@a##i#amited byanger any atse armation made by
the undersigned, I s allelalesfor s dee#eds@5y thg,Rgard undetzn@pf6vs1ons of the Water (Prevention &
Control ofPollut10q) 74 an & ·J.i¥0f'P0l - on) Ac WM Rules, 20 I 6/ BMW Rules,
2016.

------ 2.

3.

4.

5.

6.

7.

Date: 14/06/2024

"This is computer generated documentfrom OCMMS by PPCB"
Ms Garav St e e l s , D - 2, F o c a l P o i n t , Khanna, 25922700
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-.--..

IN TliE COURT OI' .

Suit/Appeal No .

In re: -

. JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or

appellant(s)

VERSUS

Petitioner(s)

Complainant(s)

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ·

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

l\nd I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which lave
been understood by me/us on this Day of
the fees.

Advocate Client

refs•Prop.

201 ,Accepted subject to the terms of

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

ORIGINAL APPICATION No.47/2024

STATE OF PUNJAB

RESPONDANT No.21

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

GAURAV DHAND S/O DEV KRISHAN DHAND  R/O H No. 9 G.T.B NAGAR 

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

DURGA MANDIR NARG KHANNA LUDHIANA PUNJAB 141401

NAVEEN CHAUDHARY 
D/2164/2010
CH 165 LAWYERS CHAMBER BLOCK -1 DELHI HIGH COURT 110003
9999998399

23 2024
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PUNJAB POLLUTION CONTROL BOARD
7.onnl Oflice-11, \'atavaran Bhawnn, Nabha Road, Patinla

Wchsik:- 111111· .ppch.gu1 .in

]}.11 •1 ...---- ----- -----------

I 11<111,1 r~ Registration ID: I) I fJ/.DH24(1777/ 5 Application No : /.13_• .. ,,

l 'haran Dass
( ;opil,a I ndmtril•,
l<.:hanna,Punjah-14140 l

Renewal of 'Consent to Operatc'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, J W -I l"r
dbchargc of efl1ucnt.

\\ : relerence to your application for obtaining Renewal of i;'/Consent to Operatei;'an outlet for discharge ! we
ettluen u s 25 2 of Wat.:r ( Prevention & Control of Pollution) Act. 1974, you are, hereby, authorized to OJll"1.11e ,11
:11.1,1,111:ol unit tord1scharge of the effluent(s) arising out of your premises subject to the Terms and Concl1t1,-11- , .
e:«reiea thrs Certificate.

_I. ,·;1111.-ul:1r, ol ( un,cnt to Opcratl' under \\atcr Act, 1974 granted to the industry

- - - ---·--- ----- -----i--------------- -- --·--
e3ct to operate certificate No. I CTOl•i'1Re11<'11'a/lLDHKlf1]1/l/J .•J-:J35'JII/ _

CTOH'1Varied,LD1!2!20J :•57~-.'i33
From:08108,2017 To:3UIOYi2U2U

. ---------- - - .

L Renewal
-,-

___
4

1'_2_,\_'i_l _l 1_2_U_2_tJ -·

30/()9/2()25

-- --- -- - - ----
,•,·,., 1 .. 11, ( !() o. & alidity :

D).a« ol epir

, l'artirnl:ir, of tle Industry

or so.irisw..Ia.sen.
\ddr1·" or lndu,trial pn:miws ! Gupika lnduslries,

I C-58 Focal Point,Khun11u. l.11dhiilflll Klwmw-141401
- --- - ---_ _. .. -----•----- ---- ·- -

I :S. 7,, lakhs
, (Jra,1ge _

_'(1311-/ ,.,t, /t'ed. poulr feed and ,1//i<· lcetl
-----------t·- -- ---- ---- .

'J_11,//11u11« A"hu1111<1__ 4... - ....

Rs I2000 - vrue UTR. No. 2672.125232172 gated
l2··22<r! 2 3u1.. +incluas· ± renalrv of Rs, <40 -+
le ! II no. N26720125273266-1 dated 23 09 2020

apital Investment of the Industry__

I ,lll:.!UI"\ ,,I l11llll~I_·~ ---- -

I 11Jl' ul l11du,tr1 _

ale t the Industry

• IJ'lin · !Ji,Ln,·J

( unsent Fee Details

,S111all. -·----- - ---+--- - - - -- ----- ----

.... ·---·-------------------------------------
I
I

- __j
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Rw Materials(Name with quantit:y per clay) RICE POLISH@4Metric Tonnr.!slDay
MUSTARD SEED CAKE@5.6J\!ctric Tonnes Dar
RI( "E PHUCK (1'1!6lvletric Ton11r.!s1Dar
DOC ,ii I 9lvfrtri~· Tunnr.!s!Dm· ·

. •"vhiLi.:-iSSES iii i.ri,iietric Tr"11111es•Dar

. MAIZE @6Meiri TonnesDell" .
SALT cf.6Metri c Tonnes/Dar

1 C "OTT{),!\' SEED lid.6/\letric °To1111e.1 lJa1
c ·orTU\' SF:ED (.-IAE lci5.6Alr.!tric Town·~ flu,

- ---- - ---- ------

Mode uf Disposal_

I'rod vets meih@uans per day),ATTEFEE5DigIi_0_0_11_1\_I_T_· _l'£_'<_11_·__

I-Pro«duets. if any.ateithgu__a__n_t_ih_..,._· ,_p_e_r_cl_a..,)..:.·) 4
1
_\_;,_· ------------------

. lh-1:iil, of the machinary and processes .·/.1 pr.!I" details given in applica1io11 no. /.J335<JIJ/

l>l'laih of the Eflluent Treatment Plant .Vu trade effl uent generated, he11ce ETP nut 1u111i1,·d. -- -- --- ----- -------------l-----""'---"'-----=----------'--'---
DomC'Stic E.flluC'nt <g 0.3 KLD- Into sewer.

.·Is per etlluenl s/andards prescribed hi· PP( ·s .\1uEF & c
.'Vl'11 Del/11.

standards to be achieved under Water(Prevention &:
( ·onlrol ol Pollution) .-\ct. 1974

·- -- -----------------'------------------------

-. I :

(Om ParkashJ
Environmental Enginrer

For d n. 'eo'

(Punjab Pollution Control Boai d 1

Dated:

1.. , 'I'' , ·l he above is forwarded to the following for information and ni:t.:essary action please:

·· 1 I 11,,:111c·,·1 1'111qab PPllu11011 Cuf]lrnl Board. Regional Office. F:.1tehgarh Sahib.

2'203

(Om Parkash)
Environmental Engineer

Fur & on behalf

11/

(Punjab Pollution Control Board J

"Ti~r , \ , '""fJlllt'r gc11cri11L·d do, ·w11l't1I from , JC \/\JS h_r PPCB"
tropka [dustiest.58 Era, Po:m !+aura udh,a, a Kha
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-JI, \'atavaran Bhawan, Nabha Road, Patiala.

\\ l'hsifL•:- w11·11 .ppch.gov.in

oiee ispaten ."?8 7. Registered/Speed Post Date: / - l2-2, ,----2,
I mlu,tn lfrgi,tration ID: Application :'io :

I 11.
Charan Dass
Gopika Industries
I,hanna.Punjab-14140 I

Sulijl'l't: RL'IIL'\\ al of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for clischargt· of
emissions arising out of premises.

1.\ 1 :c·ki.:1,cc· 1t• \ •.•u1 .1ppl1,·atiu11 fur obtaining Renewal uf ·consent to Operate' us 2I of Ar Pre "u •1:
1 ,·, ,,I .,i Pllllu11 .. 11, .\,·. itJSI. you an: hereby. authurized lo operate an industrial u1111 rur dhcha1, · ,c·
'01stunt) arIt! out of our premises subject lo the Terms and Conditions as 111en11u11.::d 111 thi~ L c 11 ., ,·

I. l':1rtirnlar, or ( ·unsent to Operate under Air Act, 1981 granted to the industry

CTOA./Varied!LDH212017i5r'73:!2
From:08/08/2017 Tu:30, OlJ 2020

111_1 "' 11 t toQperat ~-· _C_e__r_ti_f_1c_·a_t_e_i\_·o_. +-C_T,_O_A_I_Re_11e_1_1·_a_ll_L_D_f_lK_H_:_'2_/J_2_/J_1'/_4_2_1_6_6_6_4 _
)ate of issue: 28 1 /,].(}]()---------------------------+------------------
! 1,11, 111 t·,pir~--------------------+-3_0_/0_Y_' 1_2_0_2_5 _
· ~·rt itiratt· r~ 1:i_l'_: +-R_e_n_e_H_'l_,1 _

l'n-1 i1111, ( TO .'\o. & \'alidhy

I' 111i,11la1, 11f'tht· lndustr.\

0/'[/IJG(!---~--- ~,.. _

\,1111, Deignauon ofthepp!in'-+_c_·,_1<_11_·,_111__D_,_,s_.1_, _(P_,_11_·r_11_c!_r_1 --- _
udresos ot Industrial premises Gouikt1 lnd11srries.

. c-58Focal Point ,
Khc11111<1, L11dhianu Khanna-/ •II./// I--------

api t«4 Im euent_of the Indusr2[V"8lakhs
t ategor of Industry___

!'; +i list _ '//.i/1 F1.,// /l'l'd. pcmlrrr J(' t'ci ,111£1 Cdlli,· /L',·,I ---- --

""l•l.ll'.1,l~li}l' i11t. tU ..u., -----·------------+'_S_11_:t~_1/. -------------------·--

< Jlfo:L' lfotrict L11d/11u11u Khc11111u

Ks. 42000. - vide UTR. No. N2l1720 J 252 -:'24..J.'J.1 dat.:t.l
2:'\ o,-, ~020 and Rs. 3300, - ( including penalty of Rs. s-4
\ ide lf'rR no. N26720 I 252732864 dated 23 09 2020

1 •!i, I.· w,6. ' · ., • , , ' , , , ,.. , , , ;111111 ()('\/.\IS f,_1 !'/·'( 'H"
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---,
I Rf(T P()USH fci ./Metric Tonnesnm
MUSTARD SEED CAKE r[j},5.6.l!etric Tu1111es !Ju,·
MOL!.ASSES@!.6Metric To1111es!Dal'
JJA!ZE@6lvletric Tn1111eslDay
RICE ?HUCK@6Metric Tom:eslDa_r
DOC 1ci119Metric To1111es/Dm·
S-11.T {1 /.n:\1etric To1111es!Diff

, r;'';rs.,: <{4.° ..•, ti,tr, a t.t. • i.i. +t ,,,,,,, .. t
COTTON SEED CAKE (E·5.fJ.lI.!tric Tn1111,·, Doi'

--- ·--- -- - - ------·-
~-11d11rt, ('\'amP with Quantit) per day) ( ·.--1 ITU. l·El.:U u1 15. /JOII . \ IT l"L'ar- ------
~-prnilurts. if any, t\"amr with Quantity per day) .\'ii

l'laih of thl' machinrry and procrss Asper details given in applicatiu11 no. l./:!/6M./

nantity of fuel required (in TPD) and capnci1_\" of .•Vi/
oilers Furnace/Thermo hrater etc.-
-~~- Pollution Control Devices to be installed Nn source o/"airpollution. hence APCD not requirt!d

tal'I, height provided with each hoile1·/thermo .Vot app!tn1h/e.
eater Fu rnal'l' l'tr.--- ----

onrees of emissions and type of pollutants .Vn source o(uirpollution.

ta11dard~ ru hl· achrh eel under Air(Prevention & ls per emission standards prescribed by PPC R..\loEI
ontrnl of Pollution) Act. 1981 CC New Delhi.
.

(fa\\ \latl·rial, (1\amr with Quantity prr day)

s
h

I'

B
I)

'·h

r

(Om Parkash)
Environmental Engineer

(Punjab Pollution Control B11a1 d 1

I ndst. No.: Dated:

p. t' «atoe rs torwarded to the follow mg for mformation and necessary aeton please:

, ,:, .. _-,: ,! I n~111c·c"·. P1,n1.ib Pnllut1<111 l onlrnl B11ard. Regional t Jflice. ratehgarh ~ahth

(Om Parkash)
Environmental Enginel'r

For & on hehalt

al

"Tlw ", "'"1'111,'I' ,:<'11,·r,1/t',I do, 111nc111 /rum OC\1.\/S h1· PPCB"
iopka Industries.-58 Focal Point.khanna.Ludhiana Ki «. • +l

-----------
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IN THE COURT OF..............................................................................................................................•.....•....

Suit/Appeal No JURISDICTION OF 201

In re:

...................................................................................................... Plaintiff(s} or Petitioner(s}

Appellant(s) Complainant(s)

VERSUS

..................................................................................................Defendant (s)/ Respondent(s} / Accused Know all to whom
these Present shall come that I/we .

The above named ................•.......................................................................•....•............•.•..............................................................

.............................................................................................................................. do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above- noted case authorize h1m:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may tie tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To "gn file, verify and present pleadings, appeals cross-objection or petitions for executions review,
rev1siun. withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other egal Practitioner authorizing him to exercise the power and
auth rity hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute mn the matter as my/our own acts, as if done byme/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearng. and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result ot the aid case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shat! receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee 1s paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

ClientClient

the fees.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 201 J\:cepted subject to the terms of

For Gopika Industries\_w..?
I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
Partner

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

192

Dell
Typewriter
Gen Secretary Industria Foca Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
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-------------------

RS Code: 01628
TIN - 03661063877 • • ~Fact. : 225890, 223456
ST/QST No. 46535813 Subject to Khanna Jurisdiction only .!!:.ll Resi.: 231390
Dt. 5-2-96 Mob.: 98142-20790

GOPIKfi INDUSTRIES
Manufacturers of: HIGH QUALITY "DAYAL. & CHETAN"CATTLE FEED

C 58 Focal Point KHANNA-141401 (Punjab) l } t\- , 0& 9044Dated .
Ref. No .

AUTHORITY LETTER

I. GURPARSHAD GUPTA S/o Sh. CHARAN DASS partner of Mis GOPIKA

INDUSTRIES, C-58 Focal Point, Khanna-141401 (PB), do hereby authorize

Sh. CHARAN DASS S/o Sh. BAHADUR MAL to complete all administrative, revenue

:rnd legal formalities for the purpose of representation of the firm before National

< ;l't'('l1 Tribunal (NGT), Delhi. This authority is valid for the activities including

,,iµ111ng. authorizing and submitting any application forms, affidavits or other

d1H·1111wnts: appoint any persons. consultants, firms or companies, making payments

·1nd :-ulimit fees to any government or non-government departments and organisations;

·r :111~· uther activity required fur the aforementioned purpose; and that his acts and
□ B □ □ □ O O O ll □ G E □ D ll O □

,:c•,·d:-: \\'ill bl' binding on the firm!]□ Olla□ iy;--r_~tl II a o
□ □ Cl □ □ ,,s:l'_cr~ D O □ 3

o 13 a s~·•_"{;_;J~ n 0 a□
T-our«st s»- cA4if. f@9j,fiii sarsaa-rs tr­

c □ 13 ±: ·is □ □ a a ra
{l 1 Jllll'JJOSl'. - .,,. ·1-·-·_·'_'"'

a B cl O 13 □...~IJ···.· .□ /' D D ~ D ll □
. ll D Ill a~n.....o.,. ·. . 1:1 G a I] GI □ a

a II a , □ □ D 0 0 D D

t' .
· For Gopil<a Industries

ts

lbt1!: 05/08/2024

Authorized Signatory

For Gopika Industries

',-S
( Partner ). (
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to.

PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.
website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O15LDH22295541

Date:

Application No: 21912676

Vinod Gupta

Khanna,Ludhiana-141401
Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Varied/LDHKH/2023/2 /912676

Date ofissue : 09/06/2023

Date of expiry : 30/09/2025 !

Certificate Type : Varied

Previous CTO No. & Validity: CTOW/Renewal/LDH2/2017/6535159
From:23/10/2017 To:30/09/2022

2. Particulars of the Industry

Name & Designation of the Applicant Tep Tepsatit, (President)

Address of Industrial premises Mis Gupta Steel Udyog,
Near Focal Point, Opp.gagan Feed Industry,
Khanna,Ludhiana Khanna-14140I

Capital Investment of the Industry 187.68 lakhs

Category of Industry Orange
Type oflndustry Other

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 46200/- Vidc e-R no. 4009590 I dated 20/04/2023 and
Rs. 52300/- Vide e-R
no. 994638486 dated 20/04/2023.

Raw Materials(Name with quantity per day) Soya, DOC, Maize, Rice Bran. Vitamin, Mineral @ 10.5
TPH.

Products (Name with quantity per day) Poultry Feed @ IO TPH.

By-Products, if any,(Tame with quantity per day) Nil.

"This is computergenerated documentfrom OCMMS by PPCB"
Mls Gupta Steel Udyog.Near FacalPoint, Opp.gagan Feed Industry.Khanna,Ludhiana Khanna, 141401

Pagel

194



Details of the machinary and processes As per details given in application form no. 21912676

Ra Material --> Grinding --> Mixing --> Plating -->
Crumbs --> Palletization --> Dispatch.

Details of the Effluent Treatment Plant Trade Ejjluent: Nil.

Domestic Effluent: 2.0 K.LD.

Mode ofDisposal Domestic Effluent @ 2.0 KLD : Onto landfor plantation
after passing through septic tank.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Act, 1974 MoEF&CC as amendedfrom time to time.

09/06 2023

( Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

09/06 2023

( Amit Kumar )
Environmental Engineer

For & 011 hehalf

of
(Punjab Pollution Control Board)

"This is computergenerated documentfrom OCMMS byy PPCB"
Mks Gupta Steel Udyog.Near FocalPoint, Opp.gagan Feed Industry.Khanna.Ludhiana Khanna, 14140I
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-
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:-w.ppcb.gov.in

Office Dispatch No:

Industry Registration ID:

Registered/Speed Post

O15LDH22295541

Date:

Application No: 21947943

To,
Tep Tepsatit

Khanna,Ludhiana-141401
Subject: Grant Varied 'Consent to Operate' u/s 21 ofAir (Prevention & Control of Pollution) Act, 1981 for discharge

of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 ofAir (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out ofyour premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Varied/LDHKH/2023121947943
Date of issue : 09/06/2023
Date of expiry : 30/09/2025
Certificate Type : Varied
Previous CTO No. & Validity: CTOA/Renewal/LDH2/2017/6535129

From:23/10/2017 To:30/09/2022

2. Particulars of the Industry

Name& Designation of the Applicant Tep Tepsatit, (President)
Address ofIndustrial premises Mis Gupta Steel Udyog,

NearFocal Point, Opp.gagan FeedIndustry,
Khanna,LudhianaKhanna-141401

Capital Investment ofthe Industry 187.68 lakhs
Category ofIndustry Orange
Type ofIndustry Other
Scale ofthe Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 46200/- Vide e-R no. 40095901 dated 20/04/2023 and

Rs. 52300/- Vide e-R no. 994638486 dated 20/04/2023.
RawMaterials (Namewith Quantity per day) Soya, DOC, Maize, Rice Bran, Vitamin, Mineral @ 10.5

TPH.

Products (Namewith Quantity per day) PoultryFeed@ 10 TPH.
By-products, if any, (Namewith Quantity per day) Nil.

"This is computergenerateddocumentfrom OCMMSby PPCB"
MsGuptaSteel Udyog.NearFocalPoint, Opp.gagaFeedIndustry,Khanna,LudhianaKhanna, 141401
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Details of the machinery and process Asper details given in applicationform no. 21947943

Raw Material --> Grinding --> Mixing --> Plating->
Crumbs --> Palletization --> Dispatch.

Quantity offuel required (in TPD) and capacity of Boiler ofcapacity 1 TPH: Wood@ 2.5MTD.
boilers/ Furnace/Thermo heater etc.

DG set ofcapacity 250 KVA : HSD
Type ofAir Pollution Control Devices to be installed Boiler ofcapacity 1 TPH: Cyclone separator.

DG set ofcapacity 250 KVA : Canopy.
Stack height provided with each boiler/thermo Boiler ofcapacity 1 TPH: Stack ofheight 15 mtr above
heater/Furnace etc. ground level.

DG set ofcapacity 250 KVA : Adequate stackheight.
Sources ofemissions and type ofpollutants SPM.
Standards to be acheived under Air(Prevention & Asper stackemission standardsprescribed by the Board/
Control ofPollution) Act, 1981 MoEF&CC as amendedfrom time to time.

09/06/2023

( Amit Kumar )
Environmental Engineer

For& 011 behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy ofthe above is forwarded to the following for infonnation and necessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance ofthe consent conditions and submit the report accordingly.

09/06/2023

( Amit Kumar )
Environmental Engineer

"This is computergenerateddocumentfrom OCMMSby PPCB"
M/s GuptaSteel Udyog,NearFocalPoint, Opp.gagaFeedIndustry,Khanna,LudhianaKhanna, 141401
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IN THE COURT OF ..

Suit/Appeal No •..•.............•...•••.•••••.••••••••••••••...•.........•.......•...••.....•.••••••••.. JURISDICTION OF 201

In re: -

..................................................................................................................Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above

named .

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in theabove-noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of feesfor_each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee apreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said cas@until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of 201 Accepted subject to the terms
of
thefees.

Advocate

For Gupta Steel Udyo9
yuoctuwO

Partner
I Identify theSignature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

Client
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I
GUPTA STEEL UDYOG
<.ATTL!.: ,\: roULTPY r.lANUFAC:TllR[R

o Tel. 97800-42038, 80540-11038.
o # Near Focal point, Opp. Gagan feed industries, opp. U.k palace

lane, Khanna 141401.
o Email: - Guptasteeludyog@gmail.com.
o Gstin. 03AAJFG0841N1ZF.
o Subject to KHANNA Jurisdiction Only

AUTHORITY LETTER

We, RAJlV KUMARS/_l>_ B_BIJ14AL, SARIHAKGUPT/\ S/o RJ\JIV KUMAR and ~I IIRJ\G GUPTA S/O

VINOD l<UM/\R. partners of _M/s GUPTA_STEF.L UDYOG, NE/\R FOC/\L POINT, OPP. G/\GAN FEED

INDUSTRIES, Khanna -141401 (PB), do hereby authorize VINOD_KUMAR S/o BRIJLAL to

complete all administrative, revenue and legal formalities for the purpose of representation of

the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the activities

including signing, authorizing and submitting any application forms, affidavits or other

documents; appoint any persons, consultants, firms or companies, making payments and

submit fees to any government or non-government departments and organisations; or any

other activity required for the aforementioned purpose; and that his acts and deeds will be

binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the said

purpose.

Exccutants Authorized Signatory

(

for Gupta Steel Udyog'
{}
--~ - ~

Partner
C

For Gupta Steel Udyog

uosi \us00>
Partner

VINOD GUPTARA]IV I<UM/\R

\

For Gupta Steel Udyog'

• 6nlt+•.
SARTH/\1{ GUPTA

· For Gupta Steel Udyog·•-

C lk¾ fJjJ__
Partner

CI IIRJ\G GlJPTJ\ .

Date:03/08/2024.

. ' . . \; . -- . . . ., . . ' . - . . . .. -· ..· ----
# + 4 - • • • t • •

\ M/s Gupta steel udyog, Near Focal point, Opp. Gagan feed industries, opp. U.k palace lane, Khanna 141401..
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PUNJAB PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjnb.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions c!f"

Air (Prevention & Control of Pollution) Act, 1981

Onice Dispatch No: OCMMS/CTO\Air)/2024/004807 Date: 3//()-;"l]()J4

industry Registration m: Oi7lDH25l02291

Shh· Lal,
Partner,
Mis Hans Industries, ,
C-57, Focal Point, Khanna.,
Ludhiana Khanna, Punjab, 141401

Subject: o~pJ!sent to Operate granted under the Air (Prevention
k.-

, ++4-•

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &;
Control of Pollution) Act. 1981,,tbe-selfdeslarati9,uploaded by-Shiv-Lal,Parer). is hereby. acknowledged and Auto

"ti;TT%
1. Particulars ofAuto cs«so sosa.ff.#gn g3

• $#sii@ire@if9jiii#j6per#sn5 31gs83 33Fr#ff5sir5sis$@e

7

l
---j

I

----7
te of '
·ification_ i

----------------·----
!

----i

------------- --- ---,
I

. }

: ; )·her
------~ ----

1 Small
....... ud nana - ant3------- ---

d fo:- 5 y,;;ars
Payment Amonm Transaction I Date of o
Mode rn I Transaction ,·c1
Net Banking 19800.U 52520 I 082 i 2024-07-31 ----

I _119:5204.6971

Date of expiry;
Ct-rritkaic Type:.-a.==<<
!'n•vious CTE/CTO/Au
Validity:

Date of issue:
Certific.1tc No.:

! Existing Capital investment / Projet Cost of
! the indistry 1 _ _

Category of Industry i ORANG_§ _
• Tspeof Industry
i Scale of the Industry
i_ Offiee District
~ (. TEtCTO/Authorization applie
I Fee Details

i Name & Designation of the Occupie .
I Address of Industrial premises:

2. Particulars provided by the in

!',, ...,,~--------~===~-~-~-~~Pr\l.a..w..Jo~w..-.c.~~~~.:,,~ ....:.c.•~ ·FTX7: C:YMI ·~~•~~~~•~7...a=..•~
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Shiv Lal Slo Shri Om Parkash Aged 69 Years, Authorized Signatory Partner tdesignation) oi' Mis Ilans Industries. O'MMS
ID O I 7LDI 125202291 ) submitting this self declaration in favor of Member Secro::tary. Punjab Pollution Control Board for
obtaining auto renewal of consent to establish/ consent to operate under the provisions of the Water ( Prevention &; Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 198 l t Authorization under I IWM Rules. 2016BMW
Rules, 20 I 6 (for health care facilities upto 50 beds) which is stated as under:

I
___J

Applicant
Shh La!

I. That the consent to establish ; consent to operate under the provisions of the Water ( Prevention & Control or Pollution J
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) wa · Jt·.le.110. CTOAiFresh/LDH2.'2017/5202552 Dated 2017-03-20
and the same is valid upto 2021-09-30 ·

That we have not carried out any ex ::. fr' ~ rocess/ product/ Raw material/ fuel/ change in
bed capacity that either changes our category (from green tu orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

3. That we are complying wittfffiffl,¥t~~~~~J,~

i 1
;·-r .._''_· nu change in in~om!ation ~- ~dM i*!·-.· .e__~.n_··b· ~ a·l\l·{·~fa~---~---9rm submitted for obtaining earlier consent tu··+sonerate authorzao. {Er pt y +%i F] es 75%
«. are not s violated any gr Erovi$i6gde+-dejfierbl&io & control er Pott» Ae. Tw3.r w

( Pre entuon & Control.±fi±i6nj?&f"39Bfr.EnvironmentProtection)Act,· 1986.
6. That no prohibitory directions are issued from Courts Appellate Authority Natuonal Green iribuual other Judi..

authority. GP±ERAS?RA!NE+· ·.·- . «..O
7. 1acknowledge that a neg n2au#a#effifgies.orattoepi6fieitztmitedby.9eray false strati«con mate »

the understgned, I shal ·_21gr6r actuon as @bkkzdgj@by theBoard aider.th#eprovsions ot the Water (Pro::vcnt10n &

en,"EA""Peet.gm0"see-sma
8. In case of brick kiln , o paddy straw pellets, as per the

directive given by the o I 0/574/2022-STE 1/443 dated
04. I 1.2022 and shall ion by the Board.

Date: 31/07/2024

"This is computer generated docuwe+ +on, OCMMS by PPCB'

flans hhh1.\/:·in.. l -_7, Focal Point . Khcmn.,2'4°::
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of

Water (Prevention & Control ofPollution) .4ct, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/004808 Date: 31/07/2024

Industry Registration ID: 0 I 7LDH2520229 I Application No: ]f.43447 I

To.

Subject:

Shiv Lal,
Partner,
M/s Hans Industries,,
C-57, Focal Point, Khanna.,
Ludhiana Khanna, Punjab, 141401

Auto Generation of Renewal :stir

(Prevention & Control o I ,

------ ---·---- ·1

r 'D OfEsue:.a ate · x 1rt; _
. I . ~0:0'0:00.0 2021-09-30 00:00:00,0

~------------ ·- ~------ ---·-·---- I

17.04 tlakhsl

I C_ertificatc Type:

r. ioas CTE/CTOVA
\ ctli;lil\ ;

··-------4',J

i Address of Industrial premises_: _

: Existing Capital investment/ ProJect Cost of
1 the industry

1 Name & Designation of the Occupl~i !i!

i Date of expiry:

2. Particulars provided by the in

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u's 25/26 of the W.er
(Prevention & Control of Pollution,)At,J%3the.sg}f:declaration.uploaded-byShivLal, (Partner). is hereby. acknowledged and
Auto Generated Renewal CertifcdieTs@a#ie%ferf&contents6rel-de1ataioh.­

coo.-..$2 ?}s&$
!c._•;·tificate No.:

loate or issue:

_j
I

'. f t'l' Details Payment Amount Transaction 'Date of Date of
Mode ID Transaction verification

Net Banking 19800.0 10746899 2024-07-31 -----
i I 0:56: 11.327 . --

[Category of Industry ORANGE
' Type of Industry Otherl....s~-c~-a~le_o_t_· t_h_e_l_n_d~u-str_y --+-S-n-rnll-----·-----------------------1

Office District.[!Giana_than1±
I CTE/CTO/Authorization applied for i 5 vears

202



This Auto Generated Renewal Certificate is hereby issued subJect to the condition that in case, if any anomaly after Auto renewal
is observed. that the entrepreneurs has submitted any false/ incom:ct/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

! Shiv Lal Sio Shri Om Parkash Aged 69 Years, Authorized Signarnry Partner (designation) ofMis Hans Industries. (OMS
ID Ol 7LDH25202291 ) submitting this self declaration in favor of Member Secretary. Punjab Pollution Control Board tor
obtaining auto renewal of consent to establish/ consent to operate under the provisions of the Water (Prevention & t \mtn,l t'f
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 198 I/ Authorization under I !WM Rules, 2016 1 BM\\
Rules. 2016 ( for health care facilities upto 50 beds) which is stated as under:

That the consent to establish I consent to operate under the provisions of the Water ( Prevention & Control of Pollution l
Act. 1974 and Air ( Prevention & Control of Pollution) Act, 19811 Authorization under I IWM Rules. 2016'BMW Rules.
2016 ( for health care facilities upto 50 beds) wa'SSdidg,no.TOW/Fresh/LDH2/20175204548 Dated :?0 I 7-03-20
and the same is valid upto 2021-09-30 #&3if3»,

2 That we have not carried out ave-. RM#####}la#recess orod«c-vu Raw material.I fuel 'change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

3. Thor we are complying we#et##el#et;geese#3#43-#%#SF#Kl,5±#751

4. There is no change in informationf!.· - , i i! so#$ a afff@pr submitted tor obtaining earlier consent to
establish/operate /authorization. : • ii ;••• ~i:;

5. That l have not violated anyofth&: µ J[XW_ "[_r_c·}~1fgcm & Conuol of Polluti,m l .\::t. l 974 ,1r :\ ir
Prevention & contuep38jpe a, # de:PYteti6)At,19&6.

'-----------

Applicant
Shiv Lal

g extra pollutant

s ••%. - ·- a to5a$• s,s$$%+ {34 N= te."2-e%EE±a

gt o prohibitory directions: "ongC'our$; Appellate gtigrty Nationai or::., :nun.at ode. Jui1.·
author1tv. 3NS$S r:i:«#f5'.:"·:c/---.<at
1 acknowledge tat Sk Ag8aiieritsubmitted by.re'or any false affirmation made hy
the undersigned, I tukads 5y theBoard 'ii6@eEti.provisions of the Water (Prevention &
Control of Pollution . · · · . ·on) Act, 12~~i:al\VM Rules, 2016/ BMW Rules.
2016. ·~~-r._:.-.~

8. l n case of brick kiln , o paddy straw pellets. as per the
directive given by the o 10/574/2022-STE1443 dated
0-1.11.2022 and shall n by the Board.
1-·
I
iL__

'.i: 310 'u24

"This is computer generated ducamentfrom OCMMS by PPCB"
flan:; lndustrie.,, .C-57. Focal Point, Khanna..264344"{
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,------·-··-------- •-------------
i
I
I

:° •J ac~. 3:i.tP' 1i

i D ie} r he3ta 31.
_If CJ(!' :.;u,~ ~.• '.11l'/

,I , l

1 ;y ·);:-i:,c-;nt tll- • .: 1,tru(: ..,f, l (/ hr-r '·2,' ', it:,:et a' :n•. !J :1 yr,,,
.n1bot} h;re'y tonierra ut:.n tnz d,».rs'-· ·',·.o w ' we .tr'

.,,pr,.( 2trlt'1ev D ..., .,1::-1.~.:·1;.ilf

,, •rt , .- th,-, u"
.·,, .: .\

I •~

a/w±.t+'e +i!'. w//0ut du', u''izet a, ;
ti1;:,1;ir..> a:1d ,n1.1 L1fL•1·, - .. t,,.Jv:·:u!lt' .,.,, ~r,:.:,c:,")i Jnr.e ,,1' ·•:• • ,;.:.;·-~- :) ·._,:,c:.:

,".n,-J ;/VJe u11rier!,l~)1PG .-:.:.. ne:C'l:v agre.:: r,_;_ _ I•. ·1. •!-.~ "o·.nr.~t:> .:,r l:i~ s11bc;ti~1,1.i_· ·•.•~p,...,•1' 1·, .:i.·
-,~-.1/~ ,./ rh:: :,J_ -, :a ... ;.: Tl1i=:- adjorr:sent ·s's" r.av: , ·'h '3 % 1.,, t ':.hJII r,,_. or •r,, A.J'-'1;(, ,L 1.••i1,,-il I: .
. :~::!1 tcL~! .. ~ ,.-,"' ,:-: ,etc..~ ~r:, "11m,;;.i:!f .

.Ar,d 1/v..•e ur.d2rs1g11ed du hert-~1y Jgr":-2 -~-! 1 .. ._ 1·f -~;t•,H :,f the '-'f'-,t- •:~ o;ar of i. tee _ .. ,j ~··-. ,· ..

t be ad to the acvo.3re tining ur,a 'e ''' ·nvc uaithaw tcmn the yrseutio1 oi the «i a?
.'.i' ti1<'.' ,_.:,n,p iri p3id :!·- P::? rf-':; :."°':J.: 15 Ofll 'J for ~ho ;•:~r.v? c-:_,,_. 2,;·,"'l :.i.•,-·,1;'. -!'11!:i :(\'ve he~-::t"''..' agr(l~ t'·1.1l C00'1

' •. - t! ~. ~ I. '1•:I

For Hans Industries

%
Partner

(s1-1i'v LAL)

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
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TIN - 03141006254 36 ±of 01628-226608
CST-No. 46005611 Dt. 9-8-89 } Res. : 01628-224814

Subject to Khanna Jurisdcton only

-Jg LULUEX«IS73JI=Ass
Manufacturers of High Quality "UJALA" Cattle Feed

c-57, FOGAL, OST, AA8RM-1$1801 (UN8J)

-;e,,. /II, . ,,,w..A.~10.~.• .

AUTHORITY LETTER

I ROHIT JINDAL S/O SH. OM PARKASH PARTNER OF M/S HANS INDUSTREES KHANNA ,141401 (PB)

DO HEREBY AUTHORIZE SHIV LAL S/O SH. OM PARKASH TO COMPLETE ALL ADMINISTRATIVE,

REVENUE AND LEGAL FORMALITIES FOR THE PURPOSE OF REPRESENTATION OF THE FIRM BEFORE

NATIONAL GREEN TRIBUNAL (NGT) DELHI . THIS AUTHORITY IS VALID FOR THE ACTIVITIES

INCLUDING SIGNINIG AUTHORIZING AND SUBMITTING ANY APPLICATION FORM AFFIDAVITS OR

OTHER DOCUMENTS APPOINT ANY PERSONS, CONSIULTANTS FIRM OR COMPANIES MAKING

PAYMENTS AND SUBMIT FEES TO ANY GOVERNMENT OR NON- GOVERNMENT DEPARTMENTS AN

DORGANISATIONSOR ANY OTHER ACTIVITY REQUIRED FOR THE AFOREMENTIONED PURPOSE AND

THAT HIS ACTS AND DEEDS WILL BE BINDING ON THE FIRRM.

THE SIGNATURE OF $--1:.
SAID PURPOSE.

HAVE BEEN ATTESTED AND REPRODUCED BELOW FOR THE

b.

EXECUTANTS

( For Hans ·s

r

AUTHORIZED SIGNATORY

;;/--

( S«iv -A.)
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To,
Aman Deep Sharma
Hari Om Agro Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal of i,/Consent to Operateiz, '/an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Control ofPollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate.

PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- ww.ppcb.gov.in

13519733Application No :

Date:Registered/Speed Post

O16LDH2457!624Industry Registration ID:

PUNJAB

Office Dispatch No :

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDHKH/2020/13519733
Date of issue : 08/09/2020~
Date of expiry : 30/09/2025 ' --

Certificate Type : Renewal

Previous CTO No. & Validity: CTOIFresh/LDH2/2016/4572274
From:19/10/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant 'Aman Deep Sharma, (Managing Partner)--
Address of Industrial premises Hari Om Agro Industries,

Near Focal Point, Khanna,
Khanna.Ludhiana Khanna-141401

Capital Investment of the Industry 12.8 lakhs

Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 9000/- vide
UTR. No. N227201215421402 dated
14/08/2020
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Raw Materials(Name with quantity per day) DOC@ 2.4 Metric Tonnes/Day
RICEPHUCK@ 0.8Metric Tonnes/Day
RICEBRAN@ 1 Metric Tonnes/Day
MOLLASSES@ .02 Metric Tonnes/Day
SALT@ 0.2 Metric Tonnes/Day
MAJZE@ 0.8Metric Tonnes/Day
MUSTARED SEED CAKE@ 0. 7Metric Tonnes/Day
COTTON SEED CAKE@ 0. 7 Metric Tonnes/Day
COTTON SEED @ 0.2 Metric Tonnes/Day

Products (Name with quantity per day) CATTLEFEED@ 3000 MT/Year
By-Products, if any,(Name with quantity per day) ---
Details of the machinary and processes Asper details given in application no. 13519733
Details of the EftluentTreatment Plant No trade effluent is generated hence ETP not

required
Mode of Disposal Only Domestic Effluent @ 0.3 KLD- onto landfor

plantation
afterpassing through septic tank.

Standards to be achieved under Water(Prevention & Asper effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi.

eo
08/09/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)
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Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environment Engineer, Regional office, Fatehgarh Sahib.

0ey
08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

t'

GENERAL CONDITIONS

11.

10.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.
The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent. ­

During the period beginning from the date ofissuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.
Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated withoutthe written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down bythe Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board ofconcerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

5.

2.

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.
The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.
The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.
The industry shall plant minimum ofthree suitable varieties oftrees at the density ofnot less than 1000 trees
per hectare all along the boundary ofthe industrial premises.
The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re­
circulation system installed shall be the entire responsibility ofthe industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy ofthese reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

A.
I.

8.

4.

3.

9.

14.

15.

16.

The industry shall provide terminal manhole(s).at the end ofeach collection system and amanhole upstream
of final outlet (s) out of the premises ofthe industry formeasurement of flow and for taking samples.
The industry shall for the purpose ofmeasuring and recording the quantity ofwater consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board ofthe concerned Regional Office.
The industry shall maintain record regarding the operation ofeffluent treatment plant i.e. record ofquantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentiz.½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process ofthe industry.
19. The authorized outlet and mode of disposal shall not be changed without the prior written permission ofthe

Board.
20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental

clearance granted to it as required under EIA notification datedl4/9/06, if applicable.
21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,

1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

·. !
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23.

24.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

Once in Year for Small Scale Industries.

Four in a Year for Large/Medium Scale Industries.

The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.
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(i)

(ii)

(iii)

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions ofWater (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilizedbythe applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss oflife or some property damage or

(ii) Where excessive storm drainage or nm offwould damagefacilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area ,due to discharge of effluents
from its industrial premises. .

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed fromor resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42.

43.

B.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS
1. The industry shall comply with the guidelines for abstraction of groundwater issued by the Central Ground
Water Authority (CGWA).

2. The industry shall not generate and discharge any kind of trade effluent under any circumstance without
obtaining prior permission from the Board.

3. This consent is granted on the basis of undertaking submitted by the industry that it is complying with
the conditions of consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974. If
any part or the entire contents of the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

4. The site inspection shall be carried out in due course of time. In case of any violations, appropriate
action shall be taken under the relevant provisions of the Acts, Rules.

5. In case of any complaint/violations, the consent/authorization shall automatically consider to be
revoked. ­

08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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PUNJAB

Office Dispatch No:

Industry Registration ID:

Registered/Speed Post

0l6LDH2457l624

Date:

Application No : 13519673

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, NabhaRoad, Patiala

Website:- www.ppcb.gov.in

To,
Aman Deep Sharma
Hari Om Agro Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 ofAir (Prevention & Control ofPollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under AirAct, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/13519673
Date of issue: 08/09/2020

Date of expiry : 30/09/2025

Certificate Type : Reneival --
-

Previous CTO No. & Validity : CTOA/Fresh/LDH2/2016/4571638
Fron:19/10/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Aman Deep Sharma, (Managing Partner)

Address of Industrial premises Hari Om Agro Industries,
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 12.8 lakhs

Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 9000/- vide UTR. No. N227201215417762 dated
14/08/2020
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Raw Materials (Name with Quantity per day) DOC@ 2.4 Metric Tonnes/Day
RICE PHUCK@ 0.8Metric Tonnes/Day
RICEBRAN@ 1 Metric Tonnes/Day
MOLLASSES@ 0.2 Metric Tonnes/Day
SALT@0.2 Metric Tonnes/Day
MAIZE@ 0.8Metric Tonnes/Day
MUSTARED SEED CAKE@ 0. 7 Metric Tonnes/Day
COTTON SEED CAKE@ 0. 7 Metric Tonnes/Day
COTTON SEED @ 0.2 Metric Tonnes/Day

Products (Name with Quantity per day) CATTLEFEED @ 3000MT/Year
By-products, if any, (Name with Quantity per day) --
Details of the machinery and process As per details given in application no. 13519673
Quantity of fuel required (in TPD) and capacity of Nil
boilers/ Furnace/Thermo heater etc.
Type ofAir Pollution Control Devices to be installed No source ofair pollution.
Stack height provided with each boiler/thermo Not applicable
heater/Furnace etc.
Sources of emissions and type of pollutants No source ofair emission.
Stanclanls to be acheived under Air(Prevention & Asper emission standards prescribed byPPCB, MoEF &
Control of Pollution) Act, 1981 CC New Delhi.
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Endst. No.:

@eo
08/09/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf
of

(Punjab Pollution Control Board)

Dated:

I
! lI .
I

A copy of the above is forwarded to the following for infonnation and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

&w1/j_
08/09/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf
of
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TERMS AND CONDITIONS

A. GENERAL CONDITIONS
1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting

loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the nonns prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled/revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior writtenpermission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:­

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to detennine upstream, downstream distance:­

De = 2 LWI(L+W)

Where L= length inmts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data' in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack ofminimum height as specified in the following
standards laid down by the Board.
(i) Stack height for boiler plants

o,

S.NO. Boiler with Steam Generating Stack heights
Capacity

I. Less than 2 ton/hr:. 9 meters or2.5 times the height ofneighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/Ir; 12 meters -

3. More than S ton/hr. to I0 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/Ir. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg =Quantity of SO2 inKg/hr.
Qp = Quantity ofparticulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack heightwould be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computer generated documentfrom OCMMS byPPCB"
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Capacity of diesel generating set Height of the Stack
0-50 KVA Height ofthe building + 1.5 mt
50-100 KVA -do­ +2.0 mt.
100-150 KVA -do­ +2.5 mt.
150-200 KVA -do­ + 3.0 mt.
200-250 KVA -do­ + 3.5 mt.
250-300 KVA -do­ + 3.5 mt.

11.

10.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H = h+0.2 (KVA)0.5

where h = height ofthe building in meters where the generator set is installed.
The pollution control devices shall be interlocked with the manufacturing process ofthe industry to ensure
its regular operation.
The existing pollution control equipment shall be altered or replaced in accordancewith the directions ofthe
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.°-­

15.

14.

13. The Govt. ofPunjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:- ·
'i;,½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with .the above notification.iz,'
The industry shall submit balance sheet ofevery financial year to the concerned Regional Office by 30th
June of every year
That the industry shall submit a yearly certificate to the effectthat no addition/ up-gradation/modification/
modernization has been carried out during the previousyear otherwisethe industry shall apply for the varied
consent.

16. a)

b)

The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.
The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect ofthe Industrial Boilers.

Steam Generating Requiredparticulate matterB. •-

capacity A.

Area upto 5 Km from Other than 'A' class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500mg/NM3
Above I5 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.
17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the

provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;

"This is computer generated documentfrom OCMMSbyPPCB"
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19.

20.

All failures of control equipments.

The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density ofnot less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

#
if

·
i
A
3

'~ ~

(i)

(ii)

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:­

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23, The industry shall maintain the following record to the satisfaction of the Board :­

( i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents-and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading/ record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention &Control of Pollution) Act; 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control ofPollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37.

38.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shal I provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior pennission / NOC of the Board.

B. SPECIAL CONDITIONS
I. This consent is granted on the basis of undertaking submitted by the industry that it is complying with
the conditions of consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974. If
any part or the entire contents of the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

2. The site inspection shall be canied out in due course of time. In case of any violations, appropriate
action shall be taken under the relevant provisions of the Acts, Rules.

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be
revoked.

4. The industry shall ensure that no air pollution problem/ public nuisance/ odour problem is created in
the area due to discharge of emissions from its industrial premises.

5. The industry shall not change/modernize its manufacturing process and shall not increase its production
capacity without obtaining prior written pennission of the Board.

08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMSbyPPCB"
Hari Om Agro ldustries,NearFocal Point, Khanna,Khanna,Ludhiana Khanna, 14140I
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IN THE COURT OF .

Suit/Appeal No ..•.•.•..•••••••••.••••••.•••.••...•••....•.......•..••••.•.•.•.•••...•.••••.•..•.....•.• JURISDICTION OF 201

In re:­

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we : .

The above

named .

.......................................................................................................................................do hereby appoint

(herein after called theadvocate/s) to be my/ our Advocate in the above-noted case authorize him: ­
To act, appear and plead in the above-noted case in this court or in any other court in which the same

may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of feesfor@@ch,
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /wewill not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of •.••.•.•. 201 Accepted subject to the terms
of : ·-..-%3. ·4ForHari OmAgro l dustriesthe fees.

Advocate

Partner
#£.t2> .

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
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Subject to KHANNA Junsd1ctton only Mob. : 99140-24948
Mob. : 98148-27238

Ref. No. _

Deals in : Cattle Feed, D. O.R.B. etc.

ocA. PO/V, CAR(PE.J)
E-mail: hariomagrokh@gmail.com

Dated _

AUTHORITY LETTER

We Madan lal sharma s/o Sh Om parkash and Rajesh kumar s/o Hukam chand

partner of M/s HARI OM AGRO INDUSTRIES OPP. U.K.PALACE FOCAL POINT

KHANNA - 141401 (PB.) do hereby authorize MR .Amandeep sharma S/o sh

Madan lal sharma complete all administrative ,revenue and legal formalities

For the purpose of representation of the firm before National Green Tribunal

(NGT), Delhi . This authortity is valid for the activities including signing,

Authority is valid for the activities including signing, authorizing and submitting

Any application forms,affidavits or other dacuments;appoint any person Consul­

-tants,firms or companies making payments and submit fees to any government

Or non government departments and organizations ;or any other activity required

for the aforementioned purpose; and that his acts and deeds will be binding on

On the firm.The singnatuer of PARTNERS of the firm has been attested and

Reproduced below for the said purpose .

Executant

For Hari OmAgro Inauss.

.A a@'ef-" was

Authorized signatory.
For Hari Om Agro Industries

Partner

~or Hari ~Agro Industries

#
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PUNJAB 

Office Dispatch No: 

Industry Registration ID: 

To, 
Jatinder Jain 
C-52 & 53, Focal Point, Khanna 
Ludhiana,Punjab-141401 

mentioned in this Certificate. 

Subject: Renewal of 'Consent to Operate'an outlet w/s 25/26 of Water (Prevention & Controi of Pollution) Act, 1974 for 
discharge of effluent. 

Consent to Operate Certificate No. 
Date of issue : 

With reference to your application for obtaining Renewal of 'Consent to Operate'an outlet for discharge of the effluent ws 25/26 of Water (Prevention & Control.of Pollution) Act, 1974, you are, hereby, authorized to operate an 
industrial unit fordischarge of the effiuent) arising out of your premises subject to the Terms and Conditions as 

1. Particulars of Consent to Operate under Water Aet, 1974 granted to the industry 

|Date of expiry : 
Certificate Type : 
Previous CTO No. & Validity : 

2. Particulars of the Industry 

oi7LDH25061506 

PUNJAB POLLUTION CONTROL BOARD 
Regional office-1, Ludhiana 

Website:- www.ppcb.gov.in 

Name & Designation of the Applicant 

Address of Industrial premises 

Capital Investment of the Industry 

Category of Industry 

|Type of Industry 
Scale of the Industry 

Registered/Speed-Post 

|Office District 

Consent Fee Details 

Raw Materials(Name with quantity per day) 
Products (Name with quantity per day) 
|By-Products, if any,(Name with quantity per day) 
Details of the machinary and processes 

|21/04/207IT 
CTOWRenewal/LDH22017/5284914 

3I/12/2024 
Renewakg 
Retruned 

Jatinder Jain, (Partner) 

From: 300/2017To:31/01/2017 

13.55 lakhs 

Date: 

Jain hans paper & mill board industries, 
C-52 & 53, focal point, khanna, 
Khanna,Ludhiana i-141401 

Green 

Application No : 5284914 

Other 

Small 

Ludhiana ii 

Waste Paper @700Kgs/day 
Mill Board @650Kgs/day 

Rs. 12000/- vide R.No. 30/4431 dated 24.1.2017, Rs 5500/ vide R.NoBT/439 under Water Act, 1974 and Rs 1500/ vide R.No. 29/443 1 dated 24.1.2017 as NOC regulárization fee. 

For Jain Hans Paper & Mill Board Inds 

"This is compuler generated document fronn OCMMS by PPCB" Partner 

Jain hans paper & mill buard industries,C-52 & 53,-fucal point, khanna, Khanna, Ludhiana i, 14140! 
Pagel 
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Details of the Effluent Treatment Plant 
Mode of Disposal 
Standards to be achieved under Water (Prevention & Control of Pollution) Act, 1974 

Endst, No.: 

Domestic Effuent (@0.3 KLD 
Into sewer 

As prescribed by the Board 

A copy of the above is forwarded to the following for information and necessary action please: 

Environmental Engineer 
For & on hehalf 

(Punjab Pollution Control Board) 
o 

Dated: 

"This is computer generated document from OCMMS by PPCB 

Eavironmental Engineer 
For & on behatf 

of 

(Punjab Pollution Control Board) 

For Jain Hans Paper & Mill Board Inds 

Partaer 

Jain hans paper & mill buard industries, C-52 & 53, fucal puint, khanna, Khanna, Ludhiana i, 14140! 
Page2 
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A, 

1. 

2 

3 

4 

6 

7 

9 

10 

11. 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21. 

22 

GENERAL CONDITIONS 

TERMS AND CONDITIONS 

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for 
getting loan from the financial institutions. 

The industry shall apply for renewal?further extension in validity of consent atleast two months before 
expiry of the consent. 
The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the 
prescribed standards as applicable from time to time. 
The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees 
per hectare all along the boundary of the industrial premises. 
The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re 
circulation system installed shalÈ be the entire responsibility of the industry. 
The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the 
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 208 as 
amended time to time, without any adverse effect on the environment, in any manner 
The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of 
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the 
industry shall deposit the samples collection and testing fee with the Board as and when required. 
The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th 
June of every year. 

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/ 
modernization has been carried out �uring the previous year otherwise the industry shall apply for the varied 
consent. 

During the period beginning from the date of issuance and the date of expiration of this consent, the 
applicant shall not discharge floating soids or visible foam. 

Any amendments/revisions. made by the Board in the tolerance limits for.discharges shall be applicable to 
the industry from the date of such amendments/revisions. 

The industry shall not change or alter the manufacturñng process(ea) so as.to change the quality and/or 
quantity of the effluents generated without the written-permission-of the Board. 
Any upset conditions in the plant/pl¡nts of the factory, which is likely to result in increased effluent and/or 
result in violation of the standards lay down by the Board shatf be repõrted tÓ the Environmental Engineer, 
Punjab Pollution Control Boardof concetned Regional Otice immediately failing which any stoppage and 
upset conditions that come to the notice of the Board/its officers, will be deemed to bé intentional violation 
of the conditions of consent. 

The industry shall provide terminal hanhole(S) at the cnd of each colection system and a manhole upstream 
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples. 
The industry shall for the purpose of measuring and Yecording the quantity of water consumed and effluent 
discharged, affix meters of such standards and at such places as approved by the Environmnental Engineer, 
Punjab Pollution Control Board of the concerned Regional Office. 
The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity 
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the 
Board regarding regular and proper operation of pollution control equipment. 
The industry shall provide online monitoring equipment's for the parameters as decided by concerned 
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable. 
The pollution control devices shall be interlocked with the manufacturing process of the industry. 

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the 
Board. 

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental 
clearance granted to it as required under EIA notification dated14/9/06, if applicable. 
The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act, 
1991. 

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All 
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of 
issue of this consent. For Jain Hans Paper &Mill Board Inds 

"This is compuier generaled docunent from 0CMMS by PPCB" 

ig 
Partner 

Jain hans puper & mill board industries, C-52 & 53, fucal puin, khanna, Khanna, Lulhiana i, 141401 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35 

36. 

37. 

38. 

39. 
40. 

41. 

The industry shall make necessary arrangements for the monitoring of effluent being �ischarged by the industry and shall monitor its effluents: 

(i) 

(i) 
(ii) 

Once in Year for Small Scale Industries. 

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of 
effuent treatment plant within one month and shall maintain the record of the daity reading and submit the 
same to the concerned Regional Office by the Sth of the following month. 

Four in a Year for Large/Medium Scale Industries. 

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of 
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 
as amended from time to time. 

The industry will submit monthly reading/ data of the separate energy meter installed for running 
of effluent ireatment plant/re-circulation system to the concerned Regional Office of the Board by the 5th of the following month. 

The issuance of this consent does not convey any property right in either real or personal property, or any 
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, 
nor any infringement of Central, State or Local Laws or Regulations. 

The consent does not authorize or approve the construction of any physical structures or facilities for undertaking of any work in any natural watercourse. 
Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the 
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected 
under this or any other Act. 

(i) 

The industry shall make necessary and adequate arrangements to hold back the efiluent in case of failure of 
septic tank. 

(ii) 

The diversion or bye pass of any dËsciarge fröm facilities ufilized by the applicant to maintain compliance 
with the terms and conditions of this consent is prohibited fxoept. 

Where unavoidable to prevent loss of life or some property damage or 
Where excessive storm drainage-or-run off would-damage facilities necessary for compliance 
with terms and conditions of this consent. The applicant shall immediately notify the consent 
issuing authority in writing of 
ach _uch diversion or bye-pass. 

The industry shall ensure that no water pollufion problem is created in the area due to discharge of effluents 
from its industrial prenises. 
The industry shall comply with the code of practice as notiled by the.Government/ Board for the type of 
industries where the siting guidelines code of practice have been 
Solids, sludge, filter backwash or other pollutant removed from or resulting from treatmnent or control of 
waste waters shal! bé disposed off in such amannier to prevent any pollutants from such materials from 
entering into natural water. 
The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum extent the treated effluent in processes 

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of 
re-circulation system/ effluent treatment plant. 
The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and 
outside the industrial premises during rainy season and no demand period. 

raw. 

Where éxcessive storm water drainage or run off, would damage facilities necessary for compliance with terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in writing of each such diversion or bye-pass. 
The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water for application on land for irrigation along with the crop pattern for the year. 
The industry shall ensure that the effluent discharged by it is toxicity free. 
The industry shall not irrigate the vegetable crops with the treated effuents which are used/ consumed as 

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to recover oil & grease from the effluent. 

For Jain Hans Paper & Mill Board Inds. 

"This is computer generated document from OCMMS by PPCB*" 
Jain hans paper & mill board industries,C-52 & 53, fucal puint, khanna, Khanna, Ludhiana ii, 14140! 
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42. 

43. 

The industry shall establish sufficient number of piezometer wells in consultation with the concerned 
Regional Ofice, of the Board to monitor the impact on the Ground Water Quantity due to the industrial operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional 
Office by the Sth of cvery month. 
The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity 
mentioned in the consent and shall not carry out any expansion without the prior permissionNO� of the Board. 

Environmental Engineer 
For & on behalf 

(Punjab Pollution Control Board) 

For Jain Hans Paper & Mill Board Inds. 

"This is computer generated document from OCMMS by PPCB" 

Partner 

Jain hans paper & mill byard industries, C-52 & 53, focal puint, khanna, Khanna, Ludhiana i, 141401 
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ISub Division 

laTY SUS DIVISION-1 KHANNA KHANNA DIVSION 
AIC No.: 3000855705 

AND BOARD MILL 
Consumer Name: MS JAIN HANS PAPED 

Address 

Connection Cate: 01-01-1980 
INobile No.. 98XXXXX444 

old Readng Jate 

1AY-2024 
Metor s -eding 

iKWH 

IMDI 

(BEnergy Charges 

G.TROAD KHANNA-1414o1.iNDIA co 

(A) Fixed Charges 
Contract Denand íL) KVA 

iD) ReniaB Charges 

iNete: Rent fot 
PSPCL Mete! 

Surcharges 

stage Surcharge 
Spl Voltage 

IE) Rebates 

nits 

0 Co 

(0) Subsidy 
Subsidised KVAH 

462 

Voltage Own TIF Rebates 

j(J) Taxation 
Electricity Duty 

1100.00 

Read1ng 
2249 00 

Jul-2024 

2274 00 

los 

MDI:1 

KWH 830 
KVAH:832 

|Payment History: 

IMessage 

6.1 

lCatered 

/Voltage 

11.00 

.(H) Sundry Charges/Allowances 

HTEHT 

S. 

Rebate 

0.00 

i(G) Previous Adjustment Amount 

IUnits Fixed 

i(K) lotal Billei Amount 

iDye Date 

iMeler Rent (997319) 

MCB Rent (997319) 

Division 

Tax 

169.00 

IMCB CIPT Unit Rental Rent for any other 

equipment 

New 
Reading 
A80.00 

2505, 00 

SEP-23 

New Reading Date 

02-J0L-2024 

Energy 
Charges Charges 

914 
916 

l1 00 

(Reg), Ofice PSEB. Head Ofice 
PUNJAB STATE POWER CORPORATION LIMITED 

The Mall Paliala-147001,Ph. 1912), CIN: U40109PB2010SGCO33813 

E-hail: 1912@pspcl.in, Website: www.pspcB.in, GSTIN NO: 03AAFCPS120Q1Zc 
ginal for Reclplent Dupllcate for Suppler, Taxable Involce, Invoice-cum-Bill of Supply 

2855 

Fixed Energy 

Municipal DF 

Actual Demand KVA (A) 

(C) Fuel Cost Adjustment Charges 
Taif Rate B: Amount KVAH Consumption Rate of 

lown TE 

Descripion (HSN Code) 

Electrical Eneray (271600) 

Surcharge Voltage Surcharge 
Rate Amount 

423.00 

Details of Meter 

Slatus 

1 

Meter Multiplier 

lCycle 3 

NOV-23 

854 

00 

1.00 

1.00 

Rate for Subsidv 

6037.00 

Amoun 

0.0 

Notice No.: and Date: 

FCA 

Notice No.: - and Date: 

FCA 

|1 
1 

Cow Cess 

46) 

0.00 

. ADJUSTMENT DETAIL WITH PERIOD: 

Cycle 4 
DEC-23 

lCircle 

KHANNA 
General 

98 446 

Number 

X2085290 

B Perlod 

32 

Quantily UOC 

Line CT Ratio 

10/8 

10/5 

10/5 

UNT-Units 

79. 

FCSIKVAH 

80% of (L) KVA (B) 

Total Rent 

1264 

0.00 

Rentals 

Rentals 

JAmount 

6270.00 

Total Tax (J) 

422 478 

854 480 422 

Last Payment ReceiVedRs 11580 on Dated: 22-06-2024 

Demand Surcharge 
Demand in 
excess 

1692 

174 

Seasonal 

Make 

L&T 

Threshold Rebates 

KVAH eligible for Amount 
rebate 

Cycle 5 

ED Exempt Date 

JAN-24 

Meler CT Ratio 

5/ 
5/5 

lC: Amount 

0.00 

Rate of Demand 
Surcharge 

Non-Taxable 
IAmount 

O.00 

Payments exceeding Rs.20,000/- shall be accepted in digital mode only w.e.f. 01-07-2021. 

Surcharges(+) 

T) Interest on advance payment Amount 
(Previous cycle advance Amoun! Current cyde Interest Amount Interest Accrued Instrest Paid TOS Amount 

Interest @1.5% per month on gross unpaid amount including surcharge shall be levied after 15 days from due date of bil. 

(M) Previous Cycle's Consumption 

Cycle 1 Cycle 2 

0.00 

Surcharges(+) 

Energy Charges 

5. 50% OF FIXED CHARGES AMOUNT 11854 SHALL BE PAID BY PUNJAB GOVERNMENT 
6.-UNPAID DUES :-A) LATE PAYMENT SURCHARGES :0 B) LATE PAYMENT INTEREST :0 

Cycle 6 
FEB-24 
o 

Net Amount Payable by due date Simple interest on delayed payment @1.5%p.m 
11610 

358 

356 

B Cycho 

06-2024 

Total 

Capacity 

Feeder Code 

pCo000000571 

Overal Multiolier 

00 

1264 

o 

2.00 

200 

79 2 

GST 

HSN Code 

Amount of Demand 
Surcharge 
0.00 

Aor B whichever grealerRale per KVA per 
KVA C) 

ToD Rebates 

82.5 

Rebates(-) 

Rebates(-) 

Fixed Charges 

Cycle 7 

MAR-24 

398 

398 

Voltago 
Suppv 

Non-Peak Hours KVAH Rate 

Taxable Amount CGST 9% 

11.00 

|Digit 

MMTS Correction 

113.76 

Units 

sGST 

|113.76 

40,37 

0.75 

Taxes 

month R) 

145.00 37 

Additinoal Surcharge 

Taxes 

TCS/TDS 

lo.00/0.00 

Net Interest Amount 

Cycle 8 

APR-24 

534 

ToD Surcharge 
Peak Hours KVAH Rate 

536 

Bit Date 

10-J0L-2024 

Admissitble 

11,00 

cr Make 

Powered by Olo CE(IT) PSPCL 

3202 

For Jain Hans Paper & Mill Board Inds 

Meter Security 

Parteer 

300 

Old Meter Cons, 

CHARGES HAS BEEN CHARGED AS ED @ 13% OF SOP, MT @ 2% OF SOP, IDF @ 5% OF SOP, COWwCESS @1 0R 2 PAISA PER KWHIKVAH 

Billing Days (D) 

Tariff Rate 

lcGST 

113.76 

2.00 

Anount 

l62.00 

Subsidy 

Subsidy 

Cycle 9 
MAY-24 
1 

l1088 

1088 

FOF 

COMPLAINT 
DIAL 1912 

Meter 

1100 

Amount Payable within 1 month after due date 

|11784 

Z. LATE PAYMENT INTEREST @1.5% PER MONTH ON GROSS UNPAID AMOUNT OF THE BILL TILL DEPOSIT OF OUTSTANDING AMOUNT AFTER DUE DATE SHALL BE CHARGED. 

IsGST 9% 

St. No 

|113.76 

Security Cons 

55171 

Amount 

0.00 

Total GST 

227.52 

Amount 

81.00 

Total 

O-29 

Int. Amount 

I: Net Subsidy (Rs.) 
6270.00 

lCycle 10 

JUL-24 

462 
462 

MS MS CATEGORY DPC FOR TOD 

BI No 

1007021352 

Oue Date 

|22-Jul 
2024 

Slart 

Date of Season 

|Security Cons / Meter Security Interest 

462 

Unit Consumed 

462 

2. in case the payment of billed amount is not made by the due date,the power supply shall be liable for disconnection after exp1ry of 15 days of the duc dale and this may be taken as notice under section 56 of the Electricity Act 2003 read with 
regulat:on 32 of the Supply Code, 2014. 

00 

Biling Category 

A: Fixed Charges Amount CxRrDx121365 

11854 00 

285 

Total Eneray Charges(Rs. ) + FCA + Addl. 

Surcharge 

1491.52 

Curr/Prev Rounding Advance Payment Amount for NET BILL AMOUNT 
Amount Next cycie 

p Total Rent with Tax 

Bill Amount 

Rs.11610/ 

81 00 

F Total Surcharge (Rs.) 

62.00 

F: Total Rebates (Rs.) 

JO-29 

G: Net Previous Adjustrment (Rs.) 

Tota 

Prey /Arear H: Net Sundry 

|Charges/Alowances (Rs.) 

Rs.1161G/ 

Eleven Thousand Six Hundred Ten Rupees 
onlv 

|Advance PaymentAmount for Next cycle 

Total 

Cycle 11 0Cycle 12 

1491.52 

Print Date: 07-20-2024 05:17 PM 

Charges Charges 

IMONTH:AUG-23 
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IN THE COURT OF 

Suit/Appeal No. ....s* 

In re: 

VERSUS 

b0********** *****eee oo* 

these Present shall come that l/we 

The above named. 

....URISDICTION OF 201 

.Plaintiffs) or Petitioner(s) 

Appellant(s) Complainant(s) 

...Dle fe ndant (s/ Respondent(s) / Accused Know all to whom 

{herein after called the advocate/s) to be my/ our Advocate in the above-noted case authorize him: 

To act, appear and plead in the above-noted case in this court or in any other court in which the same 
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 
for each court by mefus. 

.do hereby appoint 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary 
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage. 

To take execution prOceedings on paying separate fee. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes 
that may arise touching or in any manner relating to the said case. 

the fees. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 
other acts and things which may be necessary to be done for the progress and in the course of the 
prosecution on the said case. 

Advocate 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
power of attorney on our behalf. 

And /we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by mefus to all intents and purpose. 

And /we undertake that \/We or my/our duly authorized agent would appear in court on at 
hearings and will inform the Advocate for appearance when the case is called. 

And i/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
resuit of the said case. The adjournment costs whenever ordered by the court shali be of the Advocate which he 
shall receive and retain for himself. 

And i/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case 
until the same is paid up. The fee settle is only for the above case and above Court. /We hereby agree that once 
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case 
prolongs for more than 3 years the original fee shal be paid again by me/us. 

IN WITNESs WHERE OF /We do hereunto set my/our hand to these presents the contents of which have 
been understood by me/us on this... ... Day of..... ..201 Accepted subject to the terms of 

.Client 

I Identify the Signaturé/Thumb Impression of Below Mentioned Person, 
Partaer 

Signed in My Presence. The Client. 

Client 

For Jain Hans Paper & Mil! 
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Typewriter
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Typewriter
State of Punjab

Ankit Siwach
Typewriter
Jitender Jain S/o Praksh Chand Jain R/o H No 111 B,

Ankit Siwach
Typewriter
New Kitchlu Nagar, Block-B, Ludhiana (Respondent No 27)

Ankit Siwach
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp



Ref. No. 

(P 
JAIN IHANS PAPER 

& MILL BOARD INDUSTRIES 
Mfg. Mill Board & Hard Board 

Factory :C-52-53, Focal Ponit, KHANNA-141401 (Pb.) 

Executant 

AUTHORITY LETTER 

I, Vinay Jain S/o Jatinder Jain, partner of M/s Jain Hans Paper & Mill 
Board Industries, Khanna-141401 (PB), do hereby authorize Mr. 
Jatinder Jain S/o Parkash Chand Jain to complete all administrative, 
revenue and legal formalities for the purpose of representation of the 
firm before National Green Tribunal (NGT), Delhi. This authority is 
valid for the activities including signing, authorizing and submitting any 
application forms, affidavits or other documents; appoint any persons, 
consultants, firms or companies, making payments and submit fees to 
any government or non-government departments and organizations; or 
any other activity required for the aforementioned purpose; and that his 
acts and deeds will be binding on the firm. 

The signature of Jatinder Jain have been attested and reproduced below 
for the said purpose, 

For Jain Hans Papet & Mill Board Inds 

Dated 

Pariner 

H.O.: 1630 Bagh Khazanachiana, LUDHIANA. 

For Jain Hans Paper & Mil! Board Inds 

Authorized Signatory 

Mob.: 98786-35444 
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- ww.ppcb.gov.in

LiFEN-92 seef eerenmcent

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

RJ8LDHKH485462

Date:

Application No : 22853014

Subject:

Loveneet Singh
D-4,FocalPoint, Khanna
Khaooa,Ludhiaoa-141401
Grant Varied 'Consent to Operate'an outlet uls 25/26 ofWater (Prevention &: Control ofPollution) Act, 1974
for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out ofyour premises subject to the Terms and Conditions as
mentioned in this Certificate

\

1. Particulars ofConsent to Operate underWaterAct, 1974 granted to the industry

Consent to Operate Certificate No. CIOIVaried/LDHKH72023/22853014
Date of issue : 11/08/2023
Date ofexpiry : 30/06/2027
Certificate Type : Varied
Previous CTO No. & Validity : CTOW/Renewal/LDHKJ-I/2023/22030425

From:30/05/2023 To:30/06/2027

2. Particulars of the Industry

Name & Designation ofthe Applicant Loveneet Singh, (Proprietor)
Address or"Industrial premises

- -
Mls Jasbir Industries,
D-4, Focal Point, Khanna,
Khanna,Ludhiana Khanna-14140I

Capital Investment ofthe Industry 39.07 lakhs
Category of Industry Red
Type of Industry 1044-Jndustry or process involving metal surface treatment

or process such as pickling/electroplating/paint
stripping/heat treatinent using cyanide bath/phosphating or
finishing and anodizing / enamellings/ galvanizing

Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 18000/-vide UTR No. Nl03232417861564 dated

13/04/2023.

RawMaterials(Name with quantity per day) M.S. Strip@ 110 kg/day andNickel & Chromium Plating
Salt @ 600 glyear

Products (Name with quantity per day) Needle and slide plaJe (al 3600 numbers/day.

"T'his is computergenerated documentfrom 0CMM by PPCB"
MsJasbir Industries,D-4, Focal Point, Khanna,Khanna,Ludhiana Khanna,141401

Pagel
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

Registered/Speed Post

R/8WHKJ/485462

Date:

Application Nu : 22030417

To,
Loveneet Singh
D-4, Focal Point, Khanna
inana,3uijianr-1sisi

Subject: Extension in validity of consent no. CTOA/Renewal/LDHKH/2018/7827353 dated 23/07/2018 granted under
the provisions of the Air {Prevention & Control of Pollution) Act, J 981.

I. Particulars of Consent to Operate under Ai1· Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewa/lLDHKH/2023/22030417
Date of issue : 30/05/2023
Date of expiry : 30/06/2027
Certificate Type : Renewal
Previous CTO No. & Validity : CTOA/Renewal/LDHKll/20/817827353

From:2307/2018 To:30/06/2023

2. Particulars of the Industry

Name & Designation of the Applicant Loveneet Singh, (Proprietor)
Address of Industrial premises MisJasbirIndustries,

D-4, FocalPoint, Khanna,
Khamw,Ludhiana Khanna-14140I

Capital Investment of the Industry 39.07 lakhs
Category of Industry Red

Type of Industry 1044-Industry orprocess involvingmetal surface treatment
orprocess such as pickling/electroplating/paint
stripping/heat treatment using cyanide bath/phosphating or
finishingand anodizing/enamellings/galvanizing

Scale of the Industry Small
Office District Ludhiana Khanna

"T%ir is computer generated documentfrom OU'MMS b» PP('B"
Ms Jasbir Industres.D-4, Fcal Point, Khanna, Khanna,Ludhiana Khanna, 1 41401

Pog.-1
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This is with reference to the request made by the indusuy for renewal of consent lo operate granted by the Board under the Air
(Prevention and Control or Pollution) Act, 1981.

The validity of consent to operate granted to the industry vide no. CTOA/RenewaL'LDHKH/2018/7827353 dated 23/07/2018
both valid upto 30/06/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby extended upto 30106/2027
for the manufacturing ofNeedle and slide plate @ 1500 numbers/day with the same conditions as mentioned therein and specific
condition that the industry shall not add any additional air polluting process without obtaining prior written permission of the
Board.

All other contents shall remain Ullchanged. This letter shall remain appended with the consent issued vide nu.
CTOA/Rcnewul/LDHKH/2018.:7827353 Lt; the industry under the Air (Prevention & Control of Pollution) Act, 1981.

30/06-2023

(Om Parkash)
Environmental Engineer

For && on behalf

o/

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Enginccr, PunjabPollution Control Board, Regional Office, fatchgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

J0/05;2023

(Om Parkash)
Environ9emaiEngineer

Far & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocument from )'MAShPP'R"

M s .Jasbr Industries.)-4, F o c a l P a m , Khanna,Khanna.Ludhiana Khanna, 1 4 1 4 0 1

Page?
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IN THE COURT OF .

Suit/Appeal No .

In re: ­

JURISDICflON Of 201

.................................................................................................................. Pla1ntiff(s) or

46eiGnus)
VERSUS

Petitioner(s)

Complainant(s)

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthcse
Present shall come that I/we .

fhe above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above· noted case authorize him: •

To act, appear and plead in the above-noted case in this court or in any other court in which the sate
may be tried or heard and also in the appellate court including High Court subject to payment of fees seµaratcly
for each court by rne/us.

lo sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution ot the said case in all ils stages subjects to payment of fees for each stage.

lo file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

J'o deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake tnat I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called. L__J

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate wl1ich he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee arced by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of
the fees.

Advocate

201 Accepted subject to the terms of

ForJa~

' »g%
I Identity the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Uispatch No :

Industry Registration ID:

Registered/Speed Post

O20LDHKH977487

Date:

Application No : 12184125

To.
Sndhir Kumar
D-17, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising oui ofpreises.

With reference to your application for obtamiiig4.l'l'enewal•of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

· . ; \ ",
1. Partiatars of Consent to Operate under AiAet, 1981 g4fifed y th.ijjdusjry,

%3$$ +1, •

Consent to Operate Certificate No.
Date of issue :

Date of expiry :

Cr#if5ate TSpe :

Previous CTO No. & Validity:

2. Pertieu!rs athe Industry

CTOA/Renewal/LDHKH/2020/12184125

Name & Designation of the Aoolicant Sudhir Kumar, (Managing Parmer)
Address of Industrial premises Mis Jeet Rai And Sons,

D-17, FocalPoint, Khanna,
Klzanna,Ludlziana Khanna-141401

Capirai investment of the industry 46.58 ukhs
Category of Industry Orange

Type of Industry 2030-Fishfeed, poultryfeed and cattle.feed

Scale of the Industry Small
Office District Ludhiana Khmma
Consent Fee Details Rs. 14500/-vide UTR. No. 329918617 dated 07/02/2020

"Titis is computergenerateddocumentfrom OCMMS by PPCB"
MisJee/ RaiAndSons,D-17, FocalPoint, Kha1111a,Kl1a1111a,Ludhia11a Kl1anna,141401

Pagel
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..
--------------------------------------------------,,

Raw Materials (Name with Quantity per day) 1. DOC@ 2.4 MTD
2. Rice Phuck @ 0.8 MTD
3. Rice Bran @1.0MTD
4. Mollasses@ 0.2MTp
5. Salt@ 0.2MTD
6. Maize @ 0.8MI'D
7. MustaredSeed@ 0.7MTD
/ /-· g o · , .$ · n w$ ggro. UUtuat( u,4 4LA

9. Cotton Seed@ 0.2MTD
Products (Name with Quantity per day) Cattle Feed@ 3000MT/Year
By-products, if any, (Name with Quantity per day)
Details of the machinery and process Asperdetails given in application no.12184125

RawMaterial WeighingHopper
'Grindiiig iii&er Colleciivn Hoper
Blending Pelletization Packing

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Asperdetails given in application no.12184125

Type or Air Pollution Control Devices to be installed Asperdetailsgiven in application no.12184125
Stack height provided with each boiler/thermo
iieaicdFu1 uace ch:.

Asperdetails given in application no.12184125

Sources of emissions and type of pollutants -..ssseAs»per.details given in application no.12184125
Standards to be acheived under Air(Prevention & Asper emission standardsprescribedbyPPCBIMoEF&
Control or Pollution) Act, 1981 CC.

12/03/2020

±#
I

(Rajcev Gupta)
Environmental Engineer

For & on behalf

oJ

(Punjab Pollution Control Board)

as
'j99?' .

• •.5

Endst. No.: Dated:

A copy of the above is forwarded to the following for infonnation andnecessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

12/03/2020

"This is computer generateddocumentfrom OCMMS hy PPCB"
MisJee/ RaiAndSons,D-17, Focal Point, Khanna.Khanna.LudhianaKhana,14140I

Page2
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha!Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

Registered/Speed Post

O20LDHKH977487

Date:

Application No: 12190437

To,
Sudhir Kumar
D-17, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent,

With reference to your application for obtaining Renewal ofil,½Consent to Operatei'l,½an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control.ofsP,ollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s)a#iShi@6ii#f"our premises subject to the Terms and Conditions as
mentioned in this Certificate.

•.: % ± 4
1. Particulars or consent to Operate under water Ac194'@rs&a «'iinan

Consent to Operate Certificate No.·

Date ofissue :
Date nf expiry:

·-TOWIRereWal/EDHKHZ2020/12190437
12/03/2020°
30/09/2024°

Certificate Type :
Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

Ca ital Investment of the Industr
Category of Industry

Type of Industry
Scale of the Industry
Office District

Consent Fee Details

ngPartner)
MisJeet RaiAndSons,
D-17, FocalPoint, Khanna,
Khanna,LudhianaKhanna-141401
46.58 lakhs
Oran e
2030-Fishfeed, poultryfeedandcattlefeed
Small
LudhianaKhanna

Rs. 14500/-vide UTR.
No. 329918617 dated07/02/2020

"This is computergenerateddocumentfrom OCMMS by PPCB"
MIsJeetRatAndSons,D-I7, FocalPoint, Khanna,Khanna,Ludhiana Khanna,14140I

Pagel

234



Raw Materials(Name with quantity per day)

Products (Name with quantity per day)
By-Products, if any,(Name with quantity per day)
Details of the machinary and processes

Details of the EffluentTreatment Plant
Mode of Disposal
Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

I. DOC@2.4MTD
2. Rice Phuck @ 0.8 MTD
3. Rice Bran@ 1.0MTD
4. Mollasses@ 0.2 MTD
5. Salt@0.2MTD
6. Maize @ 0.8MTD
7. MustaredSeed@ 0. 7MTD
8. Cotton See} Cake@0.7 MTD
9. Cotton Seed@ 0.2MTD
Cattle Feed@ 3000 MF/Year

Asperdetailsgiven in application no. 12190437
RawMaterial WeighingHopper
Grinding Mixer CollectionHopper
Blending Pelletization Packing
Domestic Effluent ,0.3 KLD
SEWAGE
Asper effluentstandardsprescribed by PPCB/MoEF&
cc.

I

Endst. No.:

12/03/2020

(Rajeev Gupta)
. Environmental Engineer

%?g5?" For& on behalf

#$2 •assrz(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information andnecessary action please:
Environmental Engineer, Regional Office, Fatehgarh Sahib.

12/03/2020

(Rajeev Gupta)
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)

"This is computergenerated documentfrom OCMMS byPPCB"
Mls Jeet Rai AndSons.D-17, Focal Point. Khanna.Khanna,Ludhiana Khanna,141401

Page2
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I

I
L

IN THE COURT OI

Sutt/4ppeal No

In re:•

. JURISDICTION OF 201

................................................... Plaintiff[s) or Petitioner(s)

VERSUS
Appellant[s) Complainant(s)

......................................................................... Defendant (s)/ Respondent(s)/ Accused Know all to whomthese
Present shall come that I/we ..

············••·••········••·•··· .. ····················••·••··••·••·····--················••oo••···"···············••n••····· , .

'. bov named ,,,,,.,,,,,.,,,,,,,,,, . .,,,,,.,,,.,,,,,.,,, .. ,,,,,.,,,,,,,,.,,,,,,,,,,,,,.,,,,.,,,,,,,,,,,,,,,,,,,,,,,,,,,.,,,,.,,.,,,,

....................... do hereby appoint

(herein after called the advocate/s) to be my/ oar Advocate in the above - noted case authorize him:.

To act appear and plead in the above-noted case ,n this court or in any other court in which the same
ray be tried or heard and also in the appellate court including High Court subject to payment of fees separately'r oacn court by me/us.

lc sign tile, verify and present pleadings, appeals cross-objection or petitions for executions review,
r ,•v•s,on. wrthdrawal, compromise or other petitions or afirdavits or other documents as may be deemed necessary
o· proper for the prosecution of the said case in all its stages subjects to payment of fees for each st ace.

To file and take back documents, to admit and/er deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration'any differences of disputes
that may arise touching or in any manner relatm5 to the said case.

Io take execution proceedings on paying separate fee.

lo deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

nd I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
attvtute the matter as my/our own acts, as tt done by me/us to all intents and purpose.

nd /we undertake that I/We or my/ur duly autnorivcd agent would appear in court on all
'"',irrngs and will inform the Advocate for appearance wen the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
untl the same rs paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee ,s pa,d, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall bo paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand Lo these presents the contents of which have
been understood by me/us on this............... . . Day of .. 201 Accepted subject to the terms of
the fees.

,\dvocate

Jeet Rai and Sons
Gal.s lsw"

Partner
Client

I Identify the Signalure/Thurnb Impression of Below Mentioned Person,

BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
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JS
JEET RAI & SONS

f f HIGH QUALITY "SUPER STAR & PARAS" CATTLE FEEDManu acturers o :

AUTHORITY LETTER

I Ranbir Kumar S/o Sh. JIT RAI partner of MIs JEET RAI & SONS, D-I7, FOCAL

POINT Khanna-141401(PB.) do hereby authorize Sh. SUDHIR KHANNA S/o

Sh. JIT RAI to complete all administrative, revenue and legal formalities for the purpose

Of representation of the firm before National Green Tribunal (NGT), Delhi. This

authority is valid for the activities including signing, authorizing and submitting any

application forms, affidavits or other documents; appoint any persons, consultants,

firms or companies making payments and submit fees to any government or non­

government departments and organizations; or any other activity required for the

aforementioned purpose; and that his acts and deeds will be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the

said purpose.

Executants

FOR JEET RAI & SONS,sos.\.
BARTNER

Date: 05/08/2024

Authorized Signatory

FOR JEET RAI & SONSahl..
sunRNR7NKRR

Subject to Khanna Jurisdiction only
TIN•03281087560 . ········-········································-·············--·········-·······························································--···················

D-17, Focal Point, KHANNA-141401 (Pb.)
Tel. (Office) 225399, 223104, 329392 • (Mobile) 98140-25490, 98150-25490
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.

I

PUNJAB---­taEe AIts
aPg
once Dispatch No. SLj9

Website:- www.ppcb.gov.in

Registered/Speed Post

t

Date: .21--//-2s22

20271802Application No :Ol8LDHKH963641Industry Registration ID:
-------------------------------------

I 11.
Ranbir Kumar
D-12. Focal Point, Khanna
Khanna.Punjab-14140 I

ubjeet: Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of cflluent.

\\ 11h 1ell:n:111.:e to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
us 25 26 of Water (Prevention &: Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
111L·nt1oneJ in this Certificate

I. Parriculars of Consent to Operate under Water Act, 1974 granted to the industry

. -- -
!Consent to Operate Certificate No. CTOW/Varied/LDHKH/2022/20271802

· Date of'issue : 21/11/2022
•-- ----------

Date of expiry : J()/()912027---- ---- - ------
Certificate_TyP:. l'aried-
Pn·viuus ('TO No. & Validity : CTOW/Varied/LDHKH/2018/7275296

From: 14/05/2018 To:30/09/2022

2. Particulars of the Industry

,--------- ---·
ame &: Designation of the Applicant ----- -- Ranbir Kumar, (Managing Partner)

Address of Industrial premises Mis Jee/ Rai & Sons,
D-12, D-13, D-125, D-126, Focal Point. Khanna,

r- - - ----- ---- Khanna,ludhi,ma Khanna-141401

1

1 Capital Investment of the Industry 324.62 lakhs

Category of Industry Orange
i----

'Type ofIndustry ._ -·- 2030-Fish feed, poultryfeed and cattle feed

Scale of the Industrv 'Smalt
L-. - ---- - --- --••-

Office District Lmlhiana Khanna
•····-------·
1 Consent Fee Details Rs. 54000/- Vide UTR no. N257222 I I 9424522 dated
I 14/09/2022 and Rs. 15200/- vide UTR no.
I N290222166532590 dated 17/10/2022.
I --- -I Raw Matl:rials(Name with quantity per day) Rice Polish @ 3 MTD, Mollasses @ i.2 MTD. Rici: Plwtk
I @4.5 MTD. Salt@ 1.2 MTD. Mustard Seed Cake@ 4.2
I MTD. DOC@ 14.25 MTD, Collon Seed@ 1.2 MTD.I Colton seed cake(@. 4.2 MTD and Maize@ 4.5 MTD.

--- -- - ---- -

Products (Came with quantity per day) ---- --- Callie Feed@ 12000 MT/Year.

Bt:rrnducts. if any,(Namc with quantity per day) Nil.

"This w computer gene ated document from OCMMSbPPCB"
Mis Jeet Ra & Sons,D-12, D2-13., D-125. D-126, Focal P11in1, K/1r1nne1.K/1r11111e1,l11dhiww Khanna, /4/40/
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r·I>etails nl' the rnachinary and processes As per details given in application form no. 202 7 I802

Raw Material--> Butch Preparation --> Grinding -->
Mixing--> Pellets--> Air Coo,fing --> Crumbling-->

•··
Sieving --> Packing--> Ready

Details of the Eflluent Treatment Plant Trad<! £.(fluent : Nil. I

: Dumestic Effluent@ 0.3 KLD.
1 Mode or Disposal

Domestic Effluent@ 0.3 KLD: Into PS/EC Sewer.
, Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
, Control of Pollution) Act, I 974 MoEF&CC as amended.from time to time.

21'11/2022

(Rajeev Gupta)
Environmental Engineer

For & 1111 heha(/'

of

(Punjab Pollution Control Board)

l

Endst. Nu.: Dated:

\ copy of the above s forwarded to the following for information and necessary action please;
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, fatehgarh Sahib. She is reqm:sted to ensure the
compliance of the consent conditions and submit the report accordingly.

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & 011 beha(/
of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS by PPCB"
Ms Jeet Ra & Sans,D-12. D-I3. D-125. D-126, Focal Point, Khanna.Khanna.Ludhiana Khanna. 14 I40l
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PUNJAB
PUNJAB POLLUTION CONTROL BOA.RD

Zonal Office-II, Yatavaran Bhawan, Nabha Road, Patiala - 147001.
Website:- www.ppcb.gov.in

' -
Ullin: Dispatch '\o 3¥ Registered/Speed Post Date. 2-) --))1n0

. --- . -- ---------
Industry Registration ID: UIHLDHKH96364/ Application No : 20271801

I IJ.

Ranbir Kumar
I>- I:!. Funll Point, Khanna
Khanna.l'unj:1b-l-l l-lU I

ubjeet: Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge
of l'missions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 ofAir {Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

I. Particulars of Cunsrnt to Operate under Air Act, 1981 granted to the industry

-- ---- -- ---- - -----

JI tu Operntl' Certificate No. CTOA/Varied/LDHKH/2022/20271801

· issue : 21/ll/2022-- ----- . - ---- --- - ---
e,pir:, : ___ 30/09/2027-
ate lpe: Varied-- - - ·- -

TO o. &: \'aliclity : CTOA/Varied!LDHKH/2018/7275596
: Fr::,m:14/05/2018 To:30/09,?022--- ··------- ------------- ------

Previut

'onset

Date of

Dall- ol

(e rt I Ii

2. Particulars of the Industry

sic....na.a..alies»sas.roe»
I •

Address of Industrial premises j M:s Jeet Rai & Sons,
D-12, D-13, D-125, D-126, Focal Point, Khanna,

,------·· ,-1-/<_(_ha_1_11_ia..:... l_udhiana Khanna-141401
'Capital Investment of the Industry 324.62 lakhs

: Category of Industry Orange

Consent Fee Details

I

Typo!Industry. ,No3oihfedpo"ryfdandcaesed+
5cale of the Industry _-mall
Office District Ludhiana Khanna- --- ---·---· -4.=..:..:..:....:.....:.:.....:..:....:.....:.:....;__ -l

Rl>. 65300/- Vide UTR no. N257222 I 19424519 dated
14/09/2022 and Rs. 15200/- vide UTR no.

' N290222 I 66532582 dated 17/ I 0/2022.
I-· --------------------------'-------------------------'

"This is computergenerateddncttmemfmm OClvfMS hy PPCB"
MsJeet Rai d Soans.D-12, D-l 3. D-1 ?.5. D-126. Forni Point. Klw111111.Kha1111a,L11dhicma Khw11111. /4 /40/
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'I-··---------------------------------·-·---

I
.. , :-Ju1ll!I' o(capacit_1· I 1PJ-J: Cycione Separator.

Ra11 '.\lall•riab ('.ame with Quantity per day)

Boiler ufcapacit_r I TPl·I: Stack o,/'height 9 mfr above
ground level.- . ------------- --------------+"'-------------------•---!I

I Sources of emissions and type of pollutants Process emissions.

I-standards to be acheived under Air(Prevention & Asper stack emission standardsprescribed by the Board/
Control of Pollution) Act, 1981 MoEF&CCasamended.fromtimetoiime_,

~-------------
[ Re Polish @ 3 MTD, Mollasses@ 1.2 i'v!TD, Rice Phuck
(@ 4.3 MTD, Salt @y 1.2? /v!TD. Mustard Seed Cake@4.2
MTD. DOC@ 14.25 /v!TD, Collon Seed@ 1.2 MTD.
Collon seed cake@ 4.2 MTD and,Maize@ 4.5 MTD.- -----------------------+-------~--------=-------~
Cattle Feed@ J2000MT/Year.

Nil.

ls per details given in application form no. 2027180 I

lRar Material --> Batch Preparation--> Grinding-->
Mixing--> Pellets--> Air Cooling--> Crumbling-->
Sieving--> Packing--> Ready.

f -----------------------1----=----=-.---"---------------l
i Quantity of' foci required (in TPD) and capacity of Boiler ofcupacity I TPH: Wood@ 15 Kg/day.
[boi lers/ Furnace/Thermo heater etc.

lye of Air Pollution Contr! Devices io be installed

, Stack height provided with each boiler/thermo
heater/Furnace etc.

, l'roclucts (Name with Quantity per day)

-products, if any, (Name with Quantity per day)

>ctails of the nrnchincry and process

/;
j

I!
!

I

I
I
I

21112022

(Rajeev Gupta)
Environmental Engineer

Far & au hehalf

of
(Punjab Pollution Control Board)

F nudst. No.: Dated:

.-\ ,:up~' of the above is forwarded to the following for information and necessary action please:

The l:nvironmental Engineer. Punjab Pollution Control Board. Regional Office, Fatchgarh Sahib. She is requested to ensure the
:anpliane f'the consent conditions and submit the report accordingly.

- ] '

I
21 ii I /2022

(Rajeev Gupta)
Environmental Engineer

"This is computer generated documentfrom OC'MMS by PPCB"
Mis .Jeet Rai & Sons.D-12. /J-13, D-125, D-126. Focal Point, Khanna.Khanna.Ludhiana Khanna, I 4 I4)/
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241



30

'--------- -------------.
IN Tli[ COUR• 01

Sc.,t/Appeal No

In re: ­

JURISDICTION OF 201

...................................................................................................... Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VFRSUS

.............Defendant (s)/ Respondent(s)/ Accused Know all to whomthese
F'·«·sent ;hall come that l/we

11,e above named .

.... , do hereby appoint

(herein after called the advocate/s) to be my/ our Advoc<1te in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for he prosecution of the said case in all it; stages subjects to payment of fees for each stage.

r o fde and take back documents, to admit and/or deny the documents of opposite party.

lo w1l11draw or compromise the said case or submit to arbitration any differences of disputes
nat may arise ouching or in any manner re latinp to the said case .

Io take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
thor acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case .

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And /we undertake that I/We or my/our duly authorized agent would appear in court on all
ht"anngs and will inform the Advocate for appearance when the case is called.

nd I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
untd the same rs paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
·he tee is paid, I /We will not be entitled for !Ile refunu of the same in any case whatsoever and if the case
prolongs for more than 3 years the original tee shall be p3id again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this . IJa·{ of .. . 201 Accepted subject to the terms of
the fees.

Advocate

Jeet Rai and Sons
lb... 'wow

Partner

I Identify the Sir,na:urc/fhumb Impression of Below Mentioned Person,

Client
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Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Sudhir Khanna S/o Jeet Rai Khanna R/o Jeet Rai College, Pratap

Dell
Typewriter
Near Railway Road, Ludhiana (Respondent No. 30)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp



Q 15
JEET RAI & SONS
Manufacturers of: HIGH QUALITY "SUPER STAR & PARAS" CATTLE FEED

AUTHORITY LETTER

I Ranbir Kumar S/o Sh. JIT RAJ partner of Mis JEET RAJ & SONS, D-12, FOCAL

POINT Khanna-141401(PB.) do hereby authorize Sh. SUDHIR KHANNA S/o

Sh. JIT RAJ to complete all administrative, revenue and legal formalities for the purpose

Of representation of the firm before National Green Tribunal (NGT), Delhi. This

authority is valid for the activities including signing, authorizing and submitting any

application forms, affidavits or other documents; appoint any persons, consultants,

firms or companies making payments and submit fees to any government or non­

government departments and organizations; or any other activity required for the

aforementioned purpose; and that his acts and deeds will be binding on the firm.

The signature of PARTNERS ofthe firm has been attested and reproduced below for the

said purpose.

Executants

FOR JEET RAI & SONS

_au-'
PARTNER

Date: 05/08/2024

Authorized Signatory

FOR JEET RAI & SONS
al.lu-

sum%$AW/FF

nA-0328108756@..."iz,icai ini,iii4-4i4o4 (P.)
Tel. (office) 225399, 223104, 329392 • (Mobile) 98140-25490, 98150-25490
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$/ LiFEN.9%2.so.,wv Environment

Date: IO· 9· 1.- · J

Website:- www.ppcb.gov.in

Registered/Speed Post

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.

i,-:-'·-----------------------------,
:--. ~ t

,.... ----(.._,,.l .
l-PUNJAB'.=--a.-"7.....aP

Office Dispatch No : 1-G \ lj

Dev Krishan Dhand
D-44,focal Point,
Khiama,Ludhiana-141401

Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal of 'Consent to Operate' an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Contrgl of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluentfs~Vaf.ifilti~urm'IBo'your premises subject to the Terms and Conditions as
mentioned in this Certificate.

22796242Application No:

Hinges @ 3.3 MTD.

Rs. 11000/- vide R. no. 335014203 dated 29/06/2023.

17.44 lakhs

- hand, (Prorietor)
'4gE »
Kay Bee Industries (india),
D-44,focal Point,,
Khanna.Ludhiana Khanna-141401

Scrap @ 0. 7MTD.

Red

Small

Ludhiana Khanna

MS. Flap & H.B. wire @ 4MTD andSulphuricAcid/Spent
Acid/Nitric Acid/HCL etc. 200 Ltrlday.

I044-Industry or process involving metal surface treatment
or process such as pickling/electroplating/paint
stripping/heat treatment using cyanide bath/phospharing or
finishing and anodizing I enamellings/ galvanizing

awepg%f... ·=er
ttrzza,3 ?)]2@1/ z_.,-.--,

1718/7666721
:30/06/2023

er day)

RI4LDH2733004

Previous CTO No. & Validity:

Date of expiry :

Industry Registration ID:

Type ofindustry

Category of Industry

·Certificate Type :

Capital Investment of the Industry

Office District

Consent Fee Details

By-Products, if any,(Name with quantity per day)

Raw Materials(Name with quantity per day)

Scale of the Industry

Products (Name with quanti

<#«egg,Et$gs,
/;'lame & Designation of the Applicantt .
Address of Industrial premises

To,

SubJect:

2. Particulars of the Industry

Date of issue:

.,. m: r.
I. Particulars of Consent to Operate under., a erl!JJ;19.

1
I

"This is computr!rgenerated clocumentjiwn OCMMSby PPCB"
Kay Bee Industries (inclia),D-44Joca/ Puint.,Klwnnu.ludhiauu Khunnu, 14140I

Pagel

244



7.
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

LiFE-YI Lifestyle for»aye Environment

Office Dispatch No:

Industry Registration ID:

To,

Registered/Speed Post

Rl4LDH2733004

Date:

Application No : 12796240

Dev Krishan Dhancl
D-44,focal Point,
Khanna,Ludhiana-14140 I

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act. I 981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s :! I of Air ( Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Ccrtilicatc.

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2023/22796240

Date of issue : 08/08/2023 -----·-- . ------
Date of expiry : 30/06/2028

Certificate Type : Renewal - - .. - -- .. ­
Previous CTO No. & Validity : CTOAIRenewa/lLDHKH/20/817665CJ77

From:25106/20/8 To:30/0612023

2. Particulars of the Industry

-- ---------·-
Name & Designation uf the Applicant Dev Krishun Dhand, (I'rorietar)

Address of Industrial premises Kay Bee Industries (india),
D-44,focal Point,,
Khanna.Ludhiana Khanna-141401

Capital Investment of the Industry 17.44 lakhs
Category or Industry Red

Type of Industry 1044-Jndusfl:v orprocess involvingmetal surf ace treatment
rprocess such ax picklingelevtruplating paint
str'ppIgileut treatment ustug eyvande hath phunphatung ur
finishing and anodizing/l!llamdlings/ga!Fa11i::.i11g

Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 11000/- vide R. no 222458442 dated 29 06 2023
Raw Materials (Name with Quantity per clay) M.S. Flap & H.B. wire @4 MTD and Sulphuric AerdSpent

--· Acid/Nitric Acid/HL etc. a 2uu L.tr da !--··-·- - .. - .. -- - ... -

Products (Name with Quantity per clay) Hinges @i 3.3 MTD. I

"This is computergenerated doi:11111e11tfrom OCMMS hy PPCB"
KayBee Industries (india),D-dd,focal Paint,,Khanna,Ludhiana Khanna, 14 140I

Pagel
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By-products, if any, (Name with Quantity per day) Scrap @ 0. 7 MTD.
Details of the machinery and process Asper details given in applicationform 110. 22796240

Raw Material --> Cutting --> Pickling --> Cold Rolling -->
Press Work --> Drilling --> Ribitting -- · Polishing -- ·
Packing & Dispatch.

Quantity of fuel required (in TPD) and capacity of DGset ofcapacity 82.5 KVA : HSD as per requirement.
boilers/ Furnace/Thermo heater etc. -----·----·-
Type of Air Pollution Control Devices to be installed DG set ofcapacity 82 5 KVA . Canopr.

Stack height provided with each boiler/thermo DC set ofcapacity 82.5 KVA : Adequate stack height.
heater/Furnace etc.

Sources of emissions and type of pollutants SPM.
Standards to be acheived under Air(Prevention & Asperstack emission standardsprescribed by the Board/
Control of Pollution) Act, 1981 MoEF&CC as amendedfrom time tu time.

·- ------•-•--- -- .. -•-•· ·- ·-

08/08/2023

( Amit Kumar)
Environmental Engineer

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

08/0872023

( Amit Kumar)
Environmental Engineer

For & "" beha({

"This is computer generateddocument /ream OCMMS br- PP'B"

KayBee Industries (india).D-d4,focal Point..Khanna.Ludhiana Khanna, 141401
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A.
-, 1.

2.

3.

4.

5.

6.

7.

TERMS AND CONDITIONS

GENERAL CONDITIONS
This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.
The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Aet, 198I, failing which, the consent shall be cancelled/ revoked.
The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry
The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack or
suitable height, as per the norms fixed by the Board from time lo time.
The industry shall provide port-holes. platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, t1ue or duct or any other outlets.

Specifications of' the port-holes shall be as under:­

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 umes
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:­

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.
The sampling port shall be 7 to IO cm in diameterii)

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
ntrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating Stack heights
Capacity

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters ­ ----• -· ·--- - 1

3. ore than ton/hr. to II on/hr I5 meters I

- --- -·----------
4. More than 10 ton/hr. to 15 ton/hr 18 meters
5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr:. to 25 ton/hr. 24meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
II 74 (Qp10.24
Where Qg = Quantity of'SO2 in Kg!hr. IQp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"Tl;s is computer generated documentfrom OCMMS h» PPCB"
KaBee Industries (india).[-44.focal Point..Khana.Lathiana Kha 141401

Page
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do­ +2.0mt.

>.­ 100-150 KVA -do­ + 2.5 mt.

150-200 KVA -do­ + 3.0 mt.

200-250 KVA -do­ + 3.5 mt.

250-300 KVA -do­ + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

12.

10.

11.

13.

where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry tu ensure
its regular operation.
The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E <lated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92­
3ST/2839 cit. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-
ii,½ln the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i;/

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

I5. That the industry shall submit a yearly certificate to the effect that no addition up-gt.ad.at·n mhfiatun
modernizatiun has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a)16. The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Requiredparticulate matter B. !

Area upto 5 Km from Other than 'A' class
Other than the periphery
of l and Class-ff town

Less than 2 ton/hr.

2 ton to IO ton/hr.

Ahove /() ton tu 15 tonlhr
Above 15 tonlhr

800 mg/NM3

500 mg/NM3

350 mg/NM3

150 mg/NM3

1200 mg/NM3

1000 mg/NM3

500 mg'NM3
150 mg/NM3 I

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules. 2008,
without any adverse effect on the environment, in any manner.

I8. The air pollution control equipments shall be kept at all time in good running condition :and.

"This is computer generated document fram OCCMMS h· PP'B"

Kuy bee [lustres {ulay,I1-/,ju al Hon ihnna.Latham Rhanut4{tu{
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(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab. Chandigarh as required under rnle IO of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

ti) All failures or control equipments.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than I 000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved/ authorized by the Board:­

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :­

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Boan! regarding the
regular operation of air pollution control device and monthly reading/ record may be sent Lo the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable. for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions ofAir (Prevention & Control ofPollution) Act, 1981 as amended from tiine
to time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 198I.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities. liabilities or penalties to which the applicant is wr m1 be subretel to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakagerdscharge of any aIr
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and/ or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"This is computer generated document from OCMMS hr PP('["
Ka Bee dustries (indiau,/.34.t al Pant Khaaldhuana Khanna 14144
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37.

38.
39.

~:.
40.

41.

42.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area
The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry or Environment & Forests. New Delhi

The industry shall ensure that there will not be significant visible dust emissions beyond the property line
The industry shall provide adequate and appropriate air pollution control devices lo contain emusstons from
handling, transportation and processing of raw material & product of the industry.
The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission/ NOC of the Board.

9»1

B. SPECIAL CONDITIONS
I. The industry shall use only HSD as fuel in its DG set of capacity 82.5 KVA and shall not add any air
polluting sources without obtaining prior permission from the Board.

2. The industry shall plant trees wherever space is available inside and outside the unit.
The industry shall not undertake expansion without obtaining approval from the Board.

3. The industry shall promote use of alternatives of single use plastics (SUP) and awareness tu discourage
use of plastic, through their Corporate Environment Responsibility (CER) activities.

4. The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such
as water bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating
material made of plastic-thermocol or any other non-biodegradable material in the premises.

5. The industry shall properly handle and manage the solid wastages as per the provisions nf"tilc: r-.·lunil'.ipal
Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally
sound manner.

6. The industry shall ensure that there is no public nuisance in the area, due tu activ111cs ul the industry.

08/08/2023

( Amit Kumar )
Environmental Engineer

For « on belatt

(Punjab Pollution Control Board)

"Thi is computer generated document fromOMMS hr· PP('["
Ka Bee ldustres (ind/).-44.4val Pat Khan na l udlu nu.a Kha.It[4){
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IN THE COURT OF .

Suit/Appeal No ... .JURISDICTION OF 201

In re; ­
.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ ourAdvocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that /We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ...................................Day of
the fees.

Advocate

201 Accepted subject to the terms of

/
M."

Client Prop.
I Identify the Signature/Thumb Impression of Balow Mentioned Person,

Signed in My Presence. The Client.
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PUNJAB

Office Dispatch No : I :::f111 Registered/Speed Post Date: 2Ca)

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-I, Ludhiana
Vebsite:- www.ppcb.gov.in

Industry Registration ID:

To,

0l 7LDH25092318 Application No : 5261792

· }

BALDEV SINGH
D-29, FOCAL POINT, KHANNA
KHANNA,LUDI:IIANA-141401

Subject: Grant of 'Consent to Opcratc':m outlet u/s 25/26 ofWater (Prevention &: Control of Pollution) Aet, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate· an outlet for discharge of the effluent uls 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the cffluent(s) arising out ofyour premises subject to the Terms and Conditions as mentioned in this
Certificate.

I. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/FreshllDH2120 J 7/5261792
Date of issue : 27103/20/7
Date of expiry : 30/09/2027
Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant BALDEV S!NGH, (MANAG!NG PARTNER!
Address of Industrial premises M.k. & sons,

D-29,.fvcalpoint, khw11w.
Khanna.Ludhiana ii-1414)I

Capital Investment of the Industry 24.63 laklts
Category ofIndustry Orange
Type oflndustry Other

Scale of the Industry Small
Office District Ludhiana ii
Consent Fee Details

Rs. 17200/- vide R.No. 174432 dated 8.2.2017 & Rs
6000/- vide R.No. 30/4437 d 14.3.2017 under Water Act,
1974 and Rs 17200/- vile R.No. 18/4432 dated 8.2.2017 &

"r
Rs 6000/- vide R.No. 314437 d 14.3.2017 under Air Act.. 198I and Rs 900/- vide R.No. 16/4432 dated 8.2.2017 as
NOC fee

Adequate upto 30.9.2027 -

"Thts is computer generated document from OCMMS by PPC"
M.k. & suns,D)-29, focalpoint. khana.Khanna,Ludhiana ii, /4140I
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•. .

Raw Materials(Name with quantity per day)
Alloy Steel Rocls= 115 Kgtd. NeutralSalt=300Kg!year,
Quenching Oil =0.2 KL/Y'ear, Regenerator = 2 Kg/l'earund
Economizer = 20 Kg/Year.

Products (Name with quantity per day) Punches = 135 Nolcfay
Dies = 55 No/day

By-Products, ifany,(Name with quantity per day) Nil
Detnils of the machinary and processes Raw material Culling Turning

HeatingGrindingBufjingPolishingPacking
Details of the Eftluent Treatment Plant Trade E.Uluent Nil

Domestic J:,lfluent@ 0.2 KLD
Mode of Disposal

Domestic E;/Jluent into sewer
Standards to be achieved under Water(Prevention & Asprescribedby the Board.Control ofPollution) Act, 1974

For don behalf

o/

(Punjab Pollution Control Board)

Endst. No.:
Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Regional Office-2, Punjab Pollution Control Board, Ludhiana.

EnvLntal Engineer
For & on behalf

o/
(Punjab Pollution Control Board)

"This is copter generateddocument from OCMAS PPB"

• &' sans,-2%. 4aval pant. Khanna,Khanna,Ludhiana ii, 14140]
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-I, Ludhiana
\Vcbsite:-www.ppcb.gov.in

Office Dispatch No : ):::Ji, '3=,. Registered/Speed Post

Industry Registration ID:

To,

O17LDH250923/8 Application No : 5260634

BALDEV SINGH
D-29, FOCAL POINT, KHANNA
KHANNA,LUDHIANA-141401

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Apt, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out ofyour premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

d--n- . Consentto.Operate.Certificate No.
Date of issue :
Date of expiry :
Certificate Type :

2. Particulars of the Industry

Name &: Designation of the Applicant
Address of Industrial premises

Capital Investment of the Industry
Category of Industry

Type oflndustry
Scale of the Industry
Office District
Consent Fee Details

CTOA/Fresh/LDII2/201752606.34
2 710-3120 I 7
30/09/2027
Fresh

BALDEVSINGH, (MANAGING PARTNER)
M.k. &sons,
D-29,.focalpoint, klumna,
Khanna,Ludhiana ii-14140I

24.63 lakls
Orange
Other

Small
Ludhiana ii
Rs. 17200/- vidc R.No. 17/4432 dated 8.2.2017 & Rs
6000/- vid¢ R.No. 30/4437 dt 14.3.2017 under Water Act,
1974 and Rs 17200- vide R.No. 184432 dated 8.2.2017 &
Rs 6000i- vide R.No. 31,4437 dt 14.3.2017 under Air Act,
1981 and Rs 900/- vide R.No. 16/4432 dated 8.2.2017 as
NOC tee

Adequate upto 30.9.2027

I

"This is computergenerated document [ram OCMMS by PP'B3"
M t . k. & sos.D-29, f o c a l paint. k h a n n a , K h a n n a , L u d h i a n a i i , 1 4 1 4 0 /
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RawMaterials (Name with Quantity per day) Alloy SteelRods= I I 5 Kg/d, NeutralSal=300Kglyear,
Quenching Oil =0.2 KL/Year. Regenerator = 2 Kg/learand
Economizer= 20 Kg/Year.

Products (Name with Quantity per day) Punches= 135 Nolda
Dies =55 Nolday . . .... -. .

By-products, if any, (Name with Quantity per day) Nil
Details of the machinery and process Raw material Cutting Tuming

HeatingGrindingBuffingPolishingPacking
Quantity of fuel required (in TPD) and capacity of LPG@ 5400 Kg/Year
boilers/ Furnace/Thermo heater etc.
Type of Air Pollution Control Devices to be installed Not Required
Stack height provided with each boiler/thermo NR
heater/Furnace etc.
Sources of emissions and type of pollutants l No. LPG Furnacefor heat treatmentprocess
Standards to be acheived under Air(Prevention & Asprescriht•d hy the Board.
Control ofPoJlution) Act, 1981

Far & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Regional Officc-2, Punjab Pollution Control Board. Ludhiana. /

Envonmental Engineer
Fur d on behalf

of

(Punjab Pollution Control Board)

" Thi s is c o m p u t e r g e n e r a t e d document fan O C MM S h r P P B "

M.k. & sons,D)-29. taeal put khnna, Khanna.Ludhiana ii, l4/4UI
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~----------------- -- - - - - •-- - ------~

IN THE COURT OF .

Suit/Appeal No. . .. ..JURISDICl'ION Of 201

In re: ­
.................................................................................................................. Plaintiff(s) or Petitioner{s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom these
Present shall come that I/we ..

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee apreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 201 Accepted subject to the terms of
the fees.

Advocate

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client
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' RISO 9001 :2015 .

Reg. No. RQ91/5908

(An ISO 9001 : 2015 Certified Company)
D-29, Focal Point, KHANNA-141 401, Punjab, India
Telefax : 01628-359909

Manufacturers of: Pharmaceuticals Machinery Spares, Dies and Punches For Tablets

AUTHORITY LETTER

I BALDEV SINGH S/O S. MELA SINGH partner of M/s M.K. & SONS, D-29, FOCAL POINT,

KHANNA-141401, PUNJAB. Do hereby authorize NIRMAL SINGH S/O MELA SINGH to complete

all administrative, revenue and legal formalities for the purpose of representation of the firm

before NATIONAL GREEN TRIBUNAL (NGT), DELHI. This authority is valid for the activities

including signing, authorizing and submitting any application form, affidavits or other

documents; appoint any persons, consultants, firm of companies making payments and submit

fees to nay government or non-government departments and organizations; or any activity

required for the aforementioned purpose; and that his acts and deeds will be binding on the

firm.

The signatures of PARTNERS of the firm has been attested and reproduced below for the said

purpose.

Executants

For M.K. & SONS

» "·
BALDEV SINGH

Date: 05/08/2024

Authorized Signatory

ForM.t& SONSwe ,
:;..:-=-

NIRMAL SINGH

GSTIN: 03AAAAM3789P1Z3 TIN: 03881032328 S.T./C.S.T. No.: 45977417 Dt. : 12-04-89
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-
PUNJAB

PUNJAB POLLllTION CONTR<>t BOARD
ltc::lonnl Offi.:~Fatchi:nrb Sahib, :'IIISST, lluildia•g, G.T.Road,

\lnndi Goblnd~nrh. -147301
ewe:- wnw.ppb.pa.la

.'4fi7_'Nt,t,

Office l>lspnrch :'>Jo :

lnllu.stry R~islrnlion ll>:

Registered/Speed Post Dote:

Application ~o :
.------ -----

To,
Rkcsh Goval
0-90-91. Focal Point. Klmmrn
Khnn1111,P11njab-141401

Subject: <;runt Vnricd 'Consent to Opcr.ite' nli; 21 ofAir 1Prc\ct1thm & Concrol of Pollution) Act. 1981 for discharge
of cmis~ions nrlslng out of premlsl.'S.

\Virh reli:n:nn· to your upplication for ohtaining Varied 'Conscnt h• Opcratl."' us 21 oiAir ( J>n.-vcntion & Control of
Pollution) Aet, 1981, you are hereby. authorized to upcr.itc an industrial unit for di-,l·hnrgc uf the cmi,-_,iontsl arising
out of your premises suhjee 10 the Tcnn:; and Ct•nditi,,ns as menliL>ncd in thb l ·cnific-alc.

I. P::irtkuh1rs orCon!lcnr toOpcratc under Air Act, 1981 granted to the Industry

IS:flI ·_'fl.',I- -- - ---- - --- -----

[Consent to Operate Certificateo.- - - ---------
Dale or i-.suc :

, 'T< >.·I l',1ri,·,l /./1/1/,:/l .'11.',I .'-Ir, -.'i9/\ri----+----- -- - .. -·

i Date of cxpir:, :_
Ccrtifkntc Type_: _

I Prc\ious CTO ~o...'7. \'alidlty:

30109/Z0JS

To4Renewal:LDHIK1202323519568
,..rnm:/(Jff)!)l:!023 To;31J (}1J :,,:s

___J
I

2. Pllrliculnrs of the Industry

lame_& Designation of tte_Applicant
.Address of industrial premises

---------------- ---- ----

_Rak·sh ioyal'rpreor

I Go)'alSlt>el,.D-90-9/. Focal Pn/111. Khanna,
Khr.1111w.l.11dliia11a Kl1,m11a- l.f / .:,iI

_J
I

I

lmll1i<111<1 A'h,11111<1

The industry under both r\cls wos odcquulc upto
30/09/2028.

~11pjtnl lnwstment oftl1c lndustr~·----- i-•Oli'...c·~--'-.
1

5_n~:.~!u -__--- _____. I
j C11tcAor~· of Industry _ _ _ __ _ _ , , ,.~ _ ----1

• 'Jl of Industry 204.2.industry orprocesses umvolvingfoundry operators
h,ffmg Ulf'<I• ·i(r • .'i .\ffhr at .m.-/i units n·quire •·11,1/. c11kc
ul Jess_!lum tl!!_l_!it·1t;_ _ _ _ --__"__ ~__
.\mall

~~~----~
ale ofthe Industry _
Office District
Comcnt F1.-c Dclnlls

Raw M:ucrials (Nnnu: with Quantity per dny) Existing- Pig lro11@410Aff/Yeor
Propo.ml- Pig /1YJ11 @100A·ff/}'car
Total-Pi.r! /ro11@16/0Aff/Yc"r

'71,L, Is rompII/er l,'t"t'.nt1t<"ddo.-umm1/ffl111 Ol "MMS b,1· PPCB •
G.,_1•,11 Sfri,f.J .D-90-91. Fnt:.al p.,,,,,_ Kban11t~Klrm111a. /.:,J/11,111<1 l:hmtna. I.S/JOI

P.TJ,:.-1
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?,r--------------------------------
[ f.11\llllg· < · /.( 011.Wmg ,•I, '" •lllfl.\ff 1',•<1rl"repose41.asnuco (II -'110.\f/, rrar

; Bi ·prodt~ls, If!1.!1Y, (N_n~n•-,~il_!i_Qu;n!J.l_y·p;.-_!ln~I --~';•;;; -<" /Cmtmg ,.,..
1

~ tltHl,\rf>',·'!'

lh·r.'.1:!1~ of l~nnc_hin~11:_:1~I _p~ocm_ .. _ _ . i!~,.,. rl~r 'IJ']']t1'!_1~1,mj11n11 ~1:
Qu:mllfy of rnct required (in l'Pl>) nnd cupnd!J of liar,/< 'ok,· w 4.5Mt>lrit - Tmm,•.f:IJm• - . -h:%2...•
Sracll hclJ!hl 11ro,·idcd with <:-nch bollcr/lhcrmo ,\/.\St,11·Jd1J1lim1111d1.t•,·,•/11/111/loofI ,·1-dJ j
hcnfl•r/FnrnnrC' C'lc.

sasssrsamsuns.s@resis»incAsiirons..
Sf:rndnrds to be ucl1civcd under Air(Prcn•ntion & .-Is prt•s.-rib,·dby MfoEF and ( ·c.. ( "J'("ll l'l'< '{I ,111,I
Control_of rollnllon)Act, 1981 - -------- ,amendedfrom time Ill tim,·. -

JIJ'O I 111:.i

( \'ijuy Kumur)
Environmcnlnl F.n)!inrcr

,,,
(Punjab Pollution Control Board)

Products ("ame with Quantity per dny)

Endsr. No.: Dulcd:

A copy of1hc above is forwan.led to the following for mfonnntion aml necessary uction plc."L~c:

The Senior Environmcntul Engineer. Punjah roll111ion Conlrol Board. Zonal Office-:!. Putiala.

( Vijay Kumar)
Environmental Engineer

_f,.,,._.,, ,,,,_,.,.,,,,,,

(Punjab Pollution Control Bo11rd)

rtis is ,-vmp 11ter ,:cnerated JoromelllfromOCMMS by l'PCH•
GoalSteel .D-90.91, Focal Pomt. Kh,111110.Klr,111na.LvJ/1iana Kli,1111iu.UJ.IOI
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_,.,,, ~_111:J
Dntc:

Applicationo :
llt'Jtldl'rl"cl/Spt•l'd Pod

RI l/ /1/1.'r..1/ ~s/

PllN.JAB rou.UTION CONTROL BOARD
Rq!lonnl Officl'-Flll('hl!nrh Sahib, .._IS!-iT, Uuil<Jini:. < ;_T.Ro11d,

\1oncll (;ohl111IJ!nrh, .1.17J0I
PUNJl\8

Office [)l,p111ch .._o :

W,th n:h:ren,·c '" y,,ur 3ppl11:11ll<'II fur nhrninlll!! \"11ricd ·c,in~cnr ro Operate' an flUtlt•t for discharge of the ctllucnt
u<2·2o Gt Mater (Prevent1on : Control ,,1 r,,llutinnl A,·1. ltJ74. yuu arc. hcrd,y. au1h11ri:r,:J 1<• ,,rcr.11c an
m,Ju,tn.il unit funli,,·hnri:c ..,f thl" C"fllucnll s l an sing nut ,,f vour prcnnsc, \Uhjc,·t tu the TL•rrns and C1111J1t111n~ ,t~

mcntend n th" Cc-n11i,atc

Io.
Rnl,,nh l ~o\ nl
l)..•)O.QI, l·ocr;il Point, Klrnnnn
k.l:umnn.runjnb-1.S I.SOI

,uhJ<"CI: (;raol \ 11ri..-d '( on,enl 10 Op,•r.ilr'nn onlkl nJs 2~/26 of \\111tcr (Prcn-nliun ..~ Conrrol of Pollution I Act. 1'17-1

for dl,churi;:c of .-rnm·ur.

I. Pnrticulnr,. of 'onsent to OpC"rar.:- umkr Wutcr ,\cl, I IJ74 gnmtc-d to 1111.• indusll')

_j

- I

j (..7VIJ:'J{L'/lt'lnJl:l/)//Klll211.'3 ·-'35/%-lf,
. From:J0/09.':1023 To:30llJ9,":!02,'l

l crow rare&aLK 2024.2473w73
/.'i II/ ::t1..'.J

-Tm09.20:s
---- - +------·
-- -- _j ,·,,r,,·,./

_onsent toOperate Certificate_o-.
: 0 :t ft' of iS.'IU.:" :

_Dnfc '!! ci.pl~:, _:
eriieate Type:.
Prc,lous CTO .._o. & \"nlldll~-:

::. Partkubl~ of lhc lndustr~

ame_&: Designation of the Applicant

\ddre~s of lndustrlRI pnmtisM

. < apital Investment of the Industry

_Category at industry
Type or lndud~

~Scalr of the lndu!ilr~_

0fTice DLsrist­
< omt>nC h,.e Dl'tnlls

Raw aterlals(4iame witl qunnlif'.\· 11cr dny)

___l!!:tfa_,?h 02·,1I. //'r11£_li<'!•'rl

I (ioJ•dl S!~•i!ls,
j).iJ/J..91. Foml PoiTII. KJu11ma.
,Khanna.tudhdma Khana-14140l
; ~__;5 ,.,u,,
!orang<'! :0,1,::.Jndu.rtn-_-,-:;,,n,.·,•s.~,-. 1m·11fri~-;;; /t11111dn- ••f'<-·r1111::n~,
I lz,n·in},! ' ilJ1•l•·it, .. - 5 .,rr ltr ,Lr 'itlt ·I: t1r:ils rt"t/lllr,· • ·, ~,J·co.J:,·
; ,,r /~--~-~ rh,m_.~11 K!J h!__ _

_ l S111,1l/
-lbull1#-t1nn.J.."./~rr•1,,rr- - --- --- ---

tn1c·i;tlus1ry~n.lcr 0:111..•\<'l~;,as ailc,.1uatc up~,- --- j
0 002028.--- ---· -- --- - - -- - ---1·
1-:1:islifl l!• l'ig /nm •11••1 /11,\rfl,·,1r
r.,po<,·d- l'i .i: Iron •,1-.'IIII \rTTn1r
,1,1/-1'(..; Jr.,n ·•!!_•fo\f]_ rear_

'f1,u L< ,....,putr,c,.,,,. ,.,,, ,.JJ.-.-untttJl/mn, VCM.lfS b,• PPCB"
t;a1.rl Str.-1, .ll-90-91. I- uni/ l'umt. l(lw,rna./ili,mn,,.l.uJh11v,a Khmrna I JI JII/
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/1110 /'S/E( • S.-wcr
1s preserbedb MaEF and ·c ·-· cP PP and
<1111,·ndc,I from 11111,· tol}_,~1!:_ _

l 1-:u.,I/I/_I!· ( .,_( 01l\llll_l! ,.,.. ,,,. .Jttll,\ rrT,•11r
/'r,,po.~,•,I-C IC,L,1111_1! ,•t, •<11.'/JII,\(/'. l"ct1f"l Total- ( • 1 (_ "mtms ,.,.. ''-1 MHl,\(TT.-.rr-

["l
Demesne Effluent @ 3KL.D

r ----i l'roducrs (Nnml' nlth qunnrlly per dnyJ

lav--:-r;~du~ts~('.'-i_a~nc \\ltl~ c1u1u~i:-~n)~~
,Ectnils of tht- tnncJ1lnnr\' :indJ>rocc:..1c~ __ _ _

l l>ctnlls of lht- Effim·nt T1·cM111cnt Plnnl _
i _'.\lod~• of Oi~posnl _ _ _ __ _ __ _ _

f Stnudnrds lo he nchlc\ ed under \\'nlcr(Prcn11tio11 &
LConlrol (If Pollution) Act. 1974 _

L-· ----------------------,

I

( Vlju~ Kum:1r)
Em·ironnll'nlnl Engineer

.. ,
( Punjab PnUntlon Control Bonl"d)

Endst. '<o.: llntcd:

•\ .:upy of the ahwve 1s forwarded lo the follo\\ing for information anJ nccesMr;, 11.:tmn plcn:;c:
·n,c Senior l'nv1mnmcnml Engineer, Pnnjnb Pollution Control Board, Zomil O0kc-2, Pntinln.

( Vijny Kumnr)
Em,ironmcntnl EnJ!inecr

(Puajnb Pollution Control Board)

'77u.s u romputerg,-nerutcdJo,:11m,:nifro1u OCM.\IS l•J' PPCB"
Go,ulStrcl, ,D-9£1-'JI, Fn.al/'01111. Klunmu.Klklllt1d.l.u.!l1/ur111 Khm1n.,_/-l[,IO!

l'age?'
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IN THE COURT OF·-·····················--------·································-·······-····----

Suit/Appeal No JURISDICTION OF 201

In re:­

···-«-- ······«·+·+·++·+·+«-··++-·-++·-·+ ·····················+n....Plaintiff(s} or Petitioner(S}

Appellant(s) Complainant(s)

VERSUS

······························-················-···························----□efendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above named .....·------··········································································-·······························································

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ ourAdvocate in the above-noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper forthe prosecution ofthe said case In all its stages subjects to payment offees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and In the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case Is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee Is paid, I /We will not be entitled for the refund of the same In any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents ofwhich have
been understood by me/us on this ····························-······Day oL. 201 Accepted subject to the terms of /
the fees.

Advocate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

EarGOYALSTEELS
@.w'

Prop.
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.guv.in

Registered/Speed Post3722

PUNJAB

Office Dispatch No :

Industry Registration ID: _ O16LDH24822561 Application No : 16947646

To,
Karen:Chand Vch±sh£
C-22, Focal Point, Khanna, Distt. tudhi:ma.
Ludhiana,Ludhiana-141143

Subject: Renewal of consent no. CTOW/Renewal/LDHZ/2017/4822598 dated 25/01/2017 granted under the provisions
of the Water (Prevention and Control of PoIJution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.
...

'. CTOT:VIR1p1e:waf/LQHKH/2021/l 6947646
Date of issue : 12/11/2021
Date of expiry :

Certificate Type :

. ,

30/09/2026

Previous CTONo. & Validity: CTOW/Renewal/LDH2/2017/4822598
.. . Fro,il:-25/01/2017 · · •' c:'I:o:30/0912021

'
::;.. i-:tr&!uiars ofth1: industry

. . ..·.z ·, ' •

Name & Designation of the Appl{dinf, ._ ·•- : KaramChand ashist, (Proprietor)
-- _:,, ~---- :-_ / .. .­

Address of Industrial premises « Mangla Industry,"
C-22, Focal Point;Khanna,

r Kha,int1,Lucf/zja11aKha1111a-J41401- .,

Capital Investment of the Industry : 20.94 lakls
Category of Industry Orange
Type of Industry 1030-Fishfeed, poulhJ1jeed and cattlefeed
Scale of the Industry Small
Office District Ludhiana Khanna

''Tliis is L·omprllergemmll£'ddornnwntfrom OCMMSby PPCB"
Mangladustry,C-22, Focal Point. Khanna,Khanna.Ludhiana Khanna, 14140I

Pagel
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I
I
I•

_________________ ....
'

This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
(Prevention & Control ofPollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no.CTOW/Rencwal/LDI-12/2017/4822598 dated 25/01/2017
valid upto 30/09/2021 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2026 with
the same conditions as mentioned therein and following specific conditions:

1. The industry shall comply with the guidelines of the Punjab Water Regulation and Development Authority (PWRDA) for the
abstraction of ground water.

. 2. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Renewal/LDH2/2017/4822598 dated 25/01/2017 to the industry tinder the Water (Prevention & Control of Pollution)
Act, 1974.

1231/202I

(Om Parkash)
Environmental Engineer

For & 011 helwlj

of

(Punjab Pollution Control Board)
.,

Endst. No.: Dated:

A copy of the above is forwarded to the followingfoi information and nccessary action please:
, . .. .,

The Environmental Engineer, Punjab Pollution ControlBoard,Regional Office, Fatehgarh Sahib.

12/11/2021

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMSby PPCB"
Mangla Industry, C-22, FocalPoint, Khanna,Khanna.Ludhana Khanna, I4I40l

Page2
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PlfNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.
Website:- www.ppcb.gov.in

Office Dispatch No : 3744 Registered/Speed Post Date:/2-I/.-e?{
Industry Registration ID:

To,

OJ6LDH24822561 Application No : 16947613

. '
Karam Chand Vashist
C-22, Focal Point, Khanna, Distt. Ludhiana.
Ludhiana,Ludhiana-141143

Subj cct: Renewal of consent no. CTOA/RcnewaULDH2/2017/4826424 dated 25/01/2017 granted· under the provisions
of the Air (Prevention & Control of Pollulion) Act, 1981,.

_ I. Particulars of Consent to Operate under·Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

Date of issue :

.. . .CTQ.4/Renewal/LDHKH/2021/16947613
- 12/II/2021 '

Date of expiry :

Certificate Type : Renewal- -­
Pi·evious CTO No. & Validity:

2. Particulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

Capital Investment of the Industry

Category of Industry

Type oflndustry
Scale of the Industry

Office District

CTOA/Rene.wal/LDH2!20J 714826424
From:25/01/2017 -- .Ta:30/09/2021

-,
· I Karat,, ,Chand Y.as.hist, (Proprietor)

; ·,

Margi Iiidistry,
', C-22, Focal Point, Khanna,

Khanna,Ludhiana Khanna-14140l
20.94 lakhs
Orange
2030-Fishfeed, poultt)'feed and cattlefeed

Small
Ludhiana Khanna

"This !S ,·omputergenerated cloc11111r!lltfro111 OClvfMS by PPCB"
Mangla Industry,C-22, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 141401

Pagel
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, 'T'hi~ is with reference to the request made by the industry for renewal ofconsent granted by the Board under the Air
(Prevention :i.nd Control ofPollution) Act, 1981 .. ' .

I

The renewal ofconsent to operate granted to the industry vide no. CTOA/Rene\~al/LDH2/20 I 7/4826424 elated 25/01/2017 valid
upto 30/09/2021 under the Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2026 with the
same conditions as mentioned therein and additional.condition that the industry shall not install any air polluting process without
obtaining priorwritten permission of the Board.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vidc no.
CTOA/Renewal/LDI-I2/2017/4826424 dated 25/01/2017 to the industry under the Air (Prevention & Control ofPollution) Act,
1981.

1211/2021

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Lndst. No.: Dated:

A copy of the above is forwarded to the following.forinformation and necessary action please:
The Environmental Engineer, Punjab Pollution Controliard, Kcgionaioircc, Fatcigari Sahib.

: ,~. ,< ' • - •

12111/2021

(Om Parkash)
Environmental Engineer

Far & on behalf
of

(Punjab Pollution Control Board)

"Thiis computer generated documentfrom OCMMS by PPCB"
Mangla Industry,C-22, Focal Paint, Khanna,Khanna,Ludhiana Khanna,14140I

Page2
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'----------------- --- ..

IN THE COURT OF ..

Suit/Appeal No JURISDICTION OF 7.01

In re: ­
..................................................................................................................Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

.................................................................................................Defendant (s)/ Respondent(s)/Accused Knowall to whom
these Present shall come that I/we .

The above

named .

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in theabove- noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separntely for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for_eah__­
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences o:
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sin
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdrawfrom the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

ForMANGLA INDUSTRIES
Rczf.»K#
Proprietor

thefees.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of 201 Accepted subject to the terms
of

Advocate Client

I Identify the Signature/Thumb Impression of BelowMentioned Person,

Signed in My Presence. The Client.
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PUNJAB POLLUTION CONTROLBOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala -147001.

Website:- www.ppcb.gov.in

Office Dispatch No.:

Industry Registration ID:

To,

Registered/Speed Post

O16LDH24876704

Date:

Application No : 20325729

•Indermohan Singh
C-9, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Fresh/LDH2/2017/4876827 dated 09/01/2017 granted under the provisions of
the Water (Prevention and Control of Polll!.tion) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 grantc:d to the industry

- . .. .. r ,,.. ,_,..., '""-

Consent to Operate Certificate No. ,> ' ~ CTO.WIRtmewal(L[)HKH/2022/20325729
Date of issue: - n -' 21no;i ~-- "'..• i . '; $ ·• .,,..• t. "c ·· ..
Date of expiry : ~ ' • ,. ·• .,. ·•· aoogiy. 30/09/2032.. -- -- ··-•-----
Certificate Type: negpgwoos-n«aeonspeer Renewal, .trgirr'rs»kif±ti±.wr4ti!

Previous CTO No. & Validity: CTOW.(Jfr.eshlbD.H2/2017/4876827
2 r ~ Froni:09/01/201 i'·•-·/J;o.,.J0/09/2021

.. ----' .
. 2. Particulars of the Industry

' .. .
Name & Designation of the Applicant Indermohan Singh;(Riot-ietor)

I -- ; +4..=.7'
Address of Industrial premises Mis Modern Soap &OilMills,

Q-.9.,-Jlfg.gal P_.f!.i.nt,tffbanna,
Kliarina,Ludlifaua'Khanna-141401

Capital Investment of the Industry 4!j¥ ..
5.36/akhs·

Category ofindustry Orange
Type ofindustry 2030-Fishfeed, poultryfeed and cattlefeed
Scale of the Industry Small
Office District LudhianaKhanna

"This is computer generated documentfrom OCMMS by PPCB" -o;o

Mis Modem Soap & OilMills,C-9, Focal Point, Klzanna,Khanna,Ludhiana Khanna,141401
Pagel
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(Prevention & Control ofPollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no. CTOW/Fresh/LDH2/2017/4876827 dated 09/01/2017 valid
upto 30/09/2021 under theWater (Prevention & Control ofPollution) Act, 1974 is hereby renewed upto 30/09/2032 with the
same conditions as mentioned therein and following specific conditions:

1. The industry is advised to obtain necessary clearance forAbstraction ofGround Water from the Punjab WaterRegulation and
Development Authority (PWRDA).

2. The industry shall obtain NOC ofthe Board, if it changes any of its product/capacity ofthe plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Fresh/LDH2/2017/4876827 dated 09/01/2017 to the industry under theWater (Prevention & Control ofPollution) Act,
1974.

21/11/2022

Endst. No.:

A copy ofthe above is forwarded to hi@%ol[owing o1if6imion and4&es@ly a±je
. . 3Reif±;3, re+3s 3%9# M

The Environmental Engmmeer, Punyab Rglljpg5m;Cont@l2Bard, Regioi@!office.fig
compliance of the consent conditions and submit the report accordingly.

•. ; ..... • .J • .. .• ..,~ ,";_-_ • .. -

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

·r Dated:

h Sahib. She is requested to ensure the

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

"This is computer generated docmentfrom OCMMS byPPCB"
Mis Modem Soap & Oil Mills,C-9, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401

Page?
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PU:NJ.itB
PUNJAB POLLUTION CONTROLBOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala-147001.
Website:- www.ppeb.gov.ln

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O16LDH24876704

Date:

Application No: 20325721

lndermohan Singh
C-9, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 granted under the provisions of
the Air (Prevention & Control of Pollution) Act, 1981.

1. Partjculars of Consent to Operate under Air Act, 1981 gr.anted to the industry

' •.. ~ --· • .. ··""------- --..V.....-•--- ·

Consent to Operate Certificate No. a "' . CTOA/Re.n~wal/f.,DJIKH/2022/20325721
Date of issue: •.• . , ,

21it0$2, %.. - . ';'.. _. ....,..

Date of expiry : 30/09/2032.
Certificate Type: Renewal .,._ ..~..
Previous CTO No. & Validity: CTOA/Fresh/LDH2/2017/4876764

at­ From:09/01/2017 ,o.30/09/2021

2. Particulars of the Industry

Name & Designation of the Applicant· ,.
., . --

Indermonan.Snigh;(Proprietor)h

. -
Address of Industrial premises ' Mi$2loaders56a e ouMaus,.. ,;·

C-9; FocalPoint, Khanna,
Khanna,LudhianaKhanna-141401

Capital Investment of the Industry 5.36 lakhs
Category.of Industry Orange

Type of Industry 2030-Fishfeed, poultryfeedandcattlefeed

Scale of the Industry Small
Office District LudhianaKhanna

"This is compmergenerated documentfrom OCMMS by PPCB"
Mis Modern Soap & Oil Mills,C-9, Focal Point, Kha1ma,Kha11na,Ludhia11a Kha1111a,141401

Pagel ·!
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-··+· +o ++ +v++v++- av quvo uuauv vy uuv iuuuouy 1n Iucwau UI UU1is1it IdHLtuy II' tUaII II]II IIle HlT
(Prevention and Control ofPollution) Act, 1981.

The renewal ofconsent to operate granted to the industry vide no. CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 valid
upto 30/09/2021 under the Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2032with the
same conditions as mentioned therein and following specific conditions:

1. The industry industry shall not add any additional air polluting source without obtaining prior written permission of the Board.

2. The industry shall obtain NOC of the Board, ifit changes any of its product/capacity of the plant.

. AII other contents shall remain unchanged. This letter shall remain appendedwith the consent issued vide no.
: •CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 to the industry under the Air (Prevention & Control ofPollution) Act,
:.1981.

21/11/2022

(Rajeev Gupta)
Environmental Engineer

For & on behalf
of

-(Punjab Pollution Control Board)
·,

Ehdst. No.: Dated:

Acopy of the above is forwarded to the.following for information and necessaty acfioN1'iltfse:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fate@ath Sahib. She is requested to ensure the

compliance of the consent conditions and submit:the reportaccordiigly. .=
21/11/2022

(Rajeev Gupta)
Environmental Engineer

For && on behalf
of

(Punjab Pollution Control Board)

"This is computer generateddocumentfrom OCMMS by PPCB"
Mis Modem Soap & OilMills,C-9, FocalPoint, Khanna,Khanna,Ludhiana Khanna,J41401
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IN THE COURT OF .

Suit/Appeal No

In re: ­

JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or Petit.ioner(s)

Appellant(s) Complainant{s)

VERSUS

................................................................................................. Defendant (s)/ Rcspondcnt(s) / Accused Know all to whomthese
Present shall come that I/we .

I he above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above- noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

lo file and take back documents, to admit and/or deny the documents of opposite party.
·1

To withdraw or compromise the said case or su.omit to arbitration any differences of dispute:
that may arise touching or in any manner relating to the said case.

lo take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

lo appoint and instruct any other L.egal Practitioner authorizing him lo exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whale or part of the fee apreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from th•, prosecution of the said case
until the same is paid up. The fee settle is only for the abo,•,:, case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 ycars the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of
the fees.

201 Accepted subject to the terms of

For Modem Soap & Oil Mills·$9g-.
Advocate Client

I Identity the Signature/Thumb Impression of Below Mentioned Person,

Sped in My Presence. The Client.
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

LiFEN. a.eosift enronmet

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

G17LDH25024968

Date:

Application No : 23305554

Mukesh Kumar
Orien Engg. Works, B-13, Focal Point
Khanna,Punjab-141401

Subject: Renewal of consent no. CTOW/Fresh/LDH2/2017/5635732 dated 21/08/2017 granted under the provisions of
the Water (Prevention and Control ofPollution) Act, 1974.

1. Particulars of Consent to Operate underWater Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDHKH/2023/23305554
Date of issue : 06/0912023
Date of expiry : 30/09/2026
Certificate Type : Renewal
Previous CTO No. & Validity: CTOWIFresh/LDH2/2017/5635732

From:21/08/2017 To:30/0912021

2. Particulars of the Industry

Name & Designation of the Applicant Mukesh Kumar, (Partner)

Address ofIndustrial premises Orien Engineering Works,
B-13, Focal Point,Tehsil Khanna, Distt. Ludhiana,
Khanna,Ludhiana Khanna-14140I

Capital Investment of the Industry 430.82 lakhs
Category of Industry Orange ·
Type of Industry 2999-Miscellaneous (Orange)

Scale of the Industry Small

Office District Ludhiana Khanna

"This is computer generateddocument from OCMMS by PPCB"
Orien Engineering Works.B-I3, Focal Point, Tehsil Khanna, Dist. Ludhiana,Khanna,Ludhiana Khanna.I4I40I

Pagel
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IN THE COURT OF .

Suit/Appeal No

In re: ­

JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or Petitioner{s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

the above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case: and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid aain by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of 01 Accepted subject to the terms of
the fees.

Advocate

I identify the Si[nature/Thumb Impression of Below Mentioned P s n,

Signed in My Presence. The Client.
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o
ORION
ENGINEERING WORKS

B-13, Focal Point, KHANNA - 141401 (Pb.)
Ph. : 01628-226281 Fax : 01628-220281
(M) : 94173-22140, 70875-00999
Email : info@orionindia.in
www.orionindia.in

AUTHORITY LETTER

GSTIN : 03AABF08615J1 ZB

ISO 9001:2015 CERTIFIED CO.

We, UMESH KUMAR S/O PYARE LAL, JATINDER PAL S/O PYARE LAL AND
ANSHUMANDEVGUN S/O MUKESHKUMAR partners ofM/s ORIONENGINEERING
WORKS, B-13 FOCAL POINT Khanna -141401 (PB), do hereby authorize JATINDER PAL
S/O PYARE LAL to complete all administrative, revenue and legal formalities for the purpose
of representation of the finn before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or non-government departments and
organizations; or any other activity required for the aforementioned purpose, and that his acts
and deeds will be binding on the firm

The signature of PARTNERS of the firm has been attested and reproduced below for the said
purpose.

Executants Authorized Signatory
For Orion Engineering Works

For or##es8iuli9rig works

[.4a­
Partner

Anshuman Devgun

For Orion Engineering Works

))+4Ge
Partner

Jati

Manufacturers of : Animal Feed Machinery, Agricultural Sprayers & Agri Implements
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Office D_ispatch No37%
Website:- www.ppcb.go,·.in

Registered/Speed Post pate:% j7

PUNJAB POLLUTION CONTROL BOARD
Regional Office, Fatchgarh Sahib

NISST Building, G.T Road, Opposite Floating Restaurant, Mandi Gobindgarh Phone: 01765-242400
Regional Office, Fatehgarh Sahib

NISST Building, G.T Road, Opposite Floating Restaurant, Mandi Gobindgarh Phone: 01765-242400

Industry Registration ID: O/4LDH22093067 Application :'llo : 1128979/

To,
Jasbir Singh
D-3, Focal Point, Khanna
Khanna,Ludhiana-141401

y

Subject: Renewal of 'Consent to Operate':m outlet u/s 25/26 ofWater (Prevention & Control of Pollution} Act, 1974 for
discharge of effluent.

With reference to your application'forobtainingRenewal ofij'Coriscnt toOperatei;'/an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Contro_I ofPollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out ofyour premises subject to the Terms and Conditions as
mentioned in this Certificate. 1

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

-Consent to Operate Certificate No. ·I ... CTOW/RenewallbDHKH/2019/11289791
Date of issue : 30/09/2019
Date of expiry : ., 31/12/2028
Certificate Type : Renewal

,. ·•
Previous CTO No. & Validity : e4 OJ4LDH2CTOW2136094•

-$ - .............. --,·•7#6ni1612/0r i · To:30/09/2019... ·-·
2. Particulars of the Industry

,- .. .. ... .,.,
Name & Designation of the Applicant Jasbi@ Sirigh,-(Proprietor)
Address of Industrial premises Mis R.p. Machines,

lJ-3. Focal Point, Khanna,
Khanna;Ludhiana Khanna-14 1401

Capital Investment of the Industry 26.46 lakhs. 1 .

Gen" .. -Category of Industry .
Type oflndustry l ' -·-·- --· H3999Miscellaneous (Green)

•-d .' -·· ..
Scale of the Industry - -·· --- ·Silt--= ---· .. . .

Office District
: ,,,

--· ·--- Ldhiana Khama ..

Consent Fee Details ---- - ··-- Rs~i2000/=·vitle-CR·No. 97/5153 dated 20/09/19 and Rs.
- --- - . 85007-ideCR No. 19/5154 dated 25/09/19

RawMaterials(Name with quantity per day} .. 'Ms $ii»@12 Kgslaa»
Products (Name with quantity per day) r •'.'.: £' ...A-------- 'r'"Sinvtng·Maclrtnes Parts (Needle Plate & Slide Plate)

(ml600Numbers/Day
By-Products, if any,(Name with quantity per day) _ Nil

..
- .. . ---·-- - ·- . -

Details of the mnchinary and processes - ·-------·- - ·As per applicaiion no. 1128972I
.. -_ ...,...

,,- ....----- --- ·- -·•·• .
"This.s@pergenerated'daeuinicii_frQMMS by PPCB"

Af!s R.p. Mad1i11es.D-3. Forni Pai111. Klu11111a. Klum1111.l.1ul/11111w Klu11me1. I ,t I.fl/I
-e -· Pet
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Details of the Effluent Treatment Plant Domestic Effluent @ 0.8 KLD
Mode ofDisposal Ito PSIEC Sewer

4
Standards to be achieved under Water(Prcvention & As prescribed by the Board.
Control of Pollution) Act, 1974

30/092019

( Vijay Kumar)
Environmental Engineer

For & 011 behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:
"!'
i

A copy of the above is forwarded to the following for information and necessary a~tion please:
Senior Environmental Engineer, Punjab Poilution Control Board, Zonal Office-II,.Patiala

t

'i
1

30/09/2019

( Vijay Kumar)
Environmental Engineer

For & 011 helm({
of

(Punjab Polh,11ion Control Board)

. !
"This is computer generated documentfrom OCMMSby PPCB"

Ms R.p. Maehires.D2-3. Focal Point. Khanna.Khanna.L.adhiana Khanna,1414I
Page-.
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PUNJAB

PUNJAB.POLLUTION CONTROL BOARD
Regional Office, Fatehgarh Sahib

NISST Building, G.T Road,·_Oppositc Floating Restaurant, Mandi Gobindgarh Phone: 01765-2424011
Website:- www.ppcb.gov.in

Office Dispatch No : '33,g- l
Industry Registration ID:

Registered/Speed Post Date:

Application '.\o : l /2895260l4LDH22093067

To,

Subject:

Jasbir Singh
D-3, Focal Point, Khanna
Khanna,Ludhiana-141401

Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises. ­
With reference to your application for obtainihg Renewal of 'Consent to Operate' u/s 21 or Air (Prevention &
Control of Pollution) Act, 1981, ·you are· hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject .to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.
Date of issue :

Date of expiry:

Certificate Type :
Previous CTO No. & Validity:

2. Particulars of the Industry

-
CTOA?Renewal/LDHKHI2019/1 1289526
30/0912019

Renewal

O14LDH2CTOA2135893
From:16/12/2014 To:30/0912019

Name & Designation of the Applicant
....

JasbirSingh, (Proprietor)
Address of Industrial premises Mls_R.p. Machines,

' - D-3. FocalPoint, Khanna.
Khaiina,Ludhiana Khanna-14140I

Capital Investment of the Industry - ·- - - . - - . 26./6tks--­.. , ..
Category of Industry • 4. a ­ -- Green -

Type of Industry - --- -- 3999- Miscellaneous (Green) !
Scale of the Industry --·- -- S.mail ·. . -· - !
Office District -- - -· - - ludliii.ina Khaiiiia
Consent Fee Details Rs. 12000/- vidc CR No. 97/5153 dated 20/09/ l 9 and Rs.·- .. .. - ·-· 8500/- vidc CRNo. 19/5154 dated 25/09/ I 9
Raw :vtateri:lis (Name with Quantity per day) MSStrip@ 120 Kgslday
Products (Name with Quantity per day) SewingMachines Parts (Needle Plare & Slide Plate)

1600Numbers/Day
By-products, if nny, (Name with Quantity perday). - - :.Nil._'

-._,,, ,. . - :. ,, .,, ..
·. - - ; :-"' ' ,· ··- - .... -

, , . ..... . ~- ...
"This is computer generated documentfrom OCMMS hyy PPCB"

-.---- ---At[.p.Machines.D-3. Focal Pa. Khanna.Khanna.Ladluana Khanna. 141au]
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Details of the machinery and process As per application no. 11289526
Quantity of fuel required (in TPD) and capacity of Nil

.
boilers/ Furnace/Thermo heater etc,

Type of Air Pollution Control Devices to be installed NA

Stack height provided with each boiler/thermo Stack of adequate height with DG set.
heater/Furnace etc.
Sources of emissions and type of pollutants DG set of capacity 30 KVA, SPM

Standards to be acheived under Air(Prevention &: As prescribed by the Board.
Control of Pollution) Act, 1981

30092019

( Vijay Kumar)
Environmental Engineer

For & on hehalf

u.f

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
\.. Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-II, Patiala

30/09/2019

( Vijay Kumar)
Environmental Engineer

For & 011 bc:lw/(
of

(Punjab Pollution Control Board)

"This iscomputergenerated documentfrom OCMMSby PPCB"
:-'::°·:+-·+3±: Ms·R.p.Machines,B-3., Focal Point, Khanna,Khanna.Ludhiana Khanna.Id140l

Page?
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IN THE COURT OF .

Suit/Appeal No .

In re: ­

JURISDICTION OF 201

.................................................................................................................. Plaintiff{s) or Petitioner{s)

Appellant{s) Complainant{s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this....................................Day of
the fees.

Advocate

201 Accepted subject to the terms of

Client

I Identify the Signature/ fhumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

39
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:-www.ppcb.gov.in

Office Dispatch No :.

Industry Registration ID:

To,

Registered/Speed Post

O20LDHKH7 J5037

Date:

Application No : 13862573

Subject:

Naresh Singhi
Raj Mohan Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401
Grant of 'Consent to Operate' u/s 21 ofAir (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises. ·

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out ofyour premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Fresh/LDHKH/2020/13862573

Date of issue : 05/11/2020

Date of expiry : 30/09/2029
-"•Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant Naresh Singhi, (Managing Partner)

Address of Industrial premises Raj Mohan Industries Unit 2 (lessee OfNaresh Traders),
Near Focal Point, Khanna, ·
Khanna.Ludhiana Khanna-141401

Capital Investment of the Industry 4.57 lakhs
Category of Industry Orange

Type oflndustry 2030-Fish feed, poultryfeed and cattlefeed

Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 8800/- vide UTR.

No. BARBU2024076949 I dated
27/08/2020

"This is computer generated documentfrom OCMMS byPPCB"
Raj Mohan Ind ustries Unit 2 (lessee OfNiresh Traders).Near Focal Point, Khanna.Khanna.Ludhiana Khanna.14 14u]
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Raw Materials (Name with Quantity per day) 1. DOC@5 MTD
2. Rice Phuck @1.5 MTD
3. Mollasses@ 0.4 MTD
4. Mustared Seed Cake@ 1.4 MTD
5. Maize@ 1.5 MTD
6. Cotton Seed@ 0.4 MTD
7. Cotton Seed Cake@ 1.4 MTD
8. Rice Bran @ 2 MTD
9. Salt @ 0.4 MTD

Products (Name with Quantity per day) Cattle Feed@ 4000 MT/Year
By-products, if any; (Name with Quantity per day) --
Details of the machinery and process As per details given in application no. 13862573

Quantity of fuel required (in TPD) and capacity of Nil
boilers/ Furnace/Thermo heater etc.
Type ofAir Pollution Control Devices to be installed No source of air emission. Hence APCD not required.
Stack height provided with each boiler/thermo Not Applicable
heater/Furnace etc.

Sources of emissions and type of pollutants No source of air emission.
Standards to be acheived under Air(Prevention & As per emissions standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CCNew Delhi

05/11/2020

(Om Parkash)
Environmental .Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Regional Office, Fatchgarh sahib.

05/11/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf
of

"This is computergenerated documentfrom OCMMS by PPCB"
RajMohan Industries Unit 2 (lessee OfNaresh Traders),Near Focal Point, Khanna,Khanna.Ludhiana Khanna,I41401
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:-www.ppcb.gov.in

Office Dispatch No:

Industry Registration ID:

To,

Registered/Speed Post

O20LDHKH7l 5037

Date:

Application No : 13862652

Naresh Singhi
Raj Mohan Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operatei,'/ an outlet for discharge of the effluent uls
25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial
unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in
this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Fresh/LDHKH/2020/13862652

Date of issue : 05/11/2020

Date of expiry : 30/09/2029 '

Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant Naresh Singhi, (Managing Partner)

Address of Industrial premises Raj Mohan Industries Unit 2 (lessee OfNaresh Traders),
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 4.57 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultryfeed and cattlefeed
Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 8800/- vide

UTR. No. BARBU20240769533 dated
27/08/2020

Raw Materials{Name with quantity per day) 1. DOC 5 MTD
2. Rice Phuck 1.5 MTD
3. Mo/lasses 0.4 MTD
4. Mustared Seed Cake 1.4 MTD
5. Maize 1.5 MTD
6. Cotton Seed 0.4 MTD
7. Cotton Seed Cake 1.4 MTD
8. Rice Bran 2 MTD
9. Salt 0.4 MTD

"This is computer generated documentfrom OCMMS byPPCB"
RajMohan Industries Unit 2 (lessee OfNaresh Traders),Near Focal Point, Khanna,Khanna,Ludhiana Khanna, 14140I
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Products (Name with quantity per day) Cattle Feed@ 4000 4

MT/Year
By-Products, if any,(Name with quantity per day) --
Details of the machinary and processes As per details given in application no. I3862652
Details of the Effluent Treatment Plant No trade effluent generated. Hence ETP not required.
Mode of Disposal Domestic Effl uent @ 0.3 KLD- Onto landfor

plantation after passing through septic
tank.

Standards to be achieved under Water(Prevention & As per effl uent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, .1974 New Delhi.

Ceo
05/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab. Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

05/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMS by PPCB"
Raj Mohan Industries Unit 2 (lessee OfNaresh Traders),Near Focal Point, Khanna.Khaa,Ludhiana Khanna, 14 140I
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Producs (Name with quantity per day) Cattle Feed@ 4000
MT/Year

By-Products, if any,(Name with quantity per day) --
Details of the machinary and processes As per details given in application no. 13862652

Details of the Effluent Treatment Plant No trade effluent generated. Hence ETP not required.

Mode of Disposal Domestic Effl uent @0.3 KLD- Onto landfor
plantation after passing through septic
tank.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi. . -

05/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of theabove is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

05/11/2020

(Om Parkash)
Environmental Engineer'

For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated documentfrom OCMMS byPPCB"
RajMohan Industries Unit 2 (lessee OfNaresh Traders),Near Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
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IN THE COURT OF .

Suit/Appeal No : .JURISDICTION OF 201

In re:­

··················································································································Plaintiff(s) or Petitioner(s)

Appellant{s) Complainant(s)

VERSUS

.................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above named .

....... : : : do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above- noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of ees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the sai case.

To take execution proceedings on paying separate iee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case. ·

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf. ·

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive arid retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case.

roloner torore«» arew- onces tee sore-».c. r rte <pp3Man.M INDUSTRIE
IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the cont c ~

been understood by me/us on this Day of 201 Accepted subje . . terms A~
the fees. yv

Advocate Client Client~

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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( 01628-225~3~•All Subject to Khanna Jurisdiction only

j+i0Hi@ii ii33fl2g
TIN: 03711123359

-.Manufacturers of: 1-1,GJfQUALITY·RAJMO.i-l~N, SINGHt' & VISHAV CATT~~ FEE_D
Near Focal Point, KHANNA-141 401 (Pb.)

Ref. No . Dated .

AUTHORITY LETTER

l)-(_c--~~ >l~~ aj'
S\Y't-' c.;::;-~ g, N (iJ Hr '1 oN W 1T\~ tt 9\ t\J ~ ~a s a swear•~~'/iiTI\'. I t,j:S/o@\j t "-I . artners of Mis ... anna - 141401

(PB). do hereby authorize ~~ .S.\N Y~ ~hiV\OVJ-AN'~ complete

all administrative. revenue and legal formalities for the purpose of representation of

. the firm: before National Green Tribunal (NGT). Delhi. This authority is valid for the

activitiesincluding signing. a_1,1tho1;izing gnd.._ submitting_-any application· forms,
< ­a#davits or other @docentsi,spit@}5%£fsope, @jisitan&# res or cpanies,

• ,-J '--.,_s.l~ J11~ fl;\ ·Al . I j lmakmg payments.and subiixt fees. to nsn government/onnongovernment departments
. · r -1 [ .1 u ) :Jl; rFi III 'I 1 · 1 1 ! · ·

and organisations; or any\10_1t_Tu._l e_r_,__ a_ ct1_·wt:y,~\.r~_qq_liu_ :u__ 'e__ d :ro~ the_ -_-.afore. m:e_1Jtioned purpose; and
. \l1 j I \_jwi '~fLJ'c"L ff!/ -...JI LJ 'J:, --

that his acts and deeds willbe,binding,g. beg5gj,a. O, , 8
E? 57--1-~· ~- ----

Authorized SignatoryExecutants
AAJMOHAN INDUSTRIESas•( PARTNER

The signature of have been attested and reP,roduced~!& said.srzi... purpose. ~ ·_vv,:, \ "

RAJM~OHAN INDUS~IES

( ~_t:.L_·--
: q-;-~•ER

Date:
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under theprovisions of

Air (Prevention & Control ofPollution) Act, 1981

Office Dispatch No: OCMMS/CTO(Air)/2024/004691 Date: 26/07/2024

Industry Registration ID: OJ 7LDH25092579 Application No: 26392141

To,

Subject:

Jaswant Kaur,
Proprietor,
MIs S.g. Mechanical Works,
D-123, Focal Point, Khanna,
Ludhiana Ii, Punjab, 141401
Auto Generation ofRene,~Qertififafcnor-G,o~ent to Operate granted under the Air (Prevention
& Control of Pollution)Act,1981 7­

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control ofPollution) Act, 1981, the-self--declaration"upleaded~qy-JaswanH<.aur.-EProprie~or), is hereby, acknowledged and Auto
Generated Renewal Certificate is graritecl as per the contentsofself~declarat10n.

/ [Ji 7 A, .»
1. Part«ears ot Auto Generatea Reiercdhad]\]){jlD}

Certificate No.: CTO/Renewal/LDH2/2024/26392 l4l
Date of issue:

i ie

Name & Designation of the Occupier:-, .'taswait'kair,(@i6rieto
Address of Industrial premises:_ hp»pas#lief.on8f, ctANA -

Existing Capital investment/ Project Cost of 5.84 (lakhs)
the industry

Category of Industry GREEN
Type of Industry Other
Scale of the Industry Small
Office District Ludhiana Ii

CTE/CTO/Authorization applied for 2 years
Fee Details Payment Amount Transaction Date of Date of

Mode ID Transaction verification
Net Banking 4200.0 197973495 2024-07-26 -----

15:02:51.395

Previous CTEICTO/AuthoriaoN.seriots&oiseNoslpaeorfGu:, la te Or Exoirv:
validity: \"..f 4520i63or · li7-o3-r6oo:do:oo.o [2023-12-31 00:.00.00.0

·rs.k.ift /<' I r 7

"This is computergenerated documentfrom OCMMS by PPCB"
S.g. Mechanical Works.D-123, Focal Point, Khanna,26392141

Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I JASWANT KAUR S/o Shri Krishan Lal Aged 72 Years, Authorized Signatory PROPRIETOR (designation) ofM/s S.G.
MECHANICAL WORKS (OCMMS ID O17LDH25092579) submitting this self declaration in favor of Member Secretary,
Punjab Pollution Control Board for obtaining auto renewal of consent to establish/ consent to operate under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization
under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish/ consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
20 I 6 (for health care facilities upto 50 beds)yasissued.videno. CTOA/Fresh/LDH2/2017/5201636 Dated 2017-03-16
and the same is valid upto 2023-12-31-" -_

"' . •··. . ~"'2. That we have not carried out any expansion/modernization/changeinprocess/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

3. That we are complying witliconditionsofpreviousconsent/authorization. • >
4. There is no change in information rr•·.·E'5y1tlf.d in.~fr;tte~ribQ. ap...lpli. l. ca?.t~.~,.0.: rm submitted for obtaining earlier consent to
ea»wvosae tworao. (l))[!l l},/\1) .

5. That I h~ve not v10!a.ted. !!!!):'. If !h ~rov,1~10nsu .. en~t-water (~tey~tJ~!Oll & Control of Pollut10n) Act, 1974 or Air
(Prevention & Control.of.PollutionAct,Cf98LorEnvironment.(Protection)Act, .1986.

6. That no prohibitory, directionsareissued fromCourts/AppellateAuthority/National Green Tribunal/ other Judicial
authority. C.·. ..· J

7. I acknowledge that a~y:wi:Qgg /11artiaH~foTi~&j11fc:>,£g1aj_ion,f.µ~fsuJ),giittedJJ¥•Jji"&br any false affinnation made by
the undersigned, I shall be-liable.fof action.as deemed#fie-5y the.Boardundrhe-provisions of the Water (Prevention &
Control of Pollution)4et,1974 and.FPrevenion & Control.ofPollt io) Act, 1981HWM Rules, 2016/ BMW Rules,
2016 ---.~---.,.,.-.,.,. -.· - . ~·~""~- .,..~ - ....~~ .,.-.-• . • ts', -.­

8. In case of brick kiln ~~.:15._rick·.·-,<f~k~i!.fsh···a·l.1.. repl~.·ce. a·t·'l'·!r.·JlSf. i.o'¾. o.....gf}..t~f)i..te.1.-.'~fr·;.·O. m~....coal to paddy straw pellets, as per thedirective given by the\State g ment uls 5 of/PA 1986vd='Notification/No 10/574/2022-STE1/443 dated
04.11.2022 and shall m'.f\mtam,re . r,ds of the sam~!Jor momtor+ng andmspeption by the Board.

*Details of'llhaligesii£aby...alongwitb:IJr.oposed:.n1€~lialiliDLof.tt~ating extra pollutant

• \rrap#emnesperm7
.:.Applicant

JASWANT KAUR

Date: 26/07/2024

"This is computergenerated doc11111e111fro111 OCMMS by PPCB"
S.g. Mechanical Works.D-123, Focal Point. Khamza,26392141
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PUNJAB PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of

Water (Prevention & Control ofPollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/004690 Date: 26/07/2024

Industry Registration ID: O17LDH25092579 Application No: 26392004

To,

Subject:

Jaswant Kaur,
Proprietor,
MIs S.g. Mechanical Works,
D-123, Focal Point, Khanna,
Ludhiana Ii, Punjab, 141401

Auto Generation ofRenew~G~rtificat"iffor·Co_usent to Operate granted under the Water
(Prevention & Control,of Pollution) Aet, 1974 "­:.-- v

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution-),--Act,-19-74rthe--self--dep-laration~uploaded.-by=&aswant Kaur, (Proprietor), is hereby,

acknowledged and Auto GeneriifecrRen!. eo~~rnc. _erllt~f1cw.at~:-1sJJgrn. nf/P'ec[~-~-s p[Eeb~_)e contents of self-declaration.
». f} ­= ' . =1. Particulars of Auto Generated Rene,ygl Certjfi ateU , ; . _ 1_ D)

L

Certificate No.: CTO/Renewal/LDH2/2024/26392004
Date of issue:

..

Name & Designation of the Occupier:­
.. -...,

±swant 'Kaur,@ee6rito).·, /'

Address of Industrial premises: -. pjasieif.ovf,KHANNA
____,_ -

Existing Capital investment/ Project Cost of 5.84 (lakhs)
the industry

Category of Industry GREEN

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Ii

CTE/CTO/Authorization applied for 2 years

Fee Details Payment Amount Transaction Date of Date of
Mode ID Transaction verification
Net Banking 4200.0 15363085 2024-07-26 -----

14:57:03.867

Previous CTE/CTO/Author#za@onN6.age"civious@ointeNo:·\paeorrssue:. [Date OrExirv:
validity: ?-..e[ 520953r"· lit7o3-aooo.do.oo.o [2023-12-31 00:.00:.00.0

·.ski\ll. /
€ 1 IF Fr 7

"This is computer generated documentfrom OCMMS byPPCB"
S.g. Mechanical Works,D-123, Focal Point, Khanna,26392004

Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, ifany anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I JASWANT KAUR S/o Shri Krishan Lal Aged 72 Years, Authorized Signatory PROPRIETOR (designation) ofM/s S.G.
MECHANICAL WORKS (OCMMS ID O l 7LDH25092579 ) submitting this self declaration in favor ofMember Secretary,
Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of
the Water (Prevention & Control ofPollution) Act, 1974 and Air (Prevention & Control ofPollution) Act, 1981/ Authorization
under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish/ consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds)yasissued-videno. CTOW/Fresh/LDH2/2017/5201953 Dated 2017-03-20
and the same is validvs 2023-12-31,-° .

2. That we have not carried out any explfn-S-lcnrt-m1rdem1z1ltitrn7-ch1rn-g-e-In-process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail ofchanges made ifany and how extra pollutant shall be treated are given in box below*

3. That we are complying witff·conditions-ofptevious-consent/·atithdnz~tion. \

4. There.is no change in in~o~ation t··~.PcN1tlQ·. ·.i.1lilirr]?~.ifl·o.rib·M·.··.·· a,#itca. i~.-...prm submitted for obtaining earlier consent to
estabhsh/operate ossrwon. "(U) [l}}4\ [-)

5. That I have not violated any orh 'rovisioms erd-warbleveio & Control ofPollution) Act, 1974 or Air
(Prevention & ControLofuRolliition)ccAct,:J&8Loi:,,EnN1ronmerit.(£1:otection)c.Act;d98'6.

6. That no prohibitory,directionsareissued fromCourts/Appellate Authority/National, Green Tribunal/ other Judicial
authonty. « i 4

7. 1acknowledge that a;prong /pang4al/forgediformation-d6cchert.titted,byn@rany false afiratio made by
the undersigned, I shall be-liable-for act1on.as deemedfit-by the.Board underthe-prov1sons of the Water (Prevention &
Control ofPollution)Act,1974 and.Air-(Prevention & Control.of-Pollution) Act, 1981fHWM Rules, 2016/ BMW Rules,
2016 ~--__...,.,--:,..,.-- -c,,,..,_~--~-_,.... .-. -~ ':~-:;,-,--

« =nwa ca» .ksass. see..as64.as@}ME5kiss»so»sen. sew­
directive gven by the\State-Government uls 5 ofPA1986 vdcNotification,No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the samelfor monutorng andmspeet1on by the Board.

Details of'changesif'ihyalongvithlproposedmechanism.oftfeating extra pollutant
T{fil!"if"M'>Yllli'CUlJ~~ir(t:Z\-?o· en "-«,PH± {

-, ' : {- As · ·e

Date: 26/07/2024

"This is computer generated documentfrom OCMMS by PPCB"
S.g. Mechanical Works.D-123, Focal Poilll, Khwma,26392004
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-.a

INTHECOURTOF·--------------------------

Suit/Appeal No JURISDICTION OF201

In re:­

........................ pJaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

---------------.u efendant (s)/ Respondent(s) [ Accused Know all to whom
these Present shall come that I/we ..

The above nameu...--------. _ .. - .
.................. ......... .............. .----- - do hereby appoint

(herein after called the advocate/s) to be my/ ourAdvocate in the above-noted case authorize him:­

To act, appear and plead in the above-noted case in this court or in any other court In which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawa l, compromise orother petitions or affidavits or other documents as may be deemed necessary
or properforthe prosecution ofthe said case In all its stages subjects to payment offees foreach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To_deposit, draw and_receive money, cheques,cash_and.grantreceipts hereof_and.to_da.all.l..---·­
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the powerand
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
powerof attorney on our behalf.

And I/we undersigned. to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/ourown acts, as ifdone by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that In the event ofthe whole or part ofthe fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution ofthe said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF /we do hereunto set my/our hand to these presents thou!qnts g¥high a]gr]g
been understood by me/us on thus .------- -..-.-...Day of....................201 Accepted'su6jetHieeh 4{
hetees. Wgh_Kun-
Advocate Client Client

Aurn. Signatory

Signed in My Presence. The Client.

I Identify the Signature/Thumb Impression of Below Mentioned Person,
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AUTHORITYLETTER

The signature ofVishal Kumar have been attested and reproduced below for the said purpose.

An ISO 9001 2015 Certified Company

GSTIN: 03AMVPK6164C1Z0

Authorised Signatory

For S.G. Mechanical Works
Vha(Korrw

Auth. Signatory

Vishal Kumar

({g}) www.sgmechanicalworks.com e +91941 752 0395
+91 941 702 4228

Jaswant Kaur (Proprietor)

Executant

CM9%
S.G. MECHANICAL WORICS

I Jaswant Kaur W/o Late. Shri Krishan Lal, proprietor of MIs SG Mechanical Works, D-123,
Focal Point, Khanna - 141401 (PB), do hereby authorize Vishal Kumar S/o Late. Shri Krishan
Lal to complete all administrative, revenue and legal formalities for the purpose of
representation of the firm before the National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or non-government departments and
organizations: or any other activity required for the aforementioned purpose; and that his acts
and deeds will be binding on the firm.

For S.G. Mechanical Works

0wow"$.

ft D-123, Near Water Works,
pacal Point, KHANNA
(PUNJAB) INDIA-141 401

•
Manufacturer & Exporters of :

Cattle Feed Plants, Poultry Feed Plants, Fish, Prawn, Aqua Feed Plants, Animal Feed Plants, Wood Pellets Plants, Biofuel Making Plants, Fertilizer
Pellet Plants, Rice Mill Plants, Oil Mill Plants, Briquette Plants, Semi And Fully Automatic Hitech Computerize Auto Batching Plants
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-2, atavaran Bhawan, Nabha Road, Patiala - 147001

Website:- www.ppcb.gov.in

; LiFE&$%a..­"'1;,fif/ Environment

Office Dispatch No:

Industry Registration ID:

Registered/Speed Post

O19LDHKH570118

Date:

Application No : 23986593

To,

Subject:

Ruchi Gupta ·
D-64, Focal Point, Khanna
Khanna,Ludhiana-141401

Renewal of consent no. CTOA/Renewal/LDHKH/2023/21606020 dated 01/05/2023 granted under the
provisions of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars ofConsent to Operate under 4ir Act, 1981 granted to the industry

Consent to Operate Certificate No. CTO,4./RenewallLiSilKH/2023/23986593,,, i<'Date of issue : 09/11/2023 ,,
•.• , I ,.

-• -Date of expiry : 30/09/2O27
Certificate Type : Renewal

- - -----•

Previous CTO No. & Validity:
3 CTOAIR;enewal!LDHKH/2023/21606020

t From:-01105/2023'-:.c:..:.--, To:3)/10/2023-
-.,-·-~- -,

2. Particulars of the Industry

Name & Designation of the Applicant Rt@hi'Gupta,(Proprietor)
.3 .. ) :. -53 -..­

Address of Industrial premises MIs SiffronRubber,
D,6'4, Focal Point, Khanna,
Khanna.Ludhiana Khanna-141401

Capital Investment of the Industry
·1.;_

49.01 lakhs
Category of Industry Orange
Type oflndustry 2 l l 5{A)- Rubber Chips/ Cnimb manufacturingfrom Waste/

used tyres using cutter/shredder/ de-beadingfacility and
grinder Ipulverizer or having effluent dischargefrom
washing of tyres less than 10 KLD to 100 KLD or both

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated documentfrom OCMMS byPPCB"
Mis Saffron Rubber,D-64, Focal Poi/I/, Kha111w,Khanna,L11dhiana Khwma,141401
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2023/21606020 dated O 1/05/2023
valid upto 31/10/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing ofCrumb Powder@ 56400 MT/Year as product and Waste Wire@6300
MT/Year & Waste Fibre@ 300 MT/Year as by-products.

2. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

3. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

4. The industry shall get the stack emission monitoring from Board within one month.

5. The industry shall not undertake expansionwithout obtaining approval from the Board.

6. The industry shall plant trees wherever space is available inside and outside the unit.

7. The industry shall promote use ofalternatives of single use plastics (SUP) and awareness to discourage use ofplastic, through
their Corporate Environment Responsibility (CER) activities.

8. The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and singleusedecorating material made ofplastic-thermocol or any
other non-biodegradable material in the premises.

9. The industry shall properly handle and manage the solid.wastagesas,per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of-in anenvironmentally sound manner.

10. The industry shall ensure that there is no public nuisance in the area, due to activities of the industry.

11. This consent is being granted as per the undertaking submitted by the industry. Ifthe industry is found to have submitted
any false, incomplete, or tampered documents or infonnation, the Board:reserves the right.to take appropriate action under the
provisions of the Water Act, 1974 and Air Act, 1981 without affording an opportunity ofpersonal hearing.

All other contents shall remain unchanged. This letter shall remain.appendedwiththe original consent issued vide no.
CTOA/Fresh/LDHKH/2020/1 1997360 dated 24/02/2020 and subsequent extensionsgranted-from time to time to the industry
under the Air (Prevention & Control ofPollution) Act.1981.

09/11/2023

( Amit Kumar )
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

"This is computer generated documentfrom OCMMS by PPCB"
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A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

09/11/2023

( Amit Kumar )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

-'
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--
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala - 147001

"l. Website:- www.ppcb.gov.in

-LiFE4$%29.l err«conment

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O19LDHKH570118

Date:

Application No : 23986600

Ruchi Gupta
D-64, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Renewal/LDHKH/2023/21606528 dated 01/05/2023 granted under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

1. Particulars ofConsent to Operate underWater Act, 1974 granted to the industry
·t

Consent to Operate Certificate No.
Date of issue :
Date of expiry :
Certificate Type :

Previous CTO No. & Validity:

2. Particulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

Capital Investment of the Industry

Category of Industry

Type of Industry

Scale of the Industry

Office District

CTOW/RenewallLDHKH/2023/23986600

09/1I/2023
30/O9/2027

Renewal

CTOWIRenewal/LDHKH/2023/21606528
From:01/05/2023±.To;31/10/2023

Ruchi Gupta, (Proprietor)

MIsSaffron Rubber,'
D-64,FocalPoint,-Khanna,
Khanna;LudhianaKhanna-14140I

-
49.Dl lak/ls -
Orange

2115 (A)- Rubber Chips/ Crumb manufacturingfrom Waste/
used tyres using cutter/shredder/ de-beadingfacility and
grinder Ipulverizer or having effluent dischargefrom
washing of tyres less than 10 KLD to 100 KLD or both
Small

Ludhiana Khanna

'"This is computergenerateddocumentfrom OCMMSby PPCB"
Mis Saffron Rubber,D-64, FocalPoint, Khanna,Khanna,LudhianaKhanna,14140I
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I . This ;s with reforenoo to tho ,oquost m,do by tho industry for renewal of consent to operate granted by the Board under tho
Water (Prevention & Control of Pollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDHK.H/2023/21606528 dated O 1/05/2023
valid upto 31/10/2023 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

I. This consent is granted for manufacturing of Crumb Powder@ 56400 MTNear as product and Waste Wire@ 6300 MTNear
& Waste Fibre@300 MTNear as by-products'.

¢,

2. The industry shall obtain permission from the Punjab Water Regulation and Development Authority (PWRDA) for the
abstraction of ground water and submit the same at Regional Office, Fatehgarh Sahib.

3. The industry shall not undertake expansion without obtaining approval from the Board.

4. The industry shall install water meter over the supply of fresh water within 7 days and shall submit the record of daily
withdrawal/ consumption at Regional Office, Fatehgarh Sahib on monthly basis.

5. The industry shall plant trees wherever space is available inside and outside the unit.
·t

6. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use ofplastic, through
their Corporate Environment Responsibility (CER) activities.

7. The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocol or any
other non-biodegradable material in the premises.

8. The industry shall properly handle and manage the solid wa.;tages as per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of in anenvironmentally sound manner.

9. The industry shall ensure that there is no public'nuisance in the area; du¢to activities of the industry.
±' • . ii'

10. This consent is being granted as per the undertaking submitted by theindustry.Iftheindustry is found to have submitted any
false, incomplete, or tampered documents or information, the Board reserves the right to take appropriate action under the
provisions of the Water Act, 1974 and Air Act, 1981 without affording an opportunity ofpersonal hearing.

All other contents shall remain unchanged. This letter shall remain appended with the original consent issued vide no.
CTOW/Fresh/LDHKH/2020/1 1997075 dated24/02/2020 and its subsequent extensions granted from time to time to the industry
under the Water (Prevention & Control of Pollution) Act, 1974.­

't
'

09/11/2023

( Amit Kumar )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

"This is computer generateddocumentfromOCMMS byPPCB"
MIs Saffron Rubber,D-64, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 141401
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I ;h~ E~~ironmental Engine,,, Punjab Pollutio~ Control Boa,d, .Regional Office, Fatehga,h Sahib. He is requested to ensu,e the
'compliance of the consent conditions and submit the report accordingly.

09/11/2023

( Amit Kumar )
Environmental Engineer

For & 011 behalf
of

(Punjab Pollution Control Board)

,

"This is computergenerateddoc11111e111from OCMJ-:1S by PPCB"
Mis Saffron Rubber.D-64, FocalPoint, Kha1111a,Kha1111a,Ludhiana Khan11a,141401
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IN THE COURT OF .

Suit/Appeal No •..•.......•....•...••.•.•.•.••.•••••.••..•...••••...........•...•.•••••................• JURISDICTION OF 201

In re:­

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

.................................................................................................Defendant (s)/ Respondent(s) / Accused Knowall to whom
these Present shall come that I/we .

The above

named .

.......................................................................................................................................do hereby appoint

(herein after called theadvocate/s) to be my/ our Advocate in the above-noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each-----­
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdrawfrom the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of 201 Accepted subject to the terms
of - ­#.lthefees.

Advocate

Auth. Signatory
Client

I Identify the Signature/Thumb Impression of BelowMentioned Person,

Signed in My Presence. The Client.
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To

RAJNEESH KUMAR KHANNA
JEET RAI COTTAGE, PARTAP COLONY,
LUDHIANA, KHANNA - 141401

Subject:- Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for
discharge of emissions arising out of premises.

V\'llh reference to your application 'or obtaining Varied 'Consent to Operate' uls 21 of Air (Prevention & Control of
Polution) Act, 1981, you are. hereby, authorized to operate an industrial unit for discharge of the emission(s) arising out
of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the Industry:

PIN

Appl,cation No.

Date of Issue:

Date of Expiry:

Certificate Type:

Certificate No:

2. Particulars of the Industry:

Name & Designation of the
Applicant:

"Jame of Business Entity

lame.of the Project/Unit.

Address of Project/Unit:.

Capital Investment of the
Industry(in lakhs):

Ca,egory of Industry:

Type of Industry:

Scale of the Industry:

Office District:.

Consent Fee Details:

Ra; Materials (Name with
quantity per day):

230938124

2312459606

17-Jan-2024

30-Sept-2028

Varied

CTOA/Varied/PBIPIFGS/2023/2312459606

RAJNEESH KUMAR KHANNA, (Director)

SANJAY SOLVEX PVT. LTD.

SANJAY SOLVEX PVT. LTD.

B-3, B4, B-5,B-6 & B-7, Industrial Focal Point. Khanna, Ludhiana

2909.66

Orange

2071 - Vegetable oil manufacturing including solvent extraction and refinery
/hydrogenated oils having waste water generation < 100 KLD

Medium - > Rs. 10 Crore but < = Rs.50 Crore

Fatehgarn Sahib

Rs. 2.10 OOOi• vide online R No. 781254433 dated 21/08/2023.

Rice bran for so-vent extraction @ 400 MTD, Sunflower seeds for oil extraction @ 100
M TD, Hexane tor solvent extraction @ 16 MTD, Raw or crude oil for oil refining @ 125
MTD. Bleaching earth for oil refining @ 5 MTD & Crude glycerin for glycerin distillation
@ 20 MTD

Invest Punjab - Business First Page 1 of 9
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l Products (Name with quantity ' Rice bran oil from solvent extraction @ 60 MTD, Sunflower oil from oil extraction @32
i per day): ' MTD, Refined oil from oil refining@ 85 MTD, Refined glycerin from glycerin distillation

'@ 12 MTD, Thermal power cogeneration for captive use@ 0.45 Megawatt

, By Products, if any (Name
i with quantity per day) :
'

: RB DOC from solvent extraction@ 340 MTD, SF DOC from oil extraction @ 68 MTD,
• Fatty from oil refining@ 20 MTD, Spent earth from oil refining@ 6 MTD, Gums from oil
1 refining @ 5 MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin
] distillation @ 1 MTD

.-.-.---. -. -.

i Details of the machinery and ' As per application form.
!
. processes:

01 no. Boiler of capacity 12 TPH - Paddy straw or bio mass @ 3 TPH O1 no.
I Thermopack of capacity 15 Lakh Kcal/ hr - Paddy straw or bio mass @ 0.6 TPH DG
, Sets: 750 KVA, 600 KVA, 325 KVA, 365 KVA- HSD only.

Sources of emissions and 01no. Boiler of capacity 12 TPH - SPM 01 no. Thermopack of capacity 15 Lakh Kcal/
I type of pollutants: . hr - SPM DG Sets: 750 KVA, 600 KVA, 325 KVA, 365 KVA -- SPM, SOX, NOx
·- ·-·--·- --- ·- ·--, -- -- - --- - ·- -- -- ---· - ·- -- ·- -·- -- --- ---·
: Mode of disposal of 01 no. Boiler of capacity 12 TPH - 35 m AGL 01 no. Thermopack of capacity 15 Lakh
. emissions with stack height: ,Kcal/ hr - 35 m AGL DG Sets: 750 KVA, 600 KVA, 325 KVA, 365 KVA -- canopy

alongwith Stack of height as per following formula: H = h+0.2 (l<VA)0.5 where h = height
1 of the building in meters where the generator set is installed.I

I - - -- - - -- - .

I Quantity of fuel required in
I TPD:
I
!

01 no. Boiler of capacity 12 TPH --- Multi-Cyclone Separator 01 no. Thermopack of
; capacity 15 Lakh Kcal/ hr- Cyclone Separator DG Sets: 750 KVA, 600 KVA, 325 KVA,
' 365 KVA -- Canopy Provided

--i- --- . ·-· ... - -- ·- -- -- --
' As prescribed by the Board/ CPCB/ MoEF&CC, from time to time.fsaicrG» aices

: under Air(Prevention &
j Control of Pollution) Act ,
'1981:

i_ ---·--,·- ·--·---· ·-- ··-

I Type of Air Pollution Control
· Devices to be installed:

Environmental Engineer (PBIP)
for & on behalf' of
Chief Environmental Engineer (PBIP)
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Endst. No. Dated:

A copy of the above is forwarded to the following for information and necessary action please:

1. Senior Environmental Engineer, Zonal Office-II, Patiala.
2. Environmental Engineer, Regional Office, Fatehgarh Sahib.

Enron»aft±Ganeer es»
for & on behalf of
Chief Environmental Engineer (PBIP)
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A. GENERAL CONDITIONS

1. The industry shall apply for consent of the Board as required under the provision of Water (Prevention &
Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Authorization under
Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016, two months before
the commissioning of the industry.

2. The industry shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquids from the vessels, mechanical equipments etc. which are likely to cause environmental
pollution.

3. The Industry shall apply for further extension in the validity of the CTE atleast two months before the expiry
of this GTE, if applicable.

4. The industry shall comply with any other conditions laid down or directions issued by the Board under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 'I981 from time to time.

5. The project has been approved by the Board from pollution angle and the industry shall obtain the approval
of site from other concerned departments, if need be.

6. The industry shall get its building plans approved under the provisions of section 3-A of Punjab Factory
Rules, 1952

7. The industry shall put up display board indicating the Environment data in the prescribed format at the main
entrance gate

8. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets

Specifications of the port-holes shall be as under:

I) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times upstream
from the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated
from the following equation to determine upstream, downstream distance:­

De = 2 LW / (L+W)
Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

2

3

4

5

6

3Ms3}:. s" ·..· • ·tWith;Steam Generating Capacity
.'r.at; • ·
Less than 2 ton/hr

More than 2 ton/hr to 5 ton/hr

More than 5 ton/hr to 10 ton/hr

More than 10 ton/hr to 15 ton/hr

More than 15 ton/hr to 20 ton/hr

More than 20 ton/hr to 25 ton/hr

Stack heights

9 meters or 2.5 times the height of
neighboring building which ever is more

12 meters

15 meters

18 meters

21 meters

24 meters
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7

8

More than 25 ton/hr to 30 ton/hr

More than 30 ton/hr

27 meters

30 meters or using the formula
H = 14 Og0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of S02 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minirnum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

{iii) Stack height for diesel generating sets:

Capacity:of.diesel .generating.set
« w + « «h_ a t o,

0-50 KVA

50-100 KVA

100-150 KVA

150-200 KVA

200-250 KVA

250-300 KVA

Height of the building

-do­

-do­

-do­

-do­

-do­

+ 1.5 mt

+ 2.0 mt

+ 2.5 mt

+ 3.0 mt

+ 3.5 mt

+ 3.5 mt

For higher KMVA rating stack height H (in meter) shall be worked out according to the formula;

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms
prescribed by the Board and shall ensure the compliance of instructions Issued by the Board vide office order
no. Aclmin./SA-2/F.No.783/2011/448 dated 8/6/2010.

11. The industry shall provide flow meters at the source of water supply, at the outlet of effluent treatment plant
and shall maintain the record of the daily reading and submit the same to the concerned Regional Office by the
5th day of the following month.

12. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:­
(i) Once in Year for Small Scale Industries.

(i1) Twice/thrice/four time in a Year for Large/Medium Scale Industries

13. The pollution control devices shall be interlocked with the manufacturing process of the industry.

14. The Board reserves the right to revoke this "consent to establish" (NOC) at any time, in case the Industry
is found violating any of the conditions of this "consent to establish" and/or the provisions of Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time
15. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000
trees per acre along the boundary of the industrial premises.
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16. The issuance of this consent does not convey any properly right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central, State or Local Laws or Regulations.

17. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

18. Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected under
this or any other Act.

19. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

{ii) Where excessive storm drainage or run off would damage facilities necessary for compliance with terms
and conditions of this consent. The applicant shall immediately notify the consent issuing authority in writing of
each such diversion or bye-pass.

20. The Industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

21. The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06.

22. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound mariner, and I or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

23. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act,1991.
24. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable

25. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its coal/fuel handling area, if applicable.

26. The Industry shall comply with the code of practice as notified by the Government / Board for the type of
Industries where the siting guidelines / code of practice have been notified

27. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner so as to prevent any pollutants from such materials from
entering into natural water

28. The industry shall submit a detailed plan showing therein,the distribution system for conveying wastewaters
for application on land for irrigation along with the crop pattern to be adopted throughout the year

29. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

30. The industry shall ensure that its production capacity & quantity of trade effluent clo not exceed the quantity
mentioned in the NOC and shall not carry out any expansion without the prior permission/NOC of the Board.

31. All amendments/revisions made by the Board in the emission/stack height standards shall be applicable to
the industry from the elate of such amendments/revisions.

32. The industry shall not cause any nuisance/traffic hazard in vicinity of the area.

33. The industry shall maintain the following record to the satisfaction of the Board :­

(i) Log books for running of air pollution control devices or pumps/motors used for it .

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack emissions
and ambient air.
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(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

34. The industry shall ensure that there will not be significant visible dust emissions beyond the property line.

35. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, if applicable.

36. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry

_a.l-­
Environmentalgineer (PBIP)
for & on behaif of
Chief Environmental Engineer (PBIP}
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B. SPECIAL CONDITIONS

1. This consent is only valid for the manufacturing ofRicc bran oil from solvent extraction (@ 60 MTD,
Sunfloweroil from oil extraction @32 MTD, Refined oil from oil refining@ 85 MTD, Refined glycerin
from glycerin distillation @ 12 MTD, Thermal power cogeneration for captive use @0.45 Megawatt and
by-products as RB DOC Rom solvent extraction @y 340 MTD, SF DOC from oil extraction @ 68 MTD,
Fatty from oil refining@ 20 MTD, Spent earth from oil refining @ 6 MTD, Gums from oil refining @ 5
MTD, Wax from oil refining @8 MTD and Pitch residue from glycerin distillation @ 1 MTD within._,
existing premises, only.
2. The industry shall only manufacture the products and limit their quantities, forwhich it has been
granted Consent to Operate from the Board. It shall not manufacture any other product or enhance
production capacity or engage any othermanufacturing process without obtaining the prior written
permission ofthe Board/ Competent Authority.
3. The industry shall not carry out any expansion or modifications in the plant, without obtaining prior
written permission from the Board.
4. The industry shall ensure that the boiler ash is disposed of in environmentally sound manner.

5. The indust1y shall operate and maintain air pollution control devices properly, so as to contain all the
suspended particulate matter and gaseous emissions within the permissible limits prescribed by the Board
/MoEF&CC.
6. The industry shall ensure that no air pollution problem/ public nuisance/ odour problem is created in
the area due to discharge ofeffluents / emissions from its premises.
7. The industry shall not manufacture any product which is covered under the provisions ofthe EIA
Notification dated 14/9/2006.

8. The industry will get its emission samples analyzed from Board's lab within a month.
9. The industry shall not operate any additional process beyond ambit ofconsent to operate granted under
the Water Act, 1974 and the AirAct, 1981.
10. The adequacy & efficacy ofthe air pollution control devices as to achieve the emission standards
prescribed by the Board, shall be the entire responsibility ofthe industry.
11. The industry shall comply with the provisions ofSolid Waste Management Rules, 2016.
12. The industry shall comply with the provisions ofHazardous Waste Management Rules, 2016.
13. The industry shall comply with the provisions ofPlastic Waste Management Rules, 2016.
14. The industry shall promote use ofalternatives ofsingle use plastics (SUP) and awareness to
discourage use ofplastic, through their Corporate Environment Responsibility (CER) activities.
15. The project proponent shall ensure usage of alternatives ofsingle use plastics (SUP) within its
premises and will not use any SUP items banned in accordance with MoEF&CC notification no. G.S.R.
571 (E) dated 12.08.2021. The industry shall ensure that there arc no usages ofsingle use
plastic-thermocol disposable items such as water bottles/water pouches/water cups, plates, forks. spoons,
straw etc. and single use decorating material made ofplastic-thermocol or any other non-biodegradable
material in the premises.
16. The industry shall comply with the provisions ofNoise Pollution (Regulation & Control) Rules 2000.
17. The industry shall ensure that the activities of unit does not create any nuisance in the surrounding
areas and no public complaints are received.
18. The industry shall obtain all the statuary approvals/clearances from the concerned departments.

19. This Consent is being issued to the industry based upon the documents/ information submitted bv it
alongwith the onlinc application form. Thc Board would be at liberty to take penal action against the
industry and its responsible/ concerned person(s) in case information:clocument is detected as
incorrect/false/misleading at any point oftime, without any opportunity ofPersonal Hearing.
20. In case the industry fails to comply with the provisions ofthe Water (Prevention & Control of
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Pollution) Aet, 1974, Air (Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act,
1986 and/or any other environmental law applicable to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

-%\­
Environmental Engineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PBIP)
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Office Dispatch No.:fl81P/ Prc.B {J©_4/+9,.
To

RAJNEESH KUMAR KHANNA
JEET RAI COTTAGE, PARTAP COLONY,
LUDHIANA, KHANNA. 141401

owe(&lo1[9094

Subject:- Grant Varied 'Consent to Operate' an Outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act,
1974 for discharge of Effluent.

'N!tl1 reference to your application for obtaining Vaned 'Consent to Operate' an outlet for discharge of the effluent u/s 25i26
of Water (Prevention & Control of Pollution) Act,1974, you are, hereby. authorized to operate an industrial unit for
discharge of the effluent(s) arising out of your premises subJecl to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water Act,1974 granted to the Industry:

4Ny

Application No.:

Date of Issue:

Date of Expiry·

Ceruficate Type:

Certificate No:

230938124

2312346687
t

17-Jan-2024

30-Sept-2028

Varied

CTOVV/V aricd/PB IP1FGSi2023!2312346687

2. Particulars of the Industry:

Name & Designation of lhe RAJNEESH KUMAR KHANNA. (Director)
Applicant:

Name of Business Entty SANJAY SOLVEX PVT. LTD.

Name of the Project/Unit: SANJAY SOLVEX PVT. LTD.

Address of Project/Unit: B-3, B-4, B-5,B-6 & B-7, Industrlal Focal Point , Khanna , Ludhiana

Capital Investment of the 2909.66
lndustry(ln lakhs):

:..:ategory of Industry:

.. :,pe .;i Industry

Scale of the Industry:

Office District:

2onsert Fee Details:

aw Materials (Na:ne with
quantity te' !Gy!:

Orange

2071 - Vegetable oil manufacturing including solvent extraction and refinery
/hycrogenated vils having waste water generation < 100 KLD

Medium - > Rs. 10 Crore but < = Rs.50 Crore

Fatehgarh Sahib

Rs 2Yl.000/- vide online R No. 38585859 dated 21082023

Rice bran for solven: extraction @ A0 MD, Sunflower seeds for oii extraction @ 1 '.)!J
MT, Hexane for solvent extraction @ 16 MTD, Raw or crude o! for oil refining @ 1;25
MTD. Bleaching earth for oil refining @ 5 MTD & Crude glycerin for glycerin distillat1c; ,

. @ 20 MTD
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l

- .-or.i
'· Products (Name with quantity Rice bran oil from solvent extraction @ 60 MTD, Sunflower oil from oil extraction @ 32

per day): MTD, Refined oil from oil refining @ 85 MTD, Refined glycerin from glycerin distillation
@ 12 MTD, Thermal power cogeneration for captive use @ 0.45 Megawatt

'By Products, if any (Name
; with quantity per day) :

' Details of the machinery and
· processes:
I- ---- ·- - .
, Details of Effluent Treatment
, Plant:

RB DOC from solvent extraction@ 340 MTD, SF DOC from oil extraction@ 68 MTD,
Fatty from oil refining @ 20 MTD, Spent earth from oil refining @6MTD, Gums from o"
refining @ 5 MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin
distillation @ 1 MTD

• As per application form.
l

I Trade Effluent@ 58 KLD treated through ETP (ZLD system).
!

:------ ·---- - - - ··-
Mode of disposal of Effluent: ' Treated Trade Effluent@ 58 KLD reuses entirely for cooling water makeup Effluent @

j ; 17 KLD directly reused for sanitation and ash quenching Domestic Effluent generated
: @6KLD shall be discharged into public sewer.

Gia ».a !kiecctoc@roe csnier«c6rec.n ire6..
under Water(Prevention &

1 Control of Pollution) Act. i
i_ 1974: -- .. -- --· . -- _ . --- ·- --· ...

Environmental Engineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PBIP)
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Endst. No. Dated:

A copy of the above is forwarded to the following for Information and necessary action please:

l. Senior Environmental Engineer, Zonal Office-II, Patiala.

2. Environmental Engineer, Regional Office, Fatehgarh Sahib.

gk­
Environmental Engineer (PEIP)
for & on behalfof
Chief Environmental Engineer (PEIP)
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A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before expiry
of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of nol less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control
devices/recirculation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The Industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

9. The industry shall submit a yearly certificate to the effect t11at no addition/up-gradation/
modification/modernization has been carried out during the previous year otherwise the industry shall apply for
the varied consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental
Engineer,Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage
and upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

4. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the premises of the Industry for measurement of flow and for taking
Samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental
Engineer,Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the Board
regarding regular and proper operation of pollution control equipment.
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17. The industry shall provide online monitoring equipment for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board

20. The industry shall comply with the conditions imposed by the SEIM / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of issue
of this consent.

23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries

(ii) Four in a Year for Large/Medium Scale Industries
r

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for
running of effluent treatment plant/re-circulation system to the concerned Regional Office of
the Board by the 5th of the following month

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 as
amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected under
this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure
of septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or
(ii) Where excessive storm drainage or run off would damage facilities necessary for
compliance with terms and conditions of this consent. The applicant shall immediately notify
the consent issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises
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32. The industry shall comply with the code of practice as notified by the GovernmenU Board for the type of
industries where the siting guidelines/ code of practice have been notified

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure
of re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. Tile industry shall ensure that the effluent discharged by it is toxicity free

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the Board.

Enrommenfateer (PpIP)
for & on behalf of
Chief Environmental Engineer (PBIP)
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B. SPECIAL CONDITIONS

I. This consent is only valid for the manufacturing ofRice bran oil from solvent extraction @) 60 MTD,
Sunflower oil from oil extraction @ 32 MTD, Refined oil from oil refining@ 85 MTD, Refined glycerin
from glycerin distillation @ 12 MTD, Thermal power cogeneration for captive use @0.45 Megawatt and
by-products as RB DOC from solvent extraction @ 340 MTD, SF DOC from oil extraction@ 68 MTD,
Fatty from oil refining @ 20 MTD, Spent earth from oil refining @ 6 MTD, Gums from oil refining @5
MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin distillation @ I MTD within
existing premises, only.

2. The industry shall only manufacture the products and limit their quantities, for which it has been
granted Consent to Operate from the Board. It shall not manufacture any other product or enhance
production capacity or engage any other manufacturing process without obtaining the prior written
permission of the Board/ Competent Authority.

3. The industry shall not carry out any expansion or modifications in the plant, without obtaining prior
written permission from the Board.

4. The industry shall recirculate entire quantity of treated trade effluent for cooling towers makeup and
shall ensure Zero Liquid Discharge (ZLD), at all times. The entire trade effluent to be generated shall be
reused as cooling water makeup only.

5. The industry shall not manufacture any product which is covered under the provisions of the EIA
Notification dated 14/9/2006.

6. The industry will get its effluent samples analyzed from Board's lab within a month.

7. The industry shall not operate any additional process beyond ambit ofconsent to operate granted under
the Water Act, 1974 and the Air Act, 1981.

8. The adequacy & efficacy of the effluent treatment plant as to achieve the effluent standards prescribed
by the Board, shall be the entire responsibility of the industry.

9. The industry shall regularly operate & maintain its effluent treatment plant (ETP) and shall maintain
proper record regarding the operation of its effluent treatment plant (ETP) at all times and make it
available to the officer of the Board during the conduct ofvisit, without fail.

10. The industry shall not discharge any trade & domestic effluent (treated or untreated) into choe l drain
/river or in inland surface water at any time or any other unauthorized place by any unauthorized means.

11. The industry shall comply with the provisions ofSolid Waste Management Rules, 2016.

12. The industry shall comply with the provisions ofHazardous Waste Management Rules, 2016.

13. The industry shall comply with the provisions ofPlastic Waste Management Rules, 2016.

14. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use ofplastic, through their Corporate Environment Responsibility (CER) activities.

15. The project proponent shall ensure usage ofalternatives of single use plastics (SUP) within its
premises and will not use any SUP items banned in accordance with MoEF&CC notification no. G.S.R.
571(E) dated 12.08.2021. The industry shall ensure that there are no usages ofsingle use
plastic-thermocol disposable items such as water bottles/water pouches/water cups, plates, forks, spoons,
straw etc. and single use decorating material made ofplastic-thermocal or any other non-biodegradable
material in the premises.

16. The industry shall comply with the provisions ofNoise Pollution (Regulation & Control) Rules 2000.

17. The industry shall ensure that the activities ofunit does not create any nuisance in the surrounding
areas and no public complaints are received.

18. The industry shall obtain all the statuary approvals/clearances from the concerned departments.

19. This Consent is being issued to the industry based upon the documents/ information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
industry and its responsible/ concerned person(s) in case information/document is detected as
incorrect/false/misleading at any point of time, without any opportunity ofPersonal Hearing.
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20. In case the industry fails to comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 198I. Environment (Protection) Act,
1986 and/or any other environmental law applicable to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

.dl- (B )Environmental Engineer P IP
for : on behalf of
Chief Environmental Engineer (PBIP)
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[__
IN THE COUR I OF .

Suit/Appeal No .

In re:-

. JURISDICTION OF 201

.Plaintiff(s) or Pelitioner{s)

VERSUS

Appellant(,) Complainant(s)

............................................................................... Defendant (sj/ Respondent(s) / Accused Know all tu whum
these Present shall come that I/we .

1 h" abc,ve named .

........................................ do hereby appoint

(he+.·in atte «.allod the advocate/s) to be my/ our Advocak ii, the above - noted case authorize him:

To act, appear and plead in th<' above-noted case in this court or in any other court in which the same
•lldV be tried 01 heard and also in the appellate court ,ncluu,ng High Court subject to payment of fees separatdy
f•J1 ,•acn court by cnc/us.

To s,gn file. verify and present pleadings, appeals cross-ob1ect1on or petitions for e,ecutions review,
, ev,sion. ,vitl,drawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
"' 1>1 oper fo, the prosecution of ihP said case in all its stages 5ubyects to payment uf fees for each stage.

Tu hle and take batk documents, t admit and/ot deny the documents of opposite party.

lo withdraw or comnpromse the said ase or suburut to artitratn aty d. terencc, of hisput+vs
that may arise toLJchmg 01 111 any manner relating to the sad ase

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

lo appoint and instruct any other Legal PrJctit1on1·1 authorizing him to exercise the power and
authority hereby conferred upoa the Advocate whenever he mnay think fit to do so and to sign the
0wgr ut attorney on out behalf

And I/we undersigned to hereby agree to ratity and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
l1Perings and will inform the Advocate for appearance when the case is called L

And I/We undersigned do hereby agree not to hold the advocate ur his substitute responsible for th>
re,it of the said case The adjournm,,,11 cost< wh('nf'vcr ,11der,,cJ by the' court shall be of the Advocate which I,,.
sl11II rec<'ive arid, eta in lo, h1111sC'lf.

And I/wr· undersigned do hereby agree that in the event of the whole or part of the fee agreed by me'us
tu be paid to the advocate remarnrng unpaid he shall be entitled to withdraw from the pruserutrun uf the said ca,,,
until the same,; paid up. The fee settle is only for the above case and above Court. I/We hereby agree tl,at one,-,
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE Of I/We do here,mtu set nry/our ,,and to these presents the contents of which have
been understood by me/us on this .Da 0ot ..201 Accepted subject to the 'em_'
!1 fees

! dentify the Signature.Ht.urb la':5i vi Lela Mentoteu Ferson,

Sigrd in My Presence. The Client.

tg7"r, v'-1 ."4 \,,J" •

Director
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Wong Solvex Pvt. Ltd.
- - .

Ref. No .
Dated.28.243224..........

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS HELD
ON 05/08/2024, MONDAY AT 11.00AM AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. RAJNEESH KUMAR KHANNA DIRECTOR of the

company be and is hereby authorized to act as 'Authorized Signatory' on behalf of the

company to complete all administrative, revenue and legal formalities for the purpose

of representation of the company before National Green Tribunal (NGT), Delhi. This

authority is valid for the activities including signing, authorizing and submitting any

application forms, affidavits or other documents; appoint any persons, consultants,

firms or companies, making payments and submit fees to any government or non­

government departments and organisations; or any other activity required for the

aforementioned purpose; and that all the acts done or documents executed, filed and

signed by Sh. RAJNEESH KUMAR KHANNA for above purposes shall be binding on the
company.

CERTIFIED TRUE COPY
For SANJAY SOLVEX PVT. LTD.

( ,9' \ 9 ..e.r •
RANBIR KUMAR
Director

Soll t«
)

SUDHIR KHANNA
Director

( ~ )
l]EEESH,_[[][][y[AL
Director B-3, 4, 5, FOCAL POINT, KHANNA-141401 (PB.)

Phone: (0) 01628-500900, 507059, (M) 97810-25490, 98550-25490
GSTIN : 03AADCS5633F1ZO, PAN No. : AADCS5633F
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PUNJAB POLLUTJION CONTROLBOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala-147001.

Website:-www.ppcb.gov.in

PUNJAB.
a"""""..e"wa.e....qqw
Office Dispatch No: Registered/Speed Post Date: •

. i
i
p,,

Industry Registration ID: OJ8LDHKH6899960 Application No : 20460320

To,
Jaininder Kumar
D-27/28, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOANaried/LDHKH/2018/7027875 dated 13/02/2018 granted under the provisions
of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

,ConsenttooperateCericateNo.pg,Aag"9egg@EDIK0D022no46o32o
Date otissue: t 4} We22no2 t

"pt. e $3 gees + #

Date of expiry • ·aw=at·---.-«-.4S0/@9,20832.....-. --urn

Previous CTO No. & Validity: -#~--..,,.~ CTO_$ar.iedLhf:!.Jl!(.Hl2018/7027875
=+..+ aFrom:I3/02/2018 "To±30/09/2022

zes,
ocal Point, Khanna,

Khanna,Ludhiana Khanna-14140 I

e%es
«357:377:7

Name & Designation of the Applicanf'-s~~;,..

Address oflndustrial premises

2. Particulars of the Industry

\.....: I Capital Investment of the Industry

Category oflndustry
164.3 lakhs

Oran e

Type oflndustry Other

Scale of the Industry Small
Office District Ludhiana Khanna

"This is compuJergenerateddocumentji·om OCMMSbyPPCB"
Sanjiv Jndustries,D-27/28, FocalPoint, Khanna,K11anna,LudlzianaKhanna, J •I/ 40
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This is with reference to the request made by the industry for renewal of consent granted by the Board under the Air
(Prevention and Controlof Pollution) Act, 1981.

The renewal ofeonsent to operate granted to the industry vide no. CTOA/Varied/LDHKH/2018/7027875 dated 13/02/2018
valid upto 30/09/2022 under the Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2032 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall ensure that no black smoke should be emitted from the stack ofthe industry at any time.

3. The industry shall not use any fuel in its boiler furnace except wood/ briquettes.

4. The industry shall obtain NOC of the Board, ifit changes any ofits product/capacity ofthe plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOANaried/LDHK.H/2018/7027875 dated 13/02/2018 to the industry under the Air (Prevention & Control ofPollution) Act,
1981.

Endst. No.:

23/12/2022

(Om Parkash)
· ~--»•~.,-;c--,,'Environmental Engineer

For & on behalf
- -.r
.- of

·--=:
(Punjab Pollution Control Board)

E##$
-±:8?' Dated:·g, %ER ER A

A copy of the above is forwarded to the following forinfoirfafion and.necessary'action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional office, Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

eoy
23/12/2022

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMSbyPPCB"
Sanjiv Industries,D-27/28, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 141401
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l
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:-www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: OJ8LDHKH6899960 Application No : • 20460708

To,
Jaininder Kumar
D-27/28, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Varied/LDHKH/2018/7028039 dated 13/02/2018 granted under the provisions
of the Water (Prevention and Control ofPollution) Act, 1974.

1. Particulars ofConsent to Operate underWaterAct, 1974 granted to the industry

,csentoooeratecermetsNo-gnaloopzsggelppoaozrowoos
pate otissue: s f$ id2312no2as e..t . cs • . .

Date ofexpiry : .rur--.o.a.===30/09.2032...»-.

Certificate Type :
Previous CTO No. & Validity:

z­·_.,,. --=~:: .,,.
··= CTOWI.Variec//LDHKH/2018/7028039

"«».Fro#i13/02/2018 -s-To:30/09/2022

Capital Investment ofthe Industry

woo-«a+op; pp

Sanjiv Industries,"
lfi5!:z,7/28'Foca/Point Khannaii#ahaLarakieea-14iuo1.a

<2.2i

Name & Designation ofthe Applii~'ri.Hftg,
Address ofIndustrial premises

2. Particulars ofthe Industry

Category of Industry Orange
Type of Industry Other
Scale ofthe Industry Small
Office District Ludhiana Khanna
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Sanji',1 lndustries,D-27128, Focal Point, Khanna,Khanna,Ludhiana Khanna,141401

Pagel

322



This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
(Prevention & Control of Pollution) Act, 1974.

The renewal of consent to·operate granted to the industry vide no. CTOW/Varied/LDHKH/2018/7028039 dated 13/02/2018
valid upto 30/09/2022 under the Water (Prevention & Control ofPollution) Act, 1974 is hereby renewed upto 30/09/2032 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

2. The industry shall comply with the guidelines for Abstraction ofGround Water ofthe Punjab Water Regulation and
Development Authority (PWRDA).

3. The industry shall obtain NOC of the Board, ifit changes any of its product/capacity ofthe plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Varied/LDHKH/2018/7028039 dated 13/02/2018 to the industry under the Water (Prevention & Control of Pollution)
Act, 1974.

;

£±
%

23/12/2022

(Om Parkash)
. Environmental Engineer

For & on behalf
of

·""-1:P~)ab Pollution Control Board)

Endst. No.: -..~•:.,.. ·Dated:

•+, %es east
A copy ofthe above is forwarded oreiontosvie$-.jijf@#ti$ion %ii@gs±siv sytoi e.

C;"yi:> -·".- sk-re
The Environmental Engineer, Punjab Pollution Control Board, R · nal Office, Fatehgarh Sahib. She is requested to ensure the

·:=22 f; , ·- .,·.
compliance of the consent conditions and subrjit the reportajco jy;-sa

23/12/2022

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMSbyPPCB"
Sanjiv Industries,D-27/28, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
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7
IN THE COURT OF .

Suit/Appeal No ..•.•••••••••••••••••.•...•••••••••••••.•••••••...••••••.•..........•...........•........ JURISDICTION OF 201

In re:­

..................................................................................................................Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we ..

The above

named .

.......................................................................................................................................do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in theabove- noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stare.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sin
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee ar,reed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolonr,s for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of .......•. 201 Accepted subject to the terms
of
thefees.

Advocate

For SANJIV INDUSTRIES
.ob»doo (hf_

Partner
Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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Ref No ..

AUTHORITY LETTER

@es77IL2: @E9244/$251\8«03

ots- zm7ce. 27Te

Dated ..

We, Nawal Kishore, Jaininder Kumar, Chandan Kumar and Sanjeev Kumar

Ss/o Late Sh. Sham Lal, partners of M/s SANJIV INDUSTRIES, D-27/28, Focal Point,

Khanna - 141401 (PB), do hereby authorize Sh. Jaininder Kumar S/ o Late Sh. Sham Lal

to complete all administrative, revenue and legal formalities for the purpose of
representation of the firm before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies,
making payments and submit fees to any government or non-government departments and
organisations; or any other activity required for the aforementioned purpose; and that his
acts and deeds will be binding on the firm.

The signature of PARTNERS have been attested and reproduced below for the said purpose.

Executants
For SANJIV INDUSTRIES

A-A
Partner

(NAWAL KISHORE)
For SANJ!V INDUSTRIES
sadoo (ho

Partner
(JAININDER KUMAR)
For SANJIV INDUSTRIES

)a.k. has.0
Partner---------=-

(CHANDAN KUMAR)

For SANJIV INDUSTRIES
~l'J/lj;U w t«-&O

Partner
(SANJEEV KUMAR)

Date: 07-08-2024

Authorized Signatory

For SANJIV INDUSTRIES

ahddo th
Partner

(JAININDER KUMAR)
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch No: Registered/Speed Post Date:

Industry Registration ID: Rl4LDH21396567 Application No : 18477378

To,
Sh. Jaininder Kumar
M/s Sanjiv Oils & Fats
Khanna,Ludhiana-141401
Renewal of consentno. CTOA/Renewal/LDHK/2021/16713746 dated 30/09/2021 granted. under the)
'provisions of theAir (Prevention & Control of Pollution) Aet,1981.)­

1. Particulars ofConsent to Operate under Air Act, 1981 granted to the industry

30/09/2027) ­(26/0.5/2022%
(CJ'OA/Renewal/LD}:IKH/2022/18477378)

.,,___.! ·' : ------,-,-

t;I)ate of issaj
(Consent to OperateCertificateNo.)

Date of expiry :}
Certificate Type :)
(Previous CTO No. & Validity:) tcTOA/Renewal/Ll)HKH/2021/16713Zj6)

- Fon:30/09/2021) --(2529/03/2022)

2. Particulars of the Industry

I i - - ---
Name & Designation of the A,pplicant I .Sli. JaininderKumar, (Partner)

I 998aionus@.rats) . •Address ofIndustrial premises) -- I

~
-13, ]J, 15,,~0. 61, 62 &D-124, FocalPomt, .Khanna,)

. hana,LudhanaKhanna-141401)
Capital Investment of the Industry 625.07 lakhs
Category of Industry Orange
Type of Industry 2071-Vegetable oilmanufacturing including solvent

extraction and refinery/hydrogenated oils having waste
water generation < 100 KLD

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computergenerated documentfrom OCMMS byPPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, FocalPoint, Kha1111a,Khanna,L11dhiana Khmma,141401
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This is with reference to the request made by the industry for renewal ofconsent granted by the Board under the Air (Prevention
& Control ofPollution) Act, 1981.

Thevalidity of'consent to operate' grantedto the industry vide no. CTOA/Fresh/LDHKH/2019/10442787 dated 16/07/2019)
(valid upto 30/09/2020, extended vide no. CTOA/Renewal/LDHKH/2020/13900452 dated 09/11/2020 valid upto 30/09/2021
under theAir (Prevention &Control ofPollution) Act, 1981 and further extended vide no.)
'CTOA/Renewal/LDHKH/2021/16713746 dated 30/09/2021 validupto 29/03/2022 is herebyreneeae30/090027)with the
same terms and conditions as mentioned therein and following specific conditions:

I. The industry will operate &maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/MoEF&CC as amended from time to time.

2. The industry shall ensure that no black should be emitted from the stack ofthe industry at any time.

3. The industry shall not commission the work ofits expansion project without obtaining prior written permission ofthe Board.

4. The industry shall dispose offits boiler ash in scientific manner as per the guidelines ofthe Board, so as to avoid any nuisance
in the vicinity.

All other contents shall remain unchanged. This letter be appended with the consent no. CTOA/Fresh/LDHKH/2019/10442787
dated 16/07/2019 issued to the industry and its subsequent extensions granted from time to time under the Air (Prevention &
Control ofPollution) Act, 1981.

Endst. No.:

---· --~- &whj[_!
Te

26/05/2022

- - (Om Parkash)--

-- Environmental Engineer
For& 011 behalf

- ­ -- -- of

(Punjab Pollution Control Board)

Dated:

i I

A copy ofthe above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

26/05/2022

(Om Parkash)
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMS byPPCB"
MIs Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 &D-124, FocalPoint, Khanna,Khanna,Ludhiana Khanna,141401
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PUNJAB POLLUTION CONTROL BOARD

Application form for obtaining 'Consent to establish' (NOC)/'Consent to Operate' u/s 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air(Prevention & Control of
Pollution) Act, 1981/Authorization under Rule 6 (1) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Industry ID :- R14LDH21396567
Application ID :- 26390025

From:

M/S SANJIV OILS & FATS
C-13, 14, 15, 20, 61, 62 & D-124, FOCAL POINT, KHANNA
Khanna
Ludhiana Khanna

To

The Member Secretary,
Punjab Pollution Control Board,
Patiala.

I/We hereby, apply for obtaining,

(i)

"
(iii)

(iv)

'Consent to establish' (NOC) under the provisions of the
Water(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981.
'Consent to operate' u/s 25/26 of the Water(Prevention &
Control of Pollution) Act, 1974.

'Consent to operate' u/s 21 of the Air(Prevention & Control of
Pollution)Act,1981.
Authorization under Rule 6 (1) of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules,
2016.

I. The detailed information pertaining to my/our industry/project is given in the Annexure-I to this form
attached herewith.

2. I/We undertake to furnish any further information sought by the Board from time to time in connection
with this applicantion.

3. I/We undertake to obtain revised/varied/fresh consent as the case may be, in case there is any change in
the process/product/effluents/hazardous waste etc. before the aforesaid change is affected.

1
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4. I/We that the information furnished herewith is correct to best ofmy/our knowledge and nothing has been

concealed therein. The Board would be at liberty to take penal action against the industry/project and the

person(s) responsible to comply with the provisions of the pollution control statuets in case

information/document is detected as incorrect/false/misleading at any point of time.

5. I/We hereby agree to apply for obtaining renewal of 'consent to operate' under the water (Prevention &
Control ofPolution)Act, 1974 and authorization under the Hazardous Wastes(management, Handling and

Trans-boundry Movement)Rules, 2008 three months before the expiry of the previous

consent(s)/authorization granted to the industry/project.

Date: 26/07/2024

Enclosures:

Signature ofApplicant:

Name: SH. JAININDERKUMAR
Designation: PARTNER

Address: KHANNA
MIS SANJIV OILS & FATS, C-62, FOCAL POINT,

KHANNA
LUDHIANA
PUNJAB

1. OtherDocumentsAttachment
2. PhotoAttachment
3. ElectricityBillsAttachment
4. BankAccDetailsAttachment
5. GstNoAttachment
6. PanCardAttachment
7. For industry specific guidelines, certificates/ documents as mentioned in the said guidelines (In case ofRice
Sheller/Saila Plant/Stone Crusher/Brick Kiln/Hot Mix plant/Cement Grinding units etc
8. Certificate ofRevenue Authorities (DC/ADC/SDM) indicating the distance ofproposed site ofindustry from the
MC Iimits/Phirni / Lallakir ofthe nearest village, in case, the industry is to be established at a site other than the site in
the industrial area / industrial estate /industrial zone ofthe draft master plan / industrial zone ofthe notified master
plan
9. Allotment letter ofthe Designated Authority, ifthe site ofthe project is located in the designated Industrial Area/
Industrial Estate/ Focal Point
10. Plan showing the location ofETP/APCD and all outlets and various channels/pipes/sewers with requisite colours
as detailed below: a) Fresh Water: Blue Colour b) Effluent Channel: Red Colour c) Recirculation Water Channel:
Green Colour d) Storm Water: Orange Colour e) Domestic Sewer: Dotted Black ink
11. Analysis report oftreated waste effluent / emission from Board/ Approved Lab
12. Manufacturing process details along with the process flow chart
13. Proofofdate commissioning ofthe Industry ( Registration ofthe industry/ Electricity bill /Sales Tax no)

2
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14. CA s certificate regarding un-depreciated value ofthe fixed assets ofthe industry at the end oflast financial year

15. Certificate from the Designated Authority to the effect that the site ofthe project I industry is located in the
designated Industrial zone/ area ofthe notified/ draft Master Plan in which the establishment of such industry/ project
is permissible. The undertaking shall clearly indicate the revenue entries I.e. Hadbast Number, khewat /khatauni

number and Khasra numbers
16. Latest granted CTE/CTO, ifobtained offline, then copy ofCTE/CTO granted to be uploaded
17. Site Plan/Location Plan ofthe industry
18. Completion certificate ofETP/APCD alongwith Dimensional Drawing
19. Compliance report ofNOC I Consent Conditions in annotated form

** This is Computer Generated filled Application Form **

3
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PUNJAB
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, NabhaRoad, Patiala - 147001.

Website:- www.ppcb.gov.in

LiFE~·_;:;j Lifestyle for"'1;,"lf{:I Environment

Office Dispatch No: Registered/Speed Post Date:

Industry Registration ID: Rl4LDH21396567 Application No: 26390025

To,
Jaininder Kumar
Mis Sanjiv Oils & Fats
Khanna,Ludhiana-141401

Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 ofWater (Prevention & Control ofPollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s)arising outofyour premises subject to the Terms and Conditions as
mentioned in this Certificate

Consent to Operate Certificate-No... CTOW/Varied/LDHKH/2024/26390025

Date of issue:..a=-- 09/08/2024: •
Date of expiry :

Certificate Type :
Previous CTO No. &Validity i\.-·~, ·'"

t
j croReneioairpjikisrio22n18477oo4

Erom.•26/0.5J20ii T_b:30/09/2027

. r ~] ­ ·,
......., ,:_, •.·_.·\. [ , }, ·~/~

-, '\ \ . I 3. « > '. 2°
Name & Designation of the Applicant

' ' Sh. Jdinbuf~rKumar, {Partner)
ta3 .J W~ Sanjiv Oils & Fats,Address oflndustrial premises

C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 625.07 lakhs
Category oflndustry Orange
Type of Industry 2071-Vegetable oil manufacturing including solvent

extraction and refinery /hydrogenated oils having waste
water generation < 100 KLD

Scale of the Industry Small
Office District Ludhiana Khanna

Consent Fee Details As per details given in application.
Raw Materials(Name with quantity per day) Spent earth/Rice bran @ 150 MTD

Raw vegetable oil@ 50 MTD

Bleaching earth @ I MTD

Hexane {solvent extraction) @ 300 Liter/day.

2. Particulars of the Industry

"This is computergenerateddocumentfromOCMMS by PPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, FocalPoint, Khanna,Khanna,Ludhiana Khanna, 141401
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Products (Name with quantity per day) Rice bran oil@ 20 MTD

De-oiled rice bran @ 130 MTD (OR) Earth oil (raw
vegetable oil) @ 22 MTD
(OR) Filler earth @ 128 MTD

Vegetable oil @48 MTD

Fatty @2 MTD.

By-Products, if any,(Name with quantity per day) Nil.
Details of the machinary and processes As per details given in applicationform no. 26390025

Details of the Effluent Treatment Plant Trade Effluent@ 19.0 KLD: ETP.

Domestic Effluent @4.0 KLD: Septic tank.

Mode ofDisposal Trade Effluent @ 19. 0 KLD : Recycle in cooling towers.

Domestic Effluent@ 4.0 KLD : MC sewer.

Standards to be achieved under Water{Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Act, 1974 MoEF&CC as amendedfrom time to time.

oleo. loo
·".t-..>

s=================
a. ho.

-°%.e% -.-_.r rare.«eyes

09/08/2024

1

( Amit Kumar)
Environmental Engineer

For & on behalf

of

{Punjab Pollution Control Board)

LE%
:

f1 ii
I!
J

4·,,
...''-'--·~--=--

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

"This is computergenerateddocumentfrom OCMMS byPPCB"
Mls SanjivOils &Fats,C-13, 14, 15, 20, 61, 62 &D-124, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
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09/08/2024

( Amit Kumar )
Environmental Engineer

For& on behalf
of

(Punjab Pollution Control Board)

--.----~
•~•- -~ ';.'Cr-,-., -•- _:__-. .c:,__ • -=----=-~

L-'-.

r~----,1
\ \ - . . i

,_.rs-: Moss
1

-~ -"'-~-~-- -· '¼J
- !

'
~ . -- - ,- -~

'\,

"This is computergenerateddocumentfrom OCMMSbyPPCB"
MisSanjiv Oils & Fats,C-13, 14, I5, 20, 61, 62 & D-124, FocalPoint, Kha1111a,Kha1111a,L11dhia11aKha1111a,141401
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IN THE COURT OF .

Suit/Appeal No ....•.•...•..........•...............•.••••.•••••.••••.•••••••••••...................•... JURISDICTION OF 201

In re:­

................................................................. ................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

....... ......... ......... ......................... ......... ..................................... . Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above

named .

...................................................................................................................................... . do hereby appoint

{herein after called the advocate/s) to be my/ ourAdvocate in the above-noted case authorize him: ­
To act, appear and plead in the above-noted case in this court or in any other court in which the same

may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

For Sanjiv Oils & Fats
»alidoEh-g

the fees.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this Day of 201 Accepted subject to the terms
of

Partner

Advocate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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GSTIN : 03AA4EFU5345G1ZC Subjectto KHANNAJurisdiction only e 0f628-2227.72, 222773
PAN : AAEFU5345G E-mail: s_oils123@yahoo.com

: Sanjiv Oils & Fats
· a,

.. '

acturers : Solvent Extracted Oils & De-oiled Cakes etc.

C-62, Focal Point, KHANNA -141401, Distt. LUDHIANA (Pb.)

Ref. No .

AUTHORITY LETTER

Dated .

We, Nawal Kishore, Jaininder Kumar and Chandan Kumar Ss/o Late Sh. Sham Lal,
partners of M/s SANJIV OILS &; FATS, C-62, Focal Point, Khanna - 141401 (PB), do
hereby authorize Sh. Jaininder Kumar S/o Late Sh. Sham Lal to complete all
administrative, revenue and legal formalities for the purpose of representation of the firm
before National Green Tribunal (NGT), Delhi. This authority is valid for the activities
including signing, authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purpose; and that his acts and deeds will be
binding on the firm.

The signature of PARTNERS have been attested and reproduced below for the said purpose.

Executants

For Sanjiv Oils & Fats
4

()
/ Partner

(NAWAL KISHORE)

For Sanjiv Oils & Fc
poi0doo (hg_

(CHANDAN KUMAR)

Date: 07-08-2024

Authorized Signatory

For Sanjiv Oils & Fats
solidoh3_

Psrtns:

(JAININDER KUMAR)
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala -147001

Website:-www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

Registered/Speed Post

OJ 6LDH24089568

Date:

Application No : 13948025

To,
Ram Gopal
D-11 Focal Point

i Khanna,Ludhiana-141401
Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of'il,½(;onsent to OperateYl,½an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Cop$ggl,gfEgl!ti9p) Act, 1974, you are, hereby, authorized to operate an
mdustnal unit fordischarge of the effluent(s) arsmg out ofyour premises subject to the Terms and Conditions as
mentioned in this Certificate.

l,_., ':'-·- ···.
, 9. •

1. Particulars of Consent to Operate under Water Act, 1974 granted teetdusty

Consent to Operate Certificate]oz.- ··­
Date of issue:
Date of expiry :

- ·-· TOW/Renewal/lDHKH/2020/13948025
28/10/2020 " '+..
30/09/2028°·

2. Particulars of the Industry

Name & Designation of the Applicant

Address oflndustrial premises

Capital Investment of the Industry
Category of Industry

Type oflndustry

Scale of the Industry
Office District

Consent Fee Details

Raw Materials(Name with quantity per day)

Products (Name with quantity per day)

By-Products, if any,(Name with quantity per day)

4 w

SaraswatiIndustries,
D-11 FocalPoint,
Khanna,Ludhiana Khanna-14140I
23.56 lakhs
Orange

2030-Fishfeed, poultryfeed and cattlefeed
Small
Ludhiana Khanna

Rs. 14,500/-vide UTR.No. N272201256072403 dated
28/09/2020

DOC 5 MTD, Rice Phuck 1.5 lviTD, RiceBran 2 MTD,
Mo/lasses 0.4 MTD, Salt 0.4 MTD, Maize 1.5 MTD,
ustared Seed Cake 1.4 MTD, Cotton Seed 0.4 MTD and
Cotton Seed Cake 1.4 MTD
Cattle Feed@ 4500 MT/Year
Nil

"This is computergenerated documentfrom OCMMS by PPCB"
Saraswati Industries,D-I1 FocalPoint,Khanna.Ludhiana Khanna.141401

Pagel
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Details of the machinary and processes As per avvlication.form no. 13948025 ·
Details of the Effluent Treatment Plant No trade effluent is generated, henceETP not required.
Mode of Disposal Domestic Effluent @ 0.3 KLD discharge into sewer.
Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Aet, 1974 MoEF&CCfrom time to time.

@po
28/10/2020

Endst. No.:
1·

% ­ ¥
» % s.$

(OmParkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to-the·fol10Wiffg•'fddnforinatio1nu1d'fl:M'essary"actfoh'please:·

The Environmental Engineer, Punjab Pollution Control Board, Regional-Office,Si;FatehgarhSahib

28/10/2020

(Om Parkash)
Environmental Engineer

For& 011 behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfromOCMMS byPPCB"
Sarasati Industries,D-I1 FocalPoint,Khanna,Ludhiana Khanna,141401

Page2
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala -147001

Website:- www.ppcb.go,•.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O/6LDH24089568

Date:

Application No : 13947758

Ram Gopal
D-11 Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtairiing~Retiewal- of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
em1ssion(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

«. £ , i"°
I. Particulars of Consent to Operate under Air Act, 1981 granted t theindustry

- + 5 +

Consent to Operate Certificate No.
Date of issue:
Dute of expiry :

CTOA/Renewal/LDHKH/2020/13947758
a a .+
28/10/2020

-·, 30/0go2s
....48» ­Certificate Type : . · •Ren@val s...

2. Particulars of the Industry

Name & Designation of the Applicant Ram Gopal, (Partner)
Address oflndustrial premises Saraswati Industries,

b-11FocalPoint,
Khanna,LudhianaKhanna-141401

Capital Investment or the Industry 23.56 lakhs
Category of Industry Orange
Type of Industry 2030-Fishfeed, poultryfeedand cattlefeed
Scale of the Industry Small
Office District LudhianaKhanna
Consent Fee Details Rs. 14,500/- vide UTR.No. N272201256060106 dated

28/09/2020
Raw Materials (Name with Quantity pe: day) DOC 5 MTD, Rice Phuck 1.5 MTD, Rice Bran 2 MTD,

Mollasses 0.4MTD, Salt 0.4MTD, Maize 1.5MTD,
MustaredSeedCake 1.4MTD, Cotton Seed0.4 lvfTDand
Corton SeedCake 1.4 Jv/TD

Products (Name with Quantity per day) Cattle Feed@ 4500MT/Year

"This is computergenerated documentfrom OCMMSbyPPCB"
Saraswati Industries.D-I I Focal Point,Khanna.Ludhiana Khanna., 141401
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I

l,:i..
'

By-products, if any, (Name with Quantity per day) Nil

Details of the machinery and process As per application form no. 13947758
Quantity of fuel required (in TPD) and capacity of Nil ,
boilers/ Furnace/Thermo heater etc.
Type ofAir Pollution Control Devices to be installed Nil
Stack height provided with each boiler/thermo Nil
heater/Furnace etc.
Sources of emissions and type of pollutants No source of air emission, hence APCD not required.
Standards to be acheived under Air(Prevention & As per stack emission standards prescribed by the Board/
Control of Pollution) et, 1981 MnEF&CCfrnm time tn time.

Endst. No.:

0bey
.,
28/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

. Dated:

A coy or he above is orwarted to the followvineg tor iatori±aso a#a$%e.$5±±y a& these:
· ·or·+!: %} $

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Sri F garh Sahib

28/10/2020

(Om Parkash)
Environmental Engineer

For & on hehalf
of

(Punjab Pollution Control Board)

"This is computergenerated documentfrom OCMMS by PPCB"
Saraswati Industries,D-LI FocalPoint.Khanna,LudhianaKhanna,141401
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[---
IN THE COURT OF .

Suit/Appeal No ..

In re: ­

JURISDICTION O£ 201

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

fhe above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

lo sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

ro deposit, draw and receive money, cheques, cash and r,ranl receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sin the
power of attorney on our behalf.

/\nd I/we undersigned to hereby agree to ratify and confirm all acts done by th..? Advocate or
his suostitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs.whenever crdered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid ap,ain by me/us.

IN WITNESS WHERF OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of
the fees.

701 Accepted subject to the terms of

Advocate

For Saraswati Industries
As-4bas

Partner
Client

I Identity the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

340

Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Amar Ghai S/o Ram Gopal Ghai R/o 98, Model Town, Khanna Road

Dell
Typewriter
Ludhiana (Respondent No 46)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp



Manufactures of HIGH QUALITY 'AMBER' & 'SUPER-SHAKTF CATTLE FEED

AUTHORITY LETTER ... ,•

I Ram Gopal S/O Sh. Labhu Ram partner of M/S SARASWATI INDUSTRIES D11
FOCAL POINT KHANNA -141401(PB) do hereby authorize Sh.Amar Ghai S/O Sh.
Ram Gopal to complete all administrative,revenue and legal formalities for the
purpose of representation of the firm before National Green Tribunal (NGT), Delhi
.This authority is valid for the activities including signing ,authorizing and
submitting any application forms,affidavits or other documents,appoint any
persons,consultants,firms or companies making payments and submit fees to any
government or non government departments and organisations;or any other
activity required for the aforementioned purpose;and that his acts and deeds will
be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below
for the said purpose

EXECUTANTS

2%e8
Partner

DATED 05/08/2024

D-11, Focal Point,KHANNA-141401 (Punjab)

Authorized Signatory .
For Saraswati industries

/Aw q­
Partner

AMAR GHAI
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-JI, Vata\'aran Bhaw:m, Nnbbn Road, Patil - 147001.

ebslte:- wwwnpel.gov.in

LiFE~•.A1 Ulcstylo for,rv Environment

Application No: 235904109ms""s"err"""_Imlustry Rcgistr:1tion ID: 0/9LDHKH308353

To,

Subject:

Satish Lnmba

Khnnna,Punjab-141401

Gran~ V_nricd '~?nscnt to Operate' u/s 21 of Air (l'rc\'cntlon & Control of Pollution) Act, 1981 for disclrnrgc
of emissions rsng out ofpremises,

With ~efcrence lo your application for obtaining.:,VariedlConscnt to Operate' u/s 21 ofAir (Prevention & Control_ of
Polluuon) Act, 1981, you are hereby, authorized to .operate an industrial unit for discharge ofthe cmission(s) arismg
out of your premises subject to the Terms and Conditions ns mentioned in this Certificate.

... t -
Consent to Operate Certificatc'No. . CTO.:i'iYC1ried/LDJ/KJJ/2023/23590410
Date of issue~ ·a4' ·' • t wt' -%, 05/10/1023 ~ . - -

-
Date of expiry :

.e «r« ,- ~ .W/09/2028 .. -..
Certificate Type: .. -· +, Varied ± ....

Prc\'iuus CTO No.& Validity:, . CTOA/Varied/LDJJK!f/2019/J 1 I80505
From:03/1012019 To:10109/2023

L Particulars of Consent to Operate underGrhAci, 1js1aktea eRdustry
° } :¢ · ' 2 " #3 ·-..° : : si + E.

2, Particulars of the Industry I,.'.:--•.
-%,

Name& Dcsignntion of the Applic:mt Salish Lamba, (Direc/011
Address uf lndus!l'ial premises SalishAgro1•et Pvt. Ltd..

B-8, FoculPoim, Kluuma,
Klza111m,Ludlzia11a Khamw-141401

Capital Investment of the Industry I 28.98 fakirs

Category of Industry Orange

Type of Industry 2030-Fishfced, poull1J1feedandcattlcfecd

Scale of the Industry Small

Oftice District Ludhiana Kliamw

Consent Fee Details Rs, 42,000/-vidc R. no. 886974250 dated 25/08/2023.

Raw I\Jatcl'inls (Name with Quantity per dny) De-oiledRice Bnm, Maize, Oil Cake, Molasses@ 73MTD,
Oil, Castic Liquid cmd Waler@ JO MTD.

Products (Name with Quantity per day) Cat/le Feed@ 70.0 MTD andSoap& Detergents@ 10
MTD. .

By-products, if any, (Name with Quantity per day) Nil.

"Tliis is tcomputer generated ducmentfrom OCMMS by PPCB"
SatislAgrovet Pvt. lfll.,B-8, Furn/ J>ui11t, K/111111w,Kl1e1n11r.1,l11dhiam1 Klt,1111111, I./ I .JOI

Pitg.-1
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ii' .

"..
Details of the machinery nnd process ls per details given in application form no. 2359041\

Quantity offuc1 required {In TPD) and capacity of Boiler of capacity I. 0 TN!: Wood@ 0. I (J MTD. 3in
boilers/ Fufnnce/Thcrmo heater etc.

DG set ofcaJmcily 5 KVA : I!SD (@ 10 !tr/day.

Type ofAir Pollution Control Dc,iccs to be installed Boiler of capacity I .0 TPT-1: Cyc/011e Separator

DG set of capacity 5 KVA: Canopy.

Stack height provided with each boiler/thermo Boiler ofcapacity I .0 TPII: As per app!icalion.
heater/Furnace etc.

DG set ofcapacity S KA: 3 mlr above ground level.

Sources of emissions and type ofpollutants SPM.
Standards to be achci\'cd under Air(Prcvcntion & As per stack emission standards prescribed by the Board/
Control ofPollution)Act, 1981 MoEF&CCas amendedfrom time to lime.

(Punjab Pollution Control Board)

Endst. No.:

..
,+%!"-, Dated: •A copy of the above is forwarded to the following for infonnation and necessary net ion please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. He is requested to ensure thl!
compliance of the consent conditions and submit the report accordingly.

05/10/2023

( Amit Kumar)
Environmental Engineer

"Thisis computergenerateddocumentfrom OCMSby PPCB""
Satishgrove Pvt. Ltd.,B-8, FocalPoint, Khanna,Khanna,LilianaKha@, 1410l

(73,scorer
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LiFENa.tor'-YV Env,ronment

PUNJAB POLLUTION CONTROL BOARD
Zonnl Office-II, Vatavaran Blmwnn, Nabha Road, Patln1n • 147001.

Wtbsllc:- wu"lv,ppcb.gov,ln

-
PUNJAB

~r'.--:-,.---~-------------------·•-=-~---------------------.
·.,.1....-

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: 0J9LDHKH.30835J Application No : 23590827

Sntish Lamba

Khanna,Punjab-141401

Grant Varied 1Conscnt to Opcrnte'nn outlet u/s 25/26 ofWnter (Prevention & Control or Pollution) Act, 1974
for discharge of effluent. .

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
uls 25/26 ofWater (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
mdustrial unit fordischarge ofthe effluent(s)'arisiiig' oiuf'ofyour premises subject to the Terms and Conditions as
menuoncd m this Certificate

Consent to Operate Certili<:ate,No .......... ~,u-.,_...:..u...,,.,.~.;.,.••,_ ,CT...QW/Jl.at:.ied/J,DHKH/2023/23590827
Date of issue: I 05/10/2023--=-,.• ...,P:tYZ: '•<i!: :t~-~ ·

rz_a3z-·e"· '·+vs, .g2" ·-z".Date of expiry : ...r.d:!-"'.,.w, ......~ 30/09/2028--«.
Certificate Type:

t"t,..,,.a.""-- er.q via say?

·+w 0Mt ,. ,.;-• .
N &' "d' \'~ ... ¢ ' »i ~ . CTO'ff./JlaricidlLDHKHliOi9ll l /80552Pre,·ious CTO o, • 'ah: 1ty : \ ·'.i.-y .. j Fro1i1:03/I0/2019 To:30/09/2023•· ..

Subject:

To,

· su 9 x • n {7l ge;1.' • A tat. Particulars ofConsent to Operate underWatert' 1974granted tg'the industry

;?. Particulars of the Industry

i
I
i

I
!
i
I
+ (@
I
I
I
I:

I
I

-,,.,_ .
S"tisllLaniba. '(Director)Name & Designation of the AppHcant ... .. • '"'- :

l
~ . ..,,

Satish AgrovelA•I. Ltd.,Address oflndustrial premises
B-8. Focal Point, Klla,ma.
Khanna,Ludhiana Khanna-I4I40I

Capital ln\'estmcnt oflhe Industry 128.98 lakhs
C:1tcgory of Industry Orange
Type of Industry 2030-Fisli feed. poultrv feedmul cattle.feecl
Scale of the Industry Small
Office District L1ulhic111aKlwmw
Consent Fee Details Rs. 42,000/-vide R. no. 733012309 dated 25/08/2023.
Rnw Matcrials(N:ime with quantity per day) De-oiledRice Bran, Maize, Oil Cake, Molasses@ 73

MTD, Oil. Casric: Liquid and Warer@ JO MTD.
Products (Name with ,1um1tity per day) Ct11lle Fee,l@ 70.0 ,\/TD mul Soap & Detergents@ JO

MTD.
By-Products, if uny,(Namc with quantitr per day) Nil.

"Tltis is c:ump11/l!r /Nllmtt,•1/ ,luc:1111w11tfrum OCM,\fS byPPCll"
S111fr/r Agrtm:t Prt, ltd.,0-8, !"ucul1'CJi11r, Kf"111rur,Kl"m11a.l11dhi111111 K/1111111,i.14/./IJl

Pagel

344



Trade Effe11c11t@ Nil.Details of the Efnucnt Treatment Plant

r--------------.--··_·-_'_··· .._;,
Details of the mnchinnry nnd processes As pe;·details gii•en in app/icationform 110. 23590827 '°'~

,"t~
. \\

'l.

Domestic E uent @ 0.9 KLIJ : Septic tank.
Mode of Disposal Domestic Effluent @ 0.9 KLD: Into sewer afterpassing

tliro11gl, Se tic lank.
Stnndnrds to be achic,•cd underWntcr(Prc,·cntion &
Control ofPollution)Act, 1974

As per effluent standards prescribed by the Board/
MoEF&CCas amendedfrom time to time.

0S/I0,'2023 •
( Amit Kumar)

Environmental Engineer

.Dated:
~· (';

» » # :,: £re e t + r•i # F &! " t. .' For & on behalf

•= ;a,f;T ..,_--r--•--=---••---- of

~>h.~,.,,.=,,,,,,..,,.,,,,..1,~<\~....,,...c,:"'•·•- _ •._(P.µ.njab Pollution Control Board)
'•es"ma }o>«.._

"1.- .w-=
P?:. ·,J, :. -; ,; . l

. ·s •

A copy of the above is forwarded to the following for information and necessary action please:

Endst. No.:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. He is requested to ensure the' \."' .. ·. ·: .• .
compliance of the consent conditions and submit_tl1e repqrt acco(dingly. l!.:..,;i S·~,"'. .,. ' •., . ; .· 111

»· 4 { 4 •
05/IO-':!ll23

( Amit Kumar)
En\'lronmental Engineer

Fur& on behalf
of

(Punjab Pollution Control Board)

"Ti,fs is computergeneratedlveunentfrom OCMASby PPCB"
Sutisli ,fgroi•ef /'1'I. Ltd.,B·8, FocalP11i11f, Kltm111a,Khamw,l1ul/1i1111aKliamw.l./l ./r)/

Page?
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__J

IN THE COURT Of ..

Suit/Appeal No . .. .. .JURISDICTION OF 201

In re:·

...Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

.................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .

The above named .

.do hereby appoint

(hNein after called the advocate/s) to hr my/ our Advocatr in the above· noted case authorize him:

lo act, appear and plead in the above-noted case ,n this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review.
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessarv
ot proper for the prosecution of the said case in all its stages subyerts to payment of fees for earh stage.

lo file and take back documents, to admit and/or deny the documents of opposite party.

lo withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And /we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case ,s called

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same s paid up. The fee settle is only for the above case and above Court. I/We hereby agree that oner
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this .Day of 201 Accepted subject to the terms of
the fees.

Director

Client ss.fee
Signed mn My Presence. lhP CJ,cnt 7 C

ts

,.__

I ldent,fy the Signature/lhumb Impression of Below Mentioned Person,

Advocate
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1, satish agreovet pvt. ltd.
TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS HELD ON
03/08/2024 AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. Satish Kumar Lamba, Managing Director of the

company be and is hereby authorized to act as 'Authorized Signatory' on behalf of the

company to complete all administrative, revenue and legal formalities for the purpose

of representation of the company before National Green Tribunal (NGT), Delhi. This

authority is valid for the activities including signing, authorizing and submitting any

application forms, affidavits or other documents; appoint any persons, consultants,

firms or companies, making payments and submit fees to any government or non­

government departments and organizations; or any other activity required for the

aforementioned purpose; and that all the acts done or documents executed, filed and

signed by Satish Kumar Lamba for above purposes shall be binding on the company.

CERTIFIED TRUE COPY
For---------------

For Satish Ag6et Pt. Lid.
[-a­

- br
Director. LdFor S tishAgrovetPy. h .

( ~r

Dir~<oPSatish Agrovet Pv . Lta. ·

~· Directm)
Director

For Salish Agrovet Pvt. Ud.

'l"Director ire€tor

B-8, Focal Point,
Khanna-141401
Ph. : 01628-226080, 796569
e-mail: satishagrovet@gmail.com
www.satishagrovet.com

For Satish AgF, Lid.
Re-a
/ Director
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

PUNJAB

14218650

Date:

Application No :

Registered/Speed Post

O16LDH24130204

Dharam Paul
Satluj Industries
Khanna,Ludhiana-141401

· Industry Registration ID:

To,

Subject: Renewal or 'Consent to Operate' uls 21 of Air (Prevention & Control of Pollution) Aet, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 21ofAir (Prevention &
Control of Pollution) Act, I 98 I, you are hereby, authorized to operate an industrfii'Funit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Renewal/LDHKHI2020/14218650
Date of issue : 24/11/2020
Date of expiry : 30/09/2025
Certificate Type : Renewal
Previous CTO No. &: Validity : O16LDH2CTOA4208941$. From:16/06/2016 To:30/09/2020

-I

I
I. Particulars or Consent to Operate under Air Act, 1981 granted to the industry

t
I

2. Particulars of the Industry

Name &: Designation of the Applicant Dharam Paul, (Proprietor)
Address of Industrial premises Satluj Industries,

C-4 Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 54.62 lkhs
Category of Industry Orange
Type of Industry 2030-Fishfeed, poultryfeed and cattle.feed
Scale or the Industry Small
Oflice District Ludhiana Khanna~
Consent Fee Details Rs. 18360/-

£. (including penalty of Rs. 360/-) vide
UTR. No. N286201273704859 dated
12/10/2020~
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i

Raw Materials (Name with Quantity per day) 1. Maize 3 MTD
f. 2. DOC 9.5 MTD

3. Rice Phuck 3 MTD
4. Salt 0.8 MTD
5. Rice Polish 2 MTD
6. Mollasses 0.8 MTD
7. Mustared Seed Cake 2.8 MTD
8. Cotton Seed Cake 2.8 MTD
9. Cotton Seed 0.8 MTD

Products (Name with Quantity per day) Cattle Feed @ 8000 MT/Year
By-products, ff any, (Name with Quantity per day) --

Details of the machinery and process As per details given in application no. 14218650

Quantity of fuel.required (in TPD) and capacity of Nil
boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed Not applicable
Stack height provided with each boiler/thermo Not applicable
heater/Furnace etc.

Sources of emissions and type of pollutants No source of air pollution.
Standards to be acheiv&d under Air(Prevention &: As per emission standards prescribed by PPCB, MoEF &&
Control of Pollution) Act, 1981 CCNew Delhi.

I±
I
i
t
i

I

24/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

Satluj Industries,C-4 Focal Point,Khanna,Ludhiana Khanna, I 4 140I

(Om Parkash)
Environmental Engineer

"This is complllergenerated documentfrom OClv/MS hy PPCB"
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24/11/2020

For & on behalf

Environmental Engineer, Regional office, Fatehgarh Sahib.

I A copy of the above is forwarded to the following for information and necessary action please,
5

I
!

i
i·

I
I
I
I
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.f,

of

(Punjab Pollution Control Board,
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i

TERMS AND CONDITIONS

A. GENERAL CONDITIONS
1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting

loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry '

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:­

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:­

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to IO cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9, The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating Stack heights
Capacity

I. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to I0 ton/hr 15 meters

4. More than I0 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 Ion/hr. 30 meters or using the formula
I-I= 14 Qg0.3or
I-I= 74 (Qp)0.24

{
Where Qg = Quantity of S02 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computergenerated documentfrom OCMMS brPPCB"
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I

Capacity of diesel generating set

0-50 KVA

50-100 KVA

100-150 KVA

150-200 KVA

200-250 KVA

250-300 KVA

Height of the Stack

Height of the building + 1.5 mt

-do­ + 2.0 mt.

-do­ + 2.5 mt.

-do­ + 3.0 mt.

-do­ + 3.5 mt.

-do­ + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

I-I = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

I 0. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re­
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated I 7-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology &. Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

Y;, ½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.Y;, ½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition /up-gradation/modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

I
I

I

I

16.

17.

18.

The industry shall ensure that at any time the emission do not exceed the prescribed emissions
stm1clards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Requiredparticulate matter B.
capacity A.

Area upto 5 Km from Other than 'A' class
Other than the periphery
of I and Class-II town

less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to l5 ton/hr 350mg/NM3 500 mg/NM3

Above l5 ton/hr 150mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;
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(ii)

(i) All .failures of control equipments.5,­
The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule IO of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, I 983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.
The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.
The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The indusfry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

( ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

The industry shall maintain the following record to the satisfaction of the Board:-

(i) Loi books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device arid monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions ofAir (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act. ,

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and/ or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

I 19.
I
1 20.I
!
i 21.i
I
£
I· 22.­
'i
I

23.

· I
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r 37.

I
38.

39.

40.

41.

42.

B.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.
The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission/ NOC of the Board.

SPECIAL CONDITIONS

I. This consent is granted on the basis of undertaking submitted by the industry, in compliance to policy of
the Board circulated vide letter dated 02/02/2016, to the effect that it is complying with the conditions of
consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974
and the Air (Prevention & Control of Pollution) Act, I 98 I and if any part or the entire contents of the said
undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any
opportunity or notice.

2. The industry should confirm to the following ambient noise level prescribed under Rule 13 (I) ofNoise
Pollution Regulation & Control) Rules, 2000 at their boundary limits:

Sr. No. Type Marea Parameters Limit in dB(A) Leq
Day Time, Night Time

I. Industrial Area 75 70
2. Commercial Area 65 55
3. Residential Area 55 45
4. Silence Zone 50 40

Note:
i. Day time shall mean from 6:00 a.m. to I 0:00 p.m
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry will not installed any boiler / furnace without obtaining prior written permission of the
Board

24/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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PUNJAB
PUNJAB POLLUI.ON CONTROL BOARD

A
Zonal Office-II,Vatavaran 1 %jan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O16LDH24130204

Date:

Application No : 14219098

Dharam Paul
Satluj Industries
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal ofYl,½Consent to Operateil,½an outlet for discharge of the
effluent u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate.

I. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDHKH/2020/14219098
Date of issue : 24/11/2020

Date of expiry : · ­ 30/09/2025
Certificate Type : Renewal
Previous CTO No. & Validity : Ol 6LDH2CTOW4209042

From: 16/06/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant DharamPaul, (Proprietor)
Address of Industrial premises Satluj Industries,

C-4 Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 54.62 lakhs
Category of Industry Orange
Type of Industry 2030-Fish feed, poultryfeed and cattlefeed
Scale of the Industry Small
Office District Ludhiana Khanna

Consent Fee Details Rs. 18360/- (including penalty of Rs. 360/-) vide
UTR. No. N28620127371 I 986 dated 12/10/2020
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Raw Materials(Name with quantity per day) 1. Maize 3 MTD
2. DOC 9.5 MTD
3. Rice Phuck 3 MTD
4. Salt 0.8 JvlTD
5. Rice Polish 2 MTD

, 6. Mollasses 0.8 MTD
7. Mustared Seed Cake 2.8 MTD
8. Cotton Seed Cake 2.8 MTD
9. Cotton Seed 0.8 MTD

Products (Name with quantity per day) Cattle Feed@ 8000 JvlT/Year
By-Products, if any,(Name with quantity per day) --
Details of the machinary and processes As per details given in application no. 14219098
Details of the Eflluent Treatment Plant No trade effluent generated. Hence ETP not required.
Mode of Disposal Domestic Effluent @ 0.3 KLD- Into Sewer
Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi.

24/11/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf

of

(Punjab Pollution Control Board)

Enclst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

24/11/2020

(Om Parkash)
Environmental Engineer

For & 011 behalf
of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

A. GENERAL CONDITIONS
I. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for

getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re­
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

I 0. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

I1. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged,.affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmenti; '/ s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification datedl4/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:­

Once in Year for Small Scale Industries.

Four in a Year for Large/Medium Scale Industries.

The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its indus.trial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The indust1y shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1. The industry will not generate and discharge any trade effluent without prior written permission of the
Board.

2. The industry shall comply with the guidelines ofCGWA for abstraction of ground water.

24/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

/.
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IN THE COURT OF ..

Suit/Appeal No

In re: ­

JURISDICTION OF 201

.................................................................................................................. Plaintitf(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ ourAdvocate in the above noted case authorize him: .

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

1 o take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agrec to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of
the fees.

Advocate

201 Accepted subject to the terms of

For Satluj Industries
kolas{,

Prop.
Client

I Identify the Signature/ [numb Impression of Below Mentioned Person.

Signed in My Presence. The Client.
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- I PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

Orlice Dispatch No: Registered/Speed Post Date:

Industry Registration IO: 016LDH24288342 Application No : 14219733

To,
VivekGupta
B-16, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

I. Particulars of Consent to Operate under Air Act, 1981 granted to the industry,
Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/14219733

Date of issue : 13/11/2020

Date of expiry : 30/09/2025

Certificate Type : Renewal

Previous CTO No. & Validity : 016LDH2CTOA4288472
From:18/07/2016 To:30/09/2020

Name & Designation of the Applicant Vivek Gupta, (Proprietor)

Address of Industrial premises Mis Shree Ram Industries,
B-16, Focal Point, Khanna,
Khanna.Ludhiana Khanna-141401

Capital Investment of the Industry 48.03 lakhs
•:•

Category of Industry Orange

Type or Industry 2030-Fish feed, poultryfeed and cattlefeed

Scale of the Industry Small

omce District Ludhiana Khanna

Consent Fee Details Rs. 15000/-
(including penalty of Rs. 290/-) vide
UTR. No. N286201273716326 dated
12/10/2020

I
-i 2. Particulars of the Industry

i
I
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i
I
.I

I
Raw Materials (Name with Quantity per day) 1. Rice Bran@ 1 MTD

2. Mustard Seed Cake @ 0. 7 MTD
3. Mollasses @ 0.2 MTD
4. Maize @0.8 MTD
5. Rice Phuck@ 0.8 lv!TD
6. DOC@ 2.4 MTD
7. Salt @ 0.2 MTD

-. 8. Cotton Seed@ 0.2 MTD
9. Cotton Seed Cake @ 0. 7MTD

Products (Name with Quantity per day) Cattle Feed @ 2000 MT/Year
By-products, if any, (Name with Quantity per day) --
Details of the machinery and process As per details given in application no. 14219733

Quantity of fuel requirgd (in TPD) and capacity of Not required
boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed No source of air pollution. Hence APCD not required

Stack height provided with each boiler/thermo Not required.
heater/Furnace etc.

Sources of emissions and type of pollutants No source of air pollution.
Standards to be acheived under Air(Prevention &: As per emission standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CCNew Delhi.

a
13/11/2020

$

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

· A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Regional Office, Fatehgarh Sahib.

13/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
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•

•

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

GENERAL G,ONDITIONS.
This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.
The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Aet, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry
The authorized foe! being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:­

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:­

De=2LWI(L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

I
I
t

A.

I.

2.

3.

4.

5.

6.

7.

S.NO. Boiler with Steam Generating Stack heights
Capacity

I: Less than 2 ton/lr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than I5 ton/hr. to 20 ton/hr 21 meters

6. More than 20 tonllr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters
8. More than 30 ton/hr. 30 meters or using the formula

I-I = 14 Qg0.3or
I-I= 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

. .

(iii) Stack height for diesel generating sets:
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J
I
i

Capacity of diesel generating set

0-50 KVA

50-100 KVA
100-150 KVA

150-200 KVA

200-250 KVA

250-300 KVA

Height of the Stack

Height of the building + 1.5 mt

-do­ + 2.0 mt.

-do­ + 2.5 mt.

-do­ + 3.0 mt.

-do­ + 3.5 mt.

-do­ + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H= h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.
The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.
The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re­
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E·dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.
The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92­
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:­

Yi, ½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i1,/

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

I

I
I 10.

+i
I 11.t
+I
! 12.I
I

13.

16. The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Requiredparticulate matter B.
capacity A...

Area upto 5 Km from Other than 'A' class
Other than the periphery
of I and Class-II town

Less than 2 tun/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ta/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to I5 ton/hr 350 mg/NM3 500 mg/NM3

Above l5 ton/hr 150 mg/NM3 150 mg/NM3

a)

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of thel-Iazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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I
l

I
19.

20.

21.

22.

(i) AIl failures of control equipments.
(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the

Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.
The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.•The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:­

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :­

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

( iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading/ record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time. ·

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions'from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission/ NOC of the Board.

B. SPECIAL CONDITIONS

I. These consents are granted on the basis of undertaking submitted by the industry, in compliance to policy
of the Board circulated vide letter dated 02/02/2016, to the effect that it is complying with the conditions of
consents granted to it under the Air (Prevention & Control of Pollution) Act, 198 I and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then,
action shall be initiated against the industry under as per the provisions of the Act, without affording any
opportunity or notice.

2. The industry should confirm to the following ambient noise level prescribed under Rule 13 (I) ofNoise
Pollution Regulation & Control) Rules, 2000 at their boundary limits:
Sr. No. Type of area Parameters Limit in dB(A) Leq

Day Time, Night Time
I. Industrial Area 75 70
2. Commercial Area 65 55
3. Residential Area 55 45
4. Silence Zone 50 40
Note:
i. Day time shall mean from 6:00 a.m. to 10:00 p.m
ii. Night time shall mean from I 0:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing
devices.

4. Adequate measures shall be taken by the project proponent during construction phase to reduce ambient
air & noise leyel, so as to conform to the stipulated standards by CPCB/ SPCB.

5. The maximum noise levels near the construction site should be limited to 75 dB (A) leq (5 min) in
industrial area and to 65 dB (A) leq (5 min) in other areas. Materials need to be stockpiled and unused
equipment to be placed between noisy operating equipment and other areas

13/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:-www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

Registered/Speed Post

016LDH24288342

Date:

Application No : 14221089

To,
Vivek Gupta
B-16, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 ofWater (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal ofi~,'Consent to Operateiz,/an outlet for discharge ofthe
effluent u/s 25/26 ofWater (Prevention & Control ofPollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate.

1. Particulars ofConsent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDHKI-I/2020/14221089

Date of issue : 13/11/2020

Date of expiry : 30/09/2025

Certificate Type : Renewal
Previous CTO No. & Validity : O16LDH2CTOW4288875

From:18/07/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Vivek Gupta, (Proprietor)

Address of Industrial premises Mls Shree Ram Industries,
B-16, Focal Point, Khanna,
Khanna,Ludhiana Khanna-14140I

Capital Investment of the Industry 48.03 lakhs

Category of Industry Orange
Type of Industry 2030-Fishfeed, poultryfeed and cattlefeed

Scale of the Industry
­

Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 15000/-
(including penalty ofRs. 290/-) vide
UTR. No. N286201273716782 dated
12/10/2020
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Raw Materials(Name with quantity per clay) 1. Rice Bran @I lvlTD
2. Mustard Seed Cake @ 0. 7MTD
3. lvlollasses @ 0.2 lvlTD
4. Maize @ 0.8 MTD
5. Rice Phuck @0.8 MTD
6. DOC@ 2.4 MTD
7. Salt@ 0.2 lvlTD
8. Cotton Seed@ 0.2 lvlTD
9. Cotton Seed Cake @ 0. 7MTD

Products (Name with quantity per clay) Cattle Feed@ 2000 MT/Year

By-Products, if any,(Name with quantity per clay) --
Details of the machinary and processes As per details given in application no. 14221089
Details of the Effluent Treatment Plant No trade effluent generated. Hence ETP not required
Mode of Disposal Domestic Effluent @ 0.5 KLD - Into Sewer
Standards to be achieved under Water(Prevention &: As per effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi.

a .))s%
13/11/2020

Endst. No.:

•

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

2/-1
13/11/2020

s,

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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• TERMS AND CONDITIONS

A. GENERAL CONDITIONS
I. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for

getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re­
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall'deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

I 0. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

I I. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet,(s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

I 6. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

I7. The industry shall provide online monitoring equipmenti~,'s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The iridustry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

Once in Year for Small Scale Industries.

Four in a Year for Large/Medium Scale Industries.

The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversionor bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss oflife or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

(i)

(ii)

(iii)

•
"This is computergenerated documentfrom OCMMS by PPCB"
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and sha11 not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS
I. These consents are granted on the basis ofundertaking submitted by the industry, in compliance to policy
of the Board circulated vide letter dated 02/02/20 16, to the effect that it is complying with the conditions of
consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then,
action shall be initiated against the industry under as per the provisions of the Act, without affording any
opportunity or notice.

2. The industry shall not generate & discharge any trade effluent.

3. The industry shall comply with the guidelines of the CGWA for abstraction of ground water.

al
13/11/2020

•
(Om Parkash)

Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMS by PPCB"
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IN THE COURT OF ·-············ .

Suit/Appeal No .

In re:­

JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) cornilaiant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whom these
Present shall come that I/we .
...........................................................................................................................................................................................................

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each star,e.

To file and take back documents, to admit and/or deny the documents of opposite party.

ro withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which h.we
been understood by me/us on this - Day of
the fees.

Advocate

20 1 Accepted subject to the terms at

StRam &dustries

.a.%.k, ropeeo
Client

I identify the Signature/Thumb Impression of Below Mentioned Person.

Signed in My Presence. The Client.
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PUNJAB

{) flice Dispatch No :

Industry Registration ID:

Registered/Speed Post

O16LDH24816591

Date:

Application No : 19958210

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

·website:- www.ppcb.gov.in

To,
Rajnish Kumar
13-lOa, Focal Point, Khanna
Luclhiana,Ludhiana-141401

:-.11hjec1: Renewal of consent no. CTOW/Renewal/LDI-12/2017-/5474632 dated 17/05/2017 granted under the provisions
of the \\1ater (Prevention and Control of Pollution) Act, 1974.

I. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

[consent to Operate Certificate No.
• - . 4. ·'. ta as

ICTOW/Renewal/LDHKH/2022/19958210
i Date of issue :

..
· Q3!1'.0!2Qz2-fa II --

• soi9n@27a>I Date or expiry : - ......;

j~crtificate Type : Renewal
{Previous CTO No. & vat«iy : CTOW/Renewal/LDH2/2017/5474632

From: 17/05/2017 To:30/09/2022

2. Particulars of the Industry

l Name : Designation of the Applicant Rajnish Kumr, (Owner)
- g !Address ot'Inclustrial premises Sliree Triveni Iiidzistries. I.. B-10a;Focal:Point;Khanna,

·--- .. Khanna,Ludhiana Khanna-141401
Capital Investment of the Industry 13. 7 lakhs

i-~·ategory of Industry Orange
!Type of Industry Other
I

I
~cale of the Industry Small
Office District Ludhiana Khanna

·-

"This is computer generated documentfrom QCMMS by PPCB"
Shree Triveni Industries,B-I Ua, Focal Point, Kh,111,w, Klwn11{1,L11dl,icma Klwww. J -1 /./(I/
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Thus is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
1 f'r,·vention & Control of Pollution) Act, 1974.

The renewal of eunsent to operate granted to the industry vide no.CTOW/Renewal/LDH2/2017/5474632 elated 17/05/2017
1 a lid uplo 30/0tJ/2022 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following additional conditions:

I. The industry shall obtain permission from the Punjab Water Regulation and Development Authority (PWRDA) for the
abstraction of ground water.

2. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

3 The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

.' ll other contents shall remain unchanged. This letter shall remain appended with the consen_t issued vidc no.
l 'lOW1RcncwaJiLDH2i2017/5474632 dated l 7/05/2017 to the industry under the Water (Prevention & Control of Pollution)
e1, 1974.

03/10/2022

(OmParkash)
Environmental Engineer

For & on beha(f"

of
(Punjab Pollution Control Board)

Endst. No.: Dated:

.\ c•'PY 11i'1hc abon: is forwarded to the following for information and necessary action please:

Thie Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

03/10/2022

(Om Parkash)
Environmental Engineer

· For & vn behalf

u/

(Punjab Pollution Control Board)

"This is computergenerated documentfrom OCMMS by PPCB"
Shree Triveni Industries,B-I0a, Focal Point, Khanna,Khanna,Ludhiana Khanna,I4140]
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PUNJAB
PUNJAB POLLUTION CONTROL BOARD

Zonal Office-TI, Vatavanm Bhawan, Nabha Road, Patiala -147001.
Website:- www.ppch.gnv.in

Date:Registered/Speed Post< >lfo:c Dispatch No :
---,-----------------------------~----------;-

industry Registration ID: OJ6LDH24816591 Application No : J<JCJ58]//

,,.
Rajnish Kumar
B-lOa, Focal Point, Khanna
Luclhia na,Luclhinna-141401

:-uhjPct: Renewal of consent no. CTOA/Renewal/LDI-12/2017/5474660 elated 17/05/2017 granted under the provisions
of the Air (Prevention & Control of Pollution) Act, 1981.

i. l'articulars of Consent tu Operate under Air Act, 1981 granted tu the industry

-
IISl'Ill to Operate Certificate Nu. CTOA!Renewal/LDHKH/2022/19958211--
re or iSSll l': 03/10/20]2----- -- --
te of expiry : J10(09.f2(),?T :
rtit7cate Type: Renewal
·vious CTO No. & Validity : CTO.-11R!!newa/lLDH21201715474660

-·- - ---·- --- ---- - -· ··------------ --- From:!7/05/J0/7 To:](}/()<)/:!()]]
--- - .

l'n

I

Co
i

Ila

a
$y Ce

2. Particulars or the Industry

----

ame &: Designation of the Applicant R'ajnish Kumar, {Owner)
dcln·ss or lndustrinl premises Shree Triveni Industries,

B-J0a, Focal Point, Klwnnu.
- --• -- Kha11na,Ludhiu11a Khwz,w-14140 l

pita! Investment of the Industry 13. 7 lakhs 'tegory of Industry Orange
Yfll' of fndustry Other
le_of the Industry Snw/1

lflil'l' District Ludhiana Khanna- - - ---·------ ·-
---

"Thi.,· is cu111p111er ge11erated duc,1111e111.frv111 OCMMS by PPC'B"

Shrce Trii·r!11i lnd11s1ries,B-llla, Furn/ Pvi111, Kl,a1111a,Klia1111a.L11dl,ia11u Kl,w11w, I.//./()/
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fir- ts with reference to the request made by the industry for renewal of consent granted by the Board under the Air { Prewntiun
' sad Control of Pollution) Act, 1981.

l he renewal of consent to opt:rate granted to tht: industry vide no.CTOA/Renewal/LDH2/2017/5474660 dated 17/05/2017 valid
u:11,1 30.i\l9/2022 under the Air (Prevention and Control ofPollution) Act, 1981 is hereby renewed upto 30/09/2027 with the
1me conditions as mentioned therein and following specific conditions:

I. The industry shall not add any air polluting process without obtaining prior written permission of the Board.

The industry shall obtain NOC of the Board. ifit changes any of its product/capacity of the plant.

\ II 11thL·r i:onrcnts shall remain unchanged. This letter shall remain appended with the consent issued vide no.
' I ( l.-\ Hc11c1, alil .Dl-12/20 17/5474660 elated 17/05/2017 to the industry under the Air (Prevention & Control orPollution) Act,
,,,, I

,I

03/10/2022

(Om Parkash)
Environmental Engineer

For& on behalf

u/
(Punjab Pollution Control Board)

.ndst. No.: Dated:

\ ,·11;,~ nr thL· a hove is forwarded tn the following for information and necessary action please:

1·:i,: Fn, ironmcnral Engineer. Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure th
wmplanee of the consent conditions und submit the report accordingly.

03/10 2w22

(Om Parlrnsh)
Environmental Engineer

Fo» d: on behal!
of

(Punjab Poilution Control Boarrl)

"This is computer generated documentfrom OCMMS by PPCB"

Shree Triveni Idustries.B-IUa, Focal Point, Khanna,Khanna.Ludhiana Khaa.I41401
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IN THE COURT OF .

Suit/Appeal No JURISDICTION OF 201

In re: ­
.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit tn arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate wheneve, he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee ap,reed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee-shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ..................................Day of 201Accepted subject to the terms of
the fees.

Advocate

oqa Ho
Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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PUNJAB POLLUTION CONTROL BOARD
Vatavarai1 3hawan, Nabha Road, Patiaia

Websitt:.- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of

Water (Prevention & Control of Pollution) Act, 197.4

Office Dispatch No: OCMMS/CTO(Water)/2024/004937 Date: 05108/2024

Industry Registration ID: RI5LDH22486755 Application No: 26494297

To,

Subject:

Dharminder Singh,
Proprietor,
Mis Sohna Agro Industries,
C 48 Focal Point,
Ludhiana Khanna, Punjab, 141401

Auto Generation of Renew
01revention & Contror.'

nsent to Operate graaited under the Water

Date Of Ex i :
2023-09-30 00:00:00.0

Certificate Type: ±
Previous CTE/CTO/A.11'
Validity: 1

Date. of expiry:

Address ofludustrial premises:

Existing Capital investment / Project Cost of +16.28052 fads)
the industry ------------------1
Category of Industry ,-+-O_RAN_._G_E ---1

Type oflndusrry 2063-Steel and steel p:0ducts·using various furnaces like b,last furnace
/optin hearth fumace/ind::ction furnace/arc furnace/submerged arc

t--------·---··-·_ ···----- . furnace /basic oxygen furnace /hot rolling reheated fumace

Scale of the lndm1try jsm"ll ----·---------------i
Office District _.---- Litiana_fhann@,
CTE/CTO/Amhorization appued for ilyha.

~--------·-
Certificate No.:

Date of issue!

Witl1 reference to your application for renewal of Consent to Operate for operation of cJ.11 mdustrial unit u/s 25/26 of the Water
Prevention. e control or Poluig ##pg#bpl#9leel9j#is#gpg}Ji#k#e~ der sigh, Provrieto, is hereby.
acknowledged and Auto Genera f self-declaration.

2. Particulars provided by their.
i

1. Particulars ofAuto Genentted JRene

".s;·is .mputersent.·zi documexufromOCMMSby PPCB"
Soa Agro Industries,C 48 Focal Poim.26494297
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I

Fee Details IPaym~f,t iAmount !Transaction ° Date of !Date of
l\fodC: _ ----~ ..~i ~!!.. Trm~sactiou verification
Net Bar·1 '8;68.0 876506729 2024-080 !---­

~----------- ------~--- -- -- ..1-. ---- 13:34:09 ..1~

This Auto Generated Renewal Certifi::ate is hereby issued subj ct to be condition that in case if any anomaly 1,fter Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorre. / incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Envircnmental Laws/ Rules against the inc'ustry.

Annexure-A

SelDeclaration

Auto renewal of consent to operate

I Dharminder Singh S/o Shri Baldev Singh Aged 63 Years..'-\,11hcrized St!;{natory Proprietor (designation) ofM/s Sohna Agro
Industries (OCMMS ID Rl5LDH22486755) submitting this if declaration in favor ofMemnber Secretary. Punjab Pollution.
Control Board for obtaining auto nmewal of consent to ,.,t,lblish : r:onsent to operate under the· provisions of the Water
(Prevention & Control of Pollution·, Act. 1974 and Air (Prz .emion & Control of Pollution) Act, J 981/ Authorization under
HWM Rules, 2016/ BMW Rules, 2016 (for healti' .5) bi s; which is stated as under:

Green Tribunal/ other Judicial

e or any false affinnation made by
'sions of the Water (Prevention &

_. ·1/ HWM Ruler., 2016/ BMW Rules,. ,:/

. .,coal to paddy straw pellzts, as per the
cation No 10/57.t/20?2-HEI/443 dated

d inspection by the Board.------~
*Detaiis of changes ifany mechanism oftreating extra pollutant

(fill if applicables per point 2)

8. In case of brick kiln , the bri
directive given by the Sta,:te ·"
04.11.2022 and shall maintain

I

6. That no prohibitory
authority.

7. I acknowledge that an .
the undersigned, I shall
Control of Pollution) Ac
2016.

1. That the consent to establbh I consen operate un et tr prov1s1ons o the Water (Prevento. & Ccr,trol of Pollution)
Act, 1974 and Air (Prevention & Control of Poll:ion) Ac!, 981/ Authorization unde: HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vide_1_;0., 1010.1871 Dated 2019-06-03 and the same is valid upto
2023-09-30 · IA#SEESE#RESS8Kegg;°

2. That we have not carried out any • " io] " ' ess/ product/ Raw naterial/ fuel / change in
bed capacity that either changes o e to red or ~o 0;1) or om scale (from small to
medium or !arge). Detail of chang I be treated are giver: in box below*

3. That we are comply igpggpjleg&g ·--­

4. There is no change in information provided in the prescribed apilication form submitted for J'.Jta,n:ng earlier consent to
establish/operate /a · · · .. - .. · · · · •·· · · ·. ·. · ·· · ·, · · · ·

5. That I have not vi<J of Poli-:~:on) Act, 1974 or Air
(Prevention & Cont

Applicant
Dharminder Singh

Date: 05/08/2024

"This 1s comp,itergent.•,.•- i ,focumentfrom OCMMS by PPCB"
So/ma Agro Idries C 48 Focal Point.26494297
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PUNJAB
PUNJAB POLLUTION CONTROLBOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERA.TED RENEWAL CERTIFICATE
Under the provisions of · ·

Air (Prevention & Control ofPollution) Act, 1981

Office Dispatch No: OCl\11MS/CTO(Air)Y292-4/004936 ,. '· Date; 05/08/2024

Industry Registration ID: RI5LDH22486755 Application No: 26493370

To, Dharmimkr Singh,
Proprietor,
~/s Sohna Agro Industries,
C 48 Focal Point,
Ludhiana Khanna, Punjab, 141401

Subject: nt to Operate granted under the Afr (Prevention
; »

Date OfEx i :
2023-12-31 00:00:00.0

Name & Designation of the Occupie

Address of Industrial premises;+
Existing Capita! im·estment I Project Cost of
the. industry

Certificate No.: 493370 _,., ·
pate orts.ME#eEge±eRRaggs#epp9pg#g$5#Ee@#$#Eges#beg]
Date of expiry;_
Certificate °f'·'1'e:.a

With reference to your application for renewal of Consent to Operate for operation .9f ;m industrial unit Air (Prevention &
Control ofPollution) Act, 1981, ' ~ · · · · · prietor), is hereby, acknowledged and
Auto Generated Renewal Certifi

e.
2. Particulars f11ovided bv the·1'·

- "ge

1. Particulars ofAuto Generated Ren

Category of Industry ORANGE·----i----------------------------1
Type oflnclustry

Scale of the Industry

Office District

CTE/CTO/Authorization applied for

2063-Steel and steel products using various furnaces like blast furnace
/open ht:...,..th furnace/induction furnace/arc· furnace/submerged arc
furnace ib~-~~c_oxygen furnace /hot rolling reheated furnace
Small -· -- . ·--- --------------------<
'L,adhiana Kl.anaf-----· --·-----------------!

___ 1_1 yc.ars __,

"Tus i:9m.ergenerateddocumentfrom OCMMS byPPCB"
Sohna Agro lndi,stries,C 48 Focal Point ,26493370
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Fee Details Payment Amount
Mode

Transaction Date of Date of
ID Transaction verification

Net Banking 5800.0 957830215 2024-08-05
13:25:59.259

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ ineom:ct/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental ~,aws/ Rules against the industry.

Annexure-A

SelfDeclaration

Auto ren.ewai of consent to operate

'.Green Tribunal/ r:,her Judicial...

e or any false affirmation made by
. "sions of the Water (Prevention &

$1/ HWM Rules, 2016/ BMW Rules,

.coai to paddy straw pellets, as per the
cation No 10/574/2022-STE 1/443 dated

d inspection by the Board.

_echauisxi of treatiag extra pollutant
:tas per point Z)

• .'*i,-
+-a

8. In case of brick kiln , the fa,1
directive given by rhe State
04.11.2022 and shall maintain

6. That no prohibitory,
authority. «s

.%
7. I acknowledge that. an

the undersigned, I shall?
Control of Pollution) Ac
2016.

I Dharminder Singh S/o Shri Baldev Singh Aged 63 Yars, Authorized Signatory Proprietor (designation) ofM/s Sohna Agro
Industries (OCMMS ID Rl5LDH22486755) submittir,g this self declaration in favor ofMember Secretary, Punjab Pollution
Control Board for obtaining auto renewal of consent to establish/ consent to operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under
HWM Rules, 2016/ BMW Rules, 2016 (for,he·· 5beds) which is stated as under:

1. That the consent to establish / consent to opera e-un et! eprovisions or;the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control ofPollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities-upto 50 beds)wasissued vide no.21516919 Dated2023-04-21 and the same is valid upto
2023-12-31 .A. EEe8Age±Ea&ea.g

2. That we have not carried om any · ·c. 'ss/ product/ Raw material/ fuel / change in
bed capacity that either changes o to 'red or so on) or our scale (from small to
medium or large). Detail of chal!g 1 be treated are given in box below*

3. That we are complyi

4. There is no change i' information providedithepres#ilea #$5licatio form submitted for obtaining earlier consent to
establish/operate .'a' · . · . · "·7--·. ----.-·· ···" .. • · · .... • -- -· • • · • -·

5. That I have not vi,~"' of Pollution) Act, 1974 or Air
(Prevention & Con .

Applicant
Dharminder Singh

Date: 05/08/2024

"Thus is :.mnputes g..rated dome..%o•0CMMSby PPCB"
SohnaAgro Industries,C 48FocalPoint.26493370

Page2

382



51

[
IN THE COURT OF .

Suit/Appeal No .

In re: ­

. . JURISDICTION OF 201

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to whomthese
Present shall come that I/we .. .. . .

I he al.Jove named .

....................................................................................................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ·

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate tee.

ro deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee ar,reed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERF OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this....................................Day of 201 Accepted subject to the terms of
the fees.

Advocate

ForSOHNAAGRO INDUSTRIES

03eh>a Se,,
. Client Prop.

Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed mn My Presence. The Client.

383

Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Dharmender Singh S/o Baldev Singh R/o 219, Lahari Road, Khanna

Dell
Typewriter
Ludhiana (Respondent No. 51)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp



hi

PUNJAB
PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:-www.ppcb.gov.in

Office Dispatch No :

Industry Registration ID:

To,

Registered/Speed Post

O16LDH24157155

Date:

Application No : 13948270

Dharamvir Gupta
B-1, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'consent to operate' under the Air (Prevention & Control of Pollution) Act, 1981 granted vide no.
016LDH2CTOA4223906 dated 21/06/2016 (valid upto 30.9.2020) to Mis Usha Udyog, B-1 Focal Point, G.T.
Road, Khanna, Ludhiana.

Rs. 14,500/- vide UTR. No. N273201257375383 dated 29/09/2020

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/13948270
Date of issue : 20/10/2020

Date of expiry : 30/09/2025
Certificate Type : Renewal
Previous CTO No. & Validity: O16LDH2CTOA4223906

From:21/06/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Dharamvir Gupta, (Proprietor)
Address of Industrial premises Usha Udyog,

B-1, Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 43.44 lakhs
Category of Industry Orange

. Type of Industry 2030-Fishfeed, poultryfeed and cattlefeed

Scale of the Industry Small
Office District Ludhiana Khanna

.2 - -

"This is computer generated documentfrom OCMMS byPPCB"
Usha Udyog,B-I, Focal Point,Khanna,Ludhiana Khanna, 14140I

Pagel
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• Special conditions:

] .This consent is issued on the basis of undertaking submitted by the industry, in compliance to policy of the Board circulated
vide letter dated 02/02/2016, to the effect that it is complying with the conditions of consents granted to it under the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any opportunity or notice.

2.The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) ofNoise Pollution Regulation
& Control) Rules, 2000 at their boundary limits:

Sr. No.Type of area Parameters Limit in dB(A) Leq
Day Time, Night Time
1.Industrial Area 75 70
2.Commercial Area 6555
3.Residential Area 5545
4.Silence Zone 5040

Note:
i. Day time shall mean from 6:00 a.m. to 10:00 p.m
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing devices.

4. The industry will not install any additional boiler / furnace without obtaining prior written permission from the Board.

All other contents and conditions of consentwill remain same as mentioned in original consent no. 016LDH2CTOA4223906
dated 21/06/2016 (valid upto 30.9.2020) under the Air (Prevention & Control of Pollution) Act, 1981.

20/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

20/10/2020

(Om Parkash)
Environmental Engineer

"This is computergenerateddocumentfrom OCMMS byPPCB"
Usha Udyog,B-I, Focal Point,Khanna,Ludhiana Khanna, 141401
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For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerated documentfrom OCMMS by PPCB"
Usha Udyog,B-I, Focal Point,Khanna,Ludhiana Khanna, 141401
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-
PUNJAB

PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:-www.ppcb.gov.in

Office Dispatch No:

Industry Registration ID:

To,

Registered/Speed Post

O16LDH24157155

Date:

Application No : 13948384

Dharamvir Gupta
B-1, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'consent to operate' under the Water (Prevention & Control of Pollution) Act, 1974 granted vide
no. O16LDH2CTOW4224799 dated 21/06/2016 (valid upto 30.9.2020) to Mis Usha Udyog, B-1 Focal Point,
G.T. Road, Khanna, Ludhiana.

Rs. 14,500/- vide UTR. No. N273201257380814 dated 29/09/2020

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewa/lLDHKH/2020113948384
Date of issue: 20/10/2020
Date of expiry : 30/09/2025
Certificate Type : Renewal
Previous CTO No. & Validity: 0 l6LDH2CTOW4224799

From:21/06/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Dharamvir Gupta, (Proprietor)
Address of Industrial premises Usha Udyog,

B-I, Focal Point,
Khanna,Ludhiana Khanna-14140I

Capital Investment of the Industry 43.44 lakhs
Category of Industry Orange
Type of Industry 2030-Fishfeed, poultryfeed and cattle feed
Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated documentfrom OCMMS by PPCB"
Usha Udyog,B-1, Focal Point,Khanna,Ludhiana Khanna, 14140]

Pagel
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Special conditions:

1.The industry shall notgenerate & discharge any trade effluent.

2.The industry shall comply with the guidelines of the CGWA for abstraction ofground water.

20/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Regional Office, Fatehgarh Sahib.

20/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computergenerateddocumentfrom OCMMS byPPCB"
Usha Udyog,B-I, Focal Point,Khanna,Ludhiana Khanna, 141401
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IN THE COURT OF .

Suit/Appeal No .. JURISDICTION Of 701

In re: ­

............................................................................•..................................... Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s)/ Accused Know all to wiiamthcsce
Present shall come that I/we .

I he above named .

...................................................................................•................................................... do hereby appoint

(herein after called the advocate/s) to be my/ our Advocate in the above - noted case authorize him: ­

ro act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

ro sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

lo take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or l
.EE5EE±±.-..-

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible- for he
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case- and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERF OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Dav of
the fees.

Advocate

201 Accepted subject to the terms of

Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Ciient.
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PUNJABPO!LLUT:!fON CONTROL :80.4.RD
Zonal Office-II. V2.tavarnn Btaw:m, Nabha Road. Patiala

e}site:- www-ppb.gov.in

1. Particulars ofConsentto Operate underWater Act, 1974 granted tu the intllliltry

Vioi Kumar

Khanna,Ludhianu-141401
Renewal of 'Consent to Opcrare'an outlet u/s 25/26 oiWater (Prevention &: Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewofi;,Consent to Operatei;'an outlet for discharge of ti1e
efJ.lucnr u/s 25126 ofWuter (Prevention & ControJ of .PoUution) Act, 1974, you are. hereby, authorized to operate an
industrial unit fordischarge ofthe efiluent(s) arising out ofyour premises subject to the Terms and Conditions as
mentioned in this Certificate.

Office Dispatch No :

industry Registration ID:

J To,

!I ,Subject:
i
ij
'I

Registered/Speed Post

OJ5LDH2298805l

Date:

Application No : 1118fi/Jl 6

j 30/09/202¥
I
;3nJ{)9/2019

1

[Renewai

! CTOWlR.e-11ewa/lLDHKH;-JOJ CJ/]1186016

1 Oi5l.DH2CTOW2903645
---· lFrom:26108/](!J5 fo:30/M/:!OJ !J

[Date or issue :

l Dute of expiry :
I Certificate Type :

I Consent to Operate Certificate: No.

I Previous CTO No. & Validity:
--------·-··-------

2. 'Particulars of the Industry

--.
I
I

-;
,

! ~
1

--i

--------•-!
I

''mus s .om,nargenerz teddouaxemt nom UCAt;4 Ey PFC"
! ikas Idusre.' .yporuni.,B-9 Facui Pcmt,hama Ladniana Khana.}-;t4in.'

Page!

I
{ Seale of the industry Smutti--------~---------------'-·---------------------
1 Office Distl"ict ! L11dhia11u ~\.han_m., --·
I Consent Fee Details I R:i. 0i2000; .. vidc R. 0. 75/513 dared 13,709/19j-------------------·--------~.----- ---------
'Raw Materials(;'!lamc with oiJ~:J.~tity,uer da~,) ··----·•·-- _: _!.lR.3, Alai::<: AlninssC's DOC ·a 8_0_,'l<_f_TD _
I Products (Namewith quantity per day, _ _ ..i. C1itle Feta :,t '5 'v!TD -4

[ By-Proch:cts, ifany.Name wit quantity @er day)_.___':.. .---------·---- J

. -- ---- ----------------,-, ·------------------------
~'!am~ &Designation ofthe App,__U_ca_r._••_· --------➔I_SJ._',_.1_:i,_'?c_Jd_J:.umr:cr.JPar,ner; _
j Address ofIndustrial premises Fikas dural Corporation.
j I iJ-9..F'oat!PA,i.t.
I- . Khanna.Ludhiana i(hamia-141401
j Capital Investment ofthc !mhisary I j .;J.11 fu.khs
._iC_~a_t_c""g'-o-'ry=---o_f_!n_,d_u_s_try_.=---------------1 Orange _
I Type of industry ' Other
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3etaiis ofthe machinary and processes A,per details given in application no. I I I86016
I Raw Mun•rial JiVidghing Hopper Grinding Mixer
' Col!e<.:rion Hopper Bl£,nding Pelletization Packing

3009/2019

Dated:

{Rajeev Gupta)
Environmental Engineer

For & ,m bc>h{,/{

nj

(Punjab Pollution Control Board)

---------------·~
I

- I .
I

I

[Standards to be achieved underWeter(Prevention &: Asper effeu sandards prescribed by PPCB/MoEF &
j~~-'-~_o_n_t1_·o_!_o_f_P_,i_!l_u_ti_o_n..c.)_.4._c_~.:...1_9_7_4 ~1C--'C ---.J

1-- ---------------
: Details of the Eftinent Treatment Plant Domestic Effluent t@, 4.0 KLD,----I Mode ofDisposal I lntv Sewer

Endst. No.:

•

i A copy ofrbe above is fonvarctc<l to the foHc-,wing fr.r information and n,;:cessury action please:
Environmcnra! Engineer, Regional Office, rutchgarh Sahib.

~
+t
il
t
t

-
3009 2019

(Rajecv Gupta)
Environmental Engineer

Fa, & on behalf

(Punjab Pollution Control Board)
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PUNJA3 POLLUTION CONTROL BOARD
Zona[ ornce••H, \;at:l'l''i:'l!ll Eh:.!Wl!!I, :'~a!l!la Road, Patialr.!

Ofiil:e Dispatch No : Date:

industry fo·gistrntion rn: 0/51~Dl-f]:!98l'IJ5 I Application No:. ------- ------------··•-· ----------·----·-. ----·---······- · .. --------···

To.
Sh.vinod Kunrnr

1/215202

Khsr.n:,J..udhimrn--14, ! 40 l

"iu;,(ect: Rcni:wal of '{.,r,nsc:m ro Dp,!rntr.: u,s :t. l ..r Afr ~Pr,:n•r,tkn & 1~:n,.rro! .;f PoUutionJ Act. !91 for discharge of
emissions arising out of pr:oi;es.

V•.:1tb reference to yom app!ic,,uo:, for obiaining Ki::new:11 of" 'Conseur io Optrnt,.:' ui:; :J. l of Air {Prcventio11 .~
oroi of t>ullution) :\cl. :91'.1. you arc heteby, authorized Lo op~ra1..: an industrial unit for di,;cliarg, c>l !!.,·

emission(s) ar:sing out of your prenises subject to the Tc!nns a;1d c·unJitiun,: as nwntiuncd in lhis C.:nil~1.::1;:

i. aieulas of Consent toperate and: is ie, i5&! gr&ed ts the i&usey

---,-··-· ·-•· ----···-- ··--•- -------· - --·-- ·----- --- --------------- --
,C'cnseut to _Operate Certieate t·"fo. ! CTO.•i:ite,,fl1,at/LDHK.ff,'20/ ')// 12 I.-: .. 11 , _

~!:~~ oE~~~•:..: -·•--· ·--------•·-·--·-·----L3(Ji~!9/?fJJ\I ·-···• ·-··- --· __ . ---·· __ ······----····--·-----·-----:
; D:1tt! of c:.;ph-v : ! 30/fi'.W'Hi24i•- .. -----------------__.. --- .. - ----- ··-----..i.=.:- ---·- --- .. , ..... ·- ---- -- ----·--·-. - - . --·-

._Ctt?fic:t, t! }'YIJ.~..:.--·-·---------·-·•-··-··-•-·•··•-··•-·... i /i,0·.•,,:•:~•:: ' ···-·-·· ---·••···-•··-····-·-

Z. Pai:u!rs o: he industry

·ru. 3:"J.'1,19._.• ,11 '1

1
'.\l:111w & Des.igm1tion of ti"ztt it ;:,;iEr.;wt

.___ ---------------------·-· ----------------- 5/1. ·,·.,,,·,,/ .\.H,:hN :Purl'·i'::r)--- -------- ·--------------- -------- -·------- ----- --
':'a:s 'a;:swig} spars'on.
· is •.:.'!ai.
. J(hanu:.. ~.!,:i}~ii1t1t: }\.har=•1a-! ,;. J 401

~-atego:·:, of lndmm :1 ---·- ---·- ··---··- ··-· ; Or,:tng:' __ --·-•- -----·--·•· ·---- ··---·-· ·--· ·-- ---·· .....

~Type ofh,dust!')' ----·-··---- ------·--··· . .!..~!!~''. _ ..__ ·-··-··· -··-·· --·------·- ---·--- _. __
· Scale of ,h1• fo<lw,tn,'---•-----·----· -·---·---·-•--·•-- -•------

·,·: r,+%2¢

t···-····--·- -·-··--------
: Ra'I/I !\late:·i:.!!~ ('.•,:,.,1k with Q:.;,a,i!hII 1.H:, da:,·i

1 Products (Name with Qi.:r.ntity per:ia,·)
By-radues, ii ±say, (a:»s witk }as_;e: ';

' .. ·,·,'t:', .·•,":d '.l' i, ··•_, \ i'T,)
----·-

'ii, ' I', i'il,_Jl,il"I ,. ,., • .,, ,: 1' • ,I -..·,u ,:i·o, ·.n. J. J,. -
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~ ~ ~~ Mlr.t=. \~ :!.l'~ =.1.1.~ 11.•i..~ ~ 4--.,. ,~ "'-.; .....:.-., ..,; _,.._ .~ -:,"~ ;.1 •...,..vi.-.,~,• ..i. u._;.,. ..•. , •. ,.~,·.;,,a,,:,.._·'•··11,uil•""'.,.,,,. ...,.~•.,..-~•..~i.~••lool-' ,;,-,.o._u,~,·••---•• ••-~-"'•,._ --.~..,.,_

(

GENERAL CONDITIONS
This consent is not valid for getting pow1::r 10:.t! :1-.):i1 ri.e Pu11Jah State Power Corporation Ltd. or for getting
loan from the financial in~titutions.

The industry shall apply for n:newai ,c:ncnsion ciccnsuns at leasi two 1months before expiry of the consent.

The industry shall no violate any ntthe norms pn.:scribcd under the Air (Prcventior, &. Control of Pollution)
Act, 1981, failing which. the consen, shall be cancelkd revokeJ.

The achievement of adequacy and effkicncy oi' the air pollution control tkviccs installed shall be the entire
responsibility of the industry

The authoriz.ed fuel being us,~d shall no\ be changed withuu, the p11or writt.:n permission of tbc Board.

Th~ industry shall not disclrnrgc any fugitive e:m,ssio11s. All ga!les shall be emitte:d through a stack of
suitable height, as pe: t'w norms fixed ivy the Board from imne to time

The industr) ~hall p10vid1; port-hoks. plau--..wrns and/or 11Li1,:r :10..:.:t:s;;ary r..cilitie~ as ,nay hi! requircll fo,
collecting samples or 2missions from any chimney. itue or due or any other outleLs.

Sp<!::ifications :;f ch,! po rt.totes shall be as under:­

"fhe :.;amplmg port~. shall be providec! mleu:a ties chinney diameter downstream and 2 times
upstream from the flow disturbance. For .i rectangular cross section the equivah.:nt diameter (De)
shall be calculate-d fr<,m the following equation to determine upstream1. downstream tlisrnnc:::-

De = 2 !. W · ( L+ W)

vVhere i. ~ lcng1h in mt!!. W= Width in :ms.

1i'i The sampling port sha11 be 7 to 10 cm in diameter

b. The industr,1 shall put display Board indicating environmental aata in the prescribt:d ro,mat al the main
entrance gate.

tJ. The industry shall discharge all gases through a siack of minimum height as specified tn the following
standards laid down by the Board,
(i) Stack height for boiler plants

ls.ko{saner wt srea Gs»era6ls »en--­
! . --l-Cr.1)~,;;_•i_t_y ,---f-----·· .. ----.. ---··----··----- _
: •. , 1.e-ss ,!wt· 2 tonliw. .

1

0 me1err, er 2.5 times the h.:i!!lll ufnein;hbonn!! b11il,ii1:·!:I I ... C ·- .. I
1 ! . wllich e\ er is mc..rt: · :i--·-----.., --T.,., - .------- .. - .... --_--- ,: ... - ..... --.

1
1 ---------1,-;. ---,,r... ------------------------ ---------·------:

~-----· A:1.!.::_ thc11: ":Oll,111. to J tu11/,.1. .T1::.:.1_~.:;.::::: -·· ------··--··· ----··· ,
1 3. i Mnre iha11 5 101,lhr. to JO ton/h;· 1 15 im.m:rs !r-· ----,-------·-----------·-------·-----·--•-·--·---·.. - ····--···· -- ---- ·····1
1--·-·•-±:·--l!~~~-,.e ;l~l!!!...!_ 1'._l.:i!!0t!~1J}..~0!:1:1~-----ll~ .?~!.t':!:~---· ---···--·-•-·· .. ~·-- -··-·. -·- .:
· .5. I ;\.fort' 1hai1 ii touhr. to 2J to'hr 2 l meter:.°'Moro2»um.2fr.._mets
i -".. IMlorels25tw3Vi?8..kj smsn_---------·· __ ··-·-------
1 i
I 8, I More- thun ?0 ton/hr. 3) meters or using the formula

1 • h ~ 14 Qgll.for

I '11 ~0 7:; (Qpi0.2-i-
'where Qg = Qcanary of SO:; in Kg/hr.

--~-----·····--····-----·--·-·-- __LQr = ()uantir1 of parti.:ulate ;rnm~r iil Tun;day. ,

"fotc: M'inimum St:ack ht'i2)1i in i\!i i.:a.,es :;haii \.:,, 'i.:I mu. o gs calculated i+,nt rei@vans fsrru{a
whichever is more.

(ii) Fer industrial furnaces a ±ifs, •£se e.ie:. r,,.,. ,:,-:·Jt ,•:;vn ,, :· :. t:,c!; •id1,:;,; •,'YOU!ct t,._, b,sed 1m fuet
used {or the eorreyponding sreaa gerte;tin.

(iii) Stack heigh for diesel {generating sz:

"
C
I'

+ A.,I

t I.
)

2.

3.

4.

5.
6.

'7,.
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i
••
u.

+ 3.5 mt.

+2.5 mt.

-t- ).lJ nu.
Limt.

2.9 mt.

-do-

-do-

-:iu

--·----- --- ··-----------·---·--------·-- --·--·--7
Feight of tte Stgek {

!eigti on the bating -1.5mt '

i

Capacity of diesel generating set
0-50 KVA

50-100 KVA

l00-150 KVA

150-200 KVA

200-250 KVA

250-300 KVA

For higher KY.!\ rating staet eight E (in meter) sh±! be wked unit ?.ccording to ihe formula:

H ==l0.2 (KVA)0. .5
where h = height of the building in meters where the generntor set is installed.

I 0. The pollution control device:: shail be interlocked wih the nrnnuf:.1cturmg p,·ocess or the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be aitcred or rcplac-=d in accordance with the dirc:ctions of the
Board, and no pollution control equipmeut or chimney shall b::: altered or as the case rnay h~ <!rectt:d or re­
ert!c:tecl except with the prior approval of the Bos:d.

12. The indmtry will provide canopy and adequate sta:k with the D.G sets ,tt as to comply with ,he provision of
oification No GSR-37I : dated 17-5-2002{arended fron; ime w time) issued by MOEF under
Environment ( Pn,tcr.tion) i,ct. 1986.

13. Th<c: Govt. of Punjab, Department of Science, Teclmvlogy & Environmen, vidc its notifo:a1ior. 110.~•i46/92-
JS1'2839 d:. 29.T:!,'J 993 has put prohibition o,, the use oC nci: husk a~ fuci after I A. I 995 except the
following:-

i;/h the form ot briquettes ! use of rice husk in fluidize& he! combustion.o the industry shall
make the necessary arrangemeat to cmply wits the above notification.i; ½

4. The industry shall submit baiancc sheer of every fina11cia1 year to the concerned Regional ()nice by 30th
Ju11e or every year

15. That the industry shall submit a yearly. certifa,ate to the ed'uct ti.at no dd<lition / up-gradation/ modificotionl
modcrnizaiion has beer carried out during th,: previcm· y,::,r otL•:rwi~c th,: indus'Cry shall opoly for the vnri.:d
cor:sent.

ct}i6. . The mdustry shall ensure that at any tine the umiion do not exceed he prescribed emissions
standards laid dowa by the Board Pox time to tire tor such typc of industrv .emissions.

bl The inoustry shall ensure that the emissions fror each stacl: sfall conform io the fu!!Dwing
emission :;tarn.lards laid down by .l-11: ED:.ml in respect of the ln<lustnal 8oikrs.

,------· --·---------------- -•-·-·····----------------------
! ')'teum Ge·11i-·rating Requiredparticulate mMt,'?,' R
i ,apadr_;·.-i.
L--------·- -----·---- ------·--·----. ----· --- ·------·----·· - '

500 :ng,NlvE

I

----- - -·- ··- ·- ··· _ _J
I
!

I 000 .11g!NM3
.5d0mg1NMJ

I Area up;,, 5 l-i.,11 _/i"'.Jl/1 Ot/;,,rtha,; '/';.Ji";•;_,·
Other than the perphe:
afI and ! lass-HI town

t-------- ---------------·-
l Less than :.· /Otl hr.
II 2 ton to I U ton'hr.

I Al•ol'C- JO tun t~ i 5 ton/h,-
Abu,,e l5 ton/hr £50 mgN3

All emissions normalized ta 12% carbon dioxide.

I7. The industry sla!' ensure hat tle ilaardous Was: guru:ei ir he prerise are handled as per the
previsions of the±lazardovs Waste {Ma:uagener, tnaliog and i tarshoualar; Nio:sen) Ra!es. 2008.
without any adverse effect or the envirouxent, :nu any n«er

18. The air pollution L'Ontrol equipmems shall i:,,: kep a! !! tmme in good runing conditon and;

''f.'."d : •,.l .. ,,.• ,·,·:u, L ,,,..-,,,a/1011,11·- '1 f ,,cal Pu011.Ahan11a.Lruih,mw Kha>1n~., I-~ ;, · 1

..
2a%a"4%2ad a1a.12iuar..%.3%s%2tut.t a-fa. at3 7 tat.%.vat c o3or%u#% » a7ot3a» tt.3rt tau. taii a o t +i«« ·+ «h i4st43a ve «at tk»bat4fu.3·aa 4a$ $4 at #ata«nth r isMt,%» t3.3%Gu s@ au.ea a •·«.
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iii All failures ,,f controi equipmeuts.

(ii) The emissions of any air pollutant imo_ tlw atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the rnnctrn~u Re0ional Office as well as to the Director of
Factories, Punjab, Chandigarb as required under rile I O of the Punjab State Board for the
Prevent1011 and Control of Air Pollution Rule.:-:. 1983'.

19. The industly shall plant minimum of thn:e su•itable variccier Di' trr~e:, at che density of not less than 1000 trees
per hectare all along. the boundary of the mdusrrial µr::rniscs

2U. The _industry shall submit a )·ite emergcncy plar: approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SElAA/MOEF in the En•,ironmental
Clearanc..: granted to ii as required under ElA notification dated 14i9/06. if applicable.

22. The industry shall make necessary arr:-ingements for the mnnitorinu or stack emissions and ha!! get its
emissions analyzed from lab app,·owd / authorized lJy tht: Buard:--' ..

(ii Once- in Year for Small Scalt' Indu~uie~..

(iii Twice/thrice/four time in a Year for Large/Mediu1n Sca!c:- indusiri..::;.

23. The industry shall maintain the following record to the satisfaction of the Board:-

(i) Log books for numing of air pollution control devi.:e:; or pumpsimotors used for it.

(ii) Register showing the result of various tests conducced by the indu:,try for monitoring of stack
emission:, and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install lhe separate energy meter for running pollution control device:; and shall maintain
record with respect lo operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and montl:.ly re<iding / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide on line monitoring system as applirnlik. for in stack emission and shall rnamtam
tht rec-ord of the sa111f~ for inspection of the Hoard ()fficert-:.

26. The Board reserves the right to revoke the consent granted to the industry at auy time. in case the industry is
found violating the provisiom of Air (Preventbn & Control of Pollution) Aci, 1981 a,. amended from lime
to time.

27. The industry shall comply with any other conditions aid down or dire,ctions issued in due course by the
Board Lllltkr rhe provisions of the Air (Prevention 3 Control cf Pollution) Act, 1981.

28. Nothing in this consent shall be deemed toJ1eithcr preciude the institution of any legal action nor relieve th.:
applicant from any responsibilities, 1iabil:ities or penalties to which the appiicant is 0r may be :;ubj..:cled tn
under this o, any 01her Act.

~9. Any amendments/revisions made by the Board/CPCB/MOEF ir: the emission/stack height standards ,hall ht'
applicable to the indust!) from the date of such amendments're sis.

30. The industry shall dispose off its solid waste generatt::d by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the ourd. ro :ivoid public nuisance and air pollution
prnblem in the area.

3! . The industry shall ensure that 1H> air poiluticn robiem or public nu1sauce is creared in the aren drn· to riic
discharge of emissions frsm the industry.

32. The industry shali provide adequate arrangement or sighting the accidental leakage+discharge of any ui:
pollutant'gas liquids from the vessels, nechanicl zuipnrnt's e: which are iikely te cause environmental
pollution.

3.,. The industry shall no; change or alti:r the nan±c'urnsg process(es) and foci so as tc; change thc
quality/quantity of cmssons gnc:aced w;:"u ±ie prier perrission ol the Board

34. Thc industry shall eamatk a lane wthin their premises fot dspssal of boiler ash mn an environmentally
sound manner, and er the industry sir:al' make necessary arranges;es for proper lsposal of hue! ash 1n a
scientific manner and shall mainain pruer record fcr the same, +i applicable.

35. The industry shali obtain and submit Insurance cover under the 'lie L:ability insurance Ae1, 1994.

36. The industry ::.hal! provide proper and adequGi a,r po!inutio onti arrangements for conrol e:niisston ttoni
its fuel hand:ing area. if applicable.

"?hs icapurgeared :kcan. ·ra. . 'J{if : PP'H"
'''kas taus rav { vrporuno,B-· Focal Pant.Khan,aa.Ladluana khansa.'- +«ti'

/\ ,g,·.··
·,
pu n2z n»rasaz.a traaarr%.3a.a4as%%4 rat5 as.urn66%a4 sac%z .ta4·a $+ a+tap +3 1%u» 44ust .ct$ . +
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[l1e standards

The industry shall comply with the code of pracic as 11rtified by the Government/Board for the type of
mdustnes where the stg guidelines I Code of Pactice have been noti ried.

30.

37.

38. The industry shall not cause any r,t,isance/trafJ:,: :,,-w;;r'. ir; v;,•.nity r,f the .1rea

The industry shall en•:ur-: that the noise : air se:sit. !ror :).G. sets do not exceed
prescribed for D.G. sets by the l/tini~ti'y d cnvi.·ou,iw1t & Foresrs. Ne,\ Delhi.

40. The industry snail ensure that tha:r,: will net be- :,;ig.iifr.an: , ;sibk Just emissions beyond the property line
41. The industry shall provide .:.dequate anti appropriate air pollution t:ontrol devices to contain emissions from

handling. transportation and proces!ang of raw rm,terial & product oftht: industry.

42. The Industry shall ensure thar its production capacity aoes not exceed the capacity mentioned in the <.:onsent
and shall not carry ouc any expansion without the prior permissin , NOC of the Board.

B. SfKCIAl cor,nrno:-.:s
l. The 1ndusu-y· ~11all ensure' that 1l wiil not eris the lack srok; under any circumstane<.:.

2. The rndustry shall ensure that no air pollution problem., pt1hlic nuisance ' odour problem is created in the
area due co discharge of emissions from its industrial premises.

.l. The mdustry shall obtain NOC of the Board. if it changes any of as product'capacity of the plant.

4. The industry shall achievt: stack emission sti:lndards laid down by 'he Board for such type of units.

-4 --·.....--~--------­..

I
30/092010

(Rajeev Gupta)
Environmental Engincc~r

Fm· , .i;; 011 he.lw//

u/

(Punjab PoHuihrn Control Board;

"This,., c,;,111p1ae.r ,t;4!,H·.":li.:ti dol WHL'H,' ,li·om U(.";\,JJ\·i.5 h· FJJ(. b '
Ekes tdusn ia! or0rat!n,B.), For·ai Point,Khan,L«diuana unna.141410!

Page°
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S)

IN THE COURT OF .

Suit/Appeal No . . JURISDICTION OF 201

In re: -

.................................................................................................................. Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

................................................................................................. Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .

The above named .

....................................................................................................................................... do hereby appoint

(herein aftercalled the advocate/s) to be my/ our Advocate in the above- noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him lo exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, I /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of
the fees.

Advocate

201 Accepted subject to the terms of

For Vikas Industrial Coro.

rave koua,,,
Parter

Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Cent.
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Nagar, Khanna, Punjab (Respondent No. 53)
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Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp



Vik<as Incdutrlal (Corporation

Telephone: - 97800-42038, 97800-43038.
Address. B-9, Focal Point, Industrial area,
Khanna, 141401.

Email: - Vickhn38@gmail.com.
Gst No. 03AACFV1763H1ZD.

RefNo.----- Subject to KHANNA Jurisdiction Only

AUTHORITY LETTER

Date:--------

we, RA]IVKUMAR S/oBRIJ LAL SARTHAKGUPTA S/o RAJ IV KUMAR and CJ II RAG GUPTA S/O

VINOD KUMAR partners of M/sVIKASINDUSTRIAL. CORPORATION, B-9 FOCAL POINT Khanna

-141401. (PB), do hereby authorize VINOD _KUMAR S/o BRIJ _LAL to complete all

administrative, revenue and legal formalities for the purpose of representation of the firm

before National Green Tribunal (NGT), Delhi. This authority is valid for the activities including

signing, authorizing and submitting any application forms, affidavits or other documents;

appoint any persons, consultants, firms or companies, making payments and submit fees to any

government or non-government departments and organisations; or any other activity required

for the aforementioned purpose; and that his acts and deeds will be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the said

purpose.

Exccutants Authorized Signatory

L

For Vikos Industrial Corp.
#fN/Va

-- - - ·- ·· Partner (_

For Vikas Industrial Corp.
usluua,

Parler
R.1\Jf'v'KUMAR

For Vikas Industrial Corp.

.%sh,ch.c- ."2Harter
SARTHAK GUPTA

for Vikos Industrial Corp.

VINOD GUPTA

Partner
CIIIRAG GUPTA

Date:03/08/2024.

MIS Vikas Industrial Corporation, b-9 focal point, Industrial area, Khanna, 141401 (GST No. 03AACFV1763H1ZD).
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Ankit Siwach
New Stamp

Ankit Siwach
Typewriter
ORIGINAL APPLICATION No.47/2024

Ankit Siwach
Typewriter
STATE OF PUNJAB

Ankit Siwach
Typewriter
NAVEEN CHAUDHARY 

D/6124/2010

Ankit Siwach
Typewriter
SUBASH CHAND S/O SITA RAM R/O HOUSE No.147

Ankit Siwach
Typewriter
NEAR CIVIL COURTS NAROTAM NAGAR KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No. 5

Ankit Siwach
Typewriter
GEN SECRETARY INDUSTRIAL FOCAL POINT

Ankit Siwach
Typewriter
BEFORE NATIONAL GREEN TRIBUNAL
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